Vol. 219
No. 4

Thursday
25 February, 2010

6 Phalguna, 1931 (Saka)

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT
CONTENTS

Announcement by the Chair (page 1)

Written Answers to Starred Questions (pages 1-59)
Written Answers to Unstarred Questions (pages 60-236)
Short Duration Discussion —

Situation arising out of continued rise in prices of essential commodities in the country -
Discussion concluded (pages 237-51, 254-67, 269-85, 289-335)

Papers Laid on the Table (pages 251-253)
Statements by Ministers - Laid on the Table

Status of implementation of recommendations contained in the Twenty-third Report of the
Department-related Parliamentary Standing Committee on Personnel, Public Grievances, Law
and Justice (page 253)

Status of implementation of recommendations as contained in the One Hundred and Seventh
Report of the Department-related Parliamentary Standing Committee on Transport, Tourism and
Culture (page 253)

Statement on attacks on Indians in Australia (pages 285-89)

Statement regarding Government Business (pages 253-54)

[p.T.O.

©
RAJYA SABHA SECRETARIAT

NEW DELHI
PricE : Rs. 50.00




Messages from Lok Sabha —
Nomination of members to the committee on Public Accounts (pages 267-68)
Nomination of members to the committee on Public Undertakings (page 268)

Nomination of members to the committee on Welfare of Scheduled Castes and Scheduled
Tribes (pages 268-69)

Recommendations of the Business Advisory Committee (pages 335)

Web-site Address @ http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail Address : rsedit-e@sansad.nic.in



PUBLISHED UNDER RULE 260 OF RULES OF PROCEDURE AND CONDUCT OF BUSINESS
IN THE COUNCIL OF STATES (RAJYA SABHA) AND PRINTED BY SUNLIGHT PRINTERS,
E'|/1é, ANSARI ROAD, DARYAGANJ, DELHI-110002



RAJYA SABHA
Thursday, the 25th February, 2010/6th Phalguna, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ANNOUNCEMENT BY CHAIR
MR. CHAIRMAN: Yes, Mr. Arun Jaitley.
REQUEST FOR SUSPENSION OF QUESTION HOUR

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Our notice for discussion on the
issue of price rise has been accepted by the hon. Chair, it is only to request you, considering the
importance of the issue, if you could consider the suspension of the Question Hour and taking it up
right in the morning itself.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Normally, Sir, we should not really
dispense with the Question Hour. But, Sir, the Leader of the Opposition has made a special request,
we don't mind. We can start the debate rightaway, Sir.

MR. CHAIRMAN: | have heard Shri Jaitley and Shri Chavan, and in view of the consensus that
has been arrived at in the House, the Question Hour may be dispensed with. The House may now
take up the Short Duration Discussion on the Price Rise Situation. | identify Shri Arun Jaitley to initiate
the discussion.

WRITTEN ANSWERS TO STARRED QUESTIONS
Buddhist tourism in India

*41. SHRI GOVINDRAO WAMANRAO ADIK: Will the Minister of TOURISM be pleased to
state:

(a) whether Government has any proposal to promote Buddhist tourism in India; and
(b) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) The Ministry of Tourism, Govt. of India, undertakes several promotional activities in the domestic
and international markets for promotion of the varied tourism products and destinations in the
country including Buddhist heritage, sites, destinations and circuits.

Specific activities undertaken for promotion of Buddhist Tourism are as follows:

(i) International Buddhist Conclaves organized in New Delhi in February, 2004 and in Nalanda,
Bihar in February, 2010.



(i)  Publicity material and collaterals in English and foreign languages produced for the domestic
and international markets.

(i) Media campaigns in the print and electronic media undertaken in the domestic and
international markets.

(iv) Presentations on Buddhist tourism organised in the major source markets for Buddhist

Tourism overseas.

(v) Familiarisation Tours for trade and media representatives from overseas to Buddhist sites in
the country and on the Special Mahaparinirvana Buddhist Tourist Train organized under the
Hospitality Scheme of the Ministry.

Racial attacks in Australia

*42. SHRI BHARATKUMAR RAUT: Will the Minister of OVERSEAS INDIAN AFFAIRS be

pleased to state:

(a) whether it is a fact that more and more Indian students are being attacked in Australia in

spite of assurance given by the Prime Minister of Australia not to repeat such incidents;

(b) whether Government has taken serious note of such attacks on Indians with the

Australian Government;

(c) the number of Indians who were injured/murdered till date along with the details thereof;
and

(d) whether there is any evidence that these attacks were racially motivated?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Though there was a
spurt in the number of incidents of attacks on Indian nationals, including students in Australia, in the
month of January 2010, after a gap of over six months, there does not appear to be any evidence to

indicate a consistent rise in the recent past of such incidents in Australia.
(b) Yes,Sir.

(o) Details of attacks on Indian nationals, including students in Australia, since May, 2009

are given in the statement enclosed at Annexure. [See Appendix 219 Annexure No.3]
(d) No, Sir. However, some of the attacks could have had racial overtones.
Rehabilitation of Tamils in Sri Lanka

t*43.SHRI SHREEGOPAL VYAS: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether there has been any change in the pace of rehabilitation of Tamils after elections
in Sri Lanka;

t Original notice of the question was received in Hindi.



(b) whether India has taken any new initiative; and
(c) ifso, whether this includes the legal demands of Tamils?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) While more than 1 lakh
Internally Displaced Persons (IDPs) were estimated to be remaining in the camps in January 2010, it
is reported that more IDPs have since left the camps after the elections in Sri Lanka. It is also
understood that conditions for their movement outside the camps and for stay inside the camps have

been relaxed since December 2009.

(b) and (c) India has taken several initiatives to provide humanitarian relief assistance to IDPs
and civilians affected by the conflict in Northern Sri Lanka. Recently, we have sent another
consignment of 2600 tons of shelter material in addition to 2600 tons sent earlier. 20,000 agricultural
starters packs were distributed among resettling IDP families and another 50,000 were sent in
December 2009. India has also agreed to send an artificial limb fitment camp in Northern Sri Lanka, a
team from SEWA to conduct a feasibility study for rehabilitation of war widows in Northern and
Eastern Provinces and 4 lakh Cement bags for resettling IDP families. We have also gifted 55 buses.
In December 2009, India extended Line of Credit of US $ 425 million for railway infrastructure in

Northern Sri Lanka.

The Government is of the view that the conclusion of the military operations in Sri Lanka
provides an opportunity to make a new beginning and pursue a lasting political settlement in Sri
Lanka. The way forward lies in a peacefully negotiated political settlement within the framework of a
united Sri Lanka, acceptable to all the communities in Sri Lanka including the Tamils. The necessity

of reaching a political settlement has been stressed to the Sri Lankan Government.
Stabbing and killing of Indians in Australia

*44. SHRI RAJEEV SHUKLA: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether there have been several cases of stabbing and killing of Indians in Australia;

(b) if so, the number of such incidents that took place after the Australian PM gave
assurance that there would be no further killings of Indians, either students or Indians in Australia;

(c) whether cases are increasing since then and in the latest one, an Indian was stabbed to

death on 4 January, 2010; and

(d) if so, the number of such incidents that have taken place uptil now and whether any
directive has been issued to Indians that they should avoid going to Australia in future and whether a

strict vigilance would be taken by the Indian Government ?



THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) There have been reports
of incidents of attacks on over 100 Indian nationals, including students, since May 2009. There has
been one incident of stabbing on 04.02.2010, resulting in the death of an Indian national. Three more

Indian nationals were reported to have been killed in attacks on them.

(b) All'the four incidents took place after the visit of Australian Prime Minister Kevin Rudd to
India in November 2009, when he reiterated that Australia had a zero tolerance approach to violence
and was committed to taking all possible measures to protect the safety and welfare of all

international students including Indian students.

(c) While we continue to receive reports of sporadic attacks on Indians in Australia there
does not appear to be any evidence to indicate a persistent rise. There was a spurt in the number of

such attacks in January 2010, after a gap of over six months.

(d) Details of such incidents of attacks are given in the statement attached as annexure.
[Refer to Annexure No.3, Appendix No.219 in respect of Starred Question No.42 (Part 'C")
answered on 25-2-2010]. A fresh advisory was issued by the Ministry of External Affairs on
05.01.2010. Indian students have not been dissuaded from going to Australia for further studies but
have been advised that they should take certain basic precautions in being alert to their own security

while moving around.
Estimation of poverty
*45. SHRI PENUMALLI MADHU : Will the PRIME MINISTER be pleased to state:
(a) the details of criteria adopted in estimating poverty in the country;

(b) whether it is a fact that the Planning Commission would take up this exercise once in

every five years;
(c) if so, the poverty estimates of the country during the last two decades, State-wise;

(d) whether it is also a fact that identification of poor is done by the Rural Development

Ministry; and
(e) ifso, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):

(a) to (¢) The Planning Commission has been estimating poverty in the country since 1997 on the



basis of the methodology contained in the Report of the Expert Group on Estimation of Number and
Proportion of Poor ( Lakdawala Committee). The Poverty Line was defined as per capita
consumption level of Rs. 49.09 per capita per month in rural areas and Rs. 56.64 per capita per
month in urban areas at 1973-74 prices at national level which correspond to a basket of goods and
services anchored on a norm of per capita daily calorie requirement of 2400 kcal in rural areas and
2100 kcal in urban areas. The National Poverty Line is disaggregated into State-wise poverty lines in
order to reflect the State-wise price differentials and these poverty lines are updated using Consumer
Price Index for Agriculture Workers (CPIAL) in rural areas and Consumer Price Index for Industrial
(CPIIW) workers for urban areas. The latest poverty estimates were released for the year 2004-05
based on the poverty line adopted at all-India expenditure level as Rs. 356.30 per capita per month at
2004-05 prices for rural areas and Rs. 538.60 per capita per month for urban areas. Currently, the
Planning Commission estimates the poverty using the above poverty lines from a large size sample
survey of household consumer expenditure carried out by the National Sample Survey Organization
after an interval of approximately 5 years. The details of poverty estimates since 1983 are given in the

Statement (See below ).

The Planning Commission constituted an Expert Group in December, 2005 under the
chairmanship of Prof. Suresh D Tendulkar to review the methodology for estimation of poverty. The
Expert Group submitted its report in December 2009. While acknowledging the multi dimensional
nature of poverty, the Expert Group recommends moving away from anchoring the poverty lines to
the calorie intake norm, adopting the Mixed Reference Period (MRP) based estimates of
consumption expenditure as the basis for future poverty lines, MRP equivalent of urban Poverty Line
Basket (PLB) corresponding to 25.7% urban headcount ratio as the new reference for the PLB. In
addition, the recommended poverty lines take into account the adequacy of actual private
expenditure per capita near the poverty lines on food, education and health by comparing these with
the normative expenditures consistent with nutritional, educational and health outcomes. The

recommendations of the Expert Group are being examined by the Planning Commission.

(d) and (e) While the estimation of poverty at the national and State level, separately for rural
and urban areas, is done by the Planning Commission, the Ministry of Rural Development has been
conducting the BPL census to identify the individual households below the poverty line in the rural
areas while ensuring that the total number of such households corresponds to the Planning
Commission estimates. The objective of this exercise is to identify the individual households in rural

areas who will be eligible for BPL entitlements under various programmes of the Ministry.



Statement

Number and Percentage of Population below poverty line by

States - 1983, 1987-88, 19931994 and 2004 -05

(Based on URP-Consumption)

Sl. No. Name of State/UT 1983 1987-88 1993-94 2004-05
Number % of Number % of Number % of Number % of
(Lakh) Persons (Lakh) Persons (Lakh) Persons (Lakh) Persons
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 164.58 28.91 160.43 25.86 163.97 22.19 126.10 156.79
2 Arunachal Pradesh 2.82 40.88 2.83 36.22 3.73 39.35 2.03 17.60
3 Assam 77.89 40.47 75.75 36.21 96.36 40.86 55.77 19.73
4 Bihar 462.05 62.22 420.93 52.13 49.35 54.96 369.15 41.35
5 Chhattisgarh $ $ $ $ 3 $ 90.96 40.88
6 Delhi 18.39 26.22 10.25 12.41 15.51 14.69 22.93 14.73
7 Goa 2.23 18.90 2.96 24.52 1.91 14.92 2.01 13.83
8 Gujarat 117.92 32.79 122.36 31.54 105.19 24.21 90.69 16.75
9 Haryana 29.60 21.37 25.37 16.64 43.88 25.05 32.10 14.03
10 Himachal Pradesh 7.41 16.40 7.52 15.45 15.86 28.44 6.36 9.96
i J&K 15.60 24.24 16.95 23.82 20.92 25.17 5.85 5.43
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Jharkhand
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
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3.66
165.93
25.17
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283.61

1.09

$
37.53
31.79
43.07
40.41
31.35
33.92
27.52
34.43
55.58
13.20
35.15
36.06
43.39
35.23

41.46

44.72

43.89

$
156.46
76.41
291.52
305.22
6.80
7.38
1.94
5.05
160.60
25.11
128.50
1.84

202.10

$
33.16
25.43
42.52
36.86
33.78
37.92
25.66
37.92
48.56
11.77
27.41
41.43
35.03
39.01

40.85

35.66

34.47

116.39

138.89

49.60

249.68

317.38

3.95

4.52

1.18

3.99

178.49

21.63

134.89

145.62

6.38

590.03

35.96

208.36

0.92

40.35

24.98

15.04

38.29

30.75

17.34

18.52

12.62

19.05

46.37

8.41

22.06

20.06

22.53

18.94

32.81

39.63

24.72

22.62




1 2 3 4 5 6 7 8 9 10

31 Chandigarh 1.19 23.79 0.84 14.67 0.80 11.35 0.74 7.07
32 D & N Haveli 0.18 16.67 0.79 67.11 0.77 50.84 0.84 33.17
33 Daman & Diu NA NA NA NA 0.18 15.80 0.21 10.45
34 Lakshadweep 0.19 42.36 0.17 34.95 0.4 25.04 0.1 16.02
35 Puducherry 3.28 50.06 3.05 41.46 3.31 37.40 2.37 22.41

TOTAL 3228.97 44.48 3070.49 38.86 3203.68 35.97 3017.20 27.54

N.A. - Not Available $: Bihar include Jharkhand, MP includes Chhattisgarh and UP includes Uttarakhand URP consumption = Uniform Recall Period consumption

in which the expenditure data for all the items are collected from 30-day recal period.
Notes:
1. Poverty Ratio of Assam is used for Sikkim, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Nagaland and Tripura.
2. Poverty Line of Maharashtra and expenditure distribution of Goa is used to estimate poverty ratio of Goa.
3. Poverty Ratio of Tamil Nadu is used for Pondicherry and A & N Island.
4. Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandigarh.
5. Poverty Line of Maharashtra and expenditure distribution of Dadra & Nagar Haveli is used to estimate poverty ratio of Dadra & Nagar Haveli.
6. Poverty Ratio of Goa is used for Daman & Diu.

7. Poverty Ratio of Kerala is used for Lakshadweep.



Fire in Chemistry lab of BARC
*46. SHRIMATI SHOBHANA BHARTIA: Will the PRIME MINISTER be pleased to state:

(a) whether fire broke out in the Chemistry lab of the Bhabha Atomic Research Centre
(BARC) located near Mumbai in the month of December, 2009;

(b) if so, the details of casualties held and losses reported due to fire;
(c) whether the exact cause of the fire have been ascertained; and

(d) if so, the details thereof and steps taken by Government to prevent recurrence of such

incidents in future?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Yes, Sir.

(b) The accident resulted in fatal injuries to two Ph.D. students viz., Shri Umang Uday
Narain Singh and Shri Partha Pratim Bag who were at work in the Laboratory. Losses were estimated

to be around Rs.25 lakh.

(c) The Report of the Investigation Committee set up by Bhabha Atomic Research Centre
(BARC) indicates the cause of fire as low intensity explosive energy released from accidental mixing
of small quantities of reactive chemicals stored in the laboratory. Police is also conducting forensic
and other investigations.

(d) A fresh review of the implementation of several practices in chemical and other
laboratories of BARC is taken-up. BARC Safety Council is taking steps to enhance safety status of all
the laboratories.

Spectrum Allocation

*47. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of all 123 Letters of Intent and Universal Access Service Licenses given since
10 January, 2008, operator-wise and circle wise;

(b) the date of allocation of spectrum, date of meeting rollout obligations, and current
status of rollout obligations with clear indication of circles in which commercial service has been
launched by these operators;

(c) whether any company has defaulted with regard to new amended conditions relating to
rollout obligations; and

(d) if so, the action taken so far to ensure rollout and to penalize defaulters as per the
license, with details, operator/circle wise?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) Company-wise and service area-wise details of all the 128 Letters of Intent (Lols) issued

for grant of Unified Access Services (UAS) Licences since 10 January, 2008 are given in the



Statement-| and Il respectively (See below). Company-wise and service area-wise details of all the
122 UAS Licences granted since 10 January, 2008 are given in the Statement-lll and IV respectively

(See below).

(b) to (d) The date of allocation of spectrum and current status of rollout obligations is given
in the Statement-V (See below). As per amended roll-out obligation conditions issued on 10th
February, 2009, the period for first phase of roll-out obligations is one year from the date of allocation
of start up spectrum plus the average delay in granting statutory permissions such as SACFA
(Standing Advisory Committee on Frequency Allocation) clearances. The date of registration for
service test by Telecom Enforcement & Resource Monitoring (TERM) cells of the Department of
Telecom (DoT) is treated as date of meeting the roll-out obligation in case of coverage criterion is
met for roll-out obligation on testing. Therefore, the date of meeting rollout obligations can be
ascertained after completion of testing by the TERM cells. In case the LICENSEE fails to bring the
Service or any part thereof into commission (7.e., fails to deliver the service or to meet the required
coverage criteria/ network roll out obligations) within the period prescribed for the commissioning,
the Licensor shall be entitled to recover LD charges @ Rs. 5 Lakh (Rupees: Five Lakhs) per week
for first 13 weeks; @ Rs 10 lakhs for the next 13 weeks and thereafter @ Rs. 20 lakhs for 26 weeks

subject to a maximum of Rs. 7.00 crores.
Statement-/

Company-wise List of Letters of Intent (LOIs ) issued for grant of

Unified Access Services (UAS) licences since 10.01.2008

SI. No. Name of Company Name of Service Date of lIssue
Area of Lol
1 2 3 4
1 Allianz Infratech (P) Ltd Bihar 16-Jul-2008
2 Allianz Infratech (P) Ltd Madhya Pradesh 16-Jul-2008
3 ByCell Telecommunication India Pvt. Ltd. Assam 27-Feb-2008
4 ByCell Telecommunication India Pvt. Ltd. Bihar 27-Feb-2008
5 ByCell Telecommunication India Pvt. Ltd. North East 27-Feb-2008
6 ByCell Telecommunication India Pvt. Ltd Orissa 27-Feb-2008
7 ByCell Telecommunication India Pvt. Ltd West Bengal 27-Feb-2008
8 Etisalat DB Telecom Pvt. Ltd. Andhra Pradesh 10-Jan-2008
9 Etisalat DB Telecom Pvt. Ltd. Delhi 10-Jan-2008
10 Etisalat DB Telecom Pvt. Ltd. Gujarat 10-Jan-2008
M Etisalat DB Telecom Pvt. Ltd. Haryana 10-Jan-2008

10



1 2 3 4
12 Etisalat DB Telecom Pvt. Ltd. Karnataka 10-Jan-2008
13 Etisalat DB Telecom Pvt. Ltd. Kerala 10-Jan-2008
14 Etisalat DB Telecom Pvt. Ltd. Maharashtra 10-Jan-2008
15 Etisalat DB Telecom Pvt. Ltd Mumbai 10-Jan-2008
16 Etisalat DB Telecom Pvt. Ltd. Punjab 10-Jan-2008
17 Etisalat DB Telecom Pvt. Ltd. Rajasthan 10-Jan-2008
18 Etisalat DB Telecom Pvt. Ltd. Tamil Nadu 10-Jan-2008
(including Chennai
Service Area)
19 Etisalat DB Telecom Pvt. Ltd. Uttar Pradesh 10-Jan-2008
(East)
20 Etisalat DB Telecom Pvt. Ltd. Uttar Pradesh 10-Jan-2008
(West)
21 Idea Cellular Ltd. Assam 10-Jan-2008
22 Idea Cellular Ltd. Jammu & Kashmir 10-Jan-2008
23 Idea Cellular Ltd. Karnataka 10-Jan-2008
24 Idea Cellular Ltd. Kolkata 10-Jan-2008
25 Idea Cellular Ltd. North East 10-Jan-2008
26 Idea Cellular Ltd. Orissa 10-Jan-2008
27 |dea Cellular Ltd. Punjab 10-Jan-2008
28 Idea Cellular Ltd Tamil Nadu 10-Jan-2008
(including Chennai
Service Area)
29 Idea Cellular Ltd. West Bengal 10-Jan-2008
30 Loop Telecom Ltd. Andhra Pradesh 10-Jan-2008
31 Loop Telecom Ltd. Assam 10-Jan-2008
32 Loop Telecom Ltd. Bihar 10-Jan-2008
33 Loop Telecom Ltd. Delhi 10-Jan-2008
34 Loop Telecom Ltd. Guijarat 10-Jan-2008
35 Loop Telecom Ltd. Haryana 10-Jan-2008
36 Loop Telecom Ltd. Himachal Pradesh 10-Jan-2008

11



1 2 3 4
37 Loop Telecom Ltd. Jammu & Kashmir 10-Jan-2008
38 Loop Telecom Ltd. Karnataka 10-Jan-2008
39 Loop Telecom Ltd. Kerala 10-Jan-2008
40 Loop Telecom Ltd. Kolkata 10-Jan-2008
41 Loop Telecom Ltd. Madhya Pradesh 10-Jan-2008
42 Loop Telecom Ltd. Maharashtra 10-Jan-2008
43 Loop Telecom Ltd. North East 10-Jan-2008
44 Loop Telecom Ltd. Orissa 10-Jan-2008
45 Loop Telecom Ltd. Punjab 10-Jan-2008
46 Loop Telecom Ltd, Rajasthan 10-Jan-2008
47 Loop Telecom Ltd. Tamil Nadu 10-Jan-2008

(including

Chennai Service

Area)
48 Loop Telecom Ltd. Uttar Pradesh 10-Jan-2008

(East)
49 Loop Telecom Ltd. Uttar Pradesh 10-Jan-2008

(West)
50 Loop Telecom Ltd. West Bengal 10-Jan-2008
51 S Tel Pvt. Ltd. Assam 10-Jan-2008
52 S Tel Pvt Ltd. Bihar 10-Jan-2008
53 S Tel Pvt. Ltd. Himachal Pradesh 10-Jan-2008
54 S Tel Pvt. Ltd. Jammu & Kashmir ~ 10-Jan-2008
55 S Tel Pvt. Ltd. North East 10-Jan-2008
56 S Tel Pvt. Ltd. Orissa 10-Jan-2008
57 Sistema Shyam Tele Services Ltd. Andhra Pradesh 10-Jan-2008
58 Sistema Shyam Tele Services Ltd. Assam 10-Jan-2008
59 Sistema Shyam Tele Services Ltd. Bihar 10-Jan-2008
60 Sistema Shyam Tele Services Ltd. Delhi 10-Jan-2008
61 Sistema Shyam Tele Services Ltd. Guijarat 10-Jan-2008
62 Sistema Shyam Tele Services Ltd. Haryana 10-Jan-2008

12
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Sistema Shyam Tele Services Ltd.
Sistema Shyam Tele Services Ltd.
Sistema Shyam Tele Services Ltd.

Sistema Shyam Tele Services Ltd.

Sistema Shyam TeleServices Ltd.
Sistema Shyam TeleServices Ltd.
Sistema Shyam TeleServices Ltd.
Sistema Shyam TeleServices Ltd.
Sistema Shyam TeleServices Ltd.
Sistema Shyam TeleServices Ltd.
Sistema Shyam TeleServices Ltd.

Sistema Shyam TeleServices Ltd.

Sistema Shyam TeleServices Ltd.

Sistema Shyam TeleServices Ltd.

Sistema Shyam TeleServices Ltd.
Spice Communications Ltd.
Spice Communications Ltd.
Spice Communications Ltd.
Spice Communications Ltd.

Tata Teleservices Ltd.

Tata Teleservices Ltd.

Tata Teleservices Ltd.

Unitech Wireless (Delhi) Pvt. Ltd.
Unitech Wireless (East) Pvt. Ltd.
Unitech Wireless (East) Pvt. Ltd.
Unitech Wireless (East) Pvt. Ltd.

Unitech Wireless (East) Pvt. Ltd.

Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Kolkata

Madhya Pradesh
Maharashtra
Mumbai

North East

Orissa

Punjab

Tamil Nadu
(including Chennai

Service Area)

Uttar Pradesh
(East)

Uttar Pradesh
(West)

West Bengal
Andhra Pradesh
Delhi

Haryana
Maharashtra
Assam

Jammu & Kashmir
North East
Delhi

Assam

Bihar

North East

Orissa

10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008

10-Jan-2008

10-Jan-2008

10-Jan-2008

10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008
10-Jan-2008

10-Jan-2008




1 2 3 4
90 Unitech Wireless (East) Pvt. Ltd. Uttar Pradesh (East)  10-Jan-2008
o Unitech Wireless (East) Pvt. Ltd. West Bengal 10-Jan-2008
92 Unitech Wireless (Kolkata) Pvt. Ltd. Kolkata 10-Jan-2008
93 Unitech Wireless (Mumbai) Pvt. Ltd. Mumbai 10-Jan-2008
94 Unitech Wireless (North) Pvt. Ltd. Haryana 10-Jan-2008
95 Unitech Wireless (North) Pvt. Ltd. Himachal Pradesh 10-Jan-2008
96 Unitech Wireless (North) Pvt. Ltd. Jammu & Kashmir ~ 10-Jan-2008
97 Unitech Wireless (North) Pvt. Ltd. Punjab 10-Jan-2008
98 Unitech Wireless (North) Pvt. Ltd. Rajasthan 10-Jan-2008
99 Unitech Wireless (North) Pvt. Ltd. Uttar Pradesh 10-Jan-2008

(West)
100 Unitech Wireless (South) Pvt. Ltd. Andhra Pradesh 10-Jan-2008
101 Unitech Wireless (South) Pvt. Ltd. Karnataka 10-Jan-2008
102 Unitech Wireless (South) Pvt. Ltd Kerala 10-Jan-2008
103 Unitech Wireless (Tamil Nadu) Pvt. Ltd. Tamil Nadu 10-Jan-2008

(including

Chennai Service

Area)
104 Unitech Wireless (West) Pvt. Ltd. Gujarat 10-Jan-2008
105 Unitech Wireless (West) Pvt. Ltd. Madhya Pradesh 10-Jan-2008
106 Unitech Wireless (West) Pvt. Ltd. Maharashtra 10-Jan-2008
107 Videocon Telecommunications Ltd. Andhra Pradesh 10-Jan-2008
108 Videocon Telecommunications Ltd. Assam 10-Jan-2008
109 Videocon Telecommunications Ltd. Bihar 10-Jan-2008
10 Videocon Telecommunications Ltd. Delhi 10-Jan-2008
m Videocon Telecommunications Ltd. Gujarat 10-Jan-2008
112 Videocon Telecommunications Ltd. Haryana 10-Jan-2008
13 Videocon Telecommunications Ltd. Himachal Pradesh 10-Jan-2008
14 Videocon Telecommunications Ltd. Jammu & Kashmir 10-Jan-2008
115 Videocon Telecommunications Ltd. Punjab 10-Jan-2008
16 Videocon Telecommunications Ltd. Karnataka 10-Jan-2008
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117 Videocon Telecommunications Ltd. Kerala 10-Jan-2008
118 Videocon Telecommunications Ltd. Kolkata 10-Jan-2008
119 Videocon Telecommunications Ltd. Madhya Pradesh 10-Jan-2008
120 Videocon Telecommunications Ltd. Maharashtra 10-Jan-2008
121 Videocon Telecommunications Ltd. Mumbai 10-Jan-2008
122 Videocon Telecommunications Ltd. North East 10-Jan-2008
123 Videocon Telecommunications Ltd. Orissa 10-Jan-2008
124 Videocon Telecommunications Ltd. Rajasthan 10-Jan-2008
125 Videocon Telecommunications Ltd. Tamil Nadu 10-Jan-2008
(including
Chennai Service
Area)
126 Videocon Telecommunications Ltd. Uttar Pradesh 10-Jan-2008
(East)
127 Videocon Telecommunications Ltd. Uttar Pradesh 10-Jan-2008
(West)
128 Videocon Telecommunications Ltd. West Bengal 10-Jan-2008
Statement-I/
Service Area-wise List of Letters of Intent (Lols) issued for grant
of Unified Access Services (UAS) licences since 10.01.2008
SI. No. Name of Service Area Name of Company Date of Issue of Lol
1 2 3 4
1 Andhra Pradesh Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
2 Andhra Pradesh Loop Telecom Ltd. 10-Jan-2008
3 Andhra Pradesh Sistema Shyam TeleServices Ltd. 10-Jan-2008
4 Andhra Pradesh Spice Communications Ltd. 10-Jan-2008
5 Andhra Pradesh Unitech Wireless (South) Pvt. Ltd. 10-Jan-2008
6 Andhra Pradesh Videocon Telecommunications Ltd. 10-Jan-2008
7 Assam Idea Cellular Ltd. 10-Jan-2008
8 Assam Loop Telecom Ltd. 10-Jan-2008
9 Assam S Tel Pvt. Ltd. 10-Jan-2008
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10 Assam Sistema Shyam TeleServices Ltd. 10-Jan-2008
1 Assam Tata Teleservices Ltd. 10-Jan-2008
12 Assam Unitech Wireless (East) Pvt. Ltd. 10-Jan-2008
13 Assam Videocon Telecommunications Ltd. 10-Jan-2008
14 Assam ByCell Telecommunication India 27-Feb-2008

Pvt. Ltd.
15 Bihar Loop Telecom Ltd. 10-Jan-2008
16 Bihar S Tel Pvt. Ltd. 10-Jan-2008
17 Bihar Sistema Shyam TeleServices Ltd. 10-Jan-2008
18 Bihar Unitech Wireless (East) Pvt. Ltd. 10-Jan-2008
19 Bihar Videocon Telecommunications Ltd. 10-Jan-2008
20 Bihar ByCell Telecommunication India 27-Feb-2008
Pvt. Ltd

21 Bihar Allianz Infratech (P) Ltd. 16-Jul-2008
22 Delhi Etisalat DB Telecom Pvt. Ltd 10-Jan-2008
23 Delhi Loop Telecom Ltd. 10-Jan-2008
24 Delhi Sistema Shyam TeleServices Ltd. 10-Jan-2008
25 Delhi Spice Communications Ltd. 10-Jan-2008
26 Delhi Unitech Wireless (Delhi) Pvt.Ltd. 10-Jan-2008
27 Delhi Videocon Telecommunications Ltd. 10-Jan-2008
28 Guijarat Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
29 Gujarat Loop Telecom Ltd. 10-Jan-2008
30 Gujarat Sistema Shyam TeleServices Ltd. 10-Jan-2008
31 Gujarat Unitech Wireless (West) Pvt. Ltd. 10-Jan-2008
32 Gujarat Videocon Telecommunications Ltd. 10-Jan-2008
33 Haryana Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
34 Haryana Loop Telecom Ltd. 10-Jan-2008
35 Haryana Sistema Shyam TeleServices Ltd. 10-Jan-2008
36 Haiyana Spice Communications Ltd. 10-Jan-2008
37 Haryana Unitech Wireless (North) Pvt. Ltd. 10-Jan-2008
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38 Haryana Videocon Telecommunications Ltd. 10-Jan-2008
39 Himachal Pradesh Loop Telecom Ltd. 10-Jan-2008
40 Himachal Pradesh S Tel Pvt. Ltd. 10-Jan-2008
4 Himachal Pradesh Sistema Shyam TeleServices Ltd. 10-Jan-2008
42 Himachal Pradesh Unitech Wireless (North) Pvt. Ltd. 10-Jan-2008
43 Himachal Pradesh Videocon Telecommunications Ltd. 10-Jan-2008
44 Jammu & Kashmir Idea Cellular Ltd. 10-Jan-2008
45 Jammu & Kashmir Loop Telecom Ltd. 10-Jan-2008
46 Jammu & Kashmir S Tel Pvt. Ltd. 10-Jan-2008
47 Jammu & Kashmir Sistema Shyam TeleServices Ltd. 10-Jan-2008
48 Jammu & Kashmir Tata Teleservices Ltd. 10-Jan-2008
49 Jammu & Kashmir Unitech Wireless (North) Pvt. Ltd. 10-Jan-2008
50 Jammu & Kashmir Videocon Telecommunications Ltd. 10-Jan-2008
51 Karnataka Etisalat DB telecom Pvt. Ltd. 10-Jan-2008
52 Karnataka Idea Cellular Ltd. 10-Jan-2008
53 Karnataka Loop Telecom Ltd. 10-Jan-2008
54 Karnataka Sistema Shyam TeleServices Ltd. 10-Jan-2008
55 Karnataka Unitech Wireless (South) Pvt. Ltd. 10-Jan-2008
56 Karnataka Videocon Telecommunications Ltd. 10-Jan-2008
57 Kerala Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
58 Kerala Loop Telecom Ltd. 10-Jan-2008
59 Kerala Sistema Shyam TeleServices Ltd. 10-Jan-2008
60 Kerala Unitech Wireless (South) Pvt. Ltd. 10-Jan-2008
61 Kerala Videocon Telecommunications Ltd. 10-Jan-2008
62 Kolkata Idea Cellular Ltd. 10-Jan-2008
63 Kolkata Loop Telecom Ltd. 10-Jan-2008
64 Kolkata Sistema Shyam TeleServices Ltd. 10-Jan-2008
65 Kolkata Unitech Wireless (Kolkata) Pvt. Ltd. 10-Jan-2008
66 Kolkata Videocon Telecommunications Ltd. 10-Jan-2008
67 Madhya Pradesh Loop Telecom Ltd. 10-Jan-2008
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68 Madhya Pradesh Sistema Shyam TeleServices Ltd. 10-Jan-2008
69 Madhya Pradesh Unitech Wireless (West) Pvt. Ltd. 10-Jan-2008
70 Madhya Pradesh Videocon Telecommunications Ltd. 10-Jan-2008
71 Madhya Pradesh Allianz Infratech (P) Ltd. 16-Jul-2008
72 Maharashtra Etisalat DB Telecom Pvt. Ltd 10-Jan-2008
73 Maharashtra Loop Telecom Ltd. 10-Jan-2008
74 Maharashtra Sistema Shyam TeleServices Ltd. 10-Jan-2008
75 Maharashtra Spice Communications Ltd. 10-Jan-2008
76 Maharashtra Unitech Wireless (West) Pvt Ltd. 10-Jan-2008
77 Maharashtra Videocon Telecommunications Ltd. 10-Jan-2008
78 Mumbai Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
79 Mumbai Sistema Shyam TeleServices Ltd. 10-Jan-2008
80 Mumbai Unitech Wireless (Mumbai) Pvt. Ltd. 10-Jan-2008
81 Mumbai Videocon Telecommunications Ltd. 10-Jan-2008.
82 North East Idea Cellular Ltd. 10-Jan-2008
83 North East Loop Telecom Ltd. 10-Jan-2008
84 North East S Tel Pvt. Ltd. 10-Jan-2008
85 North East Sistema Shyam TeleServices Ltd. 10-Jan-2008
86 North East Tata Teleservices Ltd. 10-Jan-2008
87 North East Unitech Wireless (East) Pvt. Ltd. 10-Jan-2008
88 North East Videocon Telecommunications Ltd. 10-Jan-2008
89 North East ByCell Telecommunication India Pvt. Ltd. 27-Feb-2008
90 Orissa Idea Cellular Ltd. 10-Jan-2008
91 Orissa Loop Telecom Ltd. 10-Jan-2008
92 Orissa S Tel Pvt. Ltd. 10-Jan-2008
93 Orissa Sistema Shyam TeleServices Ltd. 10-Jan-2008
94 Orissa Unitech Wireless (East) Pvt. Ltd. 10-Jan-2008
95 Orissa Videocon Telecommunications Ltd. 10-Jan-2008
96 Orissa ByCell Telecommunication India Pvt.Ltd. 27-Feb-2008
97 Punjab Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
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98 Punjab Idea Cellular Ltd. 10-Jan-2008
99 Punjab Loop Telecom Ltd. 10-Jan-2008
100 Punjab Sistema Shyam TeleServices Ltd. 10-Jan-2008
101 Punjab Unitech Wireless (North) Pvt. Ltd. 10-Jan-2008
102 Punjab Videocon Telecommunications Ltd. 10-Jan-2008
103 Rajasthan Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
104 Rajasthan Loop Telecom Ltd. 10-Jan-2008
105 Rajasthan Unitech Wireless (North) Pvt. Ltd. 10-Jan-2008
106 Rajasthan Videocon Telecommunications Ltd. 10-Jan-2008
107 Tamil Nadu (including Etisalat DB Telecom Pvt. Ltd 10-Jan-2008
Chennai Service Area)
108 Tamil Nadu (including Idea Cellular Ltd. 10-Jan-2008
Chennai Service Area)
109 Tamil Nadu (including Loop Telecom Ltd. 10-Jan-2008
Chennai Service Area)
110 Tamil Nadu (including Sistema Shyam TeleServices Ltd. 10-Jan-2008
Chennai Service Area)
m Tamil Nadu (including Unitech Wireless (Tamil Nadu) Pvt. Ltd. 10-Jan-2008
Chennai Service Area)
12 Tamil Nadu (including Videocon Telecommunications Ltd. 10-Jan-2008
Chennai Service Area)
113 Uttar Pradesh (East) Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
14 Uttar Pradesh (East) Loop Telecom Ltd. 10-Jan-2008
115 Uttar Pradesh (East) Sistema Shyam TeleServices Ltd. 10-Jan-2008
116 Uttar Pradesh (East) Unitech Wireless (East) Pvt. Ltd. 10-Jan-2008
17 Uttar Pradesh (East) Videocon Telecommunications Ltd. 10-Jan-2008
118 Uttar Pradesh (West) Etisalat DB Telecom Pvt. Ltd. 10-Jan-2008
119 Uttar Pradesh (West) Loop Telecom Ltd. 10-Jan-2008
120 Uttar Pradesh (West) Sistema Shyam TeleServices Ltd. 10-Jan-2008
121 Uttar Pradesh (West) Unitech Wireless (North) Pvt. Ltd. 10-Jan-2008
122 Uttar Pradesh (West) Videocon Telecommunications Ltd. 10-Jan-2008
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123 West Bengal Idea Cellular Ltd. 10-Jan-2008
124 West Bengal Loop Telecom Ltd. 10-Jan-2008
125 West Bengal Sistema Shyam TeleServices Ltd. 10-Jan-2008
126 West Bengal Unitech Wireless (East) Pvt. Ltd. 10-Jan-2008
127 West Bengal Videocon Telecommunications Ltd. 10-Jan-2008
128 West Bengal ByCell Telecommunication India Pvt. Ltd. 27-Feb-2008

Statement-1/|
Company-wise List of Unified Access Services (UAS) licences
granted since 10.01.2008
SI.No. Name of Licensee Company Name of Service Area Effective Date of
Licence

1 2 3 4

1 Allianz Infratech (P) Ltd. Bihar 31-Jul-2008
2 Allianz Infratech (P) Ltd. Madhya Pradesh 31-Jul-2008
3 Etisalat DB Telecom Pvt. Ltd Andhra Pradesh 25-Jan-2008
4 Etisalat DB Telecom Pvt. Ltd. Delhi 25-Jan-2008
5 Etisalat DB Telecom Pvt. Ltd. Gujarat 25-Jan-2008
6 Etisalat DB Telecom Pvt. Ltd. Haryana 25-Jan-2008
7 Etisalat DB Telecom Pvt. Ltd. Karnataka 25-Jan-2008
8 Etisalat DB Telecom Pvt. Ltd Kerala 25-Jan-2008
9 Etisalat DB Telecom Pvt. Ltd. Maharashtra 25-Jan-2008
10 Etisalat DB Telecom Pvt. Ltd. Mumbai 25-Jan-2008
" Etisalat DB Telecom Pvt. Ltd. Punjab 25-Jan-2008
12 Etisalat DB Telecom Pvt. Ltd. Rajasthan 25-Jan-2008
13 Etisalat DB Telecom Pvt. Ltd. Tamil Nadu (including 25-Jan-2008

Chennai Service Area)

14 Etisalat DB Telecom Pvt. Ltd. Uttar Pradesh (East) 25-Jan-2008
15 Etisalat DB Telecom Pvt. Ltd. Uttar Pradesh (West) 25-Jan-2008
16 Idea Cellular Ltd. Assam 25-Jan-2008
17 Idea Cellular Ltd. Jammu & Kashmir 25-Jan-2008
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18 Idea Cellular Ltd. Karnataka 25-Jan-2008
19 Idea Cellular Ltd. Kolkata 25-Jan-2008
20 Idea Cellular Ltd. North East 25-Jan-2008
21 Idea Cellular Ltd. Orissa 25-Jan-2008
22 Idea Cellular Ltd Punjab 25-Jan-2008
23 Idea Cellular Ltd. Tamil Nadu 25-Jan-2008

(including Chennai

Service Area)
24 Idea Cellular Ltd. West Bengal 25-Jan-2008
25 Loop Telecom Ltd. Andhra Pradesh 25-Jan-2008
26 Loop Telecom Ltd. Assam 25-Jan-2008
27 Loop Telecom Ltd. Bihar 25-Jan-2008
28 Loop Telecom Ltd. Delhi 25-Jan-2008
29 Loop Telecom Ltd. Gujarat 25-Jan-2008
30 Loop Telecom Ltd. Haryana 25-Jan-2008
31 Loop Telecom Ltd. Himachal Pradesh 25-Jan-2008
32 Loop Telecom Ltd. Jammu & Kashmir 25-Jan-2008
33 Loop Telecom Ltd. Karnataka 25-Jan-2008
34 Loop Telecom Ltd. Kerala 25-Jan-2008
35 Loop Telecom Ltd. Kolkata 25-Jan-2008
36 Loop Telecom Ltd. Madhya Pradesh 25-Jan-2008
37 Loop Telecom Ltd. Maharashtra 25-Jan-2008
36 Loop Telecom Ltd. North East 25-Jan-2008
39 Loop Telecom Ltd. Orissa 25-Jan-2008
40 Loop Telecom Ltd. Punjab 25-Jan-2008
4 Loop Telecom Ltd. Rajasthan 25-Jan-2008
42 Loop Telecom Ltd. Tamil Nadu 25-Jan-2008

(including Chennai

Service Area)
43 Loop Telecom Ltd. Uttar Pradesh (East) 25-Jan-2008
44 Loop Telecom Ltd. Uttar Pradesh (West) 25-Jan-2008
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45 Loop Telecom Ltd. West Bengal 25-Jan-2008
46 S Tel Pvt. Ltd. Assam 25-Jan-2008
47 S Tel Pvt. Ltd. Bihar 25-Jan-2008
48 S Tel Pvt. Ltd. Himachal Pradesh 25-Jan-2008
49 S Tel Pvt. Ltd. Jammu & Kashmir 25-Jan-2008
50 S Tel Pvt. Ltd. North East 25-Jan-2008
51 S Tel Pvt Ltd. Orissa 25-Jan-2008
52 Sistema Shyam TeleServices Ltd. Andhra Pradesh 25-Jan-2008
53 Sistema Shyam TeleServices Ltd. Assam 25-Jan-2008
54 Sistema Shyam TeleServices Ltd. Bihar 25-Jan-2008
55 Sistema Shyam TeleServices Ltd. Delhi 25-Jan-2008
56 Sistema Shyam TeleServices Ltd. Guijarat 25-Jan-2008
57 Sistema Shyam TeleServices Ltd. Haryana 25-Jan-2008
58 Sistema Shyam TeleServices Ltd. Himachal Pradesh 25-Jan-2008
59 Sistema Shyam TeleServices Ltd. Jammu & Kashmir 25-Jan-2008
60 Sistema Shyam TeleServices Ltd. Karnataka 25-Jan-2008
61 Sistema Shyam TeleServices Ltd. Kerala 25-Jan-2008
62 Sistema Shyam TeleServices Ltd. Kolkata 25-Jan-2008
63 Sistema Shyam TeleServices Ltd. Madhya Pradesh 25-Jan-2008
64 Sistema Shyam TeleServices Ltd. Maharashtra 25-Jan-2008
65 Sistema Shyam TeleServices Ltd. Mumbai 25-Jan-2008
66 Sistema Shyam TeleServices Ltd. North East 25-Jan-2008
67 Sistema Shyam TeleServices Ltd. Orissa 25-Jan-2008
68 Sistema Shyam TeleServices Ltd. Punjab 25-Jan-2008
69 Sistema Shyam TeleServices Ltd. Tamil Nadu (including 25-Jan-2008

Chennai Service Area)

70 Sistema Shyam TeleServices Ltd. Uttar Pradesh (East) 25-Jan-2008
71 Sistema Shyam TeleServices Ltd. Uttar Pradesh (West) 25-Jan-2008
72 Sistema Shyam TeleServices Ltd. West Bengal 25-Jan-2008
73 Spice Communications Ltd. Andhra Pradesh 25-Jan-2008
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74 Spice Communications Ltd. Delhi 25-Jan-2008
75 Spice Communications Ltd. Haryana 25-Jan-2008
76 Spice Communications Ltd. Maharashtra 25-Jan-2008
77 Tata Teleservices Ltd. Assam 25-Jan-2008
78 Tata Teleservices Ltd. Jammu & Kashmir 25-Jan-2008
79 Tata Teleservices Ltd. North East 25-Jan-2008
80 Unitech Wireless (Delhi) Pvt.Ltd. Delhi 25-Jan-2008
81 Unitech Wireless (East) Pvt. Ltd. Assam 25-Jan-2008
82 Unitech Wireless (East) Pvt. Ltd. Bihar 25-Jan-2008
83 Unitech Wireless (East) Pvt. Ltd. North East 25-Jan-2008
84 Unitech Wireless (East) Pvt. Ltd. Orissa 25-Jan-2008
85 Unitech Wireless (East) Pvt. Ltd. Uttar Pradesh (East) 25-Jan-2008
86 Unitech Wireless (East) Pvt. Ltd. West Bengal 25-Jan-2008
87 Unitech Wireless (Kolkata) Kolkata 25-Jan-2008

Pvt. Ltd.
88 Unitech Wireless (Mumbai) Mumbai 25-Jan-2008

Pvt. Ltd.
89 Unitech Wireless (North) Pvt. Ltd Haryana 25-Jan-2008
90 Unitech Wireless (North) Pvt. Ltd. Himachal Pradesh 25-Jan-2008
91 Unitech Wireless (North) Pvt. Ltd. Jammu & Kashmir 25-Jan-2008
92 Unitech Wireless (North) Pvt. Ltd. Punjab 25-Jan-2008
93 Unitech Wireless (North) Pvt. Ltd. Rajasthan 25-Jan-2008
94 Unitech Wireless (North) Pvt. Ltd. Uttar Pradesh (West) 25-Jan-2008
95 Unitech Wireless (South) Pvt. Ltd Andhra Pradesh 25-Jan-2008
96 Unitech Wireless (South) Pvt. Ltd. Karnataka 25-Jan-2008
97 Unitech Wireless (South) Pvt. Ltd. Kerala 25-Jan-2008
98 Unitech Wireless (Tamil Nadu) Tamil Nadu (including

Pvt. Ltd Chennai Service Area) 25-Jan-2008
99 Unitech Wireless (West) Pvt. Ltd. Guijarat 25-Jan-2008
100 Unitech Wireless (West) Pvt. Ltd. Madhya Pradesh 25-Jan-2008
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101 Unitech Wireless (West) Pvt. Ltd. Maharashtra 25-Jan-2008
102 Videocon Telecommunications Ltd. Andhra Pradesh 25-Jan-2008
103 Videocon Telecommunications Ltd. Assam 25-Jan-2008
104 Videocon Telecommunications Ltd. Bihar 25-Jan-2008
105 Videocon Telecommunications Ltd. Delhi 25-Jan-2008
106 Videocon Telecommunications Ltd. Gujarat 25-Jan-2008
107 Videocon Telecommunications Ltd. Haryana 25-Jan-2008
108 Videocon Telecommunications Ltd. Himachal Pradesh 25-Jan-2008
109 Videocon Telecommunications Ltd. Jammu & Kashmir 25-Jan-2008
110 Videocon Telecommunications Ltd. Karnataka 25-Jan-2008
m Videocon Telecommunications Ltd. Kerala 25-Jan-2008
12 Videocon Telecommunications Ltd. Kolkata 25-Jan-2008
113 Videocon Telecommunications Ltd. Madhya Pradesh 25-Jan-2008
14 Videocon Telecommunications Ltd. Maharashtra 25-Jan-2008
15 Videocon Telecommunications Ltd. Mumbai 25-Jan-2008
16 Videocon Telecommunications Ltd. North East 25-Jan-2008
117 Videocon Telecommunications Ltd. Orissa 25-Jan-2008
118 Videocon Telecommunications Ltd. Rajasthan 25-Jan-2008.
19 Videocon Telecommunications Ltd. Tamil Nadu 25-Jan-2008

(including Chennai
Service Area)
120 Videocon Telecommunications Ltd. Uttar Pradesh (East) 25-Jan-2008
121 Videocon Telecommunications Ltd. Uttar Pradesh (West) 25-Jan-2008
122 Videocon Telecommunications Ltd. West Bengal 25-Jan-2008
Statement-1V
Service Area-wise List of Unified Access Services (UAS)
licences granted since 10.01.2008
SI. No. Name of Service Area Name of Licensee Company Effective Date of
Licence

1 2 4

1 Andhra Pradesh Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
2 Andhra Pradesh Loop Telecom Ltd. 25-Jan-2008
3 Andhra Pradesh Sistema ShyamTeleServices Ltd. 25-Jan-2008
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4 Andhra Pradesh Spice Communications Ltd. 25-Jan-2008
5 Andhra Pradesh Unitech Wireless (South) Pvt. Ltd. 25-Jan-2008
6 Andhra Pradesh Videocon Telecommunications Ltd. 25-Jan-2008
7 Assam Idea Cellular Ltd. 25-Jan-2008
8 Assam Loop Telecom Ltd. 25-Jan-2008
9 Assam S Tel Pvt. Ltd. 25-Jan-2008
10 Assam Sistema Shyam TeleServices Ltd. 25-Jan-2008
n Assam Tata Teleservices Ltd 25-Jan-2008
12 Assam Unitech Wireless (East) Pvt. Ltd. 25-Jan-2008
13 Assam Videocon Telecommunications Ltd. 25-Jan-2008
14 Bihar Allianz Infratech (P) Ltd. 31-Jul-2008
15 Bihar Loop Telecom Ltd. 25-Jan-2008
16 Bihar S Tel Pvt. Ltd. 25-Jan-2008
17 Bihar Sistema Shyam TeleServices Ltd. 25-Jan-2008
18 Bihar Unitech Wireless (East) Pvt. Ltd. 25-Jan-2008
19 Bihar Videocon Telecommunications Ltd. 25-Jan-2008
20 Delhi Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
21 Delhi Loop Telecom Ltd. 25-Jan-2008
22 Delhi Sistema Shyam TeleServices Ltd. 25-Jan-2008
23 Delhi Spice Communications Ltd. 25-Jan-2008
24 Delhi Unitech Wireless (Delhi) Pvt.Ltd. 25-Jan-2008
25 Delhi Videocon Telecommunications Ltd. 25-Jan-2008
26 Gujarat Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
27 Guijarat Loop Telecom Ltd. 25-Jan-2008
28 Guijarat Sistema Shyam TeleServices Ltd. 25-Jan-2008
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29 Gujarat Unitech Wireless (West) Pvt. Ltd. 25-Jan-2008
30 Guijarat Videocon Telecommunications Ltd. 25-Jan-2008
31 Haryana Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
32 Haryana Loop Telecom Ltd. 25-Jan-2008
33 Haryana Sistema Shyam TeleServices Ltd. 25-Jan-2008
34 Haryana Spice Communications Ltd. 25-Jan-2008
35 Haryana Unitech Wireless (North) Pvt. Ltd. 25-Jan-2008
36 Haryana Videocon Telecommunications Ltd. 25-Jan-2008
37 Himachal Pradesh Loop Telecom Ltd. 25-Jan-2008
38 Himachal Pradesh S Tel Pvt. Ltd. 25-Jan-2008
39 Himachal Pradesh Sistema Shyam TeleServices Ltd. 25-Jan-2008
40 Himachal Pradesh Unitech Wireless (North) Pvt. Ltd. 25-Jan-2008
1 Himachal Pradesh Videocon Telecommunications Ltd. 25-Jan-2008
42 Jammu & Kashmir Idea Cellular Ltd. 25-Jan-2008
43 Jammu & Kashmir Loop Telecom Ltd. 25-Jan-2008
44 Jammu & Kashmir S Tel Pvt. Ltd. 25-Jan-2008
45 Jammu & Kashmir Sistema Shyam TeleServices Ltd. 25-Jan-2008
46 Jammu & Kashmir Tata Teleservices Ltd. 25-Jan-2008
47 Jammu & Kashmir Unitech Wireless (North) Pvt. Ltd. 25-Jan-2008
48 Jammu & Kashmir Videocon Telecommunications Ltd. 25-Jan-2008
49 Karnataka Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
50 Karaataka Idea Cellular Ltd. 25-Jan-2008
51 Karnataka Loop Telecom Ltd. 25-Jan-2008
52 Karnataka Sistema Shyam TeleServices Ltd. 25-Jan-2008
53 Karnataka Unitech Wireless (South) Pvt. Ltd. 25-Jan-2008
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54 Karnataka Videocon Telecommunications Ltd. 25-Jan-2008
55 Kerala Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
56 Kerala Loop Telecom Ltd. 25-Jan-2008
57 Kerala Sistema Shyam TeleServices Ltd. 25-Jan-2008
58 Kerala Unitech Wireless (South) Pvt. Ltd. 25-Jan-2008
59 Kerala Videocon Telecommunications Ltd. 25-Jan-2008
60 Kolkata Idea Cellular fctd. 25-Jan-2008
61 Kolkata Loop Telecom Ltd. 25-Jan-2008
62 Kolkata Sistema ShyamTeleServices Ltd. 25-Jan-2008
63 Kolkata Unitech Wireless (Kolkata) Pvt Ltd. 25-Jan-2008
64 Kolkata Videocon Telecommunications Ltd. 25-Jan-2008
65 Madhya Pradesh Allianz Infratech (P) Ltd. 31-Jul-2008
66 Madhya Pradesh Loop Telecom Ltd. 25-Jan-2008
67 Madhya Pradesh Sistema ShyamTeleServices Ltd. 25-Jan-2008
68 Madhya Pradesh Unitech Wireless (West) Pvt. Ltd. 25-Jan-2008
69 Madhya Pradesh Videocon Telecommunications Ltd. 25-Jan-2008
70 Maharashtra Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
71 Maharashtra Loop Telecom Ltd. 25-Jan-2008
72 Maharashtra Sistema Shyam TeleServices Ltd. 25-Jan-2008
73 Maharashtra Spice Communications Ltd. 25-Jan-2008
74 Maharashtra Unitech Wireless (West) Pvt. Ltd. 25-Jan-2008
75 Maharashtra Videocon Telecommunications Ltd. 25-Jan-2008
76 Mumbai Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
77 Mumbai Sistema ShyamTeleServices Ltd. 25-Jan-2008
78 Mumbai Unitech Wireless (Mumbai) Pvt.Ltd. 25-Jan-2008
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79 Mumbai Videocon Telecommunications Ltd. 25-Jan-2008
80 North East Idea Cellular Ltd. 25-Jan-2008
81 North East Loop Telecom Ltd. 25-Jan-2008
82 North East S Tel Pvt. Ltd. 25-Jan-2008
83 North East Sistema Shyam TeleServices Ltd. 25-Jan-2008
84 North East Tata Teleservices Ltd. 25-Jan-2008
85 North East Unitech Wireless (East) Pvt. Ltd. 25-Jan-2008
86 North East Videocon Telecommunications Ltd. 25-Jan-2008
87 Orissa Idea Cellular Ltd. 25-Jan-2008
88 Orissa Loop Telecom Ltd. 25-Jan-2008
89 Orissa S Tel Pvt. Ltd. 25-Jan-2008
90 Orissa Sistema Shyam TeleServices Ltd. 25-Jan-2008
9 Orissa Unitech Wireless (East) Pvt. Ltd. 25-Jan-2008
92 Orissa Videocon Telecommunications Ltd. 25-Jan-2008
93 Punjab Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
94 Punjab Idea Cellular Ltd. 25-Jan-2008
95 Punjab Loop Telecom Ltd. 25-Jan-2008
96 Punjab Sistema Shyam TeleServices Ltd. 25-Jan-2008
97 Punjab Unitech Wireless (North) Pvt. Ltd. 25-Jan-2008
98 Rajasthan Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
99 Rajasthan Loop Telecom Ltd. 25-Jan-2008
100 Rajasthan Unitech Wireless (North) Pvt. Ltd. 25-Jan-2008
101 Rajasthan Videocon Telecommunications Ltd. 25-Jan-2008
102 Tamil Nadu (including Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008

Chennai Service Area)
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103 Tamil Nadu (including Idea Cellular Ltd. 25-Jan-2008
Chennai Service Area)
104 Tamil Nadu (including Loop Telecom Ltd. 25-Jan-2008
Chennai Service Area)
105 Tamil Nadu (including Sistema Shyam TeleServices Ltd. 25-Jan-2008
Chennai Service Area)
106 Tamil Nadu (including Unitech Wireless (Tamil Nadu) . 25-Jan-2008
Chennai Service Area) Pvt. Ltd.
107 Tamil Nadu (including Videocon Telecommunications Ltd. 25-Jan-2008
Chennai Service Area)
108 Uttar Pradesh (East) Etisalat DB Telecom 25-Jan-2008
Pvt. Ltd.
109 Uttar Pradesh (East) Loop Telecom Ltd. 25-Jan-2008
110 Uttar Pradesh (East) Sistema Shyam Tele Services 25-Jan-2008
Ltd.
m Uttar Pradesh (East) Unitech Wireless (East) 25-Jan-2008
Pvt. Ltd.
12 Uttar Pradesh (East) Videocon Telecommunications Ltd. 25-Jan-2008
113 Uttar Pradesh (West) Etisalat DB Telecom Pvt. Ltd. 25-Jan-2008
114 Uttar Pradesh (West) Loop Telecom Ltd. 25-Jan-2008
115 Uttar Pradesh (West) Sistema Shyam TeleServices Ltd. 25-Jan-2008
116 Uttar Pradesh (West) Unitech Wireless (North) Pvt. Ltd. 25-Jan-2008
"7 Uttar Pradesh (West) Videocon Telecommunications Ltd. 25-Jan-2008
118 West Bengal Idea Cellular Ltd. 25-Jan-2008
119 West Bengal Loop Telecom Ltd. 25-Jan-2008
120 West Bengal Sistema Shyam TeleServices Ltd. 25-Jan-2008
121 West Bengal Unitech Wireless (East) Pvt. Ltd. 25-Jan-2008
122 West Bengal Videocon Telecommunications 25-Jan-2008

Ltd.
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Statement-V

Status of spectrum allocation and Rollout obligation in respect of 122 new UAS
licenses which were granted since 10.01.2008

Sl. Name of the Licensee Name of the Type of Date of Start up Spectrum Current Status of
No. Service area Technology allocation of allotted in the Rollout Obligations
start up entire service area
Spectrum or part of the service

area (S. A)
1 2 3 4 5 6 7
1 Allianz Infratech (P) Ltd. Bihar GSM 03.10.2008 Not allotted in 5 Districts Service test offered.

of the S.A only.
2 Allianz Infratech (P) Ltd. Madhya Pradesh GSM 28.08,2008 Allotted in the entire S.A Service under test.
3 Etisalat DB Telecom Pvt. Ltd. Andhra Pradesh GSM 27.05.2008 Allotted in the entire S.A Service under test.
4 Etisalat DB Telecom Pvt. Ltd. Delhi GSM 28.08.2008 Allotted in the entire S.A Service test not offered.
5 Etisalat DB Telecom Pvt. Ltd. Gujarat GSM 25.09.2008 Allotted in the entire S.A Service test offered.
6 Etisalat DB Telecom Pvt. Ltd. Haryana GSM 04.12.2008 Not allotted in 1 Districts Service test offered.

of the S.A only.
7 Etisalat DB Telecom Pvt. Ltd. Karnataka GSM 30.05.2008 Allotted in the entire S.A Service test offered.
8 Etisalat DB Telecom Pvt. Ltd. Kerala GSM 15.05.2008 Allotted in the entire S.A Service under test.
9 Etisalat DB Telecom Pvt. Ltd. Maharashtra GSM 10.09.2008 Allotted in the entire S.A Service test offered.
10 Etisalat DB Telecom Pvt. Ltd. Mumbai GSM 09.09.2008 Allotted in the entire S.A Service test not offered.
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20

Etisalat DB Telecom Pvt.

Etisalat DB Telecom Pvt.

Etisalat DB Telecom Pvt.

Etisalat DB Telecom Pvt.

Etisalat DB Telecom Pvt.

Idea Cellular Ltd.

Idea Cellular Ltd.

Idea Cellular Ltd.

Idea Cellular Ltd.

Idea Cellular Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Ltd.

Punjab

Rajasthan

Tamil Nadu
(including
Chennai)

Uttar Pradesh
(East)

Uttar Pradesh
(West)

Assam

Jammu & Kashmir

Karnataka

Kolkata

North East

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

10.09.2008

23.12.2008

22.04.2008

10.09.2008

25.09.2008

22.12.2008

24.12.2008

30.05.2008

09.01.2009

23.12.2008

Allotted in the entire S.A

Not allotted in 11 Districts

of the S.A only.

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Service test offered.

Service under test.

Service under test.

Service test offered.

Service test offered.

Service launched
commercially on
23.11.2009

Service launched
commercially on
14.10.2009

Service test not offered.

Service launched
commercially on
10.10.2009

Service launched
commercially on
17.12.2009
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1 2 3 4 5 6 7
21 Idea Cellular Ltd. Orissa GSM 24.04.2008 Allotted in the entire S.A Service launched
commercially on
01.04.2009
22 Idea Cellular Ltd. Punjab GSM 06.05.2009 Allotted in the entire S.A Service test not offered.
23 Idea Cellular Ltd. Tamil Nadu GSM 22.04.2008 Allotted in the entire S.A Service launched
(including commercially on
Chennai) 21.04.2009
24 Idea Cellular Ltd. West Bengal GSM 09.01.2009 Allotted in the entire S.A Service launched
commercially on
12.10.2009
25 Loop Telecom Ltd. Andhra Pradesh GSM 27.05.2008 Allotted in the entire S.A Service under test.
26 Loop Telecom Ltd. Assam GSM 22.12.2008 Not allotted in 3 Districts Service test not offered.
of the S.A only.
27 Loop Telecom Ltd. Bihar GSM 03.10.2008 Not allotted in 5 Districts Service under test.
of the S.A only.
28 Loop Telecom Ltd. Delhi GSM Not yet allocated - -
29 Loop Telecom Ltd. Guijarat GSM 09.03.2009 Not allotted in 3 Districts Service test not offered.
of the S.A. only.
30 Loop Telecom Ltd. Haryana GSM 04.12.2008 Not allotted in 2 Districts Service test not offered.
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31

32

33

34

35

36

37

38

39

40

41

42

43

Loop Telecom Ltd.

Loop Telecom Ltd.

Loop Telecom Ltd.
Loop Telecom Ltd.
Loop Telecom Ltd.
Loop Telecom Ltd.
Loop Telecom Ltd.

Loop Telecom Ltd.

Loop Telecom Ltd.

Loop Telecom Ltd.

Loop Telecom Ltd.

Loop Telecom Ltd.

Loop Telecom Ltd.

Himachal Pradesh

Jammu & Kashmir

Karnataka
Kerala

Kolkata

Madhya Pradesh
Maharashtra

North East

Orissa

Punjab

Rajasthan

Tamil Nadu
(including
Chennai)

Uttar Pradesh
(East)

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

04.12.2008

24.12.2008

30.05.2008
16.05.2008
09.01,2009
28.08.2008
14.11.2008

23.12.2008

24.04.2008

09.03.2009

23.12.2008

22.04.2008

21.01.2009

Not allotted in 6 Districts
of the S.A only.

Allotted in 2 Districts
of the S.A

Allotted in the entire S.A
Allotted in the entire S.A
Allotted in the entire S.A
Allotted in the entire S.A
Allotted in the entire S.A

Not allotted in 2 Districts
of the S.A only.

Allotted in the entire S.A

Not allotted in 2 Districts
of the S.A. only.

Not allotted in 11 Districts
of the SA only.

Allotted in the entire S.A

Not allotted in 3 Districts
of the S.A only.

Service test not offered.

Service test not
offered.

Service under test.

Service under test.

Service test not offered.

Service under test.

Service under test.

Service test not offered.

Service under test.

Service test not offered.

Service test not offered.

Service under test.

Service test not offered.
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1 2 3 4 5 6 7
44 Loop Telecom Ltd. Uttar Pradesh GSM 26.12.2008 Not allotted in 4 Districts Service test not offered.
(West) of the S.A only.
45 Loop Telecom Ltd. West Bengal GSM 09.01.2009 Not allotted in 3 Districts Service under test.
of the S.A only.
46 S Tel Private Ltd. Assam GSM 22.12.2008 Not allotted in 3 Districts Service test not offered.
of the S.A onfy.
47 S Tel Private Ltd. Bihar GSM 03.10.2008 Allotted in the entire S.A Service launched
commercially on
24.12.2009
48 S Tel Private Ltd. Himachal Pradesh GSM 04.12.2008 Allotted in the entire S.A Service launched
commercially on
17.12.2009
49 S Tel Private Ltd. Jammu & Kashmir ~ GSM 24.12.2008 Allotted in 2 Districts Service test not offered.
of the S.A
50 S Tel Private Ltd. North East GSM 23.12.2008 Not allotted in 2 Districts Service test not offered.
of the S.A only.
51 S Tel Private Ltd. Orissa GSM 24.04.2008 Allotted in the entire S.A Service launched
commercially on
21.12.2009
52 Sistema Shyam Andhra Pradesh CDMA 11.04.2008 Allotted in the entire S.A Service under test.

Tcleservices Ltd.
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53

54

55

56

57

58

59

60

61

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teleservices Ltd.

Sistema Shyam

Teieservices Ltd.

Assam

Bihar

Delhi

Guijarat

Haryana

Himachal Pradesh

Jammu & Kashmir

Karnataka

Kerala

CDMA

CDMA

CDMA

CDMA

CDMA

CDMA

CDMA

CDMA

CDMA

03.045008

11.04.2008

28.08.2008

29.05.2008

11.04.2008

11. 04.2008

03.04.2008

29.05.2008

14.05.2008

35

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire SA

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Service under test.

Service launched
commercially on
02.07.2009

Service launched
commercially on
09.10.2009

Service under test.

Service launched
commercially on
31.12.2009

Service under test.

Service under test.

Service launched
commercially on
29.10.2009

Service launched
commercially on
30.03.2009



1 2 3 4 5 6 7
62 Sistema Shyam Kolkata CDMA 29.05.2008 Allotted in the entire S.A Service launched
Teleservices Ltd. commercially on
21.05.2009
63 Sistema Shyam Madhya Pradesh CDMA 11.04.2008 Allotted in the entire S.A Service under test.
Teleservices Ltd.
64 Sistema Shyam Maharashtra CDMA 14.05.2008 Allotted in the entire S.A Service launched
Teleservices Ltd. commercially on
04.01.2010
65 Sistema Shyam Mumbai CDMA 28.08.2008 Allotted in the entire S.A Service launched
Teleservices Ltd. commercially on
16.12.2009
66 Sistema Shyam North East CDMA 03.04.2008 Allotted in the entire S.A Service under test.
Teleservices Ltd.
67 Sistema Shyam Orissa CDMA 29.05.2008 Allotted in the entire S.A Service under test.
Teleservices Ltd.
68 Sistema Shyam Punjab CDMA 25.07.2008 Allotted in the entire S.A Service under test.
Teleservices Ltd.
69 Sistema Shyam Tamil Nadu CDMA 11.04..2008 Allotted in the entire S.A Service launched
Teleservices Ltd. (including commercially on
Chennai) 26.03.2009
70 Sistema Shyam Uttar Pradesh CDMA 11.04.2008 Allotted in the entire S.A Service under test.

Teleservices Ltd.

(East)

36



71

72

73

74

75

76

77

78

79

80

Sistema Shyam
Teleservices Ltd.

Sistema Shyam
Teleservices Ltd.

Spice Communications Ltd.
Spice CommunicationsLtd.

Spice Communications Ltd.

Spice Communications Ltd.

Tata Teieservices Ltd.

Tata Teleservices Ltd.

Tata Teleservices Ltd.

Unitech Wireless
(Delhi) Pvt. Ltd.

Uttar Pradesh
(West)

West Bengal

Andhra Pradesh
Delhi

Haryana

Maharashtra

Assam

Jammu & Kashmir

North East

Delhi

CDMA

CDMA

GSM

GSM

GSM

GSM

CDMA

CDMA

CDMA

GSM

11.04.2008

11.04.2008

27.05.2008

06.05.2009

06.05.2009

03.04.2008

03.04.2008

03.04.2008

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Not yet allocated

Not allotted in 1 District of
the S.A only.

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S,A

Allotted in the entire S.A

Not yet allocated

Service under test.

Service launched
commercially on
11.06.2009

Service test not offered.

Service test not offered.

Service test not offered.

Service launched
commercially on
31.10.2008

Service launched
commercially on
30.11.2008

Service launched
commercially on
30.11.2008
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1 2 3 4 5 6 7
81 Unitech Wireless (East) Assam GSM 22.12.2008 Not allotted in 3 Districts of Service test not offered.
Pvt. Ltd. the S.A only.
82 Unitech Wireless Bihar GSM 03.10.2008 Allotted in the entire S.A Service launched
(East) Pvt. Ltd. commercially on
03.12.2009
83 Unitech Wireless (East) North East GSM 23.12.2008 Not allotted in 2 Districts Service test not offered.
Pvt. Ltd. of the S.A only.
84 Uniteeh Wireless (East) Orissa GSM 24.04.2008 Allotted in the entire S.A Service launched
Pvt Ltd. commercially on
22.12.2009
85 Unitech Wireless (East) Uttar Pradesh GSM 10.09.2008 Allotted in the entire S.A Service launched
Pvt. Ltd. (East) commercially on
03.12.2009
86 Unitech Wireless (East) West Bengal GSM 09.01.2009 Allotted in the entire S.A Service test not offered.
Pvt. Ltd.
87 Unitech Wireless (Kolkata) Kolkata GSM 09.01.2009 Allotted in the entire S.A Service test not offered.
Pvt. Ltd
88 Unitech Wireless (Mumbai) Mumbai GSM 09.09.2008 Allotted in the entire S.A Service test not offered.
Pvt. Ltd.
89 Unitech Wireless (North) Haryana GSM 04.12.2008 Allotted in the entire S.A Service test not offered.
Pvt. Ltd.
90 Unitech Wireless (North) Himachai Pradesh GSM 04.12.2008 Allotted in the entire SA Service test notoffered.

Pvt. Ltd.
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91

92

93

94

95

96

97

98

Unitech Wireless
(North) Pvt. Ltd.

Unitech Wireless (North)
Pvt. Ltd.

Unitech Wireless
(North) Pvt. Ltd.

Unitech Wireless (North)
Pvt. Ltd.

Unitech Wireless (South)
Pvt. Ltd.

Unitech Wireless
(South) Pvt. Ltd.

Unitech Wireless (South)
Pvt. Ltd,

Unitech Wireless
(Tamil Nadu) Pvt. Ltd.

Jammu & Kashmir

Punjab

Rajasthan

Urtar Pradesh

(West)

Andhra Pradesh

Karnataka

Kerala

Tamil Nadu
(including Chennai)

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

24.12.2008

10.09.2008

23.12.2008

25.09.2008

27.05.2008

30.05.2008

15.05.2008

22.04.2008

Allotted in 2 Districts
of the S.A

Allotted in the entire S. A

Not allotted in 11 Districts
of the SA only.

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Service test not offered.

Service test not offered.

Service test not offered.

Service launched
commercially on
03. 12.2009

Service launched
commercially on
03. 12.2009

Service launched
commercially on
03.12.2009

Service launched
commercially on
03.12.2009

Service launched
commercially on
03.12.2009
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1 2 3 4 5 6 7

99 Unitech Wireless (West) Gujarat GSM 25.09.2008 Allotted in the entire S.A Service test not offered.
Pvt. Ltd.

100 Unitech Wireless (West) Madhya Pradesh GSM 28.08.2008 Allotted in the entire S.A Service test not offered.
Pvt. Ltd.

101 Unitech Wireless (West) Maharashtra GSM 10.09.2008 Allotted in the entire S.A Service test not offered.
Pvt.Ltd.

102 Videocon Telecommunications Andhra Pradesh GSM 27.05.2008 Allotted in the entire S.A Service under test.
Ltd.

103 Videocon Telecommunications Assam GSM 22.12.2008 Allotted in the entire S.A Service test not offered.
Ltd.

104  Videocon Telecommunications Bihar GSM 03. 10.2008 Allotted in the entire S.A Service test not offered.
Ltd.

105  Videocon Telecommunications Delhi GSM Not yet allocated - -
Ltd.

106  Videocon Telecommunications Gujarat GSM 25.09.2008 Allotted in the entire S.A Service under test.
Ltd.

107  Videocon Telecommunications Haryana GSM 04.12.2008 Allotted in the entire S.A Service under test.
Ltd.

108  Videocon Telecommunications Himachal Pradesh GSM 04.12.2008 Allotted in the entireS.A Service test not offered.
Ltd.

109  Videocon Telecommunications Jammu & Kashmir ~ GSM 24.12.2008 Allotted in the entire S.A Service test not offered.
Ltd.

110 Videocon Telecommunications Karnataka GSM 30.05.2008 Allotted in the entire S.A Service under test.

Ltd.
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12

13

14

15

16

17

118

19

120

121

122

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Videocon Telecommunications
Ltd.

Kerala

Kolkata

Madhya Pradesh

Maharashtra

Mumbai

North East

Orissa

Rajasthan

Tamil Nadu
(including
Chennai)
Uttar Pradesh
(East)

Uttar Pradesh
(West)

West Bengal

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

GSM

15.05.2008

09.01.2009

28.08.2008

10.09.2008

09.09.2008

23.12.2008

24.04.2008

23.12.2008

22.04.2008

10.09.2008

25.09.2008

09.01.2009

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Not allotted in 11 Districts

of the S.A only

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Allotted in the entire S.A

Service under test.

Service test not offered.

Service under test.

Service test not offered.

Service test not offered.

Service test not offered.

Service under test.

Service under test.

Service under test.

Service test not offered.

Service under test.

Service test not offered.
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Chinese incursions in past decades

*48. SHRI PRAKASH JAVADEKAR: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that Chinese incursions have resulted in India losing its land along the
Line of Actual Control (LAC) in the past two decades;

(b) if so, the details thereof; and
(c) the steps Government is taking/planning to take to address this issue?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No, Sir.
(b) to (c) Does not arise.

Bramhans Birupa and Kelva project

*49. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether his Ministry has received any proposal from Odisha Government regarding the
irrigation and flood protection embankment in Bramhans Birupa and Kelva Project and the same is

pending at their level for years together;
(b) the total and catchment area and cost of the project; and
(c) by when Government would approve it?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) Initially, a
proposal on "Flood Protection to Brahamani Kelua Birupa Doab in Brahmani System" with an
estimated cost of Rs.25,40 crore was received in Central Water Commission (CWC) from the State
Government of Orissa in March 2003. The project was examined in CWC and observations were sent
to the State Government by CWC, after which the State Government had repeatedly submitted
revised estimates without completely responding to the observations and ensuring fulfillment of the
mandatory requirements. The project reports submitted were for Rs.35.45 crore in October 2006;
Rs.59.13 crore in May 2008; Rs.64.58 crore in August 2009 and Rs.62.67 crore in January 2010. After
examination of the response submitted by the State Government of Orissa to CWC's observation,
few technical issues like proper justification for providing spurs including performance report of
existing spurs, complete design of the proposed structures as per Bureau of Indian Standards (BIS)
Code, the river cross sections at the proposed embankment site, etc, are not yet furnished by the
State Government of Orissa. In addition, the mandatory requirements like clearances by State
Technical Advisory Committee, State Flood Control Board, State Forest Department, etc, for
submission of the proposal to Technical Advisory Committee of MOWR are also pending with the

State Government of Orissa.

(b) As mentioned by the State Government, the catchment area of river Brahmani at delta
head (Pankapal) is 36260 sq. km. and the latest revised cost of the project is Rs.62.67 crore.
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(c) Upon satisfactory response to the observations of CWC by the State Government, the
aforesaid scheme would be placed before the Advisory Committee of MoWR for approval.

Death of Indian workers abroad

*50. SHRI SYED AZEEZ PASHA: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether Government receives individual requests and complaints from widows and
families of Indian workmen who die while working abroad;

(b) the number of such complaints that have been received in 2008-09 and
2009-10, upto the present date;

(c) in what way does Government try to take up such cases and find solutions for Indian
families who lose their bread-winners abroad;

(d) whether it is a fact that only five per cent of such complaints have been taken up; and

(e) the reasons for neglect and indifference by Government to complaints from families of

Indian workers?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Yes, Sir.
Requests and complaints pertaining to delay of dispatch of the dead bodies of Indian workmen or
delay in getting the compensation and other dues from the foreign employers are received from time
to time. The figures pertaining to such cases received from the Indian Missions/Posts are given in the
Statement (See below).

(o) As and when Ministry receives requests for expediting the dispatch of dead bodies the
matter is immediately taken up with the concerned local authorities through the Indian Missions for
expediting the dispatch of the dead bodies and also for ensuring the payment and compensation due
to the deceased person from the foreign employer, after completion of all local formalities.

The Missions/Posts take up the case for speedy dispatch of the dead bodies with the local
authorities as also for payment of admissible death compensation including payment of all due
financial benefits accrued during the period of service of the deceased person. In a few cases death
compensation and other benefits are remitted by the company to the next of kin/legal heirs directly
through their banking channels. In other cases the companies deposit the amount to the Indian
Mission/ Post in respect of death compensation, through the courts, and the equivalent amount in
Indian Rupees is sent by the Mission/Post for disbursement to the next of kin/legal heirs through the
District Collector of the concerned State in which the next of kin/legal heirs are residing. In most
cases involving death of legal workers, the Indian Missions/Posts manage to seek compensation on
behalf of the worker from the employer. However, if a worker is an illegal immigrant at the time of his
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death, he/she usually does not become eligible for any compensation. In the cases of death caused
by accidents the Indian Missions/Posts inform the next-of-kin of the deceased about the entitlement
of death compensation and advise them to appoint a lawyer to represent the legal heirs of the
deceased to claim compensation. Missions/Posts follow up the death compensation cases which
involve establishing contacts with next-of-kin of the deceased in India and interaction with the
employers, lawyers etc. When the employer does not settle the amount, the Missions/Posts facilitate
the dependents to file Court case identifying a suitable legal firm.

(d) and (e) No, Sir. The Missions/Posts take up the complaints/requests of the family in all
cases with regard to dispatch/disposal of the mortal remains of the deceased emigrant as well as the
settlement of legal dues/death compensation and continue to follow them up till their final solution.
All complaints brought to the notice of the Government are taken up with the local authorities in the
countries concerned. An Indian Community Welfare Fund (ICWF) has been established to meet the
contingency expenditure on dispatch of mortal remains of Indian nationals where families are poor
and the employers are unwilling or unable to repatriate the body. Further, for the welfare of the
emigrants and to provide benefits to the families of the deceased emigrants, Pravasi Bharatiya Bima
Yojna (PBBY) was introduced. Under this scheme there is a coverage for Rs.10 lakh in case of
accidental death.

Statement
Country 2008 2009 2010 (upto 17-02-2010)
Kingdom of Saudi Arabia 1625 1729 212
Qatar 269 262 34
Kuwait 48 34 Not available
Dubali 07(2008-09) 09 (2009-10) Covered in col. 3.
Malaysia 09 (2008-09) 14 (2009-10) Covered in col. 3.
Bahrain 07 (2008-09) 04 (2009-10) Covered in col. 3.

Regional conference of Tourism Ministers
*51. DR. JANARDHAN WAGHMARE: Will the Minister of TOURISM be pleased to state:

(a) whether an Inter-State Regional conference of Tourism Ministers of Southern States and
UTs was held at Bangalore, recently;

(b) if so, the details of discussions held in the conference and outcome thereof;
(c) whether there is extensive need for proper growth of tourism sector in the country; and
(d) if so, the strategies formulated by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(d) Yes, Sir, The Inter-State Regional Conference of Tourism Ministers' was organized at Bengaluru
on 16th January, 2010 for Southern States/Union Territory Administrations namely, Andhra Pradesh,

44



Karnataka, Kerala, Tamil Nadu, Lakshadweep, Puducherry and Andaman & Nicobar Islands so that
issues and the bottlenecks coming in the way of the effective growth of tourism sector in the region
could be deliberated upon. This was in sequel to two such Inter-state Regional Conferences
organized at New Delhi (for North Central States/Union Territory Administrations) and at Gangtok,
Sikkim (for East and North East States) on August 18, 2009 and December 6, 2009 respectively.

In these Regional Conferences, deliberations focused on holistic development of destinations,
utilization of Central Financial Assistance to States/Union Territory Administrations, solid waste
management at destinations, safety and security of tourists, cleanliness/hygiene to be maintained in
the tourism sites, developing wayside amenities on main roads, broad-basing of hospitality
education, Capacity Building of Service Providers and other issues related to tourist facilitation.

The development and promotion of tourism is primarily undertaken by the State
Governments/Union Territory Administrations themselves. However, Ministry of Tourism provides
Central Financial Assistance for tourism projects, identified in consultation and interaction with them,
subject to availability of funds and inter-se-priority under various schemes of the Ministry.

In addition, Ministry of Tourism is also undertaking marketing and publicity campaigns in the
overseas markets under the brand title "incredible India" for promoting India's tourism destinations
and products.

Scholarship for students of backward classes

+*52.SHRI BRIJ BHUSHAN TIWARI: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the amount due to be paid as scholarship reimbursement to the students of backward
classes studying in class one to ten and for scholarship and fee reimbursement for those studying
beyond class ten in Uttar Pradesh;

(b) the reasons therefore, and
(c) by when this would be paid?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): The
details of funds allocation and release made during 2009-10 to Uttar Pradesh as against the demand
of the State Government and keeping in view it's committed liability are as under:-

(Rupees in crores)

Name of the Budget National Demand of Admissible Funds released
Scheme Allocation  Allocation the State demand (*) (till date)
for the for the State
Scheme
Pre-matric 30.00 4.35 242.21 219.73 8.56
Scholarship
Post-matric 135.00 20.41 295.88 285.87 29.69
Scholarship
Total 165.00 24.76 538.09 505.60 38.25

(*) Total Demand of the State minus the committed liability

tOriginal notice of the question was received in Hindi
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2. The demand of the State Government is far in excess of the total budget allocation
under the two schemes for the entire country. Funds are therefore, allocated to State/UTs in
proportion to their population. Accordingly, while inviting proposals from States and UTs, they are
specifically requested to send proposal within the notional allocation.

Funds, over and above the notional allocation, are released subject to the availability of
funds/savings towards the end of the financial year.

Landline network of BSNL in border areas

+*53.SHRI LALIT KISHORE CHATURVEDI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) Government is aware that landline network of Bharat Sanchar Nigam Limited (BSNL) in
border areas of Jaisalmer, Barmer and Jalor districts largely remains disturbed and telephones
installed at police stations remain dead for months together;

(b) whether it interrupts putting a check on the activities of intruders, smugglers etc., in
border area;

(c) whether smuggling, terrorism and anti-national activities are carried out in these areas
through the communication network established across the border;

(d)  whether any mechanism is proposed for jamming the communication network across
the border; and

(e) the action under consideration for strengthening and streamlining our communication
network ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) and (b) Sir, overall the land line network of BSNL in border areas of the cauntry
including Jaisalmer, Barmer and Jalor districts is satisfactory and also no such complaint is reported
that telephones installed at police stations remain dead for months together.

(c) BSNL is extending all types of support to the district administration and other
government agencies entrusted with the task of checking the activities of smuggling, terrorism and
anti-national activities in border area.

Further, in order to ensure genuine use of communication facilities, Department of
Telecommunications has laid down strict subscriber verification policy for service providers. The
Telecom Enforcement, Resource and Monitoring (TERM) Cells established across the country have
been assigned auditing of the subscriber verifications process being carried out by the service
providers.

(d) No, Sir.

(e) Various steps have been taken/being taken for strengthening and streamlining the
communication network. Some of important steps are following:

t Original notice of the question was received in Hindi.
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. The mobile and wireless in local loop network of BSNL is being progressively optimized to
enhance coverage, capacity and to further improve Quality of Service.

. External plant is being upgraded and rehabilitated.

. Fault monitoring system has been centralized and computerized with interactive voice

response system.

. Lodging complaints/ First Information Reports (FIRs) at the concerned Police station in case
of the theft of cables and persuasion with the concerned Police authorities.

. Posting of security guards at cable dumps.

. Ensuring close co-ordination with law enforcement agencies for minimizing the cases of

telephone cable theft.
Fire in BARC
t*54.SHRI MOTILAL VORA: Will the PRIME MINISTER be pleased to state:
(a) the reasons for the fire in Bhabha Atomic Research Centre (BARC) on 29.12.2009;

(b) whether two young research scholars were burnt to death in the fire at the Atomic
Research Centre;

(c) whether a fire had also broken out a week ago in Chemical laboratory at Atomic
Research Centre;

(d)  whether the report of the high-level committee comprising scientists probing the fire at
Atomic Research Centre, has been received; and

(e) whether costly equipment of the research centre also got burnt in the fire?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) and (b) Reason for the fire accident as indicated by the report of a Committee set up by Bhabha
Atomic Research Centre (BARC) is that the fire was initiated by a low intensity explosive energy
released from accidental mixing of small quantities of reactive chemicals stored in the chemical
laboratory. The fire was sustained for about 45 minutes due to presence of combustible items such
as wooden desks, PC monitors, chemicals etc. As a result two research scholars, received fatal
injuries.

(c) Yes, Sir. A very minor fire incident involving few grams of solid chemicals had taken
place on 21.12.09 which was immediately put out by laboratory personnel using first aid fire fighting
equipment.

t Original notice of the question was received in Hindi.
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(d) The Report of the Investigation Committee enquiring into the fire incident of 29.12.2009
has been submitted.

(e) Instruments and laboratory equipment costing around Rs.25 lakh were burnt in the fire.
Land occupied by China

*55. SHRI NAND KISHORE YADAV: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether itis a fact that China has occupied a large tract of Indian territory during the last

five years;
(b) if so, the details thereof;

(c) whether China is trying to extend its control upto Indus river within the Indian

boundaries;
(d) if so, the details thereof;

(e) whether it is also a fact that Government is constantly concealing the facts with respect

to Chinese intrusion; and
(f) ifso, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (f) No, Sir. Does not

arise.
Government equity in BSNL

*56. SHRI D. RAJA: Wil the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether Government has decided to sell ten per cent of Government equity in Bharat
Sanchar Nigam Limited (BSNL);

(b) ifso, the details and reasons therefor;

(c) whether it is a fact that the financial position of BSNL has been deteriorating for the last

few years;
(d) if so, the financial position since the year 2005; and
(e) the steps being taken for a substantive restructuring of the company ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) and (b) Sir, the BSNL Board in its 113th Meeting held on 25.07.2008, after considering
all the pros and cons of listing and in order to strengthen Company's claim for conferment of
Navratna status decided that the Company should get listed. The Government is considering to offer
part of its equity shareholding in BSNL by an offer for sale to the public due to the following reasons:

. It will promote growth of BSNL.
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. It will provide an access to the capital market for raising fresh equity capital, if required.
. It will facilitate BSNL to get Navratna status.
The timing of the issue depends on the conditions of the capital market.

(c) and (d) Sir, the main parameter for adjudging the financial position of a Company is the
networth, which has not declined in the case of BSNL. However, there is considerable decline in
Profit After Tax (PAT), since the year 2005. The details of the net worth & PAT for the last five

financial years are as follows:-

Financial Year Net Worth Profit After Tax
2004-05 72779 10183
2005-06 80757 8940
2006-07 86948 7806
2007-08 88128 3009
2008-09 88634 575

(e) BSNL has undertaken organization restructuring with the help of a management
consultancy firm the "Boston Consulting Group" to provide end-to-end focus on core businesses
viz. mobile, fixed access, enterprise and new businesses. Further, a Committee constituted by the
Government under the Chairmanship of Shri Sam Pitroda has submitted its report in the matter.

Discussion of Afghanistan in Istanbul
*57. SHRI TIRUCHI SIVA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government is aware of the outcome of the recent meeting of certain countries

on Afghanistan which took place in Istanbul;
(b) the countries that attended the meeting;
(c) the reasons for excluding India from such a meeting;
(d) whether Government has taken up the issue with the host country; and
(e) ifso, the response thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Turkey hosted
the fourth trilateral Summit of the Presidents of Afghanistan, Turkey and Pakistan on January 25,
2010. A Regional Conference was held in Istanbul on January 26, 2010 with participation from Iran,
Tajikistan, Uzbekistan, China, Turkmenistan, Pakistan, Afghanistan and Turkey. A number of other
countries/organizations were invited to be observers and included the US, UK, Germany, France,
Russia, Japan, Kyrgyzstan, UAE, Saudi Arabia, OIC, Italy, UN, NATO, EU and ECO.
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(c) to (e) Government has taken up the issue of exclusion of India from the Istanbul
Conference on Afghanistan. The Turkish Government has told us that they would have liked India to
participate in the Conference. However, the Conference had evolved from a trilateral meeting
involving Afghanistan, Turkey and Pakistan, and it was not possible to evolve a consensus on India's
participation. The Turkish side further acknowledged India's positive role in Afghanistan's economic
development.

Cyber attack

t#58.SHRI PRABHAT JHA: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether Government is aware of the recent cyber attack by foreign hackers, on the
computers installed at key positions in the country;

(b) if so, the details thereof;

(c) whether such attacks have also been carried out in the past, if so, the details of the kind
of advanced technology adopted by the Government to stop these attacks; and

(d) thekind of plan prepare/being worked on by Government in view of such attacks ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) Government is aware of cyber attack attempts of foreign origin on computers installed at
key positions.

(b) The following attempts have been detected on the network of National Informatics
Centre (NIC), in the recent past:

— Maliciously crafted email with attachments containing malware to a number of mail recipients
attempting to infect the client machines.

- Defacement of website at the state data centres due to application level vulnerabilities in the
site.

- Scanning and probing of IT infrastructure

(c) Such attempts have been detected from time to time. Most of the attacks are stopped
with the help of state-of-the-art technologies deployed for detection and prevention of such
attempts. Technology deployed include: Intrusion Prevention Systems, Network Firewalls, Anti-virus
solution and Application Firewalls. The security events on the networks are monitored for taking

remedial measures.

(d) The Government has taken several remedial measures in regard to preventing hacking
and enhancing the cyber security of information technology infrastructure in the country, these are:

t Original notice of the question was received in Hindi.
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i)

vi)

The Government has formulated Crisis Management Plan for countering cyber attacks and
cyber terrorism for implementation by all Ministries/ Departments of Central Government,
State Governments and their organizations and critical sectors.

The organizations operating critical information infrastructure have been advised to implement
information security management practices based on International Standard ISO 27001.

Ministries and Departments have been advised to carry out their IT systems audit regularly to
ensure robustness of their systems. Indian Computer Emergency Response Team (CERT-In)
has already empanelled a number of penetration testing professionals through a stringent
mechanism of selection to carry put audits.

National Informatics Centre (NIC) is continuously strengthening the security of the network
operated by them and its services by enforcing security policies, conducting regular security
audits and deploying various technologies at different levels of the network to defend against
the newer techniques being adopted by the hackers from time to time.

The Information Technology Act, 2000 as amended by the Information Technology
(Amendment) Act, 2008 has been enforced on 27.10.2009. The Act provides legal framework
to address the issues connected with hacking and security breaches of information technology

infrastructure.

Section 70 of the Act provides for declaration of any computer resource, which directly or
indirectly constitutes Critical Information Infrastructure, to be a protected system.

Further, Section 70B has empowered Indian Computer Emergency Response Team to serve
as national nodal agency in the area of cyber security.

The Indian Computer Emergency Response Team (CERT-In) scans the Indian Cyber Space to
detect traces of any untoward incident that poses a threat to the cyber space. CERT-In
performs both proactive and reactive roles in computer security incidents prevention,
identification of solution to security problems, analyzing product vulnerabilities, malicious
codes, web defacements, open proxy servers and in carrying out relevant research and
development.

Sectoral CERTs have been functioning in the areas of defence and Finance for catering to
these critical domains. They are equipped to handle and respond to domain specific threats
emerging from the cyber systems.

CERT-In has published several Security Guidelines for safeguarding computer systems from
hacking and these have been widely circulated. All Government Departments/ Ministries, their
subordinate offices and public sector undertakings have been advised to implement these
guidelines to secure their computer systems and information technology infrastructure.

CERT-In issues security alerts, advisories to prevent occurrence of cyber incidents and also
conducts security workshops and training programs on regular basis to enhance user

awareness.
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Tourism projects in North Eastern States
*59. SHRI MATILAL SARKAR: Will the Minister of TOURISM be pleased to state:

(a) the names of projects of tourism sponsored by the Central Government during the years
2008-09 and 2009-10 in the North-Eastern States;

(b) whether Government has sanctioned any amount against any project in tourist places in
the State of Tripura;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(d) The development and promotion of tourism is primarily undertaken by the State
Governments/Union Territory Administrations themselves. However, the Ministry of Tourism provides
Central Financial Assistance on the basis of project proposals received from the State Governments/
Union Territory Administrations that are complete in all respect as per scheme guidelines, based on
inter-se priority and funds are released subject to availability in respective head of account every year
under the following schemes.

(i)  Product / Infrastructure Development for Destinations and Circuits
(i)  Assistance to Large Revenue Generating Projects

(i) Fairs and festivals/ Events

(iv)  Information Technology

The State-wise and year-wise details on the projects sanctioned to the North-Eastem States
including Tripura for tourism projects under above schemes during 2008-09 and 2009-10 (up to
December, 2009) are given in the Statement.

Statement

Projects sanctioned to the North-Eastern States during 2008-09
& 2009-10 (upto December 2009)

(Rs. in lakh)

Sl. No. Name of the Project Amount Sanctioned
1 2 3
2008-09

Arunachal Pradesh

1. Construction of Tourist Lodge at Seppa, East Kameng 405.08
District, Arunachal Pradesh

2. Destination Development of Morshing, West Kameng District. 331.17

3. Development of River front and additional accommodation 469.49
at the Tourist Complex at Aalo

4. Dev. of Dolma park at Lumla 170.00
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1 2 3
5. Development of Lumla Sub Circuit 655.38
6. Construction of Tourist Lodge at Tasam Moring near 61.30
Bameng in East Kameng District, Arunachal Pradesh
7. Const. of tourist complex at Tengapani, Lohit Distt 469.26
8. Const. of tourist complex at Aliney (LG) in Dibang valley 278.09
9. Buddha Mahotsava festival, 2009 at Tawang in Arunachal Pradesh 10.00
10. Siang River festival, 2008 10.00
11. Const. of tourist lodge at Bana point 6 km BRITF roads near 185.00
Nagmandir, East Kameng Distt. Arunachai Pradesh
12. Celebration of Shapwang yowng Manau Poi 2009 at Bardumsa, 5.00
Changlang district in Arunachal Pradesh
13. Construction of Cafeteria Cum-Picnic spot at Dugi village, 97.43
upper Subansiri Distt. Arunachal Pradesh
TOTAL 3147.20
Assam
1. Development of Tourist Circuit- Kaliabor- Jakhalabandha - Nagaon 669.40
2. Development of Buddhist Tourist Circuit in Assam 652.57
3. Dev. Of TC-Dibru Saikhowa National Park- Makum-Margherita- 332.15
Digboi, Assam
4. Dev. of tourist circuit Kaziranga - Sivasagar- Majuli- Jorhat 453.49
(East Assam Circuit)
TOTAL 2107.61
Manipur
1. Purchasing of Adventure sports Equipments in Manipur. 5.72
2. Integrated Development of Tourist Circuit Imphal-Bishnupur- 580.32
Churachandpur, Manipur
3. Integrated development of tourist circuit for Imphal- 712.14
Luwangsangbam-Sekmai- Kanglatongbi-Hengbung -Senapati-
Maram Khullen-Mao
4. Manipur Tourism Festival, 2008-09 15.00
5. Mera Houchongba Festival- 2008 5.00
6. Kut Festival, 2008 5.00
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2 3
Infrastructure Development of Adventure tourism complex at 374.41
Lamdan in Manipur.
Integrated Development of Tourist Circuit for Imphal Mahadev- 800.00
Lambui- Finch Corner - Hundung -Jessami in Manipur.
Construction of Integrated Tourist Destination at Jirilbbam 446.25
in Manipur
TOTAL 2943.84
Meghalaya
Autumn Festival, 2007 in Meghalaya 10.00
Wangala Dance Festival, 2007 5.00
Ethnic Rhythms Festival, 2007 in Meghalaya 5.00
Celebration of Nongkrem festival, 2007 in Meghalaya 5.00
Development of Laitlyngkot-Pynursla-Pongtung-Mawlyngnong- 570.69
Nontgeitniang-Pomshutla-Dawki (Meghalaya) as a Tourist Circuit
Development of -Barengapara-Gasupara-Sibbari-Baghmara 642.85
Rongara-Mahadeo Balpakram as a Tourism Circuit
TOTAL 1238.54
Mizoram
Celebration of Chapchar Kut Festival in March, 2008 in Mizoram 5.00
Development of Aero-sports at Aizwal 298.38
Celebration of Thalfavang Kut, 2008 at Mamit in Mizoram. 5.00
Celebration of Bamboo Festival 2008 at Aizawal in Mizoram 10.00
TOTAL 318.38
Nagaland
Celebration of Hornbill Event, 2008 10.00
Celebration of Yemshe Festival 5.00
Celebration of Ngadah Festival 5.00
Integrated Tourist Destination Kisama-Mt. Japfu Heritage and 454.82
Advanture
Intergrated dev. of Tourist Traval Circuit Meluri-Wazeho- 708.71

Avangokho in Nagaland
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6. Integrated Development of Mon as Eco- Adventure & Cultural 452.76
destination Nagaland

7. Tourist Travel Circuit Pugohoboto- Tseminyu- Wokha- Asukhuto, 774.17
Nagaland
TOTAL 2410.46

Sikkim

1. Development of Tourist Infrastructure at Tendong and 253.78
Jorpokhari in South Sikkim

2. Tourist Infrastructure at Rameydham rabdha kamaldham and 500.00
war site at Thapgay dara, Sribadam in West Sikkim

3. Development of Tourist Infrastructure at Tiffin Dara and Children 379.73
park at Namchi in South Sikkim

4. Development of Barshey Rhododendron Tourist Centre at Soreng 500.00
in West Sikkim

5. Development of Gangtok as Major destination 2390.70

6. Development of Tourist infrastructure at Damthang 471.09

7. Celebration of Kangchenzdonga Festival, 2008 in West Sikkim 2.50

8. Celebration of Jorethang Maghey Mela, 2008 in South Sikkim 4.00

9. Celebration of Mangan Music Festival, 2008 in North Sikkim 4.00

10. Construction of Heritage Centre at Marchak and Beyong in 310.13
East Sikkim

11. Construction of Tourist infrastructure at Temi-Tarku in South Sikkim 380.52

12. C/o Yatri Niwas at Assangthang 500.00

13. Const. of tourist infrastructure at old Rumtek and Rey in East Sikkim 416.36

4. Development of tourist infrastructure at Jorethang in South Sikkim 385.85
TOTAL 6498.66

Tripura

1. Celebration of Kharchi Festival, 2007, Tripura 4.77

2, Destination Development of Dumboor Lake, Tripura 336.17

3. Celebration of Neermahal Tourism Festival, 2008 in Tripura 5.00
during 27-29, December, 2008

4. Celebration of Ashokastami Festival, to be held in Tripura 5.00

during December, 2008 and March, 2009
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5. Celebration of Kharchi Festival, 2008 in Tripura 5.00

6. Celebration of Diwali Festival, 2008 5.00
TOTAL 360.94

2009-10 (Upto December, 2009)

Arunachal Pradesh

1. Construction of tourist Lodge at Riakjirijo near Ganga camp in 490.44
upper Subansiri District, Arunachal Pradesh

2. Construction of tourist Lodge at Kaying, West Siang District, 484.97
Arunachal Pradesh

3,. Construction of tourist Lodge cum Way side Amenities at Pobe 439.15
Dumbung in East Kameng District, Arunachal Pradesh

4. Construction of Tourist Lodge at Sagalee in Papumpare district, 292.98
Arunachal Pradesh

5. Construction of Tourist Complex at Tapa Hapa under Palin circle, 358.58
Kurung Kumey, in Arunachal Pradesh

6. Development of Doimukh- Sagalee-Pakke Kesang-Seppa tourist 762.58
circuit in Arunachal Pradesh
TOTAL 2828.70

Assam

1. Destination Development on the Bank of Brahmaputra at Guwahati 200.96

2 Destination Development of Kova Kujia-Lake North Simara , 379.09
Bongaigaon

3. Samaguri Lake- Morikolong- Badulikorung-Chapanala- 435.83
Akashiganga Tourist Circuit in Assam
TOTAL 1015.88

Manipur

1. Development at Marjing Polo Imphal complex and Heingang, 263.19
in Manipur

2. Tourist Destination Development at Khongjom war Memorial 361.16
Complex, Manipur

3- Construction of Convention centre at Imphal 415.68

4. Construction of Integrated Tourist Destination at Tupul, Senapati 393.54
District, in Manipur

5. Tourist Destination Development at Ishingthingbi Lake, Manipur 315.22
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6. Construction of Integrated Tourist Destination at Sipuikon 500.00
village, Tipaimukh sub division, Churachandpur in Manipur

7. Upgradation of Integrated Tourist Destination at Sendra, 433.64
Moirang, Bishnupur District in Manipur
TOTAL 2682.43

Meghalaya

1. Development of Circuit Tourism - Shillong- - Mawryngkneng- 609.04
Jowai-Khliehriat-Lumshnong-Sonapur-Ratacherra

2. Circuit Tourism Destination, Tura- Garobadha- Selsella- Bhaitbari- 538.23
Phulbari-Tikrikila

3. Destination Tourism at Resubelpara, East Garo Hills 281.11
TOTAL 1428.38

Mizoram

1. Development of Tourist Destination at Niawhatlang 203.56

2. Development of Tourist Destination at Chakhang, in South Mizoram 203.56

3. Construction of convention Centre at Berawtlang Tourist Complex, 467.71
Aizawl, Mizoram

4, Development of Tourist Destination Chawngte in the State 388.47
of Mizoram

5. Development of Tourist Destination 'Palak Lake' in Mizoram 437.75

6. Construction of Development of Tourist Circuit Maubawk- 694.88
Serkawr-Zawngling -Niawhtlang-Chakheitla in Mizoram

7. Celebration of Anthuriam Festival 2009 10.00
TOTAL 2405.93

Nagaland

1. Construction of Footpath on Dzukou Valley approach Road 85.48
via Viswema Village in Nagaland

2. Tourism Destination at Phek in Nagaland 450.98

3. Tourist Travel Circuit Development Longlang-Noklak-Pungro in 697.79
Nagaland

4. Integrated tourist travel circuit Jaluki (Peren) Thilixu (Dimapur)- 617.56

Tuli (Mokok) in Nagaland
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5. Celebration of Hornbill Event at Kisama from 1-7th December, 15.00
2009 in Nagaland

6. Celebration of Tokhu Emong Festival from 1-7th November, 2009 5.00
in Nagaland

7. Tourist destination at Kigwema - Mt. Suro Eco-adventure 383.06
TOTAL 2254.87

Sikkim

1. IT proposals for Tourism Promotion in Sikkim. 45.00

2, Development of Tourist Infrastructure at Melli in South Sikkim - 379.61

3. Destination Development of Mangan Tourist Axis including 329.1
Heliport in North Sikkim

4. Destination Development of Geetang Khola waterfall including 325.18
Heliport in West Sikkim

5. Celebration of Aritar Tourism Festival 2009 in the month of 5.00
September, East Sikkim

6. Celebration of Namchi Mahotsav 2009 in the month of October, 5.00
2009 in Sikkim

7. Tourist Spot Development Kumrek including trek route 381.85
development from Gadi to Jhandidara via Dikling in East Sikkim

8. Development of Tourist Infrastructure at Yangyang in South Sikkim 403.77

9. Tourist Circuit Development En-Route Remtek in East Sikkim 418.41

10. Destination Development of Tourist Infrastructure Under 421.57
Berfung-Ralong Constituency Including Heliport at Chemchey
in South Sikkim

1. Development and Promotion of Eco-Tourism Destination 394.41
in Lachung, Yumthang and in North Sikkim

12. Celebration of Gangtok winter festival 2nd to 5th December, 2009 5.00
East Sikkim
TOTAL 3113.91

Tripura

1. Development of Tourist Destination Khowai, Tripura 430.53

2. Development of Tourist Circuit Dhalai- North, Tripura 661.18

3. Development of Tourist Destination Amarpur- Tripura 417.87
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4. Development of Tourist Circuit West- South, Tripura 2008-09. 379.50

5. Celebration of Neermahal Tourism Festival from 27-29 5.00
December, 2009 in Tripura

6. Celebration of Jumpui Hill Tourism Festival from 18-20 5.00
November, 2009 in Tripura.

7. Celebration of Diwali Festival from 17-19 October, 2009 in Tripura. 5.00
TOTAL : 1904.08
GRAND TOTAL : 36659.81

Indians detained by Chinese officials
*60. SHRIS.S. AHLUWALIA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that twenty-one Indians were detained on January 12, 2010 by
Chinese Customs officials in Shenzhen, in mainland China, on their arrival from Hong Kong, alleging
them to have smuggled diamonds illegally;

(b) if so, details thereof;

(c) whether authorities from Indian Consulate-General in Guangzhou have been allowed
access to these detained Indians;

(d) if so, the details thereof indicating the steps taken by them to verify bonafide of the
detentions, including legal scrutiny of the charges, if any, leveled, against them; and

(e) thecurrent status of their fate?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Twenty one
Indian nationals were detained on 8 January, 2010 by the Anti-Smuggling Bureau of the Shenzhen
Customs on charges of illegal transportation of diamonds from Hong Kong to Shenzhen under the
Criminal Procedure Law of the Peoples' Republic of China.

(c) and (d) Consular access was provided to the Consulate General of India (CGI),
Guangzhou on 13 and 14 January, 2010 and then again on 29 January, 2010. The detainees were
found in good health. The Consulate General is in constant contact with the law firm which has been
arranged to provide legal assistance to the Indian nationals.

(e) The Chinese authorities informed the CGI, Guangzhou on 11 February, 2010 that
pursuant to the preliminary investigation, 20 of the detainees have been arrested for diamond
smuggling activity and one has been arrested for money laundering.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Enhancing decision making process

275. SHRI'V. HANUMANTHA RAQO:
DR. T. SUBBARAMI REDDY:
Will the PRIME MINISTER be pleased to state:

(a) whether PM has directed that business as usual won't do, and Government has
embarked on a series of measures to bring decision making process on fast track by stipulating time
frames to complete procedure;

(b) whether Ministries / Departments have been asked to finalise and communicate their
response on draft note to Ministry which has mooted proposal within fifteen days;

(c) whether Cabinet Secretariat has told Ministries that if comments of Ministries were not
received within permitted time limit, sponsoring Ministries would bring the fact to notice of Secretary

concerned; and
(d) if so, to what extent this decision has helped to implement proposals ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) With a view to ensuring faster decision making and expeditious implementation of its policies /
programmes, the Government continuously strives to improve the relevant processes and
procedures. The Government had, keeping in view this, circulated the revised time-frames for
completion of inter-Ministerial consultations concerning notes for the Cabinet / Cabinet Committees
and also for appraisal / consideration of proposals by other concerned bodies.

(b) The time-frame for finalization of comments of the Ministries / Departments required to
be consulted on notes for Cabinet / Cabinet Committees, and appraisal / consideration of issues by
appraising bodies / Committee of Secretaries etc., has been compressed. Accordingly, the outer
time limits for completion of these processes has been stipulated. Depending upon the class of
cases, these time-frames range from 15 days to two months.

(c) Yes, Sir. However, the Ministries / Departments consulted can, in complex cases,
request for additional time for forwarding their comments / views.

(d) The new procedure has become effective from 3.12.2009. The Ministries / Departments,
are by and large, complying with the revised procedure.

Share of States in central power units
t276. SHRIMATI MAYA SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the share of the State out of allocated share of Central Power
Units of western zone has been reduced from 12.75 per cent to 12.03 per cent by Central
Government;

t Original notice of the question was received in Hindi.

60



(b) if so, the decrease in megawatt to this;
(c) whether Government would compensate the decrease; and
(d) the reasons for decreasing the State's share?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) to (d) The allocation of share of power amongst the beneficiaries in a region is determined by
Ministry of Power. As far as current allocation of nuclear power in western region is concerned, the

following details are provided:

There are two Nuclear Power Stations TAPS-3&4 and KAPS-1&2, benefiting all the States in
the Western Electricity Region in addition to TAPS-1&2 which benefit Maharashtra and Gujarat.
85% of the capacity is allocated to the beneficiaries and 15% retained in unallocated quota to meet
the varying demands. Madhya Pradesh(MP) has an allocation of 93 MW from KAPS-1&2 and 180
MW from TAPS-3&4. In addition, from the unallocated quota, MP has a share of 30 MW (peak
hours) and 34 MW (non peak hours) from these reactors.

Nuclear reactor at Kovvada
277. SHRI PENUMALLI MADHU: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that in principle approval has been accorded in October, 2009 for a 6
x 1000 MW nuclear reactor at Kovvada in Andhra Pradesh;

(b) if so, the details thereof;
(c) the countries that are cooperating for setting up of the above reactor; and
(d) by when the above reactor would become operational ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) to (d) The Government has accorded 'in principle' approval for locating Light Water Reactors
(LWRs) based on international cooperation at Kovvada in Srikakulam district of Andhra Pradesh. The
site is suitable for setting up six reactors each having a capacity of 1000 to 1500 MW. The reactors at
this site are to be set up in cooperation with one of the suppliers from the USA. Discussions have
been initiated with USA companies for formulation of project proposals. These are at an initial level. It
is aimed to make reactors operational in 13th Plan.

Supply of nuclear fuel

1278. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the PRIME MINISTER be pleased to state:

(a) the names of the countries that had agreed to supply nuclear fuel after the nuclear deal

with United States of America;

t Original notice of the question was received in Hindi.
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(b) the names of the countries and the quantity of nuclear fuel that they promised to supply;

(c) the names of the countries and the quantum of fuel received from them separately and
quantum of fuel to be supplied this year for which deal has been struck;

(d) the names of the countries that have not supplied fuel even after giving consent; and
(e) thereasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) France, Russia and Kazakhstan have entered into agreement for supply of nuclear fuel.

(b) Russia has entered into an umbrella agreement for supply of 2000 metric tones (MT) of
nuclear fuel starting with the year 2009. Similarly, Kazakhstan has also entered into an umbrella
agreement for supply of 2100 MT of nuclear fuel. However, France has entered into an agreement for
supply of 300 MT of nuclear fuel as one-time supply.

(c) The quantum of fuel received during the year 2009 is as given below:
France - 300 MT of Natural Uranium
Russia - 120 MT of Natural Uranium

58 MT of Enriched Uranium

The expected quantity of fuel to be supplied during the period from March, 2010- March 2011,
for which deal has been struck, is as given below:

Kazakhstan - 300 MT of Natural Uranium
Russia - 210 MT of Natural Uranium.
(d) and (e) Do not arise.
Atomic power plants in Rajasthan
279. DR.GYAN PRAKASH PILANIA: Will the PRIME MINISTER be pleased to state:

(a) the number of atomic power plants functioning in Rajasthan at present and power
generation capacity of each of them;

(b) whether old atomic reactors are not able to generate power to their capacity owing to
the paucity of Uranium;

(c) the number of new atomic reactors under construction/proposed to be constructed,
their capacity and timeframe; and

(d) whether Uranium has been arranged for the new atomic reactors under construction?
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THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) There are five Nuclear Power Reactors in operation in Rajasthan. The capacity of these reactors

are:
RAPS-1 100 MW
RAPS-2 200 MW
RAPS-3 220 MW
RAPS-4 220 MW
RAPS-5 220 MW

In addition, RAPS-6 (220 MW) is also ready for operation soon.
(b) No, Sir.

(c) The construction for RAPP-7&8 (2X700 MW) has just commenced. These are slated
for completion in the year 2016-17.

(d) Yes,Sir.
Raising of NPT by Japanese PM

280. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether signing of non-proliferation treaty of nuclear weapons was raised by the
Japanese Prime Minister during his visit to India in December, 2009;

(b) if so, whether our declared policy of first signing this NPT by US and China was
supported by Japanese PM in view of our commitment to a unilateral and voluntary Moratorium on
nuclear testing; and

(c) whether international perception about US and China signing the NPT would be

mobilized in various international forums?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No. The signing of the
Treaty on the Non-Proliferation of Nuclear Weapons (NPT) was not raised by the Japanese Prime
Minister during his visit to India in December 2009.

(b) Does not arise.
(c) US and China are already signatories to the NPT.
Commemorative stamps

281. SARDAR TARLOCHAN SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the names of dignitaries like President, Prime Minister, Central Ministers, Chief Ministers

in whose memory Commemorative Stamps have been released by the Department of Post;
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(b) the names of Central Ministers, Chief Ministers who have not been included in this list
and also the pending applications for release of the stamps in their names; and

(c) the reasons for ignoring the names of such dignitaries ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) A list of dignitaries on whom Commemorative
Stamps have been issued is given in the Statement (See below).

(b) There is no pendency of any proposal on any other such dignitary.

(c) A stamp is released only after consideration of the proposal if any received from the
proponent which is put up to the Philatelic Advisory Committee/ competent authority for approval. If
it is approved, the stamp is released. It is further informed that no proposal is carried forward.

Statement

Commemorative postage stamps issued on dignitaries like President, Prime Minister, Central
Ministers and Chief Ministers since 1947 to December, 2009.

President of India 20. C.N. Aannadurai

1. Dr. Rajendra Prasad 21.  T.Prakassam

2 Dr. S. Radhakrishnan 22. Mohan Lal Sukhadia
3 Dr. Zakir Hussain 23.  Sheikh Mohammad Abdullah
4. Fakhruddin Ali Ahmed 24. S.K.Sinha

5 Giani Zail Singh 25. M.G. Ramachandran
6 Dr. Shankar Dayal Sharma 26. L.N.Mishra

Prime Ministers of India 27. K. Kamargj

7. Jawahar Lal Nehru 28. C. Rajagopalachari

8. Lal Bahadur Shastri 29.  Karpoori Thakur

9. Gulzari Lal Nanda 30.  Biju Patnaik

10.  Indira Gandhi 31.  Balwant Rai Mehta
11. Morarji Desai 32. Hare Krishna Mahtab
12. Charan Singh 33. N.T.RamaRao

13.  Rajiv Gandhi 34. E.M.S. Nambudiripad
Central Ministers and Chief Ministers 35. Dwarika Prasad Mishra
14.  Vallabh Bhai Patel 36. Y.S.Parmar

15.  Dr. B.R. Ambedkar 37. S. Nijalingappa

16.  Abul Kalam Azad 38. Pratap Singh Kairon
17.  Rafi Ahmed Kidwai 39.  N.V. Gadgil

18.  V.K. Krishna Menon 40. Dr. K.N. Katju

19. G.B. Pant 41.  Rajkumari Amrit Kaur
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42. P. Subbarayan 48. S.B.Chavan

43.  Babu Jagjivan Ram 49.  Rajesh Pilot

44. T.T. Krishnamachari 50.  Damodaran Sanjeeviah
45.  Murasoli Maran 51 N.S. Hardikar
46.  Madhav Rao Scindia 52. R.Shankar

47. Raj Narain
GSM line capacity

282. SHRI SYED AZEEZ PASHA: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether BSNL has placed an order for 93 million GSM line capacity equipment for use all
over the country;

(b) if so, the basis of estimation of this potential demand made by BSNL;

(c) the State-wise demand and use of the 93 million GSM line capacity;

(d)  whether BSNL can share this capacity with other companies; and

(e) the full details of demand expected by BSNL over the next four years, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir.

(b) and (c) BSNL has floated the tender under phase VI for procurement of 93 Million lines of
GSM equipment. This tender was floated for GSM equipments requirements spread over three to
four years. The Circle-wise details given in the Statement.

(d) No, Sir. The present guideline of Government permit sharing of active infrastructure
amongst Service providers limited to Antenna, Feeder Cable, Node B, Radio Access Network and
Transmission system only. It does not permit sharing of switching capacity.

(e) BSNL approached independent agency M/s IMRB in February 2009 to undertake a
research to forecast the future demand for BSNL cellular services so that it can avoid over or under
planning. The agency was asked to estimate year on year mobile subscribers in India and the BSNL
market share for the next five years. The IMRB report provided the following estimates.

. In the worst case scenario, BSNL's share would dip from 13.3 % in March 2009 to 10.5% in
2014.Thus, the subscriber base would grow from 52 million in March 2009 to 106 Million out of
the total subscriber base of 1012 million in March 2014.

. In the best case scenario, BSNL share would rise from 13.3 % in March 2009 to 15.3% in
2014. Thus, the subscriber base would grow from 52 million in March 2009 to 177 Million out of
the total subscriber base of 1159 million in March 2014.

The Phase VI tender of BSNL covers the circle wise demand as per the details given in the
Statement.
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Statement

Tentative Capacity Required in Million lines (Phase VI tender)

A&N AS BH JKD OR NE-1 NE-2 WB CTD Total G.Total
Phase 2G 36 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G
Phase-VI.1 0.032 0.008 0.456 0.114 0.96 0.24 0.608 0.152 0.96 0.24 0.192 0.048 0.192 0.048 0.98 0.245 0.96 0.24 5.34 1.335 6.675
Phase-VI.2 0.024 0,006 0.532 0.133 0.72 0.18 0.456 0.114 0.72 0.18 0.256 0.064 0.256 0.064 0.98 0.245 0.72 0.18 4.664 1.166 5.83
Phase-VI.3 0.024 0.006 0.532 0.133 072 0.18 0.456 0.174 0.72 0.18 0.192 0.048 0.192 0.048 0.84 0.21 0.72 0.18 4.396 1.099 5.495

TOTAL 0.08 0.02 1.52 0.38 2.4 0.6 152 0.38 2.4 0.6 0.64 0.16 6.64 0.6 2.8 0.7 24 0.6 144 3.6 18
AP KTK KL TN CHTD Total G. Total
Phase 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G
Phase-VI.1 2.2 0.12 1.8 0.18 1.6 029 2.2 0.2 0.4 0.18 8.2 0.9 94
Phase-VI.2 1.65 0.19 135 0.27 1.2 043 1.65 0.19 0.3 0.27 6.15 1.35 7.5
Phase-VI.3  1.65 0.31 135 0.46 1.2 072 1.65 0.31 0.3 0.46 6.15 2.25 8.4
TOTAL 5.5 0.62 4.5 0.91 4 1.44 55 0.62 1 0.91 20.5 4.5 25
Punjab HP Haryana J&K UP (E) UP (W)  Rajasthan  Uttarakhand Total G.Total

2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G 2G 3G
Phase-VI.1  1.45 0.2 0.24 0.06 0.55 0.13 0.32 0.08 1.6 0.4 1.2 0.2 1.45 0.35 0.32 0.08 7.3 1.5 8.63
Phase-VI.2 1 0.256 0.24 0.06 0.55 0.13 0.32 0.08 1.6 0.4 1 0.3 1.45 0.35 0.32 0.08 6.48 1.65 8.13
Phase-VI.3 1 0.4 0.24 0.06 0.5 0.14 0.32 0.08 1.6 0.4 1 0.3 1.45 0.35 0.32 0.08 6.43 1.81 8.24
TOTAL 3.45 0.85 0.72 0.18 1.6 0.4 0.96 0.24 4.8 1.2 3.2 0.8 4.35 1.05 0.96 0.24 20.04 4.96 25
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Maharashtra Guijarat Madhya Pradesh Chhattisgarh Total G. Total

2G 3G 2G 3G 2G 3G 2G 3G 2G 3G
Phase VI.I 3.2 0.4 2.4 0.3 1.6 0.2 0.8 0.1 8 1 9
Phase VI.II 2.4 0.6 1.8 0.45 1.2 0.3 0.6 0.15 6 1.5 7.5
Phase VI.III 2.4 1 1.8 0.75 1.2 0.5 0.6 0.25 6 2.5 8.5
TOTAL 8 2 6 1.5 4 1 2 0.5 20 5 25
GRAND TOTAL

2G 3G Tota 3G% 2G%

Phase VI.I  28.67 4.735 33.405 14.2% 85.8%
Phase VI.II  23.294 5.666 28.96 19.6% 80.4%
Phase VI.III  22.976 7.659 30.635 25.0% 75.0%

74.94 18.06 93 19.4% 80.6%

67



Special audit of Reliance Communications Ltd.

283. SHRI DHARAM PAL SABHARWAL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Department of Telecommunications (DoT) has ordered special
audit of Reliance Communications Ltd. (R-Com) for the Financial Years 2006-07 and 2007-08;

(b) whether the special auditors have found irregularity in the special audit report;
(C) if so, whether DOT is ordering special audit for Financial Year 2008-09; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir. DoT has ordered special audit in case of
some Telecom Operators including Reliance Communications Ltd.

(b) The report of the special auditors has been received and is being examined.

(c) and (d) Special Audit for the years 2006-07 and 2007-08 had been instituted Vide clause
22.6 of the License Agreement and the same has not been evoked for the year 2008-09.

Hoarding spectrum of Vodafone

284. SHRI DHARAM PAL SABHARWAL :
SHRI JAI PRKASH NARYAN SINGH:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether it is a fact that Vodafone is hoarding spectrum beyond the contracted amount
of 6.2 MHz and not allowing other players to start services;

(b) if so, the details in this regard; and
(c) the steps taken by Government against Vodafone for hoarding spectrum?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) No Sir. GSM Spectrum (start up and
additional) to M/s Vodafone has been allotted in accordance with the conditions of the service
license and as per guidelines/ orders/ criteria as applicable at the time of such allotment

(c) Does not arise in view of (a) and (b) above.
BSNL share in mobile market

285. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:
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(a) whether Government has constituted an Expert Committee to examine various issues
relating to the current deteriorating market share and falling revenues of BSNL;

(b) if so, the details thereof;
(c) whether these Committees have since submitted their reports to the Government;
(d) if so, the details thereof alongwith the recommendations, and

(e) the details of action taken/proposed to be taken by Government for improving BSNL's

financial health condition?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes Sir. Government has constituted an
Expert Committee under the Chairmanship of Shri Sam Pitroda to review the performance of BSNL

and suggest measures for improving overall performance of the company.
(c) The Committee has submitted its report to the Government.

(d) The salient features of report made by Committee is given in the Statement (See

below).

(e) In addition to the above, BSNL has also embarked upon its systematic transformation
exercise in 2008 with the help of a consultant Boston Consultancy Group (BCG) for improving overall
performance. Based on the consultancy process, BSNL has taken the following action for improving
its financial health condition:

(i)  Organisational Transformation: The following initiatives have been taken-

. Redesigning the organisational structure on the basis of new verticals -consumer
mobility, consumer fixed access, enterprise & new businesses, catering to changed
market needs.

. Developing sales & distribution capabilities and expanding distribution channels,
creating processes, systems, training and incentives to enable the sales teams and
channel partners.

. Developing a system of providing Service Level Agreements (SLAs) for large enterprise
customers and focusing on corporate accounts.

. Improving customer care, and after sales service.
(i)  Leasing of BSNL's Passive Infrastructure to other service providers.
(i) Enterprise Business Unit for dealing with Corporate Customers.
(iv) Commercial utilization of fixed assets.
(v)  Exploring international business.

(vi)  Introducing Fixed Mobile Convergence to add value to wireline telephone.
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(vii)  Providing New Value Added Services both on wireline and wireless telephones.

(vii) Broadband Services: In addition to wireline broadband services, BSNL is also in the process of

()

)

Vi.

vii.

Viii.

rolling out its WIMAX network to take an initial lead and provide wireless broadband services in
all rural blocks in the country during 2010-11. This will help BSNL to increase its ARPU and
revenue from broadband.

Fibre to Home (FTTH): To meet the demand for high bandwidth services, BSNL is rolling out
FTTH services for the first time in the country, which is likely to generate substantial revenue in
coming year.

Use of Information Technology:
Implementation of Call Data Record (CDR) based billing for wireline business.
Implementation of ERP for all business processes.
Statement
Salient Features of the Report on BSNL
The salient features of the Report are as follows:

Board to have only one internal Director (MD/CEO), two Government nominees with relevant
skills and three independent Directors and one non-executive Chairman.

The post of Chairman is segregated from executive functions. Therefore, another person
should be Chairman, preferably from private sector.

Salary at market rate to higher level management (estimated around 30-50) on three year
contract basis, including the Executives mentioned at (i).

Besides above one Chief Technical Officer, one Chief I.T. Officer should also be appointed.

Complete the organizational restructuring undergoing now with four business units /.e. fixed
access, mobility, Enterprise and New Businesses.

Improve organizational performance and employees productivity by completing the ITS

absorption, inducting new talent in technology, |.T., marketing, customer services, sales, etc.

Retire or transfer 100K employees by schemes like VRS and institute a performance driven
culture.

Bring about changes in procurement processes and procedure, if required, in consultation
with CVC.

Disinvest 30% in stages at appropriate time and use 20% of the proceed for VRS of
employees, expansion and operation and 10% may be returned to Government.

Explore new market venues of business.
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Xi. Give emphasis on broadband and provide 30 million broadband connections in next three

years.
Xii.  Unbundle local loop for public and private companies.
xiii.  Use BSNL strength in rural areas and share active and passive infrastructure.

xiv. Use power of I.T. for re-engineering its systems and process in finance, biling, human
resource, customer services, network management, sales marketing project management and
training etc.

xv.  Create two separate subsidies; one for tower related infrastructure and other for development
of land bank and other real estates.

xvi. Establish a BSNL Venture Fund for acquiring technology companies to encourage local
innovation and manufacturing.

Auction for 3G mobile spectrum

286. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) the reasons for the delay to finalise auction for the Third Generation (3-G) mobile
spectrum despite a Memorandum of Understanding (MoU) has been signed between Ministry of
Communications and Information Technology and Ministry of Defence on 22nd May, 2009 regarding
the vacation of 3G spectum;

(b) whether Government has set any deadline to finalize auction process of 3G spectrum;
and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) There have been some issues about availability of
3G spectrum in different service areas causing delay in finalizing number of 3G slots to be auctioned.

(b) and (c) Notice Inviting Applications (NIA) incorporating technical, legal and financial
aspects associated with auction of 3G spectrum, also indicating the timeline for auction is being
issued shortly.

Auction of 3G spectrum

1287. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether Government intends to carry out auctioning of 3G spectrum in the year 2009-
10;

(b) whether in view of its current and future requirement Defence Ministry proposes to
release the phase-wise limited number of 3G spectrums;

t Original notice of the question was received in Hindi.
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(c) whether Government has not been able to lay down rule for bidders eligibility and
auctioning etc. till date; and

(d) the time by which dispute is likely to be settled?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir. Process is likely to start in the year 2009-
10.

(b) Yes,Sir.

(c) and (d) Detailed guidelines for auction and allocation of 3G spectrum were issued on 1st
August 2008 and certain amendments on 11th September 2008. Revised Information Memorandum
(RIM) containing details including rule for bidders, eligibility of 3G auction etc. was released on
23.10.2009.

Notice Inviting Applications (NIA) incorporating technical, legal and financial aspects
associated with auction of 3G spectrum is being issued shortly.

Rebate on investment for establishing IT centre

1288. MISS ANUSUIYA UIKEY: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government has made provision for giving hundred per cent
income tax rebate on investment in establishing information technology centre/institution etc. in

certain States, including Himachal Pradesh and Uttarakhand;

(b) if so, the time since when this provision has been made and the extent of development
made due to this;

(c) the reasons for depriving Madhya Pradesh of this facility despite it being an industrially
backward State; and

(d)  whether Government would consider the provision of rebate on investment for Madhya
Pradesh also?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) to (c) As per information available with the Ministry of
Finance, (Department of Revenue), under the provisions of section 80-IC of the Income Tax Act,
1961, one hundred per cent deduction of profits and gains for five Assessment Years (AYs)
commencing with the initial Assessment Year and thereafter, twenty five per cent (thirty per cent in
case of companies) is available to eligible undertakings or enterprises in the States of Himachal
Pradesh and Uttarakhand if the operations commence any time during the period 7.1.2003 to
31.3.2012. The deduction is available for a maximum of ten Assessment Years (AYs). The
activities/articles/things/operations specified in the Fourteenth Schedule of the Act for eligibility of

t Original notice of the question was received in Hindi.
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the business for claiming deduction under Section-IC in the two States, include "Information and
Communications Technology Industry, Computer hardware, Call Centers". Section 80-1C was
inserted in the Income Tax Act, 1961 by the Finance Act, 2003 with effect from 1.4.2004.

(d) Thereis no such proposal.
One paisa per second call charges

289. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that most of the service providers of mobile phones in the country
have introduced one paisa per second call charges from the consumers;

(b) if so, the details thereof;

(c) whether it is also a fact that these service providers do not reveal the hidden charges
and rentals to the customers;

(d) if so, whether Government proposes to direct these service providers to make their
hidden charges public in transparent manner for the benefit of mobile users; and

(e) if not, the reasons therefor;

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir Most of the service providers of
mobile phones in the country have introduced per second billing system in some of their tariff offers.
The call charges in these plans are generally 1 paise/1.2 paise per second for on-net/off-net calls.
Such offers are currently being offered by BSNL, MTNL, Loop, Airtel, Vodafone, TATA, Idea, MTS,
Reliance and S Tel.

(c) to (e) Regulation of Tariff has been mandated to Telecom Regulatory Authority of India
(TRAI) vide TRAI Act of 1997. TRAI, in exercise of its powers, has issued various regulatory
guidelines for ensuring transparency in provision of telecom services and marketing thereof by the
service providers in the country. As per these guidelines, the operators are required to intimate
subscribes full details of the tariff plans including the rental and other fixed charges, if any.

IMEI numbers

290. SHRI M.V. MYSURA REDDY: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that service to all mobiles which does not have International Mobile
Equipment Identity (IMEI) numbers have been disconnected from December, 2009, as decided

earlier; and
(b) if so, the number of connections disconnected by each service provider?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Directions were issued on 27th April 2009 that calls
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from Mobile handsets without International Mobile Equipment Identity (IMEI) or with all zeros as IMEI
are not processed and rejected with effect from 24 hours of 30th June 2009. Further, directions were
issued on 3rd September, 2009 that calls from mobile handsets with any IMEI number which is not
available in the latest updated IMEI database of Global System for Mobile Communications
Association (GSMA) along with without IMEI or all zeroes as IMEI are also not processed and
rejected w.e.f24 hours of 30th November, 2009. The directions were only for not processing the calls
from Mobile handset which does not have genuine IMEI and not for disconnection.

(b) Does not arise in view of (a) above.
Grievances redressal mechanism

291. SHRI SYED AZEEZ PASHA: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether TRAI has received complaints from people on over-billing, false billing and
other unfair levies from the private telecom operators;

(b) whether TRAI is aware that people have no way of getting justice or problems solved;

(c) in what way has TRAI done anything in 2009-10 to help put in place systems which are
accessible to get Telecom Companies to fairly deal with the public;

(d) whether it is a fact that Billing System has been made so complex and varied that the
public cannot cope and even understand the economics; and

(e) the steps proposed to urgently create a grievance redressal mechanism?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir.

(b) The Telecom Regulatory Authority of India (TRAI) Regulation " Telecom Consumers
Protection and Redressal of Grievances Regulations, 2007", prescribe for well defined systems and

procedures for redressal of grievances of consumers by service providers.

(c) TRAI has been closely monitoring the Redressal of grievances of consumers by service
providers. For addressing the concerns of customers, TRAlI has issued several
regulations/directions/tariff order from time to time. During the year 2009-10, several new Quality of
Service parameters have been implemented such as time period for resolution of billing complaints,
assessment of the metering and billing credibility in respect of charging of pre-paid customers,
refund of security deposit etc.

(d) Provision of clear and complete information about the tariff plan is necessary for better
understanding of the bills. In this regard TRAI has issued several Directions/Orders form time to time
mandating transparency in tariff offering which could help the customers in understanding
billing/charging.
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(e) The grievance redressal mechanism is already in existence and TRAI has been closely

monitoring and reviewing the redressal of grievances of consumers by service providers.
Internet surfing centres

292. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government proposes to set up 'Internet Surfing Centres' to facilitate tourists
hailing from the country and abroad;

(b) if so, location-wise details thereof; and
(c) the time by when these "Internet Surfing Centres" are likely to start their functioning?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) to (c) The Department of Information Technology,
Government of India has no proposal to set up 'Internet Surfing Centres' to facilitate tourists hailing
from the country and abroad.

Quantum of all spectrum

293. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the quantum of all spectrum allocated by DoT/WPC across all bands for
commercial/test/pilot purposes etc., license-wise and circle-wise for each licensee/service
provider;

(b) the date and band on which spectrum was allocated;
(c) whether commercial service has been launched in these circles/service areas; and
(d) ifso, the details thereof, license/circle-wise?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (d) The details of the quantum of all spectrum
allocated by WPC for commercial/test/pilot purposes, license-wise and circle-wise for each
licensee/ service provider along with date and band on which spectrum was allocated and status of
commercial launch is enclosed as Annexure. [ See Appendix 219 Annexure No.4].

Committee on enhancement of Telecom manufacturing and R&D

294. SHRI PENUMALLI MADHU: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is true that Government with a view to make India a telecom equipment
manufacturing hub has constituted a Committee on Enhancing the Indigenous Capabilities in
Telecom Manufacturing & R&D;
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(b) if so, whether the Committee has submitted its Report; and

(c) if so, the recommendations made by the Committee and the action his Ministry has
taken on those recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise in view of (b) above.
Unregulated growth of towers

295. SHRI MOHAMMED ADEEB: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that unregulated growth of towers for mobile telephony is causing
hazards of various types in Delhi and NCR;

(b) if so, the details thereof; and
(c) the steps which are being taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) The latest Fact Sheet No. 304 of May, 2006,
of World Health Organisation (WHO) states that "Considering the very low exposures levels and
research results collected to date, there is no convincing scientific evidence that the weak RF signals
from base stations and wireless networks cause adverse health effects". Further, a committee was
setup under the Director General, Indian Council of Medical Research (ICMR), as per the orders of
Hon'ole High Court, Mumbai, to study the effects of radiations from mobile phone towers and related
aspects. The Committee had studied the effects and concluded that "overall there is not enough
evidence to show direct health hazards of RF exposures from Mobile Base Stations".

In regard of the Structural safety, before erection of any cell tower, it is mandatory to obtain
Structural stability certificate from one of the institute in Delhi/NCR:-

(a) Indian Institute of Technology (IIT) Delhi.
(b) Central Building Research Institute (CBRI), Roorkee.
(c) Rail India Technical and Economic Services Ltd. (RITES), Delhi.
(d) National Council for Building Material, Faridabad.
(e) Indian Institute of Technology (IIT), Roorkee.
Pension to employees of MTNL

296. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of COMMUNI-CATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) whether it is a fact that Government has refused to give pension directly as it is being
given to BSNL employees;

(b) the reasons for such discrimination when Government has agreed and given written
commitment to pay pension to MTNL employee directly; and

(c) if so, whether Government will consider and give pension to all MTNL employees directly
at par with BSNL employee as both the corporation belong to same Ministry ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) The demand of the employees of Mahanagar
Telephone Nigam Limited (MTNL) for payment of pension at par with the employees of Bharat
Sanchar Nigam Limited (BSNL) was considered by the Government in the year 2004 and was not
agreed to. As per the existing provisions, pension to the employees of MTNL is to be paid through a
Pension fund. However, the entire issue has been referred to the Union Cabinet.

BSNL guidelines for shortlisting WIMAX franchise

297. SHRI AMAR SINGH: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the details of the guidelines prescribed by BSNL for short listing WIMAX franchise and
the names of the companies which have been shortlisted for the purpose;

(b) whether it is a fact that one of the shortlised company do not meet the criteria
prescribed in the guidelines; and

(c) ifso, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Sir, details of guidelines prescribed by BSNL
regarding eligibility requirements for applicant company (bidder) in the WiMAX tender is given in the
Statement (See below).

The names of the companies which have been shortlisted for WiMAX franchisee are:
1. M/s Teracom Limited, Noida
2. M/s Take Solutions Limited, Chennai
3. M/s Adishwar India Limited, Bangalore
4. M/s Ampoules & Auto Pvt. Limited, Kolkatta
(b) and (c) No, Sir.
Statement
1 Eligibility requirements for applicant company (bidder)

1.1 The bidder should be a company registered in India for more than two years with a minimum
turnover of Rs. 100 Crores in each of last two years or a WiMAX operator in a foreign country.
In case bidder is a foreign WiMAX operator, the bidder is required to submit an undertaking
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1.2

1.3

1.4

1.5

1.6

1.7

1.8

1.9

that they will register a wholly owned company in India before signing the agreement with
BSNL within 30 days of Letter of Intent from BSNL. Further such foreign operator has to
comply with Government of India Foreign Direct Investment (FDI) & other applicable norms.

The bidder can form a consortium of maximum of five companies which should have atleast
one WIMAX OEM with requisite Wave -2 certification and WIMAX experience. Each consortium
partner should have a minimum turnover of Rs. 100 Crores in each of the last two years. Such
consortium should jointly have a minimum turnover of Rs. 1000 Crore in each of the last two
years i.e. 2007-08 and 2008-09. In case audited balance sheet for the year 2008-09 is not
available, the turnover of previous year /.e. 2006-07 will also be considered for meeting the
eligibility criteria of this clause. The bidder shall submit audited balance sheets/ annual reports

for all consortium partners in support of turnover.

WIMAX OEM as bidder or consortium partner should have a minimum experience of setting up
(installed, tested and commissioned) of 100 WiMAX 'e' (IEEE802.16e-2005) base stations
and minimum 10,000 customers in atleast two different countries on the date of submission of
bids.

In case the bidder is a wholly owned subsidiary of the OEM of WiMAX 802.16e equipments, the
turnover of the parent company will also be considered.

The legal agreement/ MOU between consortium partners must indicate roles, liabilities and
responsibilities of each partner. This should explicitly mention that all partners shall be jointly
and severally responsible for the project. Further the bidder should submit proof of support on
legal papers from Original Equipment Manufacturer (OEM)/ Equipment vendor stating that
their products / solution as proposed by bidder will be supported during the entire period of
the contract with BSNL.

Maximum of one bid in one LSA for particular OEM of WiIMAX base station equipment will be
allowed either directly by the OEM or through a bidder subject to fulfilment of other eligibility
conditions. An undertaking has to be submitted along with the bid, duly signed by the
authorized signatory of the OEM to this effect. In case of non-compliance /deviation of this
clause, the bids submitted by all bidders having tie-up with this particular OEM shall be
rejected, including direct bid submitted by OEM if any.

The Bidders are allowed to submit only one bid and one solution in each LSA.

The Bidder is not allowed to be a Consortium partner under another consortium for this project
in any LSA.

The Bidder or the OEM partner shall not be a licensed Telecom operator in India, either directly
or indirectly, a majority or controlling shareholder or manager of a licensed Telecom operator in
India.
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1.10 In each bid, the bidder is required to provide detailed description of roles fulfilment atleast
specifying detailed arrangement as to how & with which consortium partner's/bidder's
support, the bidder will provide services of

a. Equipment Deployment & WIMAX network Management
b. System Integration, Billing & Customer resource Management
c. Marketing, Sales and Call Center services

The bid document should provide detailed capability of partners/bidder to fulfill each of the
designated work.

Disconnection of BSNL in NE region

298. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware that poor mobile services are provided by BSNL in
comparison to services provided by the private mobile companies;

(b) if so, the details thereof alongwith the steps taken by Government;

(c) whether it is a also a fact that cases of disconnection has increased rapidly among the
consumers in North Eastern Region (NER); and

(d) if so, the details in NER, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir, Global System for Mobile Communication
(GSM) based Cellular Mobile Telephone Service being provided by BSNL is working satisfactorily
and is, in general, meeting the Quality of Service (QoS) parameters prescribed by Telecom
Regulatory Authority of India (TRAI).

(b) Does not arise in view of (a) above.

(c) and (d) No, Sir. There has been a net addition in GSM Connections of BSNL in North East
Region during the financial year 2009-10 (till 31.12010). State-wise details are given below:

SI.No. Name of Telecom Circle Net addition in GSM Connection
during the financial year 2009-10
(till 31.01.2010)

1. NE-I Circle (Mizoram, Meghalaya and Tripura) 77,649
2. NE-Il Circle (Nagaland, Manipur and Arunachal Pradesh) 1,02,736
3. Assam circle 1,39,030
4. Sikkim State (part of West Bengal circle) 7,117
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Deadlines for rolling out networks in the country

299. SHRI M.V. MYSURA REDDY: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of deadlines given to private companies for roling out networks in the

country, company-wise;

(b) whether it is true that many major companies have failed to roll out networks within the
prescribed time;

(c) if so, whether it is also a fact that Government imposed liquidation damages of Rs. 477
crores on the above companies and later reduced to Rs. 135 crores; and

(d) if so, the details thereof and the reasons for reducing the penalty ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (d) The case for imposition of liquidated
damages for Rs. 477.15 crore in respect of CMTS licences or UAS licences migrated from CMTS &
Basic Service licenses, in respect of 96 licences for delay in completion of roll-out obligation was
under examination since September, 2005. Show-cause notices were issued to them for levy of
Liquidated Damage charges as per terms and conditions of License Agreement(s) for failure to
achieve stipulated Roll-out obligation i.e. street as well as in-building coverage of 10% District
Headquarters (DHQs) of the service area within one year and 50% of DHQs of the service area
within three years from the effective date of licenses.

In response to the show-cause notices, Service providers raised various issues such as delays
in allocation of frequency, delays in Standing Advisory Committee on Frequency Allocation (SACFA)
clearances, delays in TEC testing process and validity of certain testing parameters like in-building
coverage etc. as reasons for delay in meeting the roll-out obligations. It was noted that practically all
the service providers have defaulted in fulfilling the in-building coverage criteria for roll-out
obligations.

A committee in Department of Telecommunications (DoT) was therefore constituted in March
2008 to look in the issues such as practicability of roll-out conditions, delays in assigning frequencies
& granting statutory clearances for operation of wireless services, in- building coverage criteria etc.,
in the context of Liquidated damages for non- fulfillment of roll-out obligations in the past also.

The Committee submitted its report in November, 2008. After Government decision in the
matter, the Licence conditions for Roll-out obligations were amended on 10th February, 2009. As per
revised terms and conditions of the licence agreement for roll-out obligations,, the roll-out
obligations shall now be calculated for the date of allocation of spectrum. The target date for
achieving Roll-out obligations is to be fixed taking into consideration the delays in granting statutory
permissions such as SACFA clearances etc. The revised roll-out conditions are applicable on past
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cases also. The required data relating to date of frequency allocation, average SACFA delay and date
of TEC (Telecom Engineering Centre) registration for testing etc. has already been obtained. The
revised amount of Liquidated Damages is being worked out and shall be finalized.

Insurance coverage to BSNL customers

300. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited (BSNL) has entered into an agreement with
insurance company to provide insurance coverage to its customers;

(b) if so, the details and the salient features thereof;
(c) the number of BSNL subscribers registered under this policy in Himachal Pradesh; and

(d) the details of norms and conditions prescribed by the insurance company for
beneficiaries to stake their claim under the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir. At present BSNL does not have any such
agreement with any Insurance Company.

(b) to (d) Do not arise in view of (a) above.
Telecom and P&T services in Himachal Pradesh

301. SHRIMATI VIPLOVE THAKUR: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there have been poor quality of Telecom and Post and Telegraph services in
Himachal Pradesh particularly in hilly and rural areas;

(b) if so, the reasons therefor; and
(c) thesteps taken/being taken by Government to improve the said services ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (&) and (b) No, Sir.

(c) To further improve the telecom services in Himachal Pradesh, following steps are being
taken by BSNL:

1. Fault rate of telephone exchanges are monitored regularly.
2. Pulse Code Modulation (PCM) links are being increased as per requirement.

3.  Digital Satellite Phone Terminal (DSPT), Wireless in Local Loop (WLL) facilities are being
provided in places, where landlines are not feasible.

4.  To increase the coverage area of Global System for Mobile Communication (GSM) network
no. of Base Transceiver Stations (BTSs) are being increased in a planned manner.

5. WIMAX services are also being introduced.
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Department of Posts have taken various steps for improving postal services, which includes
introduction of value added services, sustained efforts to improve mail transmission and delivery,
pick up mail services etc. Further upgrading the quality of service is being undertaken under 'Project
Arrow' in a phased manner in Himachal Pradesh circle.

Landline connection of BSNL

302. SHRI SYED AZEEZ PASHA: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of landlines of BSNL in operation in the country as on date;
(b) the number of landlines of BSNL in operation in 2007-08 and 2008-09;
(c) the steps being taken by BSNL to ensure that it can safeguard its market share;

(d)  whether Government has taken steps to ensure that BSNL is able to compete with the
private telecom operators; and

(e) the measures proposed to encourage BSNL to expand its customer base in 2010-11?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Sir, the number of landlines of BSNL in operation in
the country is 280.96 lakh as on 31.12.2009.

(b)  The number of landlines of BSNL in operation in 2007-08 and 2008-09 is given below

As on Landline in operation (in lakhs)
1.4.2007 337.39
1.4.2008 315.52
1.4.2009 293.46

(c) to (e) The following steps are being taken by BSNL to safeguard its market share:
Wireline:

(i) Wireline telephones are being equipped to provide various value added services such as SMS,
Call Waiting, Caller ID, Call Forwarding, Ring Tones, Internet / Broadband on wireline etc.

(i)  Wireline services are being promoted through various price packages, tariff reduction etc.

(i)  Promotion of wireline / internet / Broadband services through various media like TV, local
cable, newspapers, inserters with the bills etc. is also being done from time to time.
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(V)

Improving the quality of service by providing more customer service centers, prompt customer
care, poleless connections etc.

(v) Offering high speed broadband on wireline and providing Value Added Services like IPTV.

(vi) CDR based billing is being introduced to improve all billing problems and provide detailed and
single bill to customers for various services.

(vi) Replacement of old telephony switches by State-of-the-art Next Generation Network
Switches providing various value added services in landline.

(viit) Introducing Fixed Mobile Convergence to add value to wireline connections.

(ix)  Providing new CLIP enabled instruments to subscribers.

Wireless:

()  Matching and innovative tariff plans and other subscriber friendly schemes are being launched
by BSNL.

(i)  Constant monitoring of network to improve the Quality of Service.

(i) Launching of new services and bundling schemes in the network for retention of the
subscribers.

(iv) Improving mobile coverage by expansion of existing network and covering new areas.

(v)  BSNL has planned to provide 20 million Mobile connections in 2010-11.

3G communications system

303. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of COMMUNICATIONS AND

INFORMATION TECHNOLOGY be pleased to state:

(a) whether 3G communications system has been commissioned in the country;
(b) if not, which are the cities/towns where the system has started functioning;
(c) the facilities provided under the 3G network system;

(d) by what date, the State of Goa is likely to get the facility; and

(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION

TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir. Bharat Sanchar Nigam Limited
(BSNL) has launched 3G services in 318 cities till January 2010. Details are given in the Statement
(See below).

(c) Besides normal voice call and normal 2G related facilites 3G network provides the

following additional facilities:

Video Calling

Video Conferencing
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. Mobile TV

. Mobile Broadband

. Video On Demand

. Video Streaming
. On Line Games
. Full Track Music Download

(d) BSNL has planned to launch 3G services in Goa by 31.03.2010.

(e) Initially Panjim, Mapuca, Ponda, Madgaon & Vasco cities will be covered with the 3G

Services.
Statement
List of cities where 3G services have been launched by
BSNL as on January 2010

UAL 19 Pauri
1 Dehradun PB
2 Haldwani 20 Jalandhar
3 Nainital 21 Amritsar
4 Rishikesh 22 Pathankot
5 Mussoorie 23 Kapurthala
6 Haridwar 24 Bhatinda
7 Uttarkashi 25 Gurdaspur
8 Tehri 26 Mansa
9 Kashipur 27 Nawashahr
10 Rudrapur 28 Hoshiarpur
1 Almora 29 Panchkula
12 Roorkee 30 Asr Airport
13 Vikasnagar 31 Mohali
14 Bageshwar 32  Patiala Spl Zone
15 Srinagar 33 Patiala
16 Pithoragarh 34 Fatehgarh Sahib
17 Champawat 35  Chandigarh
18 Kotdwar
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36
37
38
J&K
39
HP
40
41
42
43
44
45
46
47
48
49
50
51
HRY
52
53
54
56
56
57
58
59
60
61
62

63

Ludhiana
Ropar

Moga

Jammu*

Shimla
Solan
Mandi
Dharamsala
Palampur
Chamba
Nahan
Baddi
Kullu
Manali
Hamirpur

Keylong

Bahadurgarh
Jind
Ambala
Karnal
Kurukshetra
Hisar

Hansi
Sonepat
Sirsa

Kaithal
Panipat

Fatehabad
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64

65

66

JKD

67

68

69

70

71

72

73

74

ASM

75

CAL

76

ORI

77

78

79

80

81

82

83

84

85

86

87

88

89

90

Rohtak
Bhiwani

Kalka

Ranchi
Dhanbad
Jamshedpur
Bokaro
Ramgarh
Latehar
Simdega

Khunti

Guwahati

Kolkata

Bhubneshwar
Puri

Cuttack
Jharsuguda
Khurda & Jatni
Berhampur
Bolangir
Anugul

Talcher

Kaniha
Bhawani Patna
Dhenknal
Parala Khemundi

Koraput



91

92

93

94

95

96

97

98

99

100

101

102

103

104

105

106

107

108

RJ

109

110

m

112

13

14

15

116

117

118

119

120

121

Sambalpur *
Sonepur
Baragarh
Deogarh
Nayagarh
Jagatsinghpur
Chhatarpur
Kendrapada
Malkangiri
Nowrangpur
Rourkela
Sundergarh
Nuapada
Jajpur Road
Ravagada
Phulbani
Boudh

Pradeep

Jaipur
Jodhpur
Udaipur
Kota
Bikaner
Jaisalmer
Dausa
Nagaur

Pali
Chittaurgarh
Rawatbhata
Banswara

Dungarpur
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122

123

124

125

126

127

128

129

130

131

132

133

134

135

136

137

138

139

140

141

142

143

144

145

NE-II

146

147

NE-I

148

149

150

151

Sriganganagar
Sawai Madhopur
Karoli

Churu

Baran
Hanumangarh
Kankroli
Ajmer
Kishangarh
Alwar

Balotra
Bharatpur
Dhaulpur
Jhunjhunu
Sikar

Bundi

Sirohi

Tonk

Bhilwara
Makrana

Jalor

Barmer
Jhalawar

Mount Abu

Kohima *

Dimapur *

Shillong
Agartala
Aizawl

Kolasib



152 Lunglei
153  Champhai
A&N

154  Port Blair
BH

155 Patna

156  Saharsa

157  Bhagalpur

158 Gaya
159 Hazipur
160  Kaithar

161 Muzaffarpur
162 Motihari
163 Munger

164  Darbhanga

165  Supaul
166 Arrah
167 Buxar
168  Barauni

169  Begusarai
170 Kahalgaon
171 Aurangabad
172  Bodh Gaya
173 Jamui

174  Jamalpur
175  Lakhisarai
176  Sitamarhi
177  Madhepura
178  Chapra

179  Gopalganj
180  Siwan

181  Kishanganj
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182

183

184

185

186

187

188

189

190

191

192

193

194

195

196

197

198

199

200

201

202

203

WB

204

205

206

207

208

209

210

21

212

Samastipur
Bhabhua
Bikramgan]
Dalmianagar
Sasaram
Purnia
Khagaria
Naratiaganj
Ramnagar
Bagaha
Bettiah
Banka
Madhubani
Jehanabad
Mahnar
Araria
Sheikhpura
Sheohar
Rajgir
Biharsharif
Barh

Nawada

Durgapur

Haldia
Behrampur
Asansol

Burdwan
Midnapur
Krishnagar
Diamond Harbour

Basirhat



213

214

215

216

217

218

219

220

221

222

223

224

225

226

227

228

229

230

231

232

233

234

235

236

237

238

Bangaon
Contai
Bolpur
Tamluk
Suri
Jalpaiguri
Raniganj
Ranaghat
Bishnupur
Bankura
Gangtok
Purulia
Habra
Balurghat
Raiganj
Coochbehar
Alipurduar
Namchi
Mangan
Gazying
Malda
Siliguri
Faraka-NTPC
Mayapur
Jaigaon

Khejuriaghat

UP East

239

240

241

242

243

Lucknow
Kanpur
Varanasi
Basti

Tetri Bazar

88

244

245

246

247

248

249

250

251

252

253

254

255

256

257

258

259

260

261

262

263

264

265

266

267

268

269

270

271

272

273

274

275

Khalilabad
Azamgarh
Mau
Gorakhpur
Ghazipur
Jaunpur
Maharaj Ganj
Allahabad
Baharich
Barabanki
Bhinga
Padrauna
Deoria
Akbarpur
Faizabad
Tanda NTPC
Gonda
Balrampur
Gida

Hardoi
Jhansi
Farrukhabad
Kannauj

Rae Bareli
Unchahar NTPC
Robertsganj
Shaktinagar
Pipari
Rihandnagar
Mirzapur
Obra

Amethi



276

277

278

279

280

281

282

283

284

285

286

287

288

289

290

291

292

293

294

295

Jagdishpur
Sultanpur
Korwa

Ballia
Mughalsarai
Ambedkar Nagar
Orai

Unnao
Fatehpur
Banda

Karwi
Hamirpur
Mahoba
Bhadohi
Pratapgarh
Manjhanpur
Shahjahanpur
Lalitpur
Lakhimpur

Sitapur

UP West

296

297

298

Agra
Meerut

Etah (UPW)

299  Bijnor
300 Bareilly

301  Pilibhit

302 Etawah

303  Mathura

304  Vrindawan
305 Badaun
CHH

306 Chennai
Kerala

307  Kannur

308 Kasargod
309 Mahe

310  Trichur

311 Chavakkad
312 Malappuram
313 Kollam

314 Pathanamthitta
315 Kottayam
316  Calicut

TN

317  Coimbatore

318  Coonor

* Soft launch of 3G services. Commercial launch will follow



Preservation and promotion of heritage sites
304. SHRI BIRENDRA PRASAD BAISHYA: Will the PRIME MINISTER be pleased to state:

(a) whether the Government is taking steps to preserve heritage sites in North Eastern
region as per the directions of UNESCO;

(b) if so, the details thereof, location-wise; and

(c) the steps taken to make Indian cultural heritage compete with World cultural heritages
for their inclusion in the World Wonders especially '"Majuli' Island of Assam?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANSAMY): (a) and (b) Preservation of all Centrally Protected Monuments and Sites in the
country, including in the North Eastern region, is carried out by Archaeological Survey of India as per
existing norms and guidelines of Archaeological Survey of India pertaining to conservation. Further,
at World Heritage Sites, the charter and guidelines of UNESCO relating to preservation and
conservation are also followed. A list of centrally protected monuments under ASI is given in the
Statement (See below ).

(c) Majuli Island of Assam was initially proposed for nomination to World Heritage List in
January, 2004. The evaluation report of the nomination dossier asked for certain clarifications,
including complete inventory of the surviving Sattras and appraisal of the overall river basin. After
considering the clarifications given, the World Heritage Centre further recommended rewriting the
entire nomination dossier. This process is now underway.

Statement

List of centrally protected monuments/sites under jurisdiction of Guwahati circle:

Sl. No. Name of the monument/site Taluka District

1 2 3 4

l. Arunachal Pradesh

1. Remains in Bishmaknagar Mishmi Distt. Dibang
Valley

2. Ruins, Bhalukpong Bhalukpong West Kamena

3. Ruins of Copper Temple, Tamereswari Temple, Near Paya District Lohit

1. Assam

1. Cachari ruins, Khaspur Distt. Cachar

A small unfinished
dwelling house

ii. Baradwari

iii. Eastwall
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1 2 3 4
iv. Singh Darwaza
v. Temple of Ranahandi
and 7 &8 two small temples
2. Idgah Rangamati Hill District Dhubri
3. Rangamati Mosque Rangamati Hill District Dhubri
4. Sri Suryapahar Ruins Dasabhuja Devasthan District
Goalpara
5. Monument over the Goalpara District
grave of Mr. B.J.Stow Goalpara
6. Tomb of Lt. Cresswell Goalpara District
Goalpara
7. Ancient Caves Jogighopa District
Bogaigaon
8. Monoliths, Kasomari Pathar Kasomari Pathar District
Golaghat
9. Sivadol, Neghriting Neghriting District
Golaghat
10. Carvings, Inscriptions and Guwahati District
pillar on the Urvasi Island Kamrup
1. Rock-cut sculptures Guwahati District
representing Kamrup
Vishnu Janardan
12 Stone inscription inside Hajo District
the "Poa Mecca Mosque" Kamrup
13. Sri Kedar Temple Hajo District
Kamrup
14. Sri Genesh Temple, Hajo Hajo District
Kamrup
15. Sri Kameswar Temple Hajo District
Kamrup
16. Duargaril a Rock inscription Kamakhya Hill District
Kamrup
17. Rock-cut figures Kamakhya Hill District
Kamrup
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1 2 3 4
Dancing Bhairava
ii. Figures of Ganesa-2
ii. Figure of Narakasur
iv. Four-handed Bhairav
v. Miniature Sikhara Shrine
vi. Sivalingas- 12
vii. Stone Gateway
viii. Two-handed Bhairavi
18. Rock-cut Temple Maibong District North
Cachar Hil
9. Two inscribed stones Maibong District North
Cachar Hil
20. Bolosaon Group monoliths North Cachar Hills District North
Cachar Hills
21. Derebara Group monoliths North Cachar Hills District North
Cachar Hills
22. Khartong Group of monoliths North Cachar Hill District North
Cachar Hills
23. Kobak Group monoliths North Cachar Hills District North
Cachar Hills
24. Group of four Maidams North Cachar Hills, Charaideo District
Sibsagar
25. Ahom Raja's Palace Garhgaon District
Sibsagar
26. Vishnudol, Gaurisagar Gaurisagar District
Sibsagar
27. Devidol, Gaurisagar Gaurisagar Sibsagar
28. Sivadol, Gaurisagar Gaurisagar Sibsagar
29. Gaurisagar Tank, Gaurisagar Gaurisagar Sibsagar
30. Vishnudol, Joysagar Joysagar Sibsagar
31. Devidol, Joysagar Joysagar Sibsagar
32. Ghanashyam's house, Joysagar Sibsagar

Joysagar
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1 2 3 4

33. Golaghar or Magzine Joysagar Sibsagar
House, Joysagar District
Sibsagar

34. Karengghar of the Joysagar Sibsagar
Ahom Kings, Joysagar

35. Ranghar Pavallions, Joysagar Joysagar Sibsagar

36. Sivadol, Joysagar Joysagar Sibsagar

37. Rangnathdol, Meteka Meteka Sibsagar

38. Vishnudol, Sibsagar Sibsagar Sibsagar

39. Devidol, Sibsagar Sibsagar Sibsagar

40. Eight Cannons of the Sibsagar Sibsagar
Ahom period on the bank
of the Sibsagar tank, Sibsagar

41. Sivadol, Sibsagar Sibsagar Sibsagar

42. Bordol Temple, Bishwanath, Bishwanath District

Sonitpur

43. Grave of Lt. Lewis Van Bishwanath District
Sadan, Bishwanath Sonitpur

44. Grave of Lt. Thomas Bishwanath District
Kennedy, Bishwanath, Sonitpur

45, Rock known as "Sakreswar Bishwanath District
on the Island Umatumani, Sonitpur
Bishwanath

46. Rock Known as Bishwanath District
"Bishwanath Sivalinga", Sonitpur
Bishwanath

47. Dhandi Temple N.C. Kamdayal District
N.C. Kamdayal Sonitpur

48. Ruins, Singri Hill, Singri Hill District

Sonitpur

49. Masonry remains on Tezpur District
the Bamuni Hills, Tezpur Sonitpur

50. Mound and ruins of the Dahparbatia District
stone temple, Dahparbatia, Sonitpur
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1 2 3 4

51. Rock Inscription on the Tezpur District
bank of the Brahmaputra, Sonitpur
Tezpur

52. Sculptures in the Chummery Tezpur District
compound, Tezpur Sonitpur

53. Hayagriva Madhava Hazo District
Temple, Hazo Kamrup

54. Gun of the Emperor Sadia District
Sher Shah Sadia Tin Sukhia

55. Two Swivel guns belonging Sadia District Tin
to the Mughal Nawwara, Sukhia
Sadia

Sl. Name of the monument / Taluka District

No. site, Location and District

1R Manipur

1 Temple of Vishnu, Bishenpur Bishenpur District

Bishnupur

V. Meghalaya

1. Megalithic Bridge on the Um-Nyakaneth District Jaintia
Um-Nyakaneth, between Hills
Jaraem and Syndai

2. Megalithic Bridge known Maput District Jaintia
as Thulum-wi between Hills
Jowai and Jarain, Maput

3. Megalithic Bridge on Um-Kumbeh District Jaintia
the Um-Kumbeh Hills

4. Stone memorial of Nartiang District Jaintia
U.Mawthaw-dur-briew Hills
Nartiang

5. Tank, Syndai Syndai District Jaintia

Hills

6. Stone memorial of U- Bhoi Country District East
Mawthoh-dur, Bhoi Country Khasi Hills

7. Scott's Memorials, Cherrapunii, District East

Cherrapuniji

Khasi Hills
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1 2 3 4
8. Manipur Memorial, Shillong, Shillong District East
Khasi Hills

V. Nagland

1. Remains of a fort Dimapur District
(Dimapur Ruins), Dimapur Kohima

2. Memorials of Mr. G.H. Khonoma District
Damant, Major Cook and Kohima
Subedar Nurbir Sahi, Khonoma,

3. Stone Cairn to the memory Kohima District
of Mr. Damant, Kohima Kohima

4. Lt. H. Forbeb's Grave, Suchima Kohima
Suchima

VI. Tripura

1 Sculptures and rock-cut Unakuti Range, District North
relief of Unakuti Tirtha, Tripura
Unakuti Range

2 Ancient Remains, Baxanagar Baxanagar District West

Tripura

3 Gunavati Group of Temples, Radha Kishorpur District South
Radha Kishorpur Tripura

4 Temple of Chaturdasa Kishorpur District South
Devata, Radha Kishorpur Tripura

5 Bhubaneswari Temple, Rajnagar District South
Rajnagar Tripura

6. Thakurani Tilla, Paschim Pillak District South
Pillak Tripura

7. Ancient Mound called Baikhora Jolaibari District South
Shyamsundar Ashram Tilla, Tripura
Baikhora Jolaibari

8. Ancient Mound known Paschim Pillak District South

Puja Khola, Paschim Pillak,

Tripura

Stripping of deemed university status

305. SHRIM.V.MYSURA REDDY: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that his Ministry is the worst hit of the 44 universities which have been

stripped of Deemed University status since it has lost Deemed University status of its two universities;
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(b) if so, the details of the institutions which have been stripped of the status;

(c) whether his Ministry had tried to find out what went wrong with the above two

institutions;
(d) if so, the details thereof; and
(e) what would be the fate of the students who are studying in these two institutions?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) None of the two deemed universities under the Ministry of Culture, viz (i)
National Museum Institute of History of Art, Conservation and Museology, New Delhi and (i) Nav
Nalanda Mahavihara, Nalanda have received any communication regarding any change in their status

of Deemed University.

(b) to (e) Question does not arise at this stage as the matter is sub-judice in Hon'ble
Supreme Court of India, which had directed to maintain status quo as regards to the above two
institutions, among others, till further orders.

Legislation for unprotected monuments
306. SHRIMATI VIPLOVE THAKUR: Will the PRIME MINISTER be pleased to state:
(a) the State-wise number of unprotected monuments in the country;

(b) whether Government proposes to make Central legislation for conservation and

protection of unprotected monuments in the country;

(c) if so, the time by when Central legislation is likely to be made and if not, the reasons

therefor; and

(d) the details of financial assistance given to the State of Himachal Pradesh during the last
two years for preservation of unprotected monuments alongwith the monument-wise details of
amount spent during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) It is not possible to give details of unprotected monuments/sites since no
systematic survey of the country with this intention has been done. The Government has set up a
National Mission on Monuments and Antiquities to create a national database for all the
monuments/sites irrespective of whether these are protected or otherwise and by which authority.

(b) and (c) 'The National Heritage Sites Commission Bill' has already been introduced in the
Rajya Sabha on 26.2.2009 after due recommendation of the Group of Ministers and approval of the
Cabinet.

(d) No financial assistance to the State of Himachal Pradesh has been provided by the ASI
for the preservation of unprotected monuments during the last two years.
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Facelift of heritage sites
307. SHRI MOHAMMED ADEEB: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that heritage sites and archaeological monuments are being given
facelift in the wake of forthcoming Commonwealth Games;

(b) if so, the details thereof; and
(c) the amount of expenditure likely to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) Archaeological Survey of India has identified 46 protected monuments for conservation
and development in the wake of forthcoming Commonwealth Games. The work includes structural
conservation, chemical preservation, environmental development, public amenities, illumination,
signage etc.

(c) The proposed allocation for conservation works related to Commonwealth Games is Rs.
25.73 Crores.

Historic monuments in other countries
308. SARDAR TARLOCHAN SINGH : Will the PRIME MINISTER be pleased to state:

(a) whether Government has prepared a list of historic monuments or places connected
with Indian history in other countries;

(b) if so, the list thereof;

(c) the names places connected with Lord Buddha, Lord Rama, Guru Nanak Dev,
Shankaracharyas; and

(d) whether Government has any policy to conserve and maintain these monuments ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (&) No, Sir.

(b) and (c) Does not arise.

(d) No, Sir. So far as the Archaeological Survey of India is concerned it conserves,
preserves and maintains only those monuments/sites which have been declared as of national
importance in the country under the provisions of the Ancient Monuments and Archaeological Sites
and Remains Act, 1958.

Centrally protected monuments in Tamil Nadu

309. SHRIMATI JAYANTHI NATARAJAN: Will the PRIME MINISTER be pleased to state:
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(a) number of Centrally protected monuments and sites in Tamil Nadu which are under the

jurisdiction of Archaeological Survey of India(ASI) with details;

(b) average amount spent on a monument or site for upkeep during the last three years,

year-wise;

(c) revenue earned from these monuments and sites during the same period, year-wise;

and

(d) the steps ASI| has taken for the conservation, preservation, upkeep and free from

encroachment of these monuments and sites in the State?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) There are 413 monuments/sites declared as of national importance
in the State of Tamil Nadu as per Annexure [See Appendix 219 Annexure No.5]. The expenditure

incurred on conservation, preservation and maintenance during the last three years is as under:

2006-07 Rs.467.55 lakhs
2007-08 Rs.562.12 lakhs
2008-09 Rs.551.52 lakhs

(c) Of the 413 protected monuments/sites in Tamil Nadu, seven are ticketed monuments
and the revenue earned by way of entrance fee from the ticketed monuments in the State of Tamil

Nadu during the last three years is as under:

2007 Rs.263.70 lakhs
2008 Rs.229.36 lakhs
2009 Rs.271.83 lakhs

(d) The conservation, preservation, maintenance and environmental development around
the monuments are ongoing process and the works are undertaken on need basis as per
archaeological norms subject to availability of resources. To contain encroachments at the
monument, proper security and safety measures have been taken for which in addition to regular
watch and ward staff, private security personnel and police armed guards have also been deployed
at some of the sensitive monuments. Wherever necessary, the area around the monuments have
also been fenced.

Encroaching of historic monuments
310. SHRI GIREESH KUMAR SANGHI: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that many historic monuments in Delhi and other parts of the country

have been encroached by the squatters;

(b) if so, the details thereof; and

98



(c) the efforts being made by Government to remove encroachments ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (&) and (b) There are instances of encroachments on centrally protected
monuments and archaeological sites and remains due to several factors such as rapid urbanization,
increasing pressures on land, commercialization, etc. A State-wise list of monuments,
archaeological sites and remains under encroachment is at Annexure. [See Appendix 219 Annexure
No. 6].

(c) As and when an encroachment is noticed by the field office of Archaeological Survey of
India, FIR is lodged with the local police followed by Show Cause Notice by the Archaeological
Survey of India to the offender. As all the Superintending Archaeologist of the Circles are also vested
with the powers of Estate Officer. Action is also initiated under Public Premises (Eviction of
Unauthorised occupants) Act, 1971, wherever applicable. Non compliance of the Show Cause
Notice is followed by demolition order to the offender as well as the District Collector/Magistrate to
cause removal of such encroachment within a specified period. In certain specific cases, ASI also
files litigation against the encroachers before the Court of Law.

Assamese drama
311.  SHRI KUMAR DEEPAK DAS: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that not a single Assamese drama has been considered so far for
Sahitya Academi Award;

(b) if so, the reasons therefor;

(c) whether any Assamese drama has ever been considered for compere before selection
of such award; and

(d) ifso, the details in this regard, year-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (d) All genres, including drama, are considered for the Sahitya Akademi
Award in each of the 24 languages recognized by the Akademi, including Assamese. Thus, one
Sahitya Akademi Award is given for writings in Assamese language every year.

In the years 2004 and 2006, following books in the drama genre were also considered for the
Sahitya Akademi Award in Assamese language:

Year Title Author
2004 Bishnu Prasad Mahendra Barthakur
2006 Mahendra Barthakurar Nirbasita Natak Mahendra Barthakur

However, the jury finally selected the award-winning book for the Assamese language from
genres other than drama.
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Sufi saints of Kashmir
312. PROF. SAIF-UD-DIN SOZ: Will the PRIME MINISTER be pleased to state:

(a) whether his Ministry is aware that saints and sufis in Kashmir had preached the message

of peace and harmony, over centuries;

(b) whether it is also known that many of the graveyards and samadhi of these saints are
now in a dilapidated condition; and

(c)  whether Government would take measures to repair / reconstruct these places?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) and (c) The monuments namely Tomb of Zain-Ul-Abidin's mother, Khangha of Shah
Hamdan, structural complex of Parimahal, Mosque of Akhoon Mulla Shah, concering the history of
saints & sufis in Kashmir are under the Central protection and are in good state of preservation. The
conservation work at these monuments is attended regularly depending upon the availability of
resources and need of repairs at site.

Discussion with Russia's Security Council Secretary

313. SHRI DHARAM PAL SABHARWAL :
SHRI JAI PRAKASH NARAYAN SINGH:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government has discussed the issue of strengthening counter-terrorism and
intelligence sharing mechanism with Russia's Security Council Secretary; and

(b) if so, the details of discussion held between India and Russia on terror-related issues ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Yes. Following
the signing of a protocol between the Security Council Secretariats of India and the Russian
Federation in April 2000, our National Security Advisor and the Secretary of Russian Security Council
have been meeting regularly. Secretary of the Russian Security Council Mr. Nikolai Patrushev and the
National Security Advisor Shri Shivshankar Menon met in New Delhi on 1st February 2010. They
reviewed the progress in bilateral relations in the strategic sphere such as defence and nuclear
energy cooperation. In addition, they also discussed mechanisms for strengthening cooperation so
that terror attacks can be thwarted more effectively.

Chinese incursion in Ladakh

314. SHRIMATI SHOBHANA BHARTIA:
SHRI' N.K.SINGH:
DR. JANARDHAN WAGHMARE:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:
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(a) whether Government is aware of the Chinese incursions and encroachments into India's
territory in Ladakh;

(b) if so, the facts and details thereof;

(c) whether Government proposes to strengthen its frontiers and take up the matter with
the Chinese Government; and

(d) if s0, the reaction of the Chinese authorities in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) India and China
are, through negotiations, seeking to arrive at a final settlement of the International Boundary
between India and China. There is no commonly delineated Line of Actual Control (LAC) between
the two countries. From time to time, on account of differences in the perception of the LAC,
situations have arisen on the ground that could have been avoided if we had a common perception of
the LAC. Since 1993, the two Governments have agreed to maintain peace and tranquility along the
LAC in the India-China border areas, without prejudice to their respective positions on the alignment
of the LAC as well as on the boundary question. Government regularly takes up any violation along
the LAC with the Chinese side through established mechanisms including the Joint Working Group,
the Expert Group, border personnel meetings, flag meetings and diplomatic channels. Prime
Ministers of India and China have reiterated, on many occasions that pending the final settlement of
the boundary question, peace and tranquility should be maintained in our border areas. Government
keeps a constant watch on all developments having a bearing on India's security and takes all
necessary measures to safeguard it.

Lashkar-e-Taiba's base in Maldives

315. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government is aware that Pakistan based Lashkar-e-Taiba has been trying to
set up base in isolated islands in Maldives;

(b) if so, whether Government has decided to have anti-terror agreements with Maldives
and proposes to take steps to ensure that Lashkar-e-Taiba should not set up base there; and

(c) if so, the other strategies likely to be formulated by Government to ensure that anti-
Indian and terrorist groups are not setting their base in the neighbouring friendly countries ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) We have no come
across any credible reports of Lashkar-e-Taiba setting up a base in the Maldives.
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(b) to (c) We do not have any bilateral agreement with the Maldives on combating terrorism,
but both our countries continue to work closely in strengthening bilateral security cooperation. India
remains vigilant of any anti-India and terrorist activities emanating from the territories of our
neighbouring countries and, where necessary, takes up strongly such issues with the Governments

concerned.
Minister's visit to Nepal

316. DR.JANARDHAN WAGHMARE:
SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Minister has recently paid a visit to Nepal and held discussions with his
counterpart as well as other leaders about security concerns;

(b) if so, the details of discussions held and outcome thereof;

(c) whether anti-India activists are using Nepal as a safe base and creating problems for
India; and

(d) if so, to what extent Nepal has agreed to extend help to the Indian Government in
checking unhealthy activities ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Yes.

(b) At the invitation of the Deputy Prime Minister and Foreign Minister of Nepal, the Minister
of External Affairs paid an official visit to Nepal from January 15-17. 2010. He called on the President
of Nepal, the Prime Minister of Nepal and the Speaker of the Constituent Assembly. Discussions
were held with his counterpart on all aspects of bilateral relations and issues of mutual interest. Both
expressed their satisfaction regarding the age-old, multifaceted relations that exist between Nepal
and India and agreed to expand these further. They noted with satisfaction the progress made on the
decisions taken during the visit of Prime Minister of Nepal to India in August 2009. Four Memoranda
of Understanding for Government of India's assistance in the construction of Terai roads,
construction of a Science Learning Centre, technical assistance, for establishment of a Central
Depository System (CDS) in Nepal for development of Nepalese financial markets, and electrification
of five Village Development Committees in Nepal were signed during the visit.

(c) and (d) The two Ministers discussed security concerns of their respective countries and
agreed that terrorism and extremism were a threat to both countries. They agreed to cooperate
closely to end this menace. Ways to enhance bilateral security cooperation to control cross-border
crimes such as smuggling of fake Indian currency, human trafficking and arms smuggling were also
discussed. The Deputy Prime Minister and Minister for Foreign Affairs of Nepal reiterated that the
Government of Nepal will not allow Nepalese territory to be used for any activity against India. It was
agreed to take all necessary action to preserve law and order and maintain peace and tranquillity
along the India-Nepal border.
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Extradition treaty with Saudi Arabia

317. DR.JANARDHAN WAGHMARE:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government is actively considering to have extradition treaty with Saudi Arabia
to deny underworld fugitives any hideouts;

(b) if so, the present status of the agreement and the time by which it is likely to be

finalized;

(c) whether Government has taken up the matter of underworld dons on whom
Government of India proposes to take legal action but hiding in Saudi Arabia; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) and (b) Yes, Sir. The Republic of India and the Kingdom of Saudi Arabia are
actively considering signing an Extradition Treaty at the earliest possible to ensure the availability of

criminals for trial.

(c) and (d) No, Sir. So far the Ministry of External Affairs has not received any such
extradition request from any agency/Ministry to be forwarded to the Kingdom of Saudi Arabia.

Bilateral summit of Afghanistan

318. SHRI B.S. GNANDESIKAN:
SHRI SANTOSH BAGRODIA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the agenda of deliberation during the recent bilateral summit between India and Turkey
that took place in Delhi;

(b) whether Government took up the issue of India's exclusion from the recent meeting on
Afghanistan that took place in Istanbul;

(c) ifso, the response of the Turkish side; and
(d) whether Government has taken a view of the outcome of the said meeting in Istanbul ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI PRENEET
KAUR): (a) During the State visit to India by Turkish President Abdullah Gul, delegation level talks
covered bilateral, regional and global issues of mutual interest.

(b) and (c) The Turkish side suo moto clarified that they would have liked India to be present
at the Istanbul meeting on Afghanistan. However, the meeting had evolved from trilateral format
involving Afghanistan, Pakistan and Turkey. It was not possible to arrive at a consensus on Indian
participation. The Turkish side also acknowledged India's positive role in Afghanistan's economic
development.

(d) Government has taken note of the out come of the meeting in Istanbul.
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Hacking of Indian computers

1319. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that a Chinese hacker has hacked the data from the computers
installed at some leading departments and offices for some key authorities including Prime Minister's
Office;

(b) whether some important e-mail accounts have also been hacked;
(c) if so, when these incidents took place;

(d) whether earlier too data from computers of Indian embassies, had been hacked by

Chinese hackers; and
(e) ifso, the steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI PRENEET
KAUR): (a) to (e) Information is being collected and will be laid on the table of the House.

Reports on Indian cooperation in Afghanistan

1320. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government agrees with American General Stanley Mac Crystal's report

regarding Indian co-operation in Afghanistan;

(b) whether assessment has been made regarding Pakistan's possible reactions on India's

role in Afghanistan; and

(c) whether any strategy has been formulated with regard to enhanced American assistance

being used against India on the pretext of using it against Taliban?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) India is a
neighbour of Afghanistan, and a fellow member of SAARC. It is assisting the reconstruction and
development efforts of the Government and people of Afghanistan as part of the endeavour to bring
about stability in that country. Our projects in Afghanistan are Afghan-led and Afghan-driven, and
are aimed at building up local capacity. The situation in Afghanistan is of direct concern to India,
since we have an abiding interest in the stability and prosperity of that country and since we are
directly impacted by developments in that region. India does not see assistance in Afghanistan's
reconstruction as being a zero-sum game. Our assistance programme in Afghanistan has earned us
goodwill among the ordinary people there, cutting across the ethnic and geographic divides, which is

t Original notice of the question was received in Hindi.
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reflected in the results of recent opinion polls by reputed international bodies. Our efforts in helping
the Government and people of Afghanistan stand on their own. Pakistan's allegations questioning
India's role in Afghanistan are completely baseless.

(c) Government of India has strongly conveyed to the international community that it must
remain conscious of India's security interests. Government carefully monitors all such developments
and is committed to taking necessary steps to safeguard India's security.

Pacts with Bangladesh

321. SHRI RAJEEV SHUKLA:
DR. T. SUBBARAMI REDDY:
Will the MINISTER OF EXTERNAL AFFAIRS be pleased to state:

(a) whether Prime Minister of Bangladesh and India signed three pacts on fighting terror;

(b) whether Bangladesh PM also assured India that it would not allow her soil to be used
against India;

(c) if so, the agreements signed during her visit;
(d)  whether India has also provided financial help and assistance to Bangladesh; and

(e) if so, to what extent relations between the two countries have improved and whether
there are signs of taking action against extremists and also eliminating them from soil of Bangladesh?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (c) During the visit
of Prime Minister HE Sheikh Hasina of Bangladesh, the three agreements/MoUs relating to security

issues signed were —

(i)  Agreement on Mutual Legal Assistance on Criminal Matters;

(i)  Agreement on the Transfer of Sentenced Persons; and

(i)  Agreement on Combating International Terrorism, Organized Crime and lliicit Drug Trafficking.
Apart from three agreements/MoUs above, two other agreements/MoUs were signed namely:

(i)  Memorandum of Understanding on Cooperation in Power Sector; and

(i)  Cultural Exchange Programme.

(b) Yes Sir, Both sides agreed that they would not allow each other's territory to be used
for activities inimical to the other and also resolved not to allow their respective territories to be used
by terrorists and insurgent groups.

(d) and (e) Both sides issued a Joint Communique outlining areas of bilateral cooperation.
India and Bangladesh condemned terrorism in all its forms and agreed to cooperate on security
issues. In particular, India sought Bangladesh's cooperation against terrorists and Indian Insurgent
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Groups using Bangladesh territory. India announced a US$ 1 billion Line of Credit (LoC) for
infrastructural development projects in Bangladesh, including railway infrastructure, coaches and
locomotives, buses and the dredging sector. India would extend a grant to construct the Akhaura-
Agartala railway link. India agreed to supply 250 MW of electricity to Bangladesh. Connectivity issues
were discussed and both sides agreed to designate Ashuganj in Bangladesh and Silghat in India as
new Ports of Call. Bangladesh agreed to give India access to Chittagong and Mongla ports. India
agreed to extend transit facility to Bangladesh for access to Nepal and to Bhutan by rail and road.
Both sides agreed to operationalize land customs stations and border haats. Issues relating to water
resources, land and maritime boundary were also discussed. Both sides agreed to jointly celebrate
the 150th birth anniversary of Rabindranath Tagore in 2011 and strengthen cooperation in human
resource development. Other issues of mutual concern also find mention in the Joint Communique.
The visit was a significant milestone in bilateral relations and helped in strengthening our links with
Bangladesh and bringing the two countries closer.

Discussion on situation in Afghanistan

322. SHRI SANTOSH BAGRODIA:
SHRI SHANTARAM LAXMAN NAIK:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India was represented in the meeting of certain countries in London to discuss
the situation in Afghanistan;

(b) the outcome of the said meeting;

(c) whether it is a fact that most of the stake-holders agreed to accommodate a certain
section of Taliban who have been anti-thetical to Indian interests; and

(d) if so, whether Government has taken up the issue with other stake holders?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) I led the Indian
delegation for the International Conference on Afghanistan that was held in London on January 28,
2010. The London Conference had three broad agenda items: security; development and
governance; and regional cooperation. The Conference was co-hosted by Afghan President Hamid
Karzai, UN Secretary General Ban ki-Moon and British Prime Minister Gordon Brown. Over 60
countries, along with representatives of certain international organizations, were invited to the
Conference. In the Communique issued after the Conference, the international community underlined
its support for the Government of Afghanistan and its security, development and governance, and
pledged to maintain its long-term commitment to Afghanistan.

(c) and (d) In the Communique issued after the London Conference, the participants in the
Conference, which included major countries and was co-hosted by the United Nations, reiterated
their resolve to combat terrorism and condemned in the strongest terms all attacks by the Taliban
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and their extremist allies. The London Conference did not endorse reintegration with the Taliban as a
whole. It welcomed the plans of the Government of Afghanistan to offer an honourable place in
society to those willing to renounce violence, participate in the free and open society and respect the
principles that are enshrined in the Afghan Constitution, cut ties with Al-Qaeda and other terrorist
groups, and pursue their political goals peacefully. India will continue to consult with countries in the
region and beyond and to press the international community to act effectively to ensure that terrorist
and extremist groups targeting Afghanistan from beyond its borders are denied safe havens.

Delisting of Taliban leaders

323. SHRI SANTOSH BAGRODIA:
SHRI SHANTARAM LAXMAN NAIK:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that certain important Taliban leaders have been delisted by the UN

from prohibited persons' list involved in spread of global terrorist network;
(b) if so, the details thereof;
(c) whether Government has taken up the issue with the UN opposing such a step; and
(d) if so, the response thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) In response to a
long pending request from the Afghan Government, the UN Security Council (UNSC) Al-Qaeda and
Taliban Sanctions Committee approved the delisting of five individuals from the UNSC 1267 sanctions
list on January 25, 2010. These former members of the Taliban regime are 'Finance Minister' Wakil
Ahmad Mutawakil, 'Deputy Minister of Commerce' Fazl Mohammad Faizan Qamaruddin, 'Deputy
Minister of Frontier Affairs’ Abdul Hakim Monib Mohammad Nazar, 'Deputy Minister of Planning'
Mohammad Musa Hottak Abdul Mehdi and Shams-us-Safa Aminzai, an official of the Taliban
'Foreign Ministry' press centre.

(c) and (d) India is not a member of the UNSC Al-Qaeda and Taliban Sanctions Committee.
The Government of India has consistently conveyed to its international partners that it is necessary for
the international community to show unwavering commitment in resolutely opposing, resisting and
overcoming terrorism and those who nurture, sustain and give sanctuary to terrorists and extremist

elements.
Foreign Secretary level talks with Pakistan

324. SHRID. RAJA:
SHRIR.C. SINGH:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government has offered Pakistan open-ended talks at Foreign Secretary level
on all outstanding issues affecting peace and security including counter-terrorism; and
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(b) if so, the details thereof and the reaction of Pakistan thereto ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Foreign
Secretary level talks between India and Pakistan are scheduled to be held in New Delhi on February

25, 2010. The proposed talks will focus essentially on India's core concerns regarding terrorism.
Change in visa rules by Australia
325. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government accepts that it would become quite a difficult task for Indian

students going to Australia due to the changes made by Australian Government in their visa rules;
(b) if so, the details thereof;
(o) whether Government has reported its objection to Australian Government;
(d) if so, the assurance/reaction received from Australian Government in this regard; and
(e) if not, by when Government would report its objection to Australian Government ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) With a view to
stamp out fraud and ensure that students have the financial capacity to live and study in Australia,
the Department of Immigration and Citizenship (DIAC), Government of Australia announced
(August, 2009) strengthening of checks on student visa applications. The targeted measures, which
will address the potential for document fraud and other issues around financial capacity, identification

and bona fides, include:
. Upgrading the interview programme to build a strong evidence base around fraud;

. Removing of restricting e-Visa access for some agents where there is evidence of fraud or

inactivity, and

. Restricting access to e-Visa for some segments of the caseload if analysis demonstrates

restricted access would allow for better control of fraud;

Also the DIAC has announced the increase in financial requirement with effect from 01 January
2010, for overseas students to at least $ 18,000 a year instead of the current $ 12,000, besides the
cost of tuition fees, travel cost and cost of any dependents and DIAC will make an assessment on

whether the funds demonstrated by students will be available to them while they are in Australia.

On 08 February 2010, Senator Chris Evans, Minister for Immigration and Citizenship
announced an overhaul of the general skilled migration programme in Australia. The major reforms to

the programme are:
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. All offshore  General Skilled Migration applications lodged offshore before
1 September, 2007 will be withdrawn. It will affect about 20,000 people (including 2400 from
India) who will get refund of their visa application charges, costing about AS$ 14 million.

. The wide ranging Migration Occupations in Demand List (I\/IODL) stands revoked with
immediate effect. In its place, a new and more targeted Skilled Occupations List (SOL) will be
developed and reviewed annually. The Critical Skills List introduced in the beginning of 2009
will also be phased out.

. The points test used to assess migrants will be reviewed.
. Certain occupations may be capped.
. Individual state and territory migration plans will be developed so that they can prioritise skilled

migrants of their choice.

These reforms are going to affect international students who have come to Australia with the
hope of getting permanent residency based on MODL. The new arrangements will give first priority to
skilled migrants who are sponsored by an Australian employer. According to new rules, those
international students who hold a vocational, higher education or postgraduate student visa will still
be able to apply for a permanent visa if their occupation is on the new Skilled Occupations List. If
their occupation is not on the new SOL, they will have until 31 December, 2012 to apply for a
temporary skilled graduate visa on completion of their studies which will enable them to spend up to
18 months in Australia to acquire work experience and seek sponsorship from an employer.

(c) to (e) The High Commission of India in Canberra has made demarches to the Australian
authorities informing them that the changes introduced by them in the visa regulations are going to
affect the Indian students. The Australian authorities have clarified that the changes in student visa
rules are not directed at India or any one country. They apply generally and broadly. The policy
objective of the changes is to modernise Australia's skills migration programme. According to
Australian authorities, the previous arrangements were outmoded and were not providing Australia
with the skills that Australia needs for the future.

Statement by Syed Mehdi Shah
326. SHRI AMAR SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government's attention has been drawn to the statement of Syed Mehdi Shah,
newly elected first Chief Minister of Gilgit-Baltistan calling it the "fifth province" of Pakistan;

(b) if so, the details thereof;

(c) whether Government is aware that Pakistan is moving to formalize the status quo and
turn Gilgit-Baltistan into a province of Pakistan; and
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(d) if so, Government's reaction in regard thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Government
has seen media reports mentioning that the so-called Chief Minister of Gilgit-Baltistan region of
Pakistan Occupied Kashmir, Syed Mehdi Shah, has said that Gilgit-Baltistan had become the 'fifth
province' of Pakistan and henceforth had no connection to Kashmir. Government has also seen
subsequent media reports mentioning that Syed Mehdi Shah stated that the Government' of Gilgit-
Baltistan would constitute a legal committee to determine whether the region could be given the
status of the Pakistan's fifth province.

(c) and (d) In August 2009, the Government of Pakistan issued the so-called Gilgit-Baltistan
Empowerment and Self Governance Order 2009. Pakistan maintains that the Order does not
derogate from, or in any manner prejudice, it's declared stand on Jammu and Kashmir. The
Government of India protested on September 11, 2009 to the Government of Pakistan regarding the
so-called "Gilgit-Baltistan Empowerment and Self Governance Order -2009". In addition, the
Government reaffirmed on January 1, 2010 that the entire State of Jammu and Kashmir is an integral
part of India by virtue of its accession to India in 1947. Any action to alter the status of any part of the
territory under the illegal occupation of Pakistan has no legal basis whatsoever, and is completely
unacceptable. Pakistan's actions regarding Gilgit-Baltistan in the past few months cannot
camouflage its illegal occupation of part of the state of Jammu and Kashmir, nor can they hide the

denial of basic rights to the people in that part for the past six decades.

Government is committed to ensure that the territorial integrity of India is not compromised
under any circumstances. Under the Simla Agreement, the Government is committed to resolving all

issues with Pakistan through peaceful negotiations and bilateral dialogue.
Extradition of terrorists
1327. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that Government of USA has refused to extradite terrorists like David

Headley and Rana to India;
(b) if so, the reasons therefor and the details thereof;
(c) whether Government has registered its protest to Government of USA;
(d) if so, the details thereof; and
(e) the efforts made/being made to extradite both of the above mentioned terrorists ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) No, Sir.

t Original notice of the question was received in Hindi.
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(b) to (d) Does not arise.
(e) Indian Security agencies have on-going co-operation with their counterparts in USA.
Passport offices in Odisha

328. SHRI KISHORE KUMAR MOHANTY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:
(a) the details of passport offices in State of Odisha, circle-wise;
(b) the average number of passport applications that each circle receive yearly;
(c) the estimated time for issue of passport; and

(d)  the number of applications lying pending in Odisha for more than three months and the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) There is only one Passport Office in Odisha, located in Bhubaneswar. However,
there are District Passport Cells (run by Police) in all the districts and 52 Speed Post Centers (run by
Department of Posts) for collection of passport applications which are then forwarded to Passport
Office for processing. A list of DPCs/SPCs is given in the statement (See below).

(o) 43,970.
(c) Tatkal 5 days, re-issue 15 days and fresh application 60-70 days.
(d)  4151. The main reason for delay is delayed receipt of police verification reports.
Statement
List of DPCs and SPCs in Odlisha

List of District Passport Cells (DPCs)

1. Anugul 1.  Gajapati

2. Berhampur 12. Jajpur

3. Bhadrak 13.  Jagatsinghpur
4. Bolangir 14.  Jharsuguda
5. Boudh 15.  Kalahandi

6. Baragarh 16.  Khurda

7. Cuttack 17.  Koraput

8. Dhenkanal 18.  Keonjhar

9. Deogarh 19.  Malkangiri

10.  Ganjam 20. Mayurbhanj
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21.  Nayagarh

22. Nuapada

23.  Nawarangpur

24.  Phulbani

25.  Puri

26. Rayagada

27. Rourkela

28. Sambalpur

29.  Sonepur

30.  Sundergarh

31. Balasore

32. Kendrapada

33. Paradeep

List of Speed Post Centres (SPCs)
1. Bhubaneswar GPO
2. Saheed Nagar MDG
3. Khurda HO

4.  PuriHO

5. Nimapara MDG

6. Nayagarh HO

7. Cuttack GPO

8. Chandnichowk HO
9. Athagarh HO

10.  Jagatsingpur HO
11.  Paradeep MDG
12.  Kendrapara HO
13.  Pattamundai MDG
14.  Salipur MDG

15.  Jajpur HO

16.  Jajpur Road MDG
17.  Bhadrak HO

18.  Balasore HO

19.  Soro MDG
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20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
11.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.

Jaleswar HO
Baripada HO
Rairangpur HO
Sambalpur HO
Burla MDG
Deogarh MDG
Sundargarh HO
Rourkela HO
Rajgangapur MDG
Uditnagar HO
Keonjhar HO
Barbil MDG

Augul HO

Talcher MDG
Dhenkanal HO
Bolangir HO
Sonepur MDG
Baragarh HO
Jharsuguda HO
Berhampur HO
Chatrapur HO
Aska HO
Bhanjanagar HO
Paralakhemundi HO
Bhawanipatna HO
Nuapada MDG
Jeypore HO
Koraput HO
Nawarangpur MDG
Malkangiri MDG
Rayagada HO
Phulbani HO

Boudhraj MDG



Meeting with PM of Bangladesh

329. SHRI RAMDAS AGARWAL: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Prime Minister of India and his counterpart in Bangladesh met in New Delhi in
January, 2010 to discuss matters of mutual interest;

(b) if so, the details of the discussion and outcome thereof; and

(c) whether they agreed on the need to amicably demarcate the maritime boundary dispute
between the two countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Prime Minister
of Bangladesh HE Sheikh Hasina was on a State visit to India between 10-14 January, 2010. During
the visit, the following agreements/MOUs were signed -

(i)  Agreement on Mutual Legal Assistance on Criminal Matters;

(i)  Agreement on the Transfer of Sentenced Persons;

(i)  Agreement on Combating International Terrorism, Organized Crime and lllicit Drug Trafficking;
(iv)  Memorandum of Understanding on Cooperation in Power Sector; and

(v)  Cultural Exchange Programme.

Both sides issued a Joint Communique outlining areas of bilateral cooperation. India and
Bangladesh condemned terrorism in all its forms and agreed to cooperate on security issues. In
particular, India sought Bangladesh's cooperation against terrorists and Indian Insurgent Groups
using Bangladesh territory. India announced a US$ 1 billion Line of Credit (LOC) for infrastructural
development projects in Bangladesh, including railway infrastructure, coaches and locomotives,
buses and the dredging sector. India would extend a grant to construct the Akhaura-Agartala railway
link. India agreed to supply 250 MW of electricity to Bangladesh. Connectivity issues were discussed
and both sides agreed to designate Ashuganj in Bangladesh and Silghat in India as new Ports of Call.
Bangladesh agreed to give India access to Chittagong and Mongla ports. India agreed to extend
transit facility to Bangladesh for access to Nepal and to Bhutan by rail and road. Both sides agreed to
operationalize land customs stations and border haats. Issues relating to water resources, land and
maritime boundary were also discussed. Both sides agreed to jointly celebrate the 150th birth
anniversary of Rabindranath Tagore in 2011 and strengthen cooperation in human resource
development. Other issues of mutual concern also find mention in the Joint Communique. The visit
was a significant milestone in bilateral relations and helped in strengthening our links with Bangladesh
and bringing the two countries closer.

(c) Yes. Both sides agreed to amicably demarcate the maritime boundary and discuss
further the proceedings initiated by Bangladesh under Annex VII of United Nations Convention on the
Law of the Sea (UNCLOS).
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Initiating dialogue with Pakistan

1330. SHRI SHREEGOPAL VYAS: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether the action taken by Pakistan against the perpetrators of Mumbai attack is being
considered sufficient to initiate a dialogue;

(b)  whether information regarding this action has been officially received from Pakistan; and
(c)  whether there is any pressure for peace talks?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Foreign Secretary level
talks between India and Pakistan are scheduled to be held in New Delhi on February 25, 2010. The
meeting of Foreign Secretaries on February 25 is not a continuation of the Composite Dialogue
Process. The proposed talks will focus essentially on India's core concerns regarding terrorism. It is
Government's consistently expressed position that it is necessary to have an environment free of
terror or threat of terror if relations between the two countries are to move forward concretely and
meaningfully. Government expects Pakistan to bring the perpetrators of the Mumbai terrorist attack
to justice, unravel the full conspiracy behind the attack, fulfil its commitment to dismantle the
infrastructure of terrorism and to deny sanctuary to all terrorist groups which operate from its soil.
Enabling an effective channel of communication between India and Pakistan can assist in the
discussion of such concerns and to highlight the seriousness we attach to the need for action by
Pakistan against terrorism.

(b) Pakistan acknowledged and admitted on February 12, 2009 that the terrorist attack on
Mumbai on November 26, 2008 was planned and launched from Pakistan. In its dossier of July 11,
2009, Pakistan also acknowledged that substantial incriminating evidence had been unearthed which
directly connects five accused LeT operatives under Pakistani custody. Two more suspects were
arrested later. On November 25, 2009, the Government of Pakistan reportedly filed a charge sheet in
an Anti Terrorism Court in Pakistan against the seven suspects and 20 proclaimed offenders for their
role in the terrorist attack on Mumbai. The trial in Pakistan is on going.

(c) No.
Campaign against Chinese claim on Arunachal Pradesh

1331. SHRI SHREEGOPAL VYAS: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether the students in Arunachal Pradesh have started any campaign considering the
inadequate measures taken by Government of India to counter Chinese efforts to declare Arunachal
Pradesh as part of their territory;

t Original notice of the question was received in Hindi.
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(b) whether the efforts of boycotting of Chinese products are included under this; and
(c) ifso, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (¢) Government has
seen media reports to such effect. The State of Arunachal Pradesh is an integral and inalienable part
of India. The Government of India is deeply committed to ensuring the welfare of its citizens across
the length and breadth of our country, including Arunachal Pradesh.

Indo-Myanmar foreign policy
1332. SHRIMATI MAYA SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the Indo-Myanmar foreign policy and the place of Myanmar among neighbouring
countries of India in geographical, strategic and natural resources;

(b)  whether Myanmar likes to have more closeness with China; and

(c) whether the military Government of Myanmar is not ready to follow the bilateral
agreement between India-Myanmar signed in 2003-047

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Myanmar is an important
neighbour of India with a land border with India of more than 1640 km. India-Myanmar relations have
been traditionally close due to geographical proximity and shared history and culture. Myanmar is
also the only ASEAN country which has a land border with India. India-Myanmar relations are multi-
faceted and encompass a range of areas including security, cross border infrastructure projects,
energy, oil and natural gas, power, IT, telecommunications, industry, education and training etc.

(b) India's relationship with Myanmar stands on its own and is not dependent on
Myanmar's relations with any third country.

(c) Thereis no indication of Myanmar not being ready to honour bilateral agreements.
Resumption of talks with Pakistan

1333. SHRI BRIJ BHUSHAN TIWARI: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether there is any proposal to resume talks between India and Pakistan;
(b) ifso, Pakistan's reactions thereto; and
(c) theissues decided for this talk ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) Foreign Secretary
level talks between India and Pakistan are scheduled to be held in New Delhi on February25, 2010.

The proposed talks will focus essentially on India's core concerns regarding terrorism.

t Original notice of the question was received in Hindi.
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Issuing of passport in shorter period

334. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Government proposes to issue passports in a shorter period than the present
prescribed period;

(b) if so, the period fixed for the various types of passports under the new arrangements;

(c) the other facilities that are being provided or proposed to be provided to the applicants
of the passport in the country;

(d)  whether the new proposals would be implemented in phases or State-wise; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) and (b) Yes. Passport Seva Project envisages issuance of passports to the
applicants in 3 working days excluding the day of submission of application where no police
verification is required, and in cases which require prior police verification, in 3 working days after
receipt of the verification report.

(c) The Project aims to deliver all Passport-related services to the citizens in a timely,
transparent, more accessible, reliable manner and in a comfortable environment through streamlined
processes and committed, trained and motivated workforce. Under the Project, 77 Passport Seva
Kendras (PSKs) are proposed to be set up. The applicants will be provided the facilities of online
submission, end to end tracking of the application, and a dedicated national call centre to provide

information and redress grievances in 17 languages.

(d) and (e) The Project will be first launched at 7 Pilot locations under the jurisdiction of
Bengaluru and Chandigarh Regional Passport Offices. Following validation of the Pilot, the remaining
70 PSKs will be established across the country in three phases.

Visit of PM of Bangladesh

335. SHRI KUMAR DEEPAK DAS: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the details of outcome of the various discussions with the Prime Minister of Bangladesh
during recent visit to India;

(b) whether India and Bangladesh are working on an extradition treaty, the details thereof;
and

(c) whether any pact for the mutual benefit and peace of both the country have been
signed?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (c) Prime Minister
of Bangladesh HE Sheikh Hasina was on a State visit to India between January 10-14, 2010. During
the visit, the following agreements/MOUs were signed -

I Agreement on Mutual Legal Assistance on Criminal Matters;

II. Agreement on the Transfer of Sentenced Persons;

. Agreement on Combating International Terrorism, Organized Crime and lllicit Drug Trafficking;
IV.  Memorandum of Understanding on Cooperation in Power Sector; and

V. Cultural Exchange Programme.

Both sides issued a Joint Communique outlining areas of bilateral cooperation. India and
Bangladesh condemned terrorism in all its forms and agreed to cooperate on security issues. In
particular, India sought Bangladesh's cooperation against terrorists and Indian Insurgent Groups
using Bangladesh territory. India announced a US$ 1 billion Line of Credit(LOC) for infrastructural
development projects in Bangladesh, including railway infrastructure, coaches and locomotives,
buses and the dredging sector. India would extend a grant to construct the Akhaura-Agartala railway
link. India agreed to supply 250 MW of electricity to Bangladesh. Connectivity issues were discussed
and both sides agreed to designate Ashuganj in Bangladesh and Silghat in India as new Ports of Call.
Bangladesh agreed to give India access to Chittagong and Mongla ports. India agreed to extend
transit facility to Bangladesh for access to Nepal and to Bhutan by rail and road. Both sides agreed to
operationalize land customs stations and border haats. Issues relating to water resources, land and
maritime boundary were also discussed. Both sides agreed to jointly celebrate the 150th birth
anniversary of Rabindranath Tagore in 2011 and strengthen cooperation in human resource
development. Other issues of mutual concern also find mention in the Joint Communique. The visit
was a significant milestone in bilateral relations and helped in strengthening our links with Bangladesh
and bringing the two countries closer.

(b) Negotiations on an Extradition Treaty have not taken place.
Indian languishing in jails
336. SHRIMOHD. ALI KHAN: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that 6,481 Indians are languishing in jails of different countries with
1,369 alone in Saudi Arabia;

(b) if so, the details thereof, country-wise as on date;
(c) the reasons therefor, in each case; and

(d) the steps being taken to free them immediately and also the details of the financial
assistance provided to them so far especially for the minority people like SC/ST and innocent
persons?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) to (c) A statement showing details of Indian in foreign jails, including Saudi Arabia

is enclosed (See below).

(d) The Government of India, through its Missions/Posts abroad, makes all possible efforts
with the Foreign Governments to provide necessary assistance to Indians imprisoned in foreign jails
which include requesting local authorities for speedy trials, seeking remission of sentence, seeking
consular access to detainees and prisoners, providing advice and guidance in legal and other
matters, ensuring fair and humane treatment in foreign jails and repatriation to India of those who are
released. In countries like Saudi Arabia where there are substantial numbers of Indian nationals in
prison, our Missions also request the local government for grant of amnesty to the arrested Indians.
No details are maintained by the Indian Missions for separate provision for assistance to prisoners
belonging to minority, including those belonging to SC/ST category.

Statement

Details of Indians in Foreign Jails as on February 2010

S.No. Name of Country Indians in Offence/Charges
Jaills
1 2 3 4
1. Afghanistan 6 Fake visa, alcohol smuggling, prostitution
charges

2. Algeria 2 Murder and bribery
3. Angola (With Equatorial Nil -

Guinea, Sao Tome and

Principe)
4. Argentina (With 1 Forged Passport

Paraguay, Oriental
Republic of Paraguay)

5. Armenia (With Georgia) 1 Cheating
6. Austria Nil -
7. Australia 39 Stealing, incest, rape.stalking, forgery,

fraud, assault, dangerous driving, drug
possession, attempted murder and

conspiracy etc.

8. Azerbaijan 2 Murder, Drug Smuggling
9. Bahrain 133 llegal stay, Murder & Embezzlement of
money
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4

10

1.

12.

13.

4.

15.

16.

17.

18.

19.

20

21.

22.

23.

24.

Belarus 5
Bangladesh 342
Belgium 51

(With Luxembourg)

Bhutan 61

Botswana Nil
Brazil Nil
Brunei Darussalam 5

Bulgaria 4

(With Macedonia)

Cambodia 2

Canada 19
Chile Nil
China 174
Colombia 3

(With Costa Rica,

Ecuador)

Congo-Dem Rep NA

(With Congo, Gabon
& Central African
Republic)

Cote d'lvore (With Nil
Liberia, Guinea &
Sierra Leone)

Human trafficking, lllegal Migration,
Forgery of documents

Smuggling and lllegal entry without
proper documents

Human Trafficking, Murder, Rape,
Falsification of Documents, Various
crimes

Forgery, Drug abused, Burglary, Larceny,
lllegal possession of fire arms, Display of
weapons, Robbery, Molestation/Rape,
llegal sale/use of harmful chemical
substances, Auto striping, Drowning,
Possession of controlled substances,
public intoxications, Elopement,

lllegal stay, rape & Possession of
dangerous weapon

lllegal Entry

Overstay

In view of Privacy Laws, the Canadian
authorities do not indicate details.

Drug Trafficking, Cheating, Rape, Credit
Card forgery, Kidnapping, Robbery,
Human Trafficking Money laundering

Fraud, impersonation
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1 2 3 4
25. Croatia Nil -
26. Cuba (With Dominican 1 Drug trafficking and corruption of minors
Republic, Haiti)
27. Cyprus 1 Serious injury to a Cypriot.
28. Czech Republic Nil -
29. Denmark 3 Manslaughter
30. Egypt 2 Murder and Drug smuggling
31. Ethiopia (With Djibouti) 2 llegal entry
32. Fiji (With Tonga, Tuvalu Nil -
& Cook Islands)
33. Finland (With Estonia) 3 llegal human trafficking
34. France (With Principality NA Due to the Privacy Laws, the French
of Monaco) authorities do not provide details of
arrested Indians.
35. Germany 2 Manslaughter and Rape
36.  Ghana (With Burkina Nil -
Faso, Togo & Niger)
37. Guyana (With Anguilla, Nil -
Antigua & Barbuda, St.
Kitts & Nevis)
38. Greece 18 Details regarding gender and crime
have been sought.
39. Hungary (With Bosnia Nil -
& Herzegovina)
40. Indonesia (East Timor) 8 Drug smuggling and Violation of
immigration laws.
41. Iran 1 Drug trafficking, premeditated murder and
diesel smuggling
42. Iraq Nil -
43. Iceland Nil -
44. Ireland Nil -
45. Israel 14 Murder, Rape, Assault, lllegal stay
46. Italy (With San Marino) 109 The Italian Govt maintains privacy about

prisoners and does not inform despite
having been requested.
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1 2 3 4
47. Jamaica (Bahamas, Nil -

Cayman Islands and

Turks & Caicos Islands)

48. Japan 10 Violation of the Emigration law, Robbery,
Theft and Murder

49, Jordan 18 Overstay, Fake documents and financial
irregularities

50. Kazakhstan 1 Fraud and irregularities of documents

51. Kenya (With Eritrea, Nil -

Somalia)

52. Korea (DPR) Nil -

53. Korea (Republic of) Nil Overstay and rape

54. Kuwait 244 Murder, Theft, Smuggling, lllegal stay,
Drug trafficking

55. Kyrgyzstan Nil -

56. Lao PDR 1 Fraud

57. Lebanon 41 lllegal stay, Murder and Drug offence

58. Libya (With Malta) 18 llegal entry, Imprisonment of criminal
charges

59. Madagascar Nil -

(With Comoros)

60, Malaysia 495 Immigration offence, Overstay, lack of
proper documents and possession of
narcotics and contrabend

o1. Maldives 16 Murder, Drug Trafficking, Cheating and
Child abused

62. Mali Nil -

63. Mauritius 10 Drug charges

(With Belize &
Gautemala)

64.  Mexico (With Guatemala) Nil -

65. Morocco 2 lllegal entry

66. Mongolia Nil -

67. Mozambique Nil -

(With Swaziland)
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1 2 3 4
68. Myanmar 35 lllegal Entry and violation of Arms Act
69. Namibia Nil -
70. Nepal 377 Murder, Robbery, Cheating, Industrial
crime, Treasury looting, Arson, Drug
Trafficking, lllegal Trafficking in animals
and Poaching
71. Netherlands Nil -
72. New Zealand (Samoa, 1 New Zealand Govt. maintains Privacy
Nauru and Kiribati) Laws and does not inform the Mission
about arrested Indians.
73. Nigeria (Benin, Chad, Nil -
Cameroon)
74. Norway 1 Norway maintains Privacy Laws and did
not inform the Mission about arrested
Indian.
75. Oman 55 Theft, Murder, Looting, Molesting under-
aged, Kidnapping, Forgery, Dud Cheques,
Human Trafficking, Adultery, Alcohol,
Running brothel
76. Pakistan 842 Violation of entry provisions, Foreigners
Act and Laws pertaining to security.
77. Palestine - -
78. Panama (With El Nil -
Savador, Honduras,
Nicaragua)
79. Papua New Guinea 1 Fraud
(With Vanuatu and
Solomon islands)
80. Peru (With Bolivia) Nil -
81. Philippines (With Palau, 3 Violation Immigration laws, Kidnapping
Marshall Islands and and Rape
Micronesia)
82. Poland (With Lithuania) 19 llegal stay
83. Portugal 2 Drug smuggling, murder
84. Qatar 392 lllegal stay, Drug Trafficking, Murder,

Forgery, Sexual harassment and Adultery

122



1 2 3 4
85. Romania (With Albania, Nil -
Moldova)

86. Russian Federation 3 Manslaughter, Drug Smuggling and
Extortion

87. Saudi Arabia 1226 The Saudi Govt. does not provide details.

88. Serbia (With Nil -

Montenegro)
89. Senegal (With Nil
Mauritania, Guinea
Bissau, Cape Verde
Islands, Gambia)

90. Seychelles 2 Drug abuse

91, Singapore 237 Alien, Long term Drug, Offence related to
property

92. Slovak Republic 100 Approx. Human trafficking and illegal immigration

Q3. Slovenia 4 llegal stay

Q4. South Africa 7 Rape, fraud, theft, theft.

(With Lesotho)

95.  Spain (With Andorra) 30 NA

96. Sri Lanka 38 Drug Trafficking

97. Sudan Nil -

98. Suriname Nil -

(With Barbados,
St. Lucia and St.
Vincent & Grenadines)

99.  Sweden (With Latvia) 2 Rape, Murder and Gross Violation of
woman's integrity and sexual
exploitations

100.  Switzerland Nil -

(With Holy See
and Liechtenstein)

101. Syria Nil -

102.  Tajikistan Nil -

103.  Tanzania Nil -
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1 2 3 4

104.  Thailand 27 Drug trafficking, Murder, Forgery of
Passport, fake documents and overstay
of visa

105.  Trinidad & Tobago Nil

(With Grenada, Dominica
and Monteserrat)

106.  Tunisia Nil -

107.  Turkey Nil -

108. Turkmenistan Nil -

109.  Uganda (With Burundi, 2 Forging the documents and fake work

Rwanda) permits

110. U.A.E. 1092 The UAE Govt. does not provide
information about gender and crime.
However, besides the cases of murder,
the offences involve minor cases like
consumption of alcohol, overstay.

m. UK 344 NA-due to Privacy Laws.

112,  Ukraine 1 Manslaughter & Robbery

113. U.S.A 210 Sexual assault, burglary, fraud,
immigration offence, dangerous driving,
drug abuse, family offence, theft, child
cruelty, arson

114. Uzbekistan Nil -

115. Venezuela
(With Netherlands

Antilles & Aruba) Nil -
116.  Vietnam Nil -
117.  Yemen 1 Murder
118.  Zambia (With Malawi) 3 Murder and civil cases
119.  Zimbabwe Nil -
120.  Reunion Island Nil -
121. Niger Nil -

Visit of South Korean President
337. SHRI MOHD. ALI KHAN: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the South Korean President visited India recently;
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(b) if so, the details thereof;

(c) the discussions made and decisions arrived at so far;

(d) the MoUs signed so far in each area; and

(e) inwhat manner it would be beneficial to our country?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Yes.

(b) to (&) Mr. Lee Myung-bak, President of the Republic of Korea (ROK) paid a State Visit to
India from 24-27 January, 2010. He was also the Chief Guest at the celebrations on 26 January to
mark the Republic Day of India. The ROK President was accompanied by a high level political and
business delegation. During the visit, he held delegation-level talks with the Prime Minister of India
and called on the President of India. The Vice President of India, the External Affairs Minister, the
Leader of the Opposition in the Lok Sabha and the Chairperson (UPA) called on the visiting
dignitary. The ROK President addressed an India-ROK Business Forum that was organized in New
Delhi coinciding with the visit. The entire gamut of India-ROK bilateral relations was discussed. A
Joint Statement was issued following the delegation level talks on 25 January 2010. Four documents
were signed during the visit, namely (i) Agreement on Transfer of Sentenced Persons, (i) MOU on
Cooperation in Information Technology and Services, (i) Programme of Cooperation in the Fields of
Science and Technology for the period 2010-12 and (iv) MOU between the Indian Space Research
Organisation (ISRO) and the Korea Aerospace Research Institute (KARI) for Cooperation in the
Peaceful Uses of Outer Space. India-ROK relations have now been elevated to a "Strategic
Partnership", which strengthens India's Look-East Policy.

Strengthening relations with African countries

14338. SHRI GOBINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the steps Government proposes to take to strengthen the political, economical and

diplomatic relations with African countries;
(b) if so, the agreements signed with African countries recently; and

(c) the names of African countries with whom the Government is considering to strengthen

its relations in future?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) The Government of India has taken several steps to strengthen relations with

African countries. Among the major decisions under implementation are:

(i)  Duty Free Tariff Preference (DFTP) for exports from Least Developed Countries of Africa;

t Original notice of the question was received in Hindi.
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(i)  Additional Lines of Credit amounting to US$ 5.4 billion;

(iii) Grants in Aid in excess of US$ 500 million over the next 5-6 years for implementing projects
focussing on human resource development and capacity building;

(iv) Doubling of India's long-term scholarships for undergraduates, postgraduates and higher
courses from the current 244 for Africa to 488 per year;

(v) Increasing the number of training slots under our technical assistance programmes from 1100
annually to 1600 every year for Africa.

(b) A list of Agreements signed with African countries recently is given in the Statement
(See below).

(c) Government proposes to strengthen its relations with all countries in Africa.
Statement
List of agreements signed by India with African countries during 2009-10
Benin:

. Agreement for the creation of the India - Benin Joint Committee for Political, Economic,
Scientific, Technical and Cultural Cooperation.

. Protocol on Foreign Office Consultations

. Memorandum of Understanding between the Government of the Republic of India and the
Republic of Benin for Setting up an Information Technology Centre of Excellence(CETl) in the
Republic of Benin.

. Cultural Exchange Programme between the Government of the Republic of India and the
Government of the Republic of Benin for the years 2009-2012

Botswana:

. MOU on Cooperation in the field of Agriculture and Allied Sectors

. Educational Exchange Programme.

Cape Verde:

. Protocol on Foreign Office Consultations

Democratic Republic of the Congo:

. Cultural Cooperation Agreement

Djibouti:

. Bilateral Investment Promotion and Protection Agreement (BIPPA)
Egypt:

. A Joint Action Plan (JAP) for cooperation between the Egyptian Ministry of Trade and Industry
and the Indian Ministry of Micro, Small and Medium Enterprises (MSMES)

Lesotho:

. MOU to set up a India-Lesotho Centre for Advance Education in Information Technology
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Liberia:

. Protocol on Foreign Office Consultations

Libya:

. Bilateral Investment Promotion and Protection Agreement (BIPPA)

Malawi:

. MOU on Cooperation in Agriculture and Allied Sectors.

. Protocol for Foreign Office Consultations.

Mali:

. Agreement on Political, Economic, Scientific, Cultural & Technical Cooperation
. Protocol on Foreign Office Consultations

Mauritius:

. MOU on setting up of Public Key Infrastructure (PKI) in Mauritius based on Indian PKI model;
. Protocol on the Sale of Navigational Charts;

. Agreement on Cooperation for the establishment of telemetry, tracking and tele-command
station for satellites and launch vehicles and for cooperation in the fields of space research,
science and applications;

. MoU for the sharing of e-procurement platform of Government of Andhra Pradesh with
Mauritius;

. MoU on Plant Health Cooperation.

Namibia:

. Agreement on Cooperation in Peaceful Uses of nuclear Energy;

. Agreement on Cooperation in the field of Defence;

. MoU on Cooperation in the field of Geology and Mineral Resources;

. MoU on Exemption from Visa Requirement for Holders of Diplomatic and Official Passports
and;

. Country Agreement on Namibian accession to Pan-African e-Network Project.

Sao Tome & Principe:

. Protocol on Foreign Office Consultations between the Government of the Republic of India and
the Government of Sao Tome & Principe

Seychelles:
. MoU on setting up of India-Seychelles Centre for Excellence in ICT (ISCEICT)
Sudan:
. MoU for cooperation in the oil and gas sector.
Encroachment by China

339. SHRIY.P. TRIVEDI: Will the Minister of EXTERNAL AFFAIRS be pleased to state:
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(a) whether China is encroaching land with a 'specific design' to extend its control till the
Indus river;

(b) if so, since when and the reasons therefor;
(c) whether Government has taken any measures on this particular issue; and
(d) if so, the details thereof?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No.
(b) to (d) Does not arise.
Warning to nationals visiting India

340. SHRI RAJIV PRATAP RUDY: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether some countries have recently issued warning to their nationals to be alert while
visiting India;

(b) if so, the details thereof;

(c) whether these cautions originate from perceived terrorist attacks in India; and

(d) ifso, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) Yes. Some
countries have issued/revised travel warnings/advisories for their nationals following the terrorist
attack in Pune on 13th February 2010. These countries include the US, UK, Germany, France, ltaly,
Ireland, Canada, Austria, Switzerland, Romania, Poland, Australia, New Zealand, Japan and
Mexico. The travel warnings/advisories urge their nationals to be vigilant and exercise caution in view
of security considerations particularly in busy public places such as markets, shopping malls, public
transport, government buildings, national memorials, tourist sites etc.

Houses for urban poor

341. SHRI GIREESH KUMAR SANGHI: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the number of houses sanctioned for urban poor in the country as on 31st December,
2009;

(b) details of the projects under which these houses have been sanctioned;

(c) total outlay involved therefor; and

(d) the States/Union Territories where these houses have been sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGAT
ROY): (a) to (d) A total of 1325 projects comprising of 1476938 houses have been sanctioned for
the urban poor as on 31st December 2009 under Basic Services to the Urban Poor (BSUP) and
Integrated Housing and Slum Development Programme (IHSDP) components of the Jawaharlal
Nehru National Urban Renewal Mission (JNNURM). Total project cost for these 1325 projects is Rs.
34775.86 Crore with a Central Share of Rs. 19148.154 Crore. State-wise details are given in the
Statement-l and Il.
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Statement-/

JNNURM-BSUP Sub Mission Il
Total Projects Approved

Status as on 31.12.2009

Rs. in Crore
Name of the Mission  Projects Total Total Total Total 1st 2nd 3rd 4th Total
. State/UT cities approved  project No. of Central State installment  installment  installment  installment ACA
cost Dwelling Share Share sanctioned  sanctioned  sanctioned sanc- relea-
approved units approved Approved  (25% of (25% of (25% of tioned sed
approved Central Central Central (25°/o of by
(New + Share) Share) Share) Central  M/O
Upgradation) Share) Finance
2 3 4 5 6 7 8 9 10 1 12 13
Andhra Pradesh 3 36 3010.18 134694 1497.42 1512.77 374.35 188.81 173.77 3.89 673.92
Assam 1 2 108.44 2260 97.60 10.84 24.40 12.14 0.00 0.00 36.54
Arunanchal Pradesh 1 2 49.25 852 43.95 5.31 10.99 0.84 0.00 0.00 11.83
Chandigarh (UT) 1 2 564.94 25728 396.13 168.81 99.03 99.03 0.00 0.00 99.03
Chhattisgarh 1 5 420.23 28864 335.21 85.02 83.80 0.00 0.00 0.00 78.05
Bihar 2 18 709.98 22372 312.76 397.23 78.19 0.00 0.00 0.00 78.19
Delhi 1 15 1814.49 65504 788.73 1045.76 192.18 0.00 0.00 0.00 173.50
Gujarat 4 16 1436.88 95084 691.74 745.14 172.04 132.17 132.17 28.32  402.02
Goa 1 1 10.22 155 4.60 5.62 1.15 0.00 0.00 0.00 1.15
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1T 2 4 5 6 7 8 9 10 1 12 13
10 Haryana 2 64.23 3248 31.18 33.05 7.79 7.79 7.79 0.00 23.38
11 Himachal Pradesh 2 24.01 636 18.27 5.74 4.57 0.00 0.00 0.00 4.57
12 Jammu & Kashmir 5 162.39 6677 134.44 27.95 33.61 0.00 0.00 0.00 33.61
13 Jharkhand 1 370.67 12226 251.59 119.08 62.90 0.00 0.00 0.00 44.70
14 Karnataka 18 747.18 28118 407.97 339.21 101.99 46.14 0.00 0.00 101.99
15 Kerala 7 343.67 23577 233.56 110.11 58.39 11.79 0.00 0.00 70.18
16 Madhya Pradesh 22 704.88 41446 344.26 360.48 86.07 17.95 13.27 0.00 117.29
17 Maharashtra 60 6682.12 182841 3166.23 3515.88 791.58 188.97 118.51 0.00 928.01
18 Manipur 1 51.23 1250 43.91 7.32 10.98 0.00 0.00 0.00 10.98
19 Meghalaya 3 51.74 768 40.35 11.39 10.09 5.94 0.00 0.00 16.03
20 Mizoram 4 91.32 1096 80.11 11.21 20.03 0.00 0.00 0.00 20.03
21 Nagaland 1 134.50 3504 105.60 28.90 26.40 26.40 0.00 0.00 52.80
22 Orissa 6 74.62 2508 54.18 20.44 13.54 0.06 0.00 0.00 13.54
23 Punjab 2 72.43 5152 36.15 36.28 9.04 8.32 0.00 0.00 17.36
24 Puducherry 3 135.98 2954 83.20 52.78 20.80 0.00 0.00 0.00 20.80
25 Rajasthan 2 277.14 17337 169,20 107.95 42.30 0.00 0.00 0.00 42.30
26 Sikkim 3 33.58 254 29.06 4.52 7.26 0.00 0.00 0.00 7.26
27 Tamil Nadu 51 2327.32 91318 1041.80 1285.53 260.45 59.72 23.17 0.00 328.38
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1 2 3 5 8 10 M 12 13

28 Tripura 1 1 16.73 256 13.96 2.77 3.49 3.49 3.49 3.49 6.98

29  Uttar Pradesh 7 67 2330.84 67992 1138.84 1192.00 284.67 47.25 8.23 0.00 322.90

30 Uttarakhand 3 8 36.12 773 28.01 8.12 7.00 0.00 0.00 0.00 7.00

31 West Bengal 2 91 3293.04 140052 1607.42 1685.62 402.21 123.77 26.48 0.00 525.95
TOTAL 63 cities 467 26150.14 1009506  13207.43 12942.80 3302.17 980.63 504.89 35.71 4270.27
DPR Preparation Charges 9 0.00 0 0.00 0.00 0.00 0.00 0.00 3.35
PMUs 23 0.00 0 0.00 0.00 0.00 0.00 0.00 4.32
PlUs 101 0.00 0 0.00 0.00 0.00 0.00 0.00 15.13
TPIMA 7

GRAND TOTAL 63 cities 467 26150.14 1009506  13207.43 12942.80 3302.17 980.63 504.89 35.71 4293.06
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Statement-1/

Integrated Housing and Slums Development Programme (IHSDP)

Total Projects Approved

Status as on 31.12.2009

Rs. in Crore
SI.No. Name of Name of ~ Total No. Total Total No. Total Total st 2nd Total ACA
the States Towns/  of Projects Project of Dwelling Central State installment installment Released
ULBs  approved Cost units Share Share (50% of approved by M/o
Approved Approved Approved Share Finance
(New + approved)
Upgradation)

1 2 3 4 5 6 7 8 9 10 il
1 Andhra Pradesh 57 77 1139.10 47896 783.10 374.53 382.28 99.49 416.08
2 Arunanchal Pradesh 1 1 9.95 176 8.96 1.29 4.33 0.00 0.00
3 A&N lIsland 1 2 15.15 40 13.64 1.52 6.82 0.00 4.33
4 Assam 16 16 84.99 8678 70.22 14.77 35.11 0.00 28.24
5 Bihar 16 16 194.11 9764 123.97 70.14 61.99 0.00 61.99
6 Chhattisgarh 17 18 225.60 17922 158.83 66.78 79.41 22.12 85.37
7 D&N Haveli 1 1 0.50 0 0.45 0.05 0.23 0.00 0.23
8 Daman & Diu 1 1 0.69 16.00 0.58 0.1 0.29 0.00 0.29
9 Gujurat 37 38 381.78 28168 243.49 120.78 124.90 0.00 119.35
10 Haryana 14 18 272.26 16426 209.70 62.57 104.85 0.00 104.85
1 Himachal Pradesh 6 6 55.34 1616 37.07 18.26 18.54 0.00 18.54
12 Jammu & Kashmir 27 37 110.72 6670 84.59 28.17 39.53 0.00 39.53
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1 2 3 4 5 6 7 8 9 10 1
13 Jharkhand 7 7 143.34 7868 87.98 61.11 41.12 0.00 41.12
14 Karnataka 32 34 379.66 17237 222.69 156.97 11,34 0.00 111.34
15 Kerala 35 37 192.20 18691 146.13 46.31 72.94 20.38 93.32
16 Madhya Pradesh 34 37 270.37 18870 192.96 77.41 96.48 4.76 96.48
17 Mizoram 6 8 39.27 1950 29.78 9.49 14.89 0.00 14.89
18 Rajasthan 35 37 480.61 28043 326.90 167.47 161.57 23.77 175.55
19 Meghalaya 3 3 41.48 912 22.43 19.05 11.21 0.00 11.21
20 Manipur 4 4 28.59 1906 21.01 6.64 10.66 0.00 10.66
21 Maharashtra 83 102 1803.93 89232 1228.49 653.13 575.17 18.18 577.48
22 Nagaland 2 2 90.13 2761.00 44.74 43.60 22.67 7.25 29.92
23 Orissa 28 31 267.68 12593 182.43 91.36 88.18 0.00 88.18
24 Punjab 2 3 63.42 4658 33.77 30.79 16.31 0.00 16.31
25 Puducherry 1 1 17.03 432 5.48 11.55 2.74 0.00 2.74
26 Sikkim 1 1 19.91 39 17.92 1.99 8.96 0.00 0.00
27 Tamil Nadu 82 83 495.00 36706 356.79 142.95 169.41 22.00 191.41
28 Tripura 5 5 43.64 3115 38.05 5.59 19.03 3.17 11.97
29 Uttar Pradesh 120 135 809.05 32150 536.66 296.17 256.44 19.63 269.23
30 Uttarakhand 2 2 5.85 231 2.91 2.95 1.45 0.00 1.45
31 West Bengal 81 95 944.36 52666 709.02 262.68 340.67 103.59 406.51
TOTAL 757 858 8625.72 467432 5940.72 2836.16 2879.52 344.33 3028.57
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Alleged allotment of land to real estate developers through fraudulent means

342. SHRI KAMAL AKHTAR: Will the Minister OF HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether Government is aware that some real estate developers were allotted land in
excise free zone at Sidcul Pantnagar, Uttarakhand at concessional rates to build houses for industrial

workers;

(b) whether Government is also aware that these builders like M/s Supertech Ltd. and
Assotech have taken huge loans from HUDCO on the basis of fraudulent and improper documents;

(c) if so, whether an enquiry would be constituted to investigate this scam and strict action
would be taken against the fraudsters; and

(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) 'Land' and 'colonisation" are state subjects and this Ministry has no information in the
matter.

(b) Housing & Urban Development Corporation (HUDCO) Ltd. has informed that it has
sanctioned a term loan of Rs 100.00 crores on 30.01.2008 to M/s Assotech-Supertech Joint Venture
(a 50:50 Joint Venture of M/s Assotech Contracts India Ltd. and M/s Supertech Ltd.) for acquisition
of land and construction of residential flats at Pantnagar, Rudrapur, Uttarakhand. HUDCO has also
sanctioned a term loan of Rs. 100 crore to M/s Supertech Infra Ltd. for a project titled "Acquisition of
land & Construction of Commercial Hub" at Integrated Industrial Estate, SIDCUL. M/s Supertech
Infra Ltd. has prepaid the entire loan in January, 2010. HUDCO has also informed that the loan was
sanctioned as per guidelines of HUDCO.

(c) and (d) Do not arise.
Bill to regulate real estate industry

343. SHRI KAMAL AKHTAR: Wil the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether Government proposes a Bill to regulate the real estate industry in the current
Session;

(b) if so, the details thereof and whether formation of a National real estate registry would
be a part thereof;

(c) whether Government is aware that builders like Unitech, Supertech, Mahagun,
Assotech, Jaypee Associates, etc. are indulging in misrepresentation of built-up area, arbitrarily
changing layout and floor plans and sale of flats before obtaining requisite approvals from authorities,
etc; and
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(d) if so, the action being taken or contemplated against these builders and if not, whether

an enquiry would be made into their unethical practices?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) In order to promote planned and healthy real estate development of colonies and
apartments with a view to protecting consumer interest on the one hand and to facilitate smooth and
speedy urban construction on the other, the Ministry of Housing & Urban Poverty Alleviation in
consultation with various stakeholders has drafted a draft Model Real Estate (Regulation of
Development) Act. The draft bill has been put on the website of the Ministry (http://mhupa.gov.in).
Comments/suggestions on the draft bill were invited from public and other stakeholders including
State Governments and Union Territory administrations, business chambers, etc. by 06.11.2009.

More than 350 responses have been received.

Further, the Ministry of Urban Development also proposes to introduce a Bill viz. National
Capital Territory of Delhi Real Estate Management (Promotion and Regulation) Bill which will be

applicable to the National Capital Territory of Delhi.

(c) and (d) 'Land' and 'colonisation" being state subjects, such complaints are to be looked
into by the concerned State Governments. However, the proposed draft Model Real Estate
(Regulation of Development) Act seeks to provide state governments with the means to regulate real
estate development activity. It provides that no promoter shall issue or publish an advertisement or
prospectus, or offer for sale any plot, building or apartment, or invite persons to make advances or
deposits without registering with the Regulatory Authority prescribed under the Model Act, and
without first filing a copy of the advertisement or prospectus in the office of the Regulatory Authority.
The application form for registration shall include the information relating to the number and size of
plots, layout plan, carpet area and plinth area of the flats or apartments and the facilities provided
therefor. It further provides that the promoter shall adhere to the approved plans and project
specifications and once layout plan of the plots in a colony or the plans and specifications of the
building or apartment, as the case may be, are approved and the same are disclosed or furnished to
the person who agrees to take the building or apartment, the promoter shall not make any alterations
in the structures indicated therein without the previous consent of the person, project architect,
project engineer and obtain the required permission of the Regulatory Authority.

The draft Model Act further provides that the advertisement or prospectus issued or published
after complying with this requirement, shall contain true statement and disclose the details of the
registration granted, the extent and situation of the land, the area of the plots, building or apartments
offered for sale, nature of title to the land, the cost payable, names of the agents or property dealers
or brokers or middlemen known by any other name through whom the property proposed to be

marketed and such other matters as may be prescribed.
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Revamping of Swarna Jayanti Shahari Rozgar Yojana

344. SHRI PENUMALLI MADHU: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether it is a fact that Government has revamped the Swarna Jayanti Shahari Rozgar
Yojana last year;

(b) if so, the details of improvements made in the revised scheme;

(c) how the revised scheme helps the estimated 80.8 million urban poor which constitutes
nearly 30 per cent of the urban population to improve their living standards; and

(d) the details of self- employment ventures started in the State of Andhra Pradesh, with a
particular reference to Vijayawada city ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir.

(b) The following major changes have been effected in the scheme:

(i)  For special category States (8 North Eastern States and 3 other hilly States i.e.
Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura, Jammu &
Kashmir, Himachal Pradesh and Uttarakhand), the funding pattern for the Scheme between Centre
and the States, has been revised from 75:25 to 90:10.

(i) For the beneficiary under the Urban Self Employment Programme (USEP) component
of the Scheme the education limit criteria of "not educated beyond 9th standard" has been removed
and now no minimum or maximum educational qualification level has been prescribed for the purpose
of eligibility of assistance.

(i)  For the self-employment (individual category), the project cost ceiling has been
enhanced to Rs. 2.00 Lakhs from the earlier Rs. 50000/ - and the subsidy has also been enhanced to
25% of the project cost (subject to a maximum of Rs. 50000/ -), from the earlier 15% of the project
cost (subject to a maximum of Rs. 7500/-).

(iv)  For the group enterprises set up by urban poor women, the subsidy has been made as
35% of the project cost or Rs. 300.000/- or Rs. 60,000/~ per member of the Group, whichever is
less. The minimum number required to form a women group has been reduced from 10 to 5. The
revolving fund entitlement per member has also been enhanced from the earlier Rs. 1000/~ to Rs.
2000/-.

(v) The Skill Training of the Urban poor component has been restructured and quality skill
training will be provided to the urban poor linking it with accreditation, certification and placement.
The average expenditure ceiling per trainee has been enhanced from Rs. 2600/ -to Rs. 10000/-.

(c) The revised SJSRY now has five major components, namely:
(i)  Urban Self Employment Programme (USEP)

(i)  Urban Women Self-help Programme (UWSP)
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(iii)  Skill Training for Employment Promotion amongst Urban Poor (STEP-UP)
(iv)  Urban Wage Employment Programme (UWEP)
(v)  Urban Community Development Network (UCDN)

With major focus on skill development and also on sustainable self employment through
enhanced subsidies, the revamped Swarna Jayanti Shahari Rozgar Yojana (SJSRY) will be able to
address urban poverty in a more effective way.

(d) During the year 2009-10, as reported by the State Government of Andhra Pradesh (in
the Quarterly Progress Report upto December 2009), 3618 urban poor have been assisted with
subsidy for establishment of individual micro-enterprise under the Urban Self Employment

Programme (USEP). City-wise data is not maintained at the Central level.
Low cost sanitation programme

345. SHRI PENUMALLI MADHU: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether it is a fact that still there are dry latrines in various parts of the country;
(b) if so, the details thereof, State-wise;

(c) whether it is also a fact that as per the revised guidelines of Integrated Low Cost
Sanitation Programme, March, 2010, is set as target to convert dry latrines into twin pit pour latrines;

(d) if so, whether the target has been achieved; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir. Dry latrines still exist in some parts of the Country.

(b) State-wise details of dry latrines as reported by the States are as follows:-

SI. No. Name of the State Number of Dry Latrines as reported by the States
1. Bihar * 931
2. Uttar Pradesh 27091
3. Uttarakhand 1613
4. Jammu & Kashmir 63927
TOTAL 337382

* Based on Survey report received from 138 towns of 39 Districts of Bihar.

(c) to (e) The Revised Guidelines of Integrated Low Cost Sanitation Scheme (ILCS) was
approved by the Competent Authority for conversion of all the existing dry latrines during the Eleventh
Five Year Plan.
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Sharing of technology for fighting poverty

346. SHRIMATI T. RATNA BAI: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether Government has called for nations to share technology to fight poverty in the

long run;
(b) if so, the details thereof;
(c) the response received so far from each country; and
(d) anaction plan prepared for the Eleventh Five Year Plan with each country?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No specific proposal for sharing technology between nations to fight poverty in the long
run has been mooted by the Ministry of Housing & Urban Poverty Alleviation.

(b) to (d) In view of (a) above, the questions do not arise.
JNNURM in Madhya Pradesh and Chhattisgarh
347. SHRI PRABHAT JHA: Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) the number of cities of Madhya Pradesh and Chhattisgarh selected under Jawahar Lal
Nehru National Urban Renewal Mission (JNNURM);

(b) the criteria for selecting the cities under this mission;
(c) whether any survey is being done for selection of the cities; and
(d) if so, the details of the survey report of the cities of Madhya Pradesh and Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Four (4) cities in the State of Madhya Pradesh and One (1) city in the State of
Chhattisgarh are covered under the Urban Infrastructure and Governance (UIG) component of
Jawaharlal Nehru National Urban Renewal Mission (JNNURM).

(b) Cities with million plus population as per 2001 census, State Capitals and identified cities
of religious historic and touristic importance have been selected under the Mission.

(c) No, Sir.
(d) Does not arise.
Houses for slum dwellers

348. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:
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(a) the total number of houses allotted under Jawahar Awas Yojana to slum dwellers and
the number of houses completed;

(b) the details thereof, State-wise and city-wise; and

(c) whether it is a fact that the number of urban population in India is rising very fast from
2008 and it may cross the World's average in 20307

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) A total number of 1479548 houses have been sanctioned for allotment under Basic
Services to the Urban Poor (BSUP) and Integrated Housing and Slum Development Programme
(IHSDP) components of the Jawaharlal Nehru National Urban Renewal Mission (JNNURM)). 218309
houses have been reported as completed under BSUP and IHSDP by the States.

(b) The State-wise and city-wise details are in the annexure [See Appendix 219 Annexure
No.7].

(c) The last Census was conducted by the Registrar General of India in 2001. No estimation
has been reported by the Registrar General regarding the urban population in 2008, the growth in
urban population from 2008 and whether the urban population rise in India will cross the World's
average in 2030.

Housing project

349. SHRIR.C. SINGH : Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION
be pleased to state:

(a) whether it is a fact that Government with an estimated cost of Rs. 5,000 crores is going
to build houses for low and middle income groups in the country;

(b) if so, the details of houses that are going to be constructed in the country, with a
particular reference to Andhra Pradesh;

(c) whether any houses have been earmarked for widows and destitute; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) The scheme of Affordable Housing in Partnership, approved in 2009, with an
outlay of Rs. 5000 crores, envisages the construction of one million houses for Economically Weaker
Sections (EWS)/Low Income Group (LIG)/Middle Income Group (MIG) category with at least 25%
for EWS. The Scheme is a part of the Basic Services to Urban Poor (BSUP) component of
Jawaharlal Nehru National Urban Renewal Mission (JNNURM). Under the scheme of Affordable
Housing in Partnership an allocation of Rs. 290 Crore has been earmarked for Andhra Pradesh.

(c) and (d) The earmarking of houses for different categories is to be decided at State level.
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Regulation of Development Bill

350. SHRI PARIMAL NATHWANI: Will the Minister of URBAN DEVELOPMENT be pleased to

state:

(a) whether Government has prepared a draft of the model Real Estate (Regulation of

Development) Bill;
(b) if so, highlights of the draft Bill thereof;

(c) in what manner the Bill safeguards the interest of middle and upper middle class buyer

of houses; and
(d) how effective will be the Real Estate Regulator under this law?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir. The Ministry of Housing and Urban Poverty Alleviation has drafted a Model Real
Estate (Regulation of Development) Bill which was put up on the web site of that Ministry to elicit
comments and suggestions through the web site and issue of public notice, and was also referred to

State Governments and Competition Commission.

(b) to (d) This Bill, in order to promote planned and healthy real estate development of
colonies and apartments with a view to protecting consumer interests on the one hand and to
facilitate smooth and speedy urban construction on the other, seeks to establish a Regulatory
Authority and an Appellate Tribunal to regulate, control and promote planned and healthy
development and construction, sale, transfer and management of colonies, residential buildings,
apartments and other similar properties. The important highlights of the Bill include provision for
compulsory registration with the Regulatory Authority for development of land into a colony of plots or
construction of a building or conversion of any existing building or part thereof into apartments for the
purpose of marketing all or some of the apartments, except when the area of land proposed to be
developed into a colony does not exceed one thousand square meters or the number of apartments

proposed to be constructed does not exceed four.

The Bill also provides that no promoter shall issue or publish an advertisement or prospects,
offering for sale any plot, building or apartment, or inviting persons who intend to take such plots,
buildings or apartments to make advances or deposits without registering with the Regulatory
Authority and without first filing a copy of the advertisement or prospectus in the office of the

Regulatory Authority.

The Bill has also provisions regarding (a) responsibility of the Promoter to enter all records or
details on the website of Regulator, (b) responsibility of promoters regarding veracity of the
advertisement or prospectus, (o) no deposit or advance to be taken by the promoter without first

entering into an agreement of sale, (d) responsibility of promoter to take measure for protection and
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safety of property, (&) responsibility of the promoter regarding the account of sums taken from or on

behalf of the allottees, (f) responsibility of the promoter to the allottees during project period, etc.
Racial attacks on Indians

351. SHRI AMAR SINGH: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether it is a fact that more than hundred cases of attacks on Indians, mostly racial,
were reported during the year 2009 and if so, the details thereof;

(b) the number of persons who have actually been booked by the Australian authorities in

those cases; and

(c) the details of the action so far taken by Government to ensure that such incidents do not
take place in future and with what result?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Over hundred incidents
of attacks on Indian nationals including students have been reported from Australia since May, 2009.
Some of these attacks could have had racial overtones. Details, as reported by Indian Mission/Posts
in Australia, are given in the statement attached at Annexure [Refer to Annexure No.3 Appendix
No.219 in respect of Starred Question No.42 (Part 'c") answered on 25-02-2010]

(b) The Australian authorities have reported to have made 54 arrests in respect of these

incidents so far.

(c) The Government of India has taken various measures including taking up the issue at
the highest level, with the Government of Australia, emphasizing that such attacks should not be
allowed to recur and that it is the responsibility of the Australian authorities to ensure the well-being
and security of our students in Australia. Details are given in the Statement.

Statement
Steps taken by the Government of India
. The issue of attack on Indian students in Australia has been taken up at the highest level.

. It has been conveyed to the Australian government that such attacks should not be allowed to
happen and that it is the responsibility of the Australian authorities to ensure the well-being

and security of our students in Australia.

. Our High Commissioner and Consuls General in Australia are in constant touch with the
Australian authorities both at the federal as well as state level, including the Ministers, senior
officers and the police authorities, besides the Australian Foreign Office, the Universities and
the students.

. The Prime Minister of India conveyed the high priority that Government of India attaches
to the safety, security and well-being of Indian community in Australia to the Prime Minister of
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Australia, Mr. Kevin Rudd during his visit to India on 12 November, 2009. Mr. Rudd had
reiterated that Australia had a zero tolerance approach to violence and was committed to
taking all possible measures to protect the safety and welfare of all international students
including Indian students.

. Hon. John Brumby, Premier of the State of Victoria visited India from 22 Sept. 2009 to 1st Oct.
2009. During the visit he called on the Minister for Overseas Indian Affairs, Minister for Human
Resource Development.

. An advisory for students going for studies to Australia has been put on the website of Ministries
of Overseas Indian Affairs and External Affairs, besides those of Indian Mission/Posts in
Australia.

. An officer has been designated as the 'Students' Welfare Officer' in the High Commission of

India, Canberra as well as our Consulates General in Sydney and Melbourne. As soon as a
case of attack comes to the notice, the matter is taken up immediately with local government
authorities.

Effect of global recess on workers

1352. SHRI SHREEGOPAL VYAS: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether there has been any effect on the number of people going to get works in foreign
countries from India due to global recess;

(b)  the number of labourers who went to get work and came back in 2008 and 2009; and
(c)  the number thereof, country-wise?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Yes, Sir.

(b) The data of Emigration Clearance Required (ECR) category of workers who emigrate
after getting emigration clearance is maintained by the Ministry. During 2008, 8.49 lakh workers had
emigrated while this number has come down to 6.1 lakhs in 2009. No statistics of workers who
returned during this period is available in the Ministry.

(c) A statement indicating the number of workers who migrated to ECR countries during
2008 and 2009 is enclosed.

Statement

The distribution of annual labour outflows from India
destination-wise during 2008-2009

SI.No. Country 2008 2009
1 2 3 4

1. Afghanistan 405 395
2. Bahrain 31924 17541

t Original notice of the question was received in Hindi.
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1 2 3 4

3. Brunei 607 2
4. Indonesia 33 9
5. Jordan 1377 847
6. Kuwait 35562 42091
7. Lebanon 75 250
8. Libya 5040 3991
9. Malaysia 21123 11345
10. Oman 89659 74963
. Qatar 82937 46292
12. Saudi Arabia 228406 281110
13. Sudan 1045 708
4. Syria 74 0
15. Thailand 15 5
16. U.A.E. 349827 130302
17. Yemen 492 421

TOTAL 848601 610272

Warning for India travellers

353. SHRI MOHD. ALI KHAN: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether Canada issues warning for India travellers;
(b) if so, the details thereof and the reasons therefor; and
(c) the steps being taken to avoid such situation in future?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) The
Government of Canada issued in February, 2010 a travel 'report' on India for its citizens. The report is
a "warning and recommendation” to Canadians travelling to India, to exercise a high degree of

caution, at all times, due to the high risk of terrorist attack.

(c) The Government of India constantly interacts with the Governments of other countries
through diplomatic channels and bilateral contacts, to convey our views/perceptions. Indian
diplomatic Missions also regularly disseminate information to decision makers in such countries, as
also to the travelling public, to project the correct picture about the security situation obtaining in

India.
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Package for returnees from Dubai

354. SHRI P. RAJEEVE: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether his Ministry has formulated any special package for the returnees from Dubai

due to financial crisis;
(b) if so, the details thereof; and
(c) whether his Ministry has any statistics regarding Gulf returnees in this financial year?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No, Sir.
(b) Does not arise.

(c) No, Sir, However, as per the Reports of the Missions, there has been no major

retrenchment of Indian workers in the Gulf.
Incidents of attacks on Indians

355. SHRI SANJAY RAUT:
SHRI GOVINDRAO WAMANRAO ADIK:
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased io state:

(a) whether a large number of incidents of attacks on Indians including students in various

countries particularly in Australia have been reported during the last three months;
(b) if so, the details thereof;

(c) the details of steps taken/being taken by Government to ensure safety and security of

the Indian students in these countries; and

(d) the steps taken or being taken by Australian Government for safety and security of

Indians in that country ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) There have
been reports of over a hundred incidents of attacks on Indian nationals including students, from
Australia since May, 2009. Details, as reported by Indian Mission/Posts in Australia, are given in the
Annexure [Refer to the Annexure No. 3 Appendix No. 219 in respect of Starred Question No. 42 Part
'c" answered on 25-02-2010].

(c) The Indian diplomatic Missions & Posts abroad take up with the local authorities at
various levels, any incidents of attacks on Indian nationals. Details of steps taken by the Government
of India in regard to incidents in Australia are given in the Statement-I [Refer to the statement
appended to the Answer to Unstarred Question No. 351 Part 'c'].

(d) At aresult of our demarches with the Governrnent of Australia, various steps have been
taken to ensure the safety and security of Indian nationals in Australia. Details are given in the

Statement-Il.
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Statement-1/
Steps taken by the Australian Government

A Task Force headed by the National Security Advisor Duncan Lewis was set up in the office of
the Australian Prime Minister in June last year to formulate a 'whole of government' approach
to the issue and liaise with State Governments the action being taken by them.

In January 2010, another Standing Consultative Group has been set up involving the federal
and Victorian state governments.

In Melbourne as well as in Sydney, where there are significant populations of Indian students,
the police have increased patrolling where incidents have occurred.

In Melbourne, police presence has been stepped up especially around train stations and high
crime neighborhoods.

Numbers of police, including in plain clothes, on late night trains taken by students, has been
increased;

The Victoria State Government's Robbery Task Force has been doubled, the police force is
also being increased in a major crack-down on crime, especially at stations; the police have
been given wider powers to move unruly people on and to search for weapons without a
warrant, which has already led to arrests. CCTV systems have been set up to monitor key
crime areas and catch offenders. A mobile CCTV van has also been deployed to monitor main
trouble spots.

Victoria has set up a 24 hotline for students who need advice and help

Sentencing laws have been amended to require judges to take into account hatred for, or
prejudice against, a particular group as an aggravating factor when sentencing.

In Melbourne, a 24 hour support and assistance International Student Care Service has been
established to provide assistance with counseling, legal assistance and other support
services, including in Hindi and Mandarin.

Over 54 arrests have been made and sentences have been handed down; investigations are

continuing and more arrests are expected.

Community reference group involving the police, state government and members of the Indian
community and representatives of the High Commission and Consulates have been set up in
several states - Victoria, New South Wales, Queensland, West Australia and South Australia,

to facilitate communication and increase awareness on safety issues
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. The Federal and State Governments have taken steps to regulate and reform the universities
and institutions, including the appointment of educational agents abroad. Several private
colleges have been audited and many closed down; the students so affected have been
placed in other colleges offering the same courses.

Demands during Pravasi Bhartiya Sammelan-2010

1356. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) the demands put forwards by overseas Indians in the Pravasi Bhartiya Sammelan held in
January, 2010;

(b) the reaction of Government thereto;

(c) the time when inter-Ministerial meetings were held to provide assistance to Indian
women deserted by overseas Indian husbands and the steps taken by Government for implementing
the decisions taken therein; and

(d) the number of cases that has come to notice of Government in the last three years and
the number of cases therefrom in which assistance was provided ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) The 8th Pravasi
Bharatiya Divas (PBD) convention was held in New Delhi for two days from 8th and 9th January,
2010. There were three plenary and six concurrent sessions, besides 11 individual state sessions on
specific themes of interest and concern to the overseas Indian community. Several suggestions were
made by delegates at the PBD. The Ministry takes action on those relevant to its mandate.

(c) A meeting was held on 19th October, 2006 in the Ministry to discuss the scheme to
provide financial /legal assistance for the welfare of Indian women deserted by their overseas Indian
spouses and the "Scheme for giving legal /financial assistance to Indian women deserted by their
overseas Indian spouses’ was introduced in February, 2007.

(d) The total number of cases received in the Ministry (till January, 2010) is 335. The Indian
Missions/Posts concerned have so far rendered legal and financial assistance to 19 Indian women
under the Ministry's scheme.

Indians attacked in foreign countries

357. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) the number of Indians attacked in Australia, Britain and other countries during last three
months till February, 2010 and the number of persons who died or injured in such incidents, country-

wise;

t Original notice of the question was received in Hindi.
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(b) the number of people arrested in this regard and the number of people against whom
action has been taken, country-wise;

(c) whether despite the assurance from Government of Australia attacks are still going on;
and

(d) the substantial arrangement made for the security of the migrants and students studying
in Australia?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) There have been reports
of 33 incidents of attacks on Indian nationals from Australia from December 2009 to February, 2010.
On 31.01.2010, an Indian taxi driver was murdered in Auckland, New Zealand. A Sikh student was
also reported to have been brutally assaulted and thrown into a swimming pool in West Texas in
USA. There were no other such reports from Britain or any other country.

(b) Al cases have been registered by the police authorities and investigations started. In
Australia arrests have been made in six cases.

(c) While we continue to receive reports of sporadic attacks on Indians in Australia there
does not appear to be any evidence to indicate a persistent rise. There was a spurt in the number of
such attacks in January 2010, after a gap of over six months.

(d) Steps taken by the Government of India is given in the Statement [Refer to the
statement appended to the Answer to Unstarred Question No. 351 Part 'c'

Indians assaulted in Australia

358. SHRIS.S. AHLUWALIA:
SHRI T.K. RANGARAJAN:
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether Government has been seized of the unabated incidents of physical assaults
being suffered by Indian students in Australia for more than a year now;

(b) if so, the details of such incidents indicating number of Indian citizens who lost their lives
and those received physical injuries of various degree;

(c) the details of steps taken, if any, in chronological order, by Government with a view to
ensure protection of Indian citizen by the Australian authorities and action against attackers to bring
them to justice; and

(d) the outcome, if any, thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) There have
been reports of incidents of attacks on Indian nationals, including students, in Australia since May
2009. Details, of such incidents, as reported by Indian Mission/Posts in Australia, are aiven in the
Annexure | [Refer to Annexure No.3 Appendix No. 219 in respect of Starred Question No. 42 Part 'c'
answered on 25-2-2010].
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(c) The issue of attacks on Indian students in Australia has been taken up at the highest
level, with the Government of Australia, emphasizing that such attacks should not be allowed to
recur and that it is the responsibility of the Australian authorities to ensure the well-being and security
of our students in Australia. Details of steps taken by the Government are given in the statement.
[Refer to the statement appended to the Answer to Unstarred Question No. 351 part 'c'

(d) At the instance of the Government of India, the Government of Australia have taken a
several important measures aimed at enhancing the safety and security of our students, both at the
State as well as the Federal level, which have been useful. Details are given in the statement. [Refer
to the statement appended to the Answer to Unstarred Question No. 355 Part 'd'].

Factor effecting jobs abroad

1359. SHRI SHREEGOPAL VYAS: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether besides global recession, there are other reasons also which have affected the

jobs being offered to Indians abroad;
(b) if so, the details of these reasons along with the countries; and
(c) the measures being taken to mitigate the adverse effect ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) There has been a
reduction in the number of workers migrating abroad for overseas employment in the past year. Apart
from the global recession, the other reason is the increasing localization of employment in the Gulf
Countries. However, this has not affected employment of low skilled category of workers in a
significant manner. To widen the destination base for skilled and semi skilled workers from India, the
Ministry is concluding Labour Mobility Partnerships with some member States of the European

Union.
Assistance to racial victims

360. SHRI RAJKUMAR DHOQOT: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether any kind of assistance and support is given to Indians facing racial
discrimination in Australia;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) There have been
reports of incidents of attacks on Indian nationals, including students, some of which could have had
racial overtones. However, there have been no reports of Indians facing racial discrimination
in Australia. The victims of the attacks have been provided all possible assistance by the Indian High

t Original notice of the question was received in Hindi.
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Commission in Canberra and the Consulates in Melbourne and Sydney. Steps taken by the
Government of India in this behalf have been detailed in the statement. [Refer to the statement
appended to the Answer to Unstarred Question No. 351 Part 'c'].

Racial violence in Australia

t361. SHRIMATI MAYA SINGH: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) the number of Indians who have faced the racist violence in Australia till now;

(b) whether Government of Australia has taken any step to control the violence on Indians;
(c) the steps taken by Government of India for the security of Indians; and

(d) the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) 154 Indian nationals,
including students, are reported to have been victims of attacks in Australia since May, 2009. It is
believed that some of these attacks could have had racial overtones.

(b) Yes,Sir.

(c) and (d) The issue of attacks on Indian students in Australia has been taken up at the
highest level, with the Government of Australia, emphasizing that such attacks should not be allowed
to recur and that it is the responsibility of the Australian authorities to ensure the well-being and
security of our students in Australia. Details of steps taken by the Government is given in the
Statement. [Refer to the statement appended to the Answer to Unstarred Question No. 351 Part 'c’

Indians living in Australia

362. SHRI KUMAR DEEPAK DAS: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whetheritis a fact that Indians living in Australia are not secured;

(b)  the number and details of incident of attack on Indians that look place in Australia during

last six months;
(c) whether Government considered it as racial attack; and
(d) the details of steps taken so far to protect the life and property of Indians in Australia?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No, Sir.

(b) Details are given in the statement attached at Annexure. [See Appendix 219 Annexure
No. 8]

t Original notice of the question was received in Hindi.
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(c) No, Sir. However, some of the attacks could have had racial overtones.

(d) The Government of India has taken various measures including taking up the issue at
the highest level, with the Government of Australia, emphasizing that such attacks should not be
allowed to recur and that it is the responsibility of the Australian authorities to ensure the well-being
and security of our students in Australia. Details are given in the statement. [Refer to the Statement
appended to the Answer to Unstarred Question No. 351 Part ‘C’]

Indians suffering racial discrimination

363. SHRI RAJKUMAR DHOOT: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased

to state:

(a) whether it is a fact that Indians living in Australia have continued to suffer racial

discrimination and even places of worship are not spared;

(b) if so, the details of casualties suffered during 2009-10 and the action taken by

Government of India with Australian Government in each case;
(o) whether Government is satisfied with the response of Australian Government;
(d) if not, whether Government would raise the issue in UNO or any other World forum; and
(e) if not, the other options that are available with India to protect its interests?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) No, Sir.
However, a number of incidents of attacks on Indian nationals including students have been recently
reported from Australia. An incident of arson in the Cranbourne Nanaksar Taath Gurudwara complex
in Melbourne was reported on 14th January, 2010. Details are given in the statement attached at
Annexure [Refer to Annexure No. 3 Appendix No. 219 in respect of Starred Question No. 42 Part 'c'
answered on 25-02-2010].

(c) to (e) The issue of attacks on Indian students in Australia has been taken up at the highest
level, with the Government of Australia, emphasizing that such attacks should not be allowed to
recur and that it is the responsibility of the Australian authorities to ensure the well-being and security
of our students in Australia. At the instance of the Government of India, the Government of Australia
have taken several important measures aimed at enhancing the safety and security of our students,
both at the State as well as the Federal level, which have been useful. The Government of India does

not intend to raise this issue in the U.N. or any other world fora.
Effects of racial attacks
364. SHRI SABIR ALI: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) the estimated number of Indian students who are unlikely to go to Australia on account

of racial attacks on them;
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(b) whether Government of Australia have taken necessary steps other than doing lip
service to protect the Indians; and

(c) ifso, the details in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No data on number of
Indian students who are unlikely to go to Australia on accounts of recent incidents of attacks on
Indian nationals including students, is available.

(b) and (c) At the instance of Government of India, the Government of Australia have taken
various steps towards ensuring security and safety of Indian nationals and students. Details are given
in the statement [Refer to the statement appended to the Answer to Unstarred Question No. 355
Part 'd'].

Attack on Indians
365. SHRIN.K. SINGH: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:
(a) whether Government is aware that attacks on Indians continue unabated in Australia;

(b) if so, the details of efforts made by Government to ensure that attacks on Indians in
Australia are controlled;

(c) whether Government proposes to ensure that remedial measures are urgently
undertaken to check such attack on Indians in Australia; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) Yes, Sir. The
Government of India is deeply concerned about the problems faced by Indians including students in
Australia. The issue of attacks on Indian students in Australia has been taken up at the highest level,
with the Government of Australia, emphasizing that such attacks should not be allowed to recur and
that it is the responsibility of the Australian authorities to ensure the well-being and security of our
students in Australia. The Prime Minister of India conveyed the high priority that Government of India
attaches to the safety, security and well-being of Indian community in Australia to the Prime Minister
of Australia, Mr. Kevin Rudd during his visit to India on 12 November, 2009. Mr. Rudd had reiterated
that Australia had a zero tolerance approach to violence and was committed to taking all possible
measures to protect the safety and welfare of all international students including Indian students. The
Indian Mission and Posts are following up the incidents very closely and are continuously taking up
the issue with the Federal and State Governments at all levels. The Indian Mission/Posts also
maintain regular liaison with the students in universities and other educational institutions, as well as
through participating in the meetings and seminars organised by the local government and law
enforcement authorities, as well as the Indian community. Guidelines for students who propose to
study in Australia, as also those already studying there are posted on the websites of the Ministries of
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Overseas Indian Affairs, External Affairs as well as those of Indian Mission/Posts in Australia. At the
instance of the Government of India, the Government of Australia has taken a several important
measures aimed at enhancing the safety and security of our students, both at the State as well as the
Federal level, which have been useful.

Students in Australia and New Zealand

366. SARDAR TARLOCHAN SINGH: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) the number of Indian students who have gone to Australia and New Zealand during last
four years, give year-wise figures;

(b) the number of them who have been given country's citizenship; and
(c)  the number who have been given work permits?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) The available data on the
number of Indian students who have gone to Australia and New Zealand during the last four years are

as follows:
Year Australia New Zealand
2005 Not available 2,14
2006 38,199 2,566
2007 61,726 3,736
2008 94,580 6,040
2009 120,569 Not available

(b) and (¢) Information on the number of Indian students who have been given citizenships of
Australia and New Zealand is not available. In Australia students are allowed to work for 20 hours per
week during the study period and unlimited number of hours during the vacation.

MPS/MLAs of Indian origin

367. SARDAR TARLOCHAN SINGH: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) the number of people of Indian origin who are Members of Parliament, Legislative
Assemblies or Councils abroad;

(b) the names thereof, country-wise;

(c) whether any Indian born person has attained any position higher than the above
mentioned categories; and

(d) whether Government has any contact with them?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) As per available
information, there are 324 Persons of Indian Origin who are MPs/MLAs/Member of Local Councils in
different countries. Their names, country-wise, are given in the Statement (See below).
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(c) Yes, Sir. Details are given in the above Statement.

(d) Yes, Sir. Our Missions/Posts abroad follow a policy of close engagement with persons

of Indian origin. They maintain cordial and friendly relations with these dignitaries by inviting them to

various functions and interacting with them during community -related cultural functions.

Statement

List of Persons of Indian Origin who are Members of Parliament/Legislative Assemblies/Councils of

Foreign Countries

Number of
MPs/MLAs
of Indian origin

SI. No. Country

Names of MPs / MLAs/Councillors of
Indian origin

1 2 3 4
1. Afghanistan 01 Mr. Avtar Singh, MP
2. Canada 31 MPs:

01. Mr. Kash Heed, Minister of Public Safety
and Solicitor General, Government of
British Columbia

02. Mr. Deepak Obhrai, MP & Parliamentary
Secretary to the Minister of Foreign
Affairs

03. Mr. Ujjal Dosanjh
04. Mrs. Nina Grewal
05. Mr. Sukh Dhaliwal
06. Mr. Tim Uppal

07. Mr. Devinder Shory

08. Mrs. Hedy Fry
09. Mr. Keith Martin

10.  Mr. Vim Kochar Senator
1. Mr. Gurbax Singh Malhi

12.  Ms. Ruby Dhalla

13.  Mr. Navdeep Singh Bains

MLAs:

14.  Mr. Harinder Thakar

15.  Dr. Kuldip Kular
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16.  Mr. Vic Dhillon

17.  Ms. Amrit Mangat

18. Mr. Dave S. Hayer

19.  Mr. Harry Bains

20. Mr. Jagrup Brar

21.  Mr. Raj Chauhan

22. Mr. Naresh Bhardwaj

23. Mr. Peter Sandhu

24. Mr. Manmeet Bhullar

25. Mr. Raj Sherman

26. Mr. Darshan Kang

Councillors:

27. Mr. Sav Dhaliwal

28. Mr. Tom Gill

29. Mr. Surinderpal Singh Rathor Deputy

Mayor

30. Mr. Moe Gill

31. Ms. Barinder Rasode

PIOs, who have attained higher position

than MPs / MLAs/ Councillors

1. Mr. Moe Sihota: Cabinet Minister in
1991-96 and 1996-01.

2. Mr. Ujjal Dosanjh: Premier (Chief
Minister) of BC.

3.  Mr. Herb Dhaliwal: Minister for Ocean
and Fisheries in 1996.

4. Mr. Waily Oppal: In 2001 Attorney
General (Justice Minister) and Minister
for Multiculturalism.

5. Dr. Gulzar Singh Cheema; Cabinet
Minister from 2001 to 2004.

3. Fiji 02 MPs:

1. Dr. Neil Sharma, Minister for Health

2. Mr. Aiyaz Sayed-Khaiyum, Attorney-
General and Minister for Justice,
Electoral Reform Public Enterprise and
Anti-Corruption, Industry, Tourism.
Trade & Communication
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2 3 4

Finland 01 1. Mr. Ranvir Sodhi, Member of Vaanta
City Council
France 01 1. Mr. Jean-Paul Virapoulle, French Senate

from Reunion Island
Germany 04 MPs:
1. Mr. Sebastian Edathy
2. Mr. Joseph Winkler

3.  Mr. Raju Sharma

Councilor:
4.  Mr. Ravidra Guijjula Chairman of the
City Council
Grenada 02 MPs:

1. Mr. Tilman Thomas, Prime Minister of
Grenada

2. Mr. Peter David, Minister of Foreign
Affairs

Guyana 30 MPs:

1. Hari N. Ramkarran, Speaker of the
National Assembly

2.  Shaik K. Z Baksh, Minister of Education

3. Dr. Leslie S. Ramsammy, Minister of
Health

4.  Dr. Ashni K. Singh, Minister of Finance

5. Mohamed Irfaan Ali, Minister of
Housing and Water

6. Robert M. Persaud, Minister of
Agriculture

7.  Kellawan Lall, Minister of Local
Government and Regional
Development

8. Charles R. Ramson, Attorney General
and Minister of Legal Affairs

9.  Dr. Frank C.S. Anthony, Minister of
Culture Youth and Sport
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10.  Manzoor Nadir, Minister of Labour

11.  Priya D. Manickchand, Minister of
Human Services and Social Security

12. Dr. Bheri S. Ramsaran, Minister in the
Ministry of Health

13.  Manniram Prashad, Minister of Tourism,
Industry and Commerce

14. Mr. Donald R. Ramotar, General
Secretary PPP/Civic

15.  Mr. Harripersaud Nokta

16.  Mrs. Indranie Chandarpal, Chief Whip

17.  Ms. Bibi S. Shadick

18.  Mr. Komal Chand

19.  Mr. Mohamed F. Khan

20. Mr. Moses V. Nagamootoo

21.  Mr. Mohabir A. Nandlall

22. Mr. Nandkumar

23. Mr. Parmanad P. Persaud

24. Mrs. Philomena Sahoye-Shury,
Parliamentary Secretary

25. Mr. Dharamkumar Seeraj

26. Dr. Vishwa Deva Budhram Mahadeo

27. Mr. Llyod Pereira

28. Ms Amna Ally

29. Mr. Khemraj Ramjattan, Chairman,
Alliance for Change

30. Mrs. Latchmin Punalall

Indonesia 02 1. Mr. Mohammed Nazaruddin, Member of

Parliament

2. Mr. Muhamad Nasir, Member of

Parliament

Mr. Samsul Arifin, Governor of North
Sumatra
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10. Ireland 01 1. Mr. Leo Varadkar, Member of Parliament
11. Malaysia 43 MPs:

20.

21.

Mr. A. Kohilan Pillay a/| G. Appu,
Deputy Minister of Foreign Affairs

Mr. Chandrasekar Suppiah

Mr. Daljit Singh Dalliwal

Ms. Loga Chitra

Dr. Malasingam a/l Muthukumaru
Mr. Murugiah a/l Thopasamy

Mr. Ramakrishnan a/l Suppiah

Ms. Usha Nandhini

Mr. Charles Anthony a/l R. Santiago

Mr. Devamany a/l S. Krishnasamy,
Deputy Minister in PM's Development

Mr. Gobalakrishnan a/l Nagapan
Mr. Gobind Singh Deo

Mr. Karpal Singh a/l Ram Singh
Mr. M. Kulasegaran

Mr. M. Saravanan, Deputy Minister of
Federal Territories

Mr. Manikavasagam a/| Sundaram
Mr. Manogaran a/I Marimuthu

Prof. Dr. P. Ramasamy, Deputy Chief
Minister of Penang State

Dr. S. Subramaniam, Minister of Human
Resources

Mr. Sivarasa a/| K. Rasiah

Dr. Michael Jeyakumar Devaraj

MLAs:

1.

2.

Mr. Manikumar Subramanian

Mr. P. Ramasamy
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3.  Mr. Jagdeep Singh Deo

4.  Mr. Sanisvara Nethaji Rayer Rajaji

5.  Mr.S. Raveenthran

6. Mr. A. Sivasubramaniam

7. Mr. V. Sivakumar

8.  Mr. Keshvinder Singh

9.  Mr. Kssavan Subramaniam

10.  Mr. Sivanesan Achalingam

11. Mr. Davendran Murthy

12. Mr. Muthiah Maria Pillay

13.  Mr. Subahan Kamal

14. Mr. Manoharan Malayalam

15.  Mr. Xavier Jayakumar Arulanandam,
Exco Member (Equivalent to Cabinet
Minister Rank)

16.  Mr.V.S. Mogan

17.  Mr. M.K. Arumugam

18.  Mr. P. Gunasekaran

19.  Mr. Ravi Munusamy

20. Mr. Veerapan Suberamaniam

21.  Mr.R. Perumal

22. Mr. R Ganesan, Speaker, Perak state
Assembly

12. Mauritius 52 MPs:

1. Babajee Krishna (Dr)

2. Bachoo Anil Kumar

3. Bappoo Sheilabai (Mrs)

4.  Beebeejaun Ahmed Rashid (Dr)

5.  Bhagwan Rajesh Anand

6.  Bodha Nandcobmar

7.  Boodhoo Dhanrgj
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21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.

Boolell Arvin (Dr)

Bundhoo Lormus

Bunwaree Vasant Kumar (Dr)
Cuttaree Jaya Krishna

Dayal Surendra

Deerpalsing Kumaree Rajeshree (Ms)
Dookun-Luchoomun Leela Devi (Mrs)
Dowarkasing Mokshanand
Dulloo Madan Murlidhar

Dulull Mohammed Asraf Ally
Faugoo Satya Veyash

Ganoo Alan

Gokhool Dharambeer
Gowressoo Mahendra

Gunness Govindranath

Guttee Rohit Narainsing
Hanoomanjee Mrs Santi Bar
Hawoldar Rihun Raj

Hookoom Balkissoon (Dr)
Husnoo Mohammad Anwar (Dr)
Issack Ahmed Reza Goolam
Jeetah Rajeshwar (Dr)

Mrs Jeewa-Daureeawoo Fazila
Jhugroo Purmanund

Juggoo Bedwantee

Jugnauth Pravind Kumar
Kasenally Abu Twalib (Dr)
Lauthan Samioullah, MSK
Mardemootoo Valaydon

Mohamed Razack Shakeel Ahmed
Yousuf Abdul
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1 2 3 4
38. Moutia Sutyadeo
39. Mungur Rajendrakumar
40. Naidu Kulasagara Subrayalu
41.  Peetumber Maneswar
42. Ramgoolam Navinchandra Dr.
43.  Ramloll Parmessur (Dr)
44. Ritoo Satyaprakash
45. Rucktooa Dharmajaye
46. Sayed-Hossen Sayyad Abd-Al-Cader
47. Seebun Indranee (Mrs)
48. Sinatambou Marie Joseph Noel-Etienne
Ghislain
49. Sithanen Rama Krishna
50. Soodhun Showkutally
51. Valayden Jayarama
52. Varma Yatindra Nath
1. Mr. Angidi Chettiar, The Vice President,
is Indian born.
2. Sir Anerood Jugnauth, President
3. Dr. Navinchandra Ramgoolam, Prime
Minister
13. Mozambique 01 1. Mr. Srfi Abdul Rehman, M.P.
14. Netherlands 02 1. Mr. Rabin Baldewsingh, Vice Mayor
2.  Dr. Naushad Boehdoe, Wethouder
(Alderman)
15. New Zealand 02 MPs:
1. Mr. Kanwaljit Singh Bakshi
2.  Dr.Rajen Prasad
1. Sir Anand Satyanand, Governor General
of New Zealand
16. Philippine 01 1. Amado S. Bagatsing, M.P.
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17. Seychelles 03 MPs:
1. Mr. Ramkalawan Wavel
2. Mr. Nicholas Prea
3. Mr. Mark Naiken
18. Singapore 10 MPs:
1. Mr. Balaji Sadasivan, Sr. Minister of
State, Minister of Foreign Affairs
2. Mr. Hri Kumar Nair
3. Mr. Inderjit Singh
4.  Miss Indranee Rajah, Deputy Speaker
5.  Mr. S.Ishwaran, Minister of State, M/o
Trade & Industry & Education
6.  Prof. S Jayakumar, Sr. Minister of
Coordinating Minister for National
Security
7. Mr.K. Shanmugam, Minister of Law &
Second Minister for Home Affairs
8. Mr. Tharman Shanmugaratnam, Minister
for Finance
9.  Mr. Viswa Sadasivan
10.  Dr. Vivian Balakrishnan, Minister for
Community Development, Youth &
Sports
19. South Africa 32 MPs:
1. Ebrahim Ismail Ibrahim
2.  Fatims Hajaig
3. Mohamed Enver Surty
4.  Roy Padayachie
5. Yunus Ismail Carrim
6.  Ismail Vadi
7.  Sivapragas Marimuthu Pillay
8.  Abram Salamuddi
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9.  Ebrahim Mohd Sulliman
10.  Fatima Ismail Chohan

11. Narend Singh

12. Santosh Vinita Kalyan

13.  Roy Bhoola

14.  Mohammed Haniff Hoosen
MLAs:

1. Magesvari Govender

2. Ravigasen Ranganathan Pillay
3. Ramarak Maharaj

4.  Rampathie Naidoo

5. Omie Singh

6.  Usha Roopnarain

7. SV Naicker

8.  Ganesan George Mari

9. Aminchand Rajbansi

10. Shameen Rajbansi

11.  Goplam Hoosain Akharwaray
12. Cachalia Saa'd

13. Shahid Esau

14. Firoz Cachalia

15. Sa'ad Cachalia

16. Ismail Obaray

Councillors:

1. Yusuf Bhamjeeis, Mayor of
UmGungunlovu Municipality

2.  Logic Naidoo, Deputy Mayor of
Thekwini Municipality.

P1Os/who have attained higher positions

than MPs / MLAs/ Councillors

Mr. Pravin Jamnadas Gordhan, Minister for
Finance
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20. Sri Lanka 23 MPs:
1. Sh. Arumugam Thondaman, Cabinet
Minister
2. Sh. Sangaralingam Selltasamy, Deputy
Minister
3. Sh. Muttu Sivalingam, Deputy Minister
4.  Sh. Suresh Vadivel, Deputy Minister
5. Sh. P. Radhakrishnan, Deputy Minister
6. Sh. Vadivel Puttirasigamani, Deputy
Minister
7. Sh.Mano Ganeshan
8. Sh.V.Arulsamy
MLAs:
1. Sh.S. Sadasivam
2. Sh. Digambaram
3 Sh. Udaya Kumar
4.  Sh. K. Kanagaraj
5. Sh.Ram
6.  Sh.Ramesh
7. Sh.S.Ponniah
8.  Sh. Prakash Ganesan
9.  Sh. Arvinda Kumar
10.  Sh. Senthil Thondaman, Council
Minister
1. Sh. Velayudham
12.  Sh. Prabha Ganesan
13.  Sh.Ram
14. Sh. Rajendran
15.  Sh. V. Radhakrishanan, Council Minister
21. Suriname 23 MPs:

1. Mr Adiel K. Kallan

2. Mr. Radjkoemar Randjiet Singh
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3.  Mr. Jules R. Ajodhia
4.  Mr. Mahinderpersad Rathipal
5. Mrs. Sharmila G.R. Mangal Mansaram
6.  Mr. Mahinderkoemar Jogi
7. Mr. Kaulessar Matai
8.  Mr. Chanderdath Tilakdharie
9. Ms. Socila Angoelal
10.  Mr. Kenneth M. H. Moenne
11.  Mr. Rabindre T. Parmessar
12. Mr. Mohamed R. Doekhie
13.  Mr. Wedprekash Joeloemsingh
14. Mr. Sidperkaas Malhoe
15.  Mr. Charles Pahlad
16.  Ms. Harriet S. Ramdien
17.  Mr. Thoodorus L.J. Vishnudatt
18.  Mr. Soedeshchand Jairam Msc
19.  Mr. Ramon J. Sital
20. Mr. R. Sardjoe, Vice President of the
Republic of Suriname
21.  Mr. Kermechand Stanley
Raghoebarsingh, Minister of
Agriculture, Livestock Farming &
Fishery
22. Mr.M.S. Hassankhan, Minister of
External Affairs
23. Mr. G. Kandhai, Minister of Public
Works
22. Switzerland 01 1. Ms. Von Sury-Thomas Susan
23. Trinidad & 23 1. Mr. Bary Sinanan, Speak of the House
Tobago 2. Dr. Lenny Saith, Minister in PMO
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20.
21.
22.
23.

Ms. Christine Kangaloo, Minister of
Science, Technology & Tertiary
Education

Mr. Kennedy Swarathsingh, Minister of
Public Administration

Mr. Neil Persanlal, Minister of
Information

Mustapha Abdul-Hamid, Minister of
Public Utilities

Ms. Paula Gopee Scoon, Minister of
Foreign Affairs

Mr. Jerry Narace, Minister of Health
Ms Indra Ojah Maraj, PNM MP

Mr Roger Joseph, Junior Works
Minister

Mr. Basdeo Panday, UNC MP and leader
of Opposition

MS. Kamla Persad Bissessar, MP and
UNC political leader

Mr. Ramesh Lawrence Maharaj, UNC
MP

Ms. Mickela Panday, UNC MP
Mr. Subash Panday, UNC MP
Mr. Hamza Rafeeq, UNC MP

Mr. Tm Gopeesingh, UNC MP
Mr. Kelvin Ramnath, UNC MP

£

. Harry Pertap, UNC MP

£

. Chandresh Sharma, UNC MP

£

. Nizam Baksh, UNC MP
Mr. Roodal Moonila, UNC MP

Mr. Vasant Barath, UNC MP
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24.

UK

26

MPs:

1. Mr. Parmjit Dhanda

2. Dr Ashok Kumar

3 Mr Keith Vaz

4.  MrVirendra Sharma

5.  Mr Marsha Singh

6.  Mr Shailesh Vara

7.  Lord Raj Kumar Bagri CBE

8.  Lord Amirali Alibhai Bhatia

9.  Lord Naren Babubhai Patel

10.  Lord Khalid Hameed

1. Lord Kamlesh Patel

12.  Lord Karan Bilimoria

13. Baroness Usha Prashar

14. Lord Pratap Chidamber Chitnis
15.  Lord Diljit Singh Rana

16. Lord Meghnad Jagdishchandra Desai
17.  Lord Tarsem King

18. Lord Swraj Paul

19.  Lord Sushantha Kumar Bhattacharyya
20. Lord Bhikhu Parek

21.  Lord Adam Hafejee Patel

22. Baroness Vadera

23. Baroness Shreela Flather

24. Baroness Sandip Verma

25. Lord Mohamed Sheikh

26. Lord Navnit Dholakia

Lord Swarj Paul is a Privy Councillor and
was Deputy Speaker in the House of Lord
from December 2008 to October 2009
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25 USA 07 MLAs/MLCs:
1. Mr. Upendra J. Chivukula
2. Mr. Jay Goyal
3. Mr.Raj Goyle
4.  Mr. Ken Mathew
5. Mr. Thomas Abraham
6.  Ms. Swati Dandekar
7.  Mr Satveer Chaudhary
Students assaulted in Australia
368. DR. K. MALAISAMY: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) the list of cases of Indians/Indian Students assaulted, attacked and killed in Australia

during the last three months;

(b) the reasons for so many spurt of attacks in the recent past;
(c) the cause for such attacks and the steps taken by our Government; and
(d)  whether Government of India has done its best or yet to employ its best?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Details are given in the

Statement-1 (See below).

(b) and (c) The following factors are inter-alia believed to have contributed to the spurt in

attacks on Indian students:

Surge in the number of Indian students, especially in private vocational and educational
institutes in the last four years and their high visibility iu public areas.

In the absence of adequate financial resources, working late hours as taxi-drivers, gas-station
attendants etc. and returning late at night/early in the morning to their homes, located in
unsafe neighbourhoods, where crime-rates are high.

Walking alone to their homes from train stations through deserted poor-lit streets on their way
back late at night.

Carrying high-value electronic equipments like lap-tops, i-pods etc. in person when moving

around.
Staying at places far away from their colleges/universities.

(d) Details of steps taken by the Government to ensure safety and security of Indian

students in Australia are given in the Statement-Il [Refer to the Statement appended to the Answer
to Unstarred Question No. 351 Part 'c'].
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Statement-/
High Commission of India

Canberra

Attacks on Indian students, Taxi drivers and others - - 01 January 2009 to 19 February 2010

Australian Capital Territory - Student

S.No. Date of attack Name (S/Shri) Edu. Institute/Service Place of Attack Nature of Attack Confirmed

1 2 3 4 5 6 7

1. 29.01.10 Dhaivat Bhakshi ANU College of Kinloch, Northbourne Assault & robbery - By victim, reported

Business & Eco. Ave., Canberra $ 150 and passport to police
robbed

Queensland - Student

1. 22.01.10 Sandeep Goyal Student/Taxi driver Brisbane Assault & racial abuse Arrests made

Queensland - Taxi Drivers

1. 25.01.10 N.A. Taxi driver South Brisbane Assault Police

2. 26.01.10 N.A. Taxi driver Morningside Assault Police

3. 26.01.10 N.A. Taxi driver Storey Bridge Hotel Assault Police
Queensland - Others

1 21.01.10 Hardik Patel Motor Mechanic MacGregor Assault & robbery Arrests made

2 27.01.10 N.A. Pizza delivery boy Brisbane Assault

3 27.01.10 N.A. Doctor/PIO Gold Coast Assault/racial abuse
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1.

12.02.2010

29.12.2009

11.01.2010

16.02.2010

02.02.2010

28.12.2009

Navdeep Singh
Kawaldeep Singh

Ranjodh Singh

Amit Patel

Verinder Singh

Vipin Anand

Ashish Joshi

Western Australia - Students

Students Morley, Perth
New South Wales - Students
Student Spouse Griffith

Student/service

Student, Holme
Institute

Service

Student

St. Mary's

S Victoria Road,
Rydalmere

New South Wales - Others

Blacktown

South Australia - Students/Others

Adelaide

Stabbed by fellow
Indian student
Jagdeep Singh
over dispute on
accommodation

Murdered

Assault

Assault/robbery

Assault

Assault

By the Police and
admitted by the
offender. Jagdeep
Singh is under Police
custody till

24 February.

Police have arrested
3 Indians; case in
court

Victim; no arrests
made

NSW Police and late
by the victim

Victim; police
complaint regd.

Victim; police case
registered
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2 3 4 5 6 7
Victoria - Students
23.12.09 Udhay Sankar Adv Diploma in Frankston Stn Punched by 1 person By victim
Jayachandran Hospitality Mgmt, (of a group of 4-5
Holmesglen Institute people) on the forehead
of TAFE, Moorabbin above the right eye
Campus
6.1.10 Ashish Kumar Hospitality at Hales Car park at Coles Abused and attacked Alleged incident is
Shopping Centre by 5-6 guys with said to be follow-on
wooden sticks and to a previous fracas
one knife; counter- on 27.10.09 at
attacked in self- Westall Station in
defence; detained which case a report
at Oakleigh Police was registered in
Station Dandenong Police
Stn.
6.1.10 Jatinder Ahuja Community Welfare -do- -do- -do-
at Cambridge
6.1.10 Navdeep Arora Community Welfare at -do- -do- -do-
Cambridge
14.1.10 Ranjith Kumar Cert.lll in Graphics At work - Caltex Assault and robbery Police arrived and

Katta from
Andhra Pradesh

Western Instt of
Technology, Melbourne

Service Station,
Albert St., Sebastopol,
Ballarat, 0330 am
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30 years respectively

offenders were
arrested after a lady
customer raised
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15.1.10

15.1.10

25.1.10

26.1.10

Satheesh Kumar
Thatipamula, AP

Pamidutt Valluru,
AP

Two male
students

Vikas Tiwari

Satinder
Kumar
Sharma

Master of Engg System
in Mining Engg- Ballarat
University

Studying MBA
(Intl Mgmt) - Ballarat
Uni [completed 1st Yr]

Details not available

Comm.Welfare at
Cambriage Int'l College

2nd Semester of
Hospitality at
AIC

While driving taxi,
around 3 am

While driving taxi from
Delacombe to Birdwood
Av, around 2345 hrs

Swanston Street, CBD

While dropping off
passengers at Sunshine
around 6 am in the
morning

Attacked outside their
residence on 72 Widford
Street in Glenroy

Abuse [why u f...
Indians are here,
threats to kill] by

48 year old man
from Navigators near
Ballarat

Assault by 4
offenders - all
whites around 18
years age - who
attacked him, and
briefly stole his
taxi/ they were
clearly drunk

Assault by a group of
10 Persons of Asian
appearance

Assault over a fare
dispute; victim
sustained injuries to
nose and cheek bone;
treated at Royal
Melbourne Hospital

Attack by a gang of
around 12 to 15 people
of mixed ethnicity;
students retaliated by

Offender clearly
drunk; arrested by
police, pleaded
guilty and convicted
by court

Reported - Police
investigating

9 people arrested - 5
charged - police
investigating

Reported to Police

Police have apparently
charged the four with
damage to property
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1 2 3 4 5 6 7
banging on the
attackers' cars with
cricket stumps; car
was damaged in the
process
iy Mandeep Ist Semester of -do- -do- (was slashed by -do-
Singh Automotive Engg. a knife across the
at Cambridge hand)
College, Lt.
Collins St.
12 Sandeep Last semester in -do- -do- -do-
Rai Bali Hair Dressing at
Sheila Baxter Instt.
100 Flinders St.
13. Saurav Kohli 2nd Semester -do- -do- -do-
of Hospitality at
Holms Glen in
Glen Waverly
14. 6.2.10 Ranjan Katkam Second semester Abused and bashed in 3 offenders in 20-25 Reported to Police;

in Graphics Pre
Press at ANC,
Swanston ST

a bus from Frankston
Stn to Rye

yrs age group;
bashed by one on
the forehead and
threatened further
if seen

one offender caught/
on bail, charges not
known

172



Victoria - Taxi drivers

S.No.

Date of
Attack

Name S/Shri

Occupation

Place of Attack

Nature of Attack

Confirmed

Comments

09.12.09

15.01.10

17.01.10

20.01.10

Ravinder Singh

Rahul Swaraj

Name not known

Satish Kumar

Taxi Driver

Taxi Driver/owner
of Bun Samosa
restaurant

Taxi driver

Taxi driver

Colliers Crescent
Burnswick West,
around 2 am

Grevillea Rd. Ballarat,
around 1am

Geelong

Plenty Road,
Reservoir, Melbourne,
around 2 am

Assault - stabbed in
chest, right lung

punctured/robbery -

wallet taken and
days takings

One of two passengers

pulled a knife after

getting out of the taxi

on seeing which the

cab driver drove away;

no injury sustained

Assaulted by two
passengers under
the influence of
drink; suffered a
black-eye; other
passengers came
to assistance of
driver

Abused by female
passenger for
leaving friends
behind due to legal
limit on number of

passengers/attacked

by male passenger;
treated for facial
injuries

By victim

and police

By police

By police

By police

Offenders
apprehended

Police have
released footage
of couple
involved

taken from
camera in cab,
asking for

public
assistance

in identification
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Victoria - Others

. No. Date of Name S/Shri Occupation Place of Attack Nature of Attack Confirmed Comments
Attack
2.1.2010  Nitin Garg Part time at In Cruickshank park Stabbed in stomach By Police
Hungry Jacks between Yaraville
& intern in station and Hungry
an accounting Jacks outlet at
firm Somerville Road
5.1.10 Rohit Kumar Lawyer employed Public toilet in Town Punched in face by By victim
with legal firm Hall bldg., Cnr of 2 menin 20s
(Freenills) Collins and Swanston
St
9.1.10 Jaspreet Singh On Spouse visa; Grice Cr. in Alleged assault by By police and Reported to
has franchise in Essendon 4 to 5 offenders and victim Police
a courier company who then set car on
fire in which process
victim also suffered
extensive burn injuries
29.01.10  Javeed Pasha Debt Collector Intersection of Abused and assaulted By victim's wife Police have
with Dun and Balaclava and by three boys aged alleged that
Bradstreet Hawthorne, around 18 to 20, with a girl Javeed
8 pm. as onlooker attempted rape
and may be
charged
accordingly
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Attacks on Indians in Australia

369. SHRIMATI T. RATNA BAI: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether the attacks on Indians in Australia and other foreign countries are on the rise
despite having talks with them;

(b) if so; the complete details thereof; and
(o) if not, by when concrete steps would be taken to solve such attacks on Indians?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Though there was a
spurt in the number of incidents of attacks on Indian nationals, including students in Australia, in the
month of January 2010, after a gap of over six months, there does not appear to be any evidence to
indicate a consistent rise in the recent past of such incidents, either in Australia or other countries.

(b) Details of attacks on Indian nationals including students in Australia for the last two
years, as available in the Ministry are given in the statement attached at Annexure [Refer to
Annexure-3 Appendix No. 219 in respect of Starred Question No.42 Part 'c' answerred on
25.02.2010]

(c) Does not apply.
Indians victimised in Australia

1370. DR. RAM PRAKASH: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) the total number of Indians who have been victimised to racial violence in Australia so
far;

(b) whether it is a fact that Australian Foreign Minister has alleged that India is spreading
hysteria with regard to these incidents;

(c) whether the steps being taken by Government of Australia for the security of Indians are
satisfactory; and

(d) whether the number of Indian students going to Australia have come down owing to
insecurity feeling?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) There have been reports
of incidents of attacks on over 100 Indian nationals, including students, since May 2009, some of
which could have had racial overtones.

(b) No such report has come to the notice of the Government.

(c) At the instance of the Government of India, the Government of Australia have taken a
series of initiatives which have been useful.

(d) No such information is available.

t Original notice of the question was received in Hindi.
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Indians subjected to violence in Australia

371.  SHRI RAJEEV CHANDRASEKHAR: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) the number of Indian students, taxi drivers, and others separately who had been
subjected to violence in Australia in 2009 and so far during this year;

(b)  the number out of them who have died and those who have suffered serious injuries and

hospitalized, separately;

(c) whether Indian Government has rendered any financial assistance to the families of
those who died and for the seriously injured; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) Details are
given below:

2009 2010 (till 19.2.2010)
Student 51 19
Taxi Drivers 15 6
Others 56 8
Died 1 3
Seriously injured 12 5
Hospitalized 5 -

(c) and (d) The Consulate General of India in Sydney made a payment of approximately
A$7,639 towards transportation of mortal remains of late Shri Ranjodh Singh to Punjab. The
Government of India has approved reimbursement of the cost of transportation of the mortal remains
of Mr. Nitin Garg, to his family.

The Government of India has also agreed to bear the cost of transportation to India, of the
bodies of 2 Indian students Mr. Navdeep Singh and Mr. Kawaldeep Singh, who were murdered on
12.2.2010 at Perth by another Indian student.

Registration of NRI marriages

372. SHRI Y.P. TRIVEDI: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether Government feels that NRI marriages must be registered;
(b) if so, the reasons therefor and since when the registration is compulsory; and

(c) the reasons therefor?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Yes, Sir.

(b) and (c) (i) The issue of Compulsory registration of marriages was examined by the High
Level Committee on Indian Diaspora (HLCID) and subsequently by National Commission for Women
(NCW). Both HLCID and NCW had, inter-alia, recommended compulsory registration of marriages
involving overseas Indian
spouses.

(i) ltis felt that the registration will help to prevent the practice where men desert women
after performing the marriage, prevent polygamy and child marriage and provide the women married
to NRI/foreigners proof to claim her right to shelter and maintenance etc. in case of desertion or
divorce.

(i) Hon'ble Supreme Court vide Judgement dated 14th February, 2006 in the case of Smt.
Seema Vs. Shri Ashwani Kumar has held that marriages of all persons who are citizens of India
belonging to various religions should be made compulsorily registrable in their respective states,
where the marriage is solemnized. The Hon'ble court has also directed all the States to notify rules
for registration of marriages.

Indian set afire in Australia

373. SHRI M.V. MYSURA REDDY: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether it is a fact that one more Indian was set afire in Australia in January, 2010, and
there are also other incidents including an Indian student dying after being severely beaten by
Australians;

(b) if so, whether it is also a fact that Australian Government is literally not doing enough to
protect Indians studying/working in Australia; and

(c) if so, the reasons for Government not taking up the issue with Australian authorities
seriously to protect Indians?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) An incident of an Indian
national allegedly assaulted by 4 to 5 offenders who set his car on fire was reported from Victoria.
The victim suffered extensive burn injuries. Subsequent investigations by the Australian police
revealed that the victim had fabricated the incident for making a fictitious claim for the insurance of
his car.

Three other Indian nationals were reported to have died in 2010 from injuries suffered during
separate attacks.

(b) The issue of attacks on Indian students in Australia has been taken up at the highest
level, with the Government of Australia, emphasizing that such attacks should not be allowed to
recur and that it is the responsibility of the Australian authorities to ensure the well-being and security
of our students in Australia. At the instance of the Government of India, the Government of Australia
have taken several important measures aimed at enhancing the safety and security of our students,
both at the State as well as the Federal level, which have been useful.

(c) Does not arise.
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Central resolution on Whistle Blowers Act
374. SHRIVIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government has suggested to State/Union Territories to adopt

the Central resolution on the Whistle Blowers Act till the latter is passed by the Parliament;

(b) if so, the factors delaying passing the Whistle Blowers Bill which was introduced as a
Private Member Bill in 2006; and

(c) the number of cases involving persons accused of harming Whistle Blowers that were

decided by the trial courts during 2006, 2007 and 20087

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) No, Sir.

(b) The Private Member's Bill on Whistle Blowers introduced in 2006 is pending in the
Parliament. However, a Bill on the same subject drafted by the Government is under consideration of
a Group of Ministers (GoM).

(c)  As per information provided by the Central Vigilance Commission, no such case decided

by trial courts during 2006, 2007 and 2008 has come to its notice.
CBI cases related to Assam
375. SHRI KUMAR DEEPAK DAS: Will the PRIME MINISTER be pleased to state:

(a) the number of cases under inquiry and investigation by the CBI during last ten years in

relation to State of Assam;
(b) the details thereof;
(c) the number of cases being completed and the cases still under investigation;
(d) the details thereof;

(e) whether case relating to investigation of murder of reknown journalist Parag Das is yet to

be completed and the court has put question mark against CBlI in respect of their investigation; and
(f)  ifso, the details thereof and action taken thereon?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) and (b) During the last ten years, 304 cases pertaining to the State of Assam have been

registered by the CBI. A statement showing the details of these cases is enclosed (See below).
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(c) and (d) Out of the cases registered, investigation in 47 cases is at different stages.

(e) and (f) After completion of the investigation in the case relating to murder of the
Journalist, Shri Parag Das, CBI had filed charge-sheet against two accused. During the trial, one of
the accused died and hence the case against him abeted. The other accused was acquitted by the
Trial Court. A Criminal Revision has been filed before the Guwahati High Court by the brother of the
victim against the acquittal. The appeal has been admitted and is pending for hearing.

Statement

The cases pertaining to state of Assam registered by the CBI during last ten years

Cases Cases Cases Closed Acqui- otherwise RDA other
Registered  under under tted  disposed action
trial investi- of
gation
scB/ 10 9 1 0 0 0 0 0
Kolkata
SC-ll 13 3 4 4 1 1 0 0
Guwahati 215 96 35 16 0 0 54 14
Shillong 57 16 4 8 0 0 21 8
AC-II 1 0 1 0 0 0 0 0
EOW/ 6 4 2 0 0 0 0 0
Kolkata
AC-I 2 2 0 0 0 0 0 0
TOTAL 304 130 47 28 1 1 75 22

Officials ignoring CVC recommendations
376. SHRI GIREESH KUMAR SANGHI: Will the PRIME MINISTER be pleased to state:

(a) whether attention of Government has been drawn to reports about non-action on
corrupt Government officials ignoring CVC recommendations;

(b) if so, the details and factual position thereof;
(c) the remedial measures Government proposes to take in this regard;

(d) whether Government is contemplating any Legislation to rid the bureaucracy of
corruption; and

(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) and (b) In its Annual Report for the year 2008, the Central Vigilance Commission has reported 20
cases of non-compliance/non-consultation/non-acceptance of its advice.
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(c) In disciplinary matters, the decision is taken by concerned Disciplinary Authority.
However, cases of difference of opinion between the disciplinary authority and the CVC in disciplinary
matters related to officers of All India Services and all Group A Central Civil Services including those
under the Ministry of Railways are required to be submitted to the Prime Minister.

(d) and (e) No, Sir. However, the fight against corruption is an ongoing process and the
Government is fully committed to implement its policy of "Zero Tolerance against Corruption” and is
moving progressively to eradicate corruption from all spheres of life by improving transparency and
accountability. Several steps have been taken to combat corruption and to improve the functioning of

Government. These include:-
(i)  Issue of Whistle Blowers Resolution, 2004;
(i)  Enactment of Right to Information Act, 2005;

(iii) The pro-active involvement of Ministry/Department through Annual Action Plan on Vigilance as

a preventive measure;

(iv) Issue of comprehensive instructions on transparency in tendering and contracting process by
the CVC;

(v) lIssue of instructions by the CVC asking the organizations to adopt Integrity Pact in major
Government procurement activities; similar instructions have been issued by the Central
Government on 16th June 2009 advising the State Governments to adopt Integrity Pact in

major procurements;

(vi) India is amongst the countries who have signed the United Nations Convention against
Corruption;

(vii)  Introduction of e-Govemance and simplification of procedures and systems;
(viii) Issue of Citizen Charters.
Performance of civil servants
377. SHRI AMAR SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to review the performance of officers belonging to Indian
Administrative Service, Indian Police Service and Indian Forest Service once they are fifty years of age
so as to make way for the better performance;

(b) if so, the details thereof; and
(c) Dby whenitis likely to be introduced ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) and (c) There is already a provision to review the performance of All India Service officers on
attaining the age of fifty years under rule 16 (3) of All India Services (DCRB) Rules, 1958. Those
officers not found fit to be retained in service are considered for premature retirement.
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Filling of backlog vacancies
378. SHRI AMBETH RAJAN: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that several backlog reserved vacancies of SCs/STs in all
Government Departments have not yet been filled in for the last several years for the reasons that
suitable candidates were not available in the country in case of Direct Recruitment (DR) quota and
no suitable employees were available even in the extended zone of consideration in case of

promotion quota;

(b) whether Government Department are deliberately ignoring DOP&T orders in filing up

such vacancies;
(c) if so, the reasons therefor; and

(d) if not, whether Government can indicate the time line by which all the backlog reserved
vacancies of SCs and STs could be filled in?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) Government is making all efforts to fill up the backlog reserved vacancies Instructions
have been issued that if sufficient number of SC/ST/OBC candidates do not become available to fill
up vacancies reserved for them in the first attempt of recruitment, a second attempt should be made
for recruiting suitable candidates belonging to the concerned category in the same recruitment year
or as early as possible before the next recruitment. Special Recruitment Drives are launched from
time to time for filling up of the backlog vacancies. More than 60,000 backlog vacancies of SCs and
STs were filled during the last Special Recruitment Drive. Another Drive has been launched to fill up
the remaining backlog vacancies. It may, however, not be possible to fix any time line for filling up of
all backlog reserved vacancies.

Special fund for skill development
379. SHRI RAMA CHANDRA KHUNTIA: Will the PRIME MINISTER be pleased to state:

(a) whether Planning Commission has created a special fund for skill upgradation and

training;

(b) whether there is systematic planning or special strategy to achieve the target of having
500 million skilled workers in future;

(c) whether the multinational, monopoly industrial Houses, CPSU, Industrialist who are
pursuing the technical skills of the country are also contributing to the skill development fund; and

(d) s so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) Yes, Sir. National Skill Development Fund (NSDF) has been incorporated as a Trust under the
Indian Trust Act, 1882. An investment management agreement has been signed between the
National Skill Development Corporation (NSDC), which has been set up as a non-profit company
under Section 25 of the Companies Act, 1956, and National Skill Development Fund (NSDF). As per
the agreement, NSDC will manage the Funds to meet the objectives as set out in the agreement. In
addition, the Planning Commission has a scheme for special initiatives through Public Private
Partnership (PPP) in the area of Skill Development.

(b) There is a systematic planning to achieve the target of having 500 million skilled workers
by 2022 as per the National Policy on Skill Development.

(c) and (d) National Skill Development Fund (NSDF) has been incorporated to act as a
receptacle of funding contributions from Central Government and State Government entities,
multilateral/bilateral and other donors who would prefer to provide funds throuh the Government for
the National Skill Development Corporation (NSDC).

Discussion with China over LAC

380. DR. T. SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether in month of January, 2010 India and China resolved to maintain peace of Line of
Actual Control (LAC) and decided to use mechanism of border personnel meetings more effectively
to defuse incidents on contentious borders;

(b) if so, the other main points discussed between the two countries and whether reports of
border violations have also been discussed; and

(c) if so, to what extent there has been peace on LAC after discussions?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) The 3rd Annual
Defence Dialogue between India and China was held in Beijing on
6 January 2010. The two sides discussed the need to enhance India-China relations including the
relations between the two armed forces and the two Ministries of Defence. The two countries
reiterated their commitment to maintain peace and tranquility in the India-China border areas and
more effectively use the established mechanism towards this end. Peace and tranquility have been
maintained in the border areas. The two sides also exchanged views on regional and global security

issues, including counter-terrorism and piracy.
Safety of UID cards from aliens and infiltrators
381. SHRI M. RAMA JOIS: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that there are several millions of aliens and infiltrators in different parts
of the country; and
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(b) the safeguards undertaken by Government to ensure that UID cards are issued only to

citizens and not issued to such non-citizens ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):

(a) and (b) The mandate of the Unique Identification Authority (UIDAI) is to issue unique

identification numbers to all residents of the country. The UIDAI will issue a number, not a card. The

UID numbers are meant to prove only identity and not citizenship.

and

Corruption in bureaucratic system
382. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:
(a) whether Government accepts that Indian bureaucratic system is engaged in corruption;
(b) if so, the basis thereof;

(c) whether Government is planning to make changes in the current bureaucratic system;

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ CHAVAN)

: (a) to (d) No, Sir. The Government is fully alive and committed to implement its policy of "Zero

Tolerance against Corruption™ and is moving progressively to eradicate corruption from all spheres of

life by improving transparency and accountability. Several steps have been taken to combat

corruption and to improve the functioning of Government. These include:-

®

Q)
(i)
(V)

)

)

(vii)

Issue of Whistle Blowers Resolution, 2004;
Enactment of Right to Information Act, 2005;

The pro-active involvement of Ministry/Department through Annual Action Plan on Vigilance as

a preventive measure;

Issue of comprehensive instructions on transparency in tendering and contracting process by
the CVC;

Issue of instructions by the CVC asking the organizations to adopt Integrity Pact in major
Government procurement activities; similar instructions have been issued by the Central
Government on 16th June 2009 advising the State Governments to adopt Integrity Pact in

major procurements;

India is amongst the countries who have signed the United Nations Convention against
Corruption;

Introduction of e-Governance and simplification of procedures and systems;

(viii) Issue of Citizen Charters.
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New method of estimating poverty
383. SHRIN.K. SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether Government propose to switch to a new method of estimating poverty in the

country;
(b) if so, the details thereof;

(c) whether the existing method to measure poverty are only based on food calorie intake of

a person; and

(d) if so, to what extent the new method of measuring poverty will help Government to
tackle it?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) The methodology for estimation of poverty has been reviewed from time to time. The
Planning Commission constituted an Expert Group in December, 2005 under the chairmanship of
Prof. Suresh D Tendulkar to review the methodology for estimation of poverty. The Expert Group
submitted its report in December 2009. The recommendations of the Expert Group are being
examined by the Planning Commission.

(c) and (d) The existing methodology based on the recommendations of the Expert Group on
'Estimation of Proportion and Number of Poor' (Lakdawala Committee), focused on the purchasing
power needed to meet the specific calorie intake (per capita daily calorie requirement of 2400 Kcal in
rural areas and 2100 Kcal in urban areas) with some margin for non-food consumption needs also.
The new methodology proposed by Tendulkar Committee recommends to move away from calorie
norm, adopting the Mixed Reference Period (MRP) equivalent of urban Poverty Line Basket (PLB)
corresponding to 25.7% urban headcount ratio as the new reference for the PLB without
discriminating between rural and urban areas. In addition, the recommended poverty lines take into
account the adequacy of actual private expenditure per capita near the poverty lines on food,
education and health by comparing these with the normative expenditures consistent with nutritional,

educational and health outcomes.
New parameters for various ministries
384. SHRI SYED AZEEZ PASHA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government has introduced new parameters for various
Ministries to evaluate their performance every 3 months;

(b) the details of these new parameters;

(c) whether it is a fact that government has introduced a system as prevalent in private

sector;

(d) if so, to what extent will such evaluation have any relevance; and
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(e) the steps proposed to review the utility of such methods of evaluation?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) Yes Sir. As per the outline of performance monitoring and evaluation approved by the Prime
Minister the Results Framework Document (RFD) as well as achievement of each
Ministry/Department against the performance goals laid down will be reviewed by High Power
Committee on Government Performance headed by the Cabinet Secretary, after six months of

preparation of RFD every year.

(b) The parameters include, inter alia, objective, actions, success indicator and
target/criteria value-excellent, very good, good, fair and poor. The details of the parameters vary
from ministry to ministry depending upon its nature of work as per allocation of Business Rules of the

Government.

(c) Government has devised its own system for performance monitoring and evaluation of

its ministries/departments.
(d) Not applicable.
(e) Asstated in (a) above the method would be reviewed as deemed appropriate.
Parameters to find out BPL category
385. DR. K. MALAISAMY : Will the PRIME MINISTER be pleased to state:

(a) the various parameters evolved by various authorities to find out Below Poverty Line
(BPL) category;

(b) whether they are not vary from one authority to the other and create confusion;
(c) what could be the authentic authority to which one can depend upon; and

(d) whether quantum of BPL population is on the increase or decrease as per the latest

official figure?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) The Planning Commission is the nodal agency in Government of India for estimation of
number and proportion of persons living below poverty line at National and State level separately for
rural and urban areas. Poverty is estimated from a large sample survey on household consumer
expenditure conducted by the National Sample Survey Organization (NSSO) after an interval of five
years approximately. However, the Ministry of rural development conducts the BPL Census generally
in the beginning of a Five Year Plan to identify the BPL households living below the poverty line in the
rural areas who could be assisted under its various programs. The estimation of poverty and
identification of BPL households are two separate exercises, therefore, it does not result in
overlapping. The latest poverty estimates of Planning Commission reveal that poverty at the national
level has declined from 36% in 1993-94 to 27.5% in 2004-05.
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Pradhan Mantri Swarojgar Yojana
1386. MISS ANUSUIYA UIKEY : Will the PRIME MINISTER be pleased to state:

(a) whether Pradhanmantri Swarojgar Yojana run for providing self employment to educated
unemployed persons has been stopped, if so, the reasons therefor and its annual target;

(b) whether any other self employment scheme has been commenced; if so, its details and
the annual target;

(c) whether the target of new scheme is also similar to that of the earlier scheme; if not, the
reasons therefor; and

(d) whether Government is contemplating or will contemplate to commence any new
scheme similar to the Pradhanmantri Swarojgar Yojana which will be helpful to provide self
employment for unemployed persons ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) There is no scheme by the name of Pradhan Mantri Swarojgar Yojana; however, there was a
scheme by the name of Prime Minister Rojgar Yojana (PMRY), which was implemented by Ministry
of Micro, Small & Medium Enterprises (MSME) till 2007-08. The scheme (PMRY') was discontinued
and merged with Rural Employment Generation Programme and a new scheme namely Prime

Minister Employment Generation Programme (PMEGP) was launched in 2008.

PMRY was in operation till 2007-08 only in the Eleventh Five Year Plan period and 2.80 lakh
beneficiaries have been assisted against the target of 2.75lakh beneficiaries during the year under the
scheme.

(b) YesSir.

The new scheme, namely, Prime Minister's Employment Generation Programme (PMEGP)
was launched in August, 2008. The scheme covers both manufacturing and service sector
enterprises. The entrepreneurs can avail margin money assistance from Khadi & Village Industries
Commission and loans from any public sectors scheduled commercial banks. The rate of subsidy on
the project cost is to the tune of 15% for urban and 25% for rural areas in respect of general
category beneficiaries and 25% for urban, 35% for rural areas in respect of special category
beneficiaries (including SC/ ST/ OBC/ Minority/ Women/ Physically handicapped/ Ex serviceman/
NER / Hill and Border areas, etc.).

The target of employment generation opportunities in PMEGP for the year 2008-09 was 616937
persons and for the year 2009-10 is 7,40,000 persons.

(o) The new scheme namely, Prime Minister's Employment Generation Programme
(PMEGP), is a vastly improved scheme as compared to Prime Minister Rojgar Yojana in terms of
investment limit, subsidy component, amount of loan admissible, etc.

(d) No, Sir.

t Original notice of the question was received in Hindi.

186



Special category status to Rajasthan
1387. DR. PRABHA THAKUR: Will the PRIME MINISTER be pleased to state:

(a) whether Government is contemplating to give status of special category to Rajasthan
like that of North East States, Jammu and Kashmir, Assam, Manipur and Himachal Pradesh keeping
in view of different special critical conditions of the State such as two third area of desert and drought
prone and very long international border adjoining to Pakistan, etc;

(b) if so, the steps taken by Government in this regard;
(c) if not, the reasons therefor; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) Special Category status for allocation of Central Assistance to State Plans has generally
been accorded in the past to States on the basis of a set of criteria that inter alia include hilly and
difficult terrain, low population density and/ or sizeable share of tribal population, strategic location
along borders with neighbouring countries, economic and infrastructural backwardness and non-
viable nature of state finances. States under this category have a low resource base and are not in a
position to mobilize resources for their development needs. Most States that have been granted
Special Category Status have been constituted out of small Union Territories or from districts of some
other States necessitating creation of overheads and administrative infrastructure out of proportion to
their resource base. The decision to grant Special Category Status to any State is taken by National
Development Council, which is the sole body competent to do so based on an integrated
consideration of all the factors listed above and the peculiar situation of the State.

The Government of Rajasthan has requested for grant of Special Category status to Rajasthan.
The Planning Commission is of the view that for any State seeking Special Category status on
account of State specific problems, it would be more appropriate to provide Financial Assistance/
Additional Central Assistance (ACA) etc. as has been the practice so far, on a case to case basis.

Programmes under Bharat Nirman
388. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to state:

(a) whether programmes falling under Bharat Nirman are being reviewed by the Planning

Commission regularly;

(b) if so, the targets set and achievements made, upto March 2009, so far as Jharkhand

State is concerned; and

(c) Government's views on the performance of the implementation of various programmes

under Bharat Nirman in Jharkhand ?

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (c) Bharat Nirman Yojana is being reviewed by the respective Ministries, Planning
Commission and Committee on Rural Infrastructure for ensuring its success and achieving the
targets. The target set and achievements made up to March, 2009 under the various components of
Bharat Nirman in the State of Jharkhand are as under:

Competent Target Physical
2005-2009 achievement
reported upto
March, 2009

Irrigation (in thousand hectare) 334.36 83.90
Drinking Water (Total Number of habitations covered ) 17393 18002
Roads
(a) Habitations (in no.) 2991 669
(b) Up-gradation and new connectivity (in km.) 13997.78 2546.27
Housing
Number of houses (in No.) 171858 231902

Electrification

Number of villages 19737 6192
No of BPL household connection 1691797 246656
Telephone connectivity

Number of villages 1564 1547

Rural poor in country
389. SHRIR.C. SINGH: Will the PRIME MINISTER be pleased to state:

(a) the details of the rural poor in the country estimated by the Planning Commission in
2007, State-wise;

(b) the criteria adopted by the Planning Commission in 2007 for estimating the rural poor;

(c) whether it is a fact that Suresh Tandulkar Committee which has been constituted to
estimate rural poor in the country has adopted different criteria to count rural poor in the country;

(d) if so, the details of criteria adopted and in what manner it is different from the Planning
Commission's criteria of 2007; and

(e) the details of rural poor as per Tendulkar Committee, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) The Planning Commission estimates the number and proportion of persons living
below poverty line at National and State level separately for rural and urban areas from a large sample
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survey on household consumer expenditure conducted by the National Sample Survey Organization
(NSSO) after an interval of five years approximately. Since 1997, the poverty has been estimated on
the basis of the methodology recommended by the Expert Group on 'Estimation of Proportion and
Number of poor (Lakadwala Committee)'. The latest poverty estimates for the year 2004-05 were
released in March 2007. The State-wise details of the rural poor in the country based on 2004-05
estimates are given in the Statement (See below).

(c) to (&) The Planning Commission constituted an Expert Group in December, 2005 under
the chairmanship of Prof. Suresh D. Tendulkar to review the methodology for estimation of poverty.
The Expert Group submitted its report in December 2009. While acknowledging the multi dimensional
nature of poverty, the Expert Group recommends moving away from anchoring the poverty lines to
the calorie intake norm, adopting the Mixed Reference Period (MRP) based estimates of
consumption expenditure as the basis for future poverty lines, MRP equivalent of urban Poverty Line
Basket (PLB) corresponding to 25.7% urban headcount ratio as the new reference for the PLB. In
addition, the recommended poverty lines take into account the adequacy of actual private
expenditure per capita near the poverty lines on food, education and health by comparing these with
the normative expenditures consistent with nutritional, educational and health outcomes. On the
basis of this methodology, the rural poverty headcount ratio for 2004-05 is estimated at 41.8%. The
state-wise details of rural poor estimated by Tendulkar Committee in their report are given in the
Statement-| (See below).

The recommendations of the expert group are being examined by the Planning Commission.
Statement

State -wise number and percentage of people below poverty line in 2004-05
(Based on URP Consumption)

SI.No. States/UTs Rural
% of persons No. of persons (in lakhs)
1 2 3 4
1 Andhra Pradesh 1.2 64.70
2 Arunachal Pradesh 22.3 1.94
3 Assam 22.3 54.50
4 Bihar 42.1 336.72
5 Chhattisgarh 40.8 71.50
6 Delhi 6.9 0.63
7 Goa 5.4 0.36
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1 2 3 4
8 Guijarat 19.1 63.49
9 Haryana 13.6 21.49
10 Himachal Pradesh 10.7 6.14
1 Jammu and Kashmir 4.6 3.66
12 Jharkhand 46.3 103.19
13 Karnataka 20.8 75.05
14 Kerala 13.2 32.43
15 Madhya Pradesh 36.9 175.65
16 Maharashtra 29.6 171.13
17 Manipur 22.3 3.76
18 Meghalaya 22.3 4.36
19 Mizoram 22.3 1.02
20 Nagaland 22.3 3.87
21 Orissa 46.8 161.75
22 Punjab 9.1 15.12
23 Rajasthan 18.7 87.38
24 Sikkim 22.3 1.12
25 Tamil Nadu 22.8 76.50
26 Tripura 22.3 6.18
27 Uttar Pradesh 33.4 473.00
28 Uttarakhand 40.8 27.11
29 West Bengal 28.6 173.22
30 A&N Islands 22.9 0.60
31 Chandigarh 7.1 0.08
32 Dadra & N. Haveli 39.8 0.68
33 Daman & Diu 5.4 0.07
34 Lakshadweep 13.3 0.06
35 Pondicherry 22.9 0.78
ALL INDIA 28.3 2209.24
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Statement-/

Final Poverty Line and Head Count Ratio in States/UTs for 2004-05

State Rural
Poverty Line Poverty Head Count Ratio

1 2 3
Jammu & Kashmir 522.30 14.1
Himachal Pradesh 520.40 25.0
Punjab 543.51 22.1
Uttaranchal 486.24 35.1
Haryana 529.42 24.8
Delhi 541.39 15.6
Rajasthan 478.00 35.8
Uttar Pradesh 435.14 42.7
Bihar 433.43 55.7
Sikkim 531.50 31.8
Arunachal Pradesh 547.14 33.6
Nagaland 687.30 10.0
Manipur 578.11 39.3
Mizoram 639.27 23.0
Tripura 450.49 44.5
Meghalaya 503.32 14.0
Assam 478.00 36.4
West Bengal 445.38 38.2
Jharkhand 404.79 51.6
Orissa 407.78 60.8
Chhattisgarh 398.92 55.1
Madhya Pradesh 408.41 53.6
Gujarat 501.58 39.1
Maharashtra 484.89 47.9
Andhra Pradesh 433.43 32.3
Karnataka 417.84 37.5
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1 2 3

Goa 608.76 28.1
Kerala 537.31 20.2
Tamil Nadu 441.69 37.5
Pondicherry 385.45 22.9
ALL INDIA 446.68 41.8

Bio-technology parks

390. SHRI KISHORE KUMAR MOHANTY : Will the Minister of SCIENCE AND TECHNOLOGY

be pleased to state:

(a) whether the State Government of Odisha has submitted any proposal to set up a Bio-
technology parks in the State; and

(b) if so, the assistance extended by the Department of Bio-technology in the
establishment of Bio-technology parks in the State?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) and (b) Yes Sir, the State Government of Odisha had submitted a
proposal to the Department of Biotechnology, Ministry of Science and Technology for support for the
Biotechnology Incubator to be set up at Biotechnology Park, Bhubaneswar. An initial support of Rs.
2.00 crore has been provided for preparing the work plan and detailed plan of action for the tenants
and usage of the facility.

Babu Jagjivan Ram Chhatrawas Yojana

391. SHRIMATI JAYANTHI NATARAJAN: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government is implementing the "Babu Jagjivan Ram Chhatrawas Yojana" for
construction of hostels for Scheduled Caste girls and boys in the country;

(b) if so, the details thereof;

(c) the number of educational institutions in Tamil Nadu which availed the Central
assistance under the scheme and constructed hostels since the scheme come into force, district-

wise; and

(d)  the action Government has taken to popularize the Yojana in Tamil Nadu and rest of the

country ?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a)
and (b) A scheme, namely, 'Babu Jagjivan Ram Chhatrawas Yojana' is being implemented by the
Government for construction of hostels for Scheduled Caste girls and boys since 01.01.2008. Under
the Scheme, central assistance is provided to (i) State Governments/UT Administrations, (ii)
Central and State Universities/ institutions and (iii) Non Governmental Organisations (NGOs) and
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deemed Universities in the private sector. The norms of Central assistance under the scheme are

given below:
For SC Girls Hosel:
— 100% to State Govts/UT Administrations and Central/State Universities.

— 90% to NGOs and deemed Universities in private sector only for expansion of existing hostel
facilities.

For SC Boys Hostels:

—  50% to State Governments and 100% to UT Administration

—  90% to Central Universities/institutions

- 45% to State Universalities/institutions

- 45% to NGOs and deemed Universities in private sector only for expansion of existing hostels.

(c) Under 'Babu Jagjivan Ram Chhatrawas Yojana' 31 hostels for SC students have been
sanctioned in Tamil Nadu. A statement indicating District-wise information is enclosed (See below).

(d) The State Governments/UT Administrations are advised from time to time to send

proposals under the Scheme. The guidelines of the scheme are also available on the website of this

Ministry.
Statement
District-wise number of hostels sanctioned to Tamil Nadu for SC
students under the Scheme of Babu Jagjivan Ram Chhatrawas Yojana

Sl.No. Name of the District No. of Hostels
1 2 3
1. Tuiticorin 1
2. Thanjavur 2
3. Madurai 1
4. Salem 4
5. Trichy 2
6. Ariyalur 1
7. Perambalur 4
8. Kancheepuram 3
9. Virudhunagar 4
10. Tirunelveli 1
1. Cuddalore 1
2. Erode 1
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1 2 3

13. Pudokottai 1
14, Dindigul 1
15. Karur 1
16. Villupuram 1
17. Ramanathapuram 1
18. Sivagangai 1

TOTAL 31

Schemes for physically challenged people

392. SHRIMATI VIPLOVE THAKUR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has drawn out any comprehensive and specific schemes for

protecting the interests of physically challenged people;
(b) if s0, the details of such schemes being implemented during the last three years;

(c) whether the State Government of Himachal Pradesh has sent any specific proposals for
Central funds to implement some of its schemes aimed at welfare of physically handicapped people;
and

(d) if so, the details thereof and the number of schemes sanctioned by Government
alongwith the funds allocated for implementation of the schemes in the State?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a)
and (b) The following main Schemes are being implemented by the Ministry for the Welfare of
Persons with Disabilities:

(i) Deendayal Disabled Rehabilitation Scheme (DDRS):- Under the scheme, funds for the
welfare of persons with disabilities are provided to the non-governmental organizations for
projects like special schools for persons with disabilities, Vocational Training Centres, Half
Way Homes, Community Based Rehabilitation Centres, Pre-School & Early Intervention
Centres, Rehabilitation of Leprosy Cured Persons etc.

(i)  Assistance to Disabled Persons for Purchase/Fitting of Aids and Appliances (ADIP):- Under
the scheme, assistance is provided to needy persons with disabilities for procuring and fitment

of aids and appliances for their physical, social and psychological rehabilitation.

(i) National Institutes:- The Ministry supports following seven autonomous National Institutes
which provide rehabilitation services and do manpower development for different types of
disabilities:
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V)

)

i)

(vii)

(a) Pt Deendayal Upadhaya National Institute for the Physically Handicapped (IPH), New
Delhi.

(b) National Institute for the Visually Handicapped (NIVH), Dehradun.
(c) National Institute for the Orthopaedically Handicapped (NIOH), Kolkata.
(d)  AliYavar Jung National Institute for the Hearing Handicapped (NIHH), Mumbai.

(e) Swami Viveknand National Institute of Rehabilitation, Training and Research (NIRTAR),
Cuttak.

(f)  National Institute for the Mentally Handicapped (NIMH), Secunderabad.

(g9) National Institute for the Empowerment with Persons with Multiple Disabilities
(NIEPMD), Chennai.

National Handicapped Finance & Development Corporation:- The Government of India has set
up this Corporation to provide loans to persons with disabilities at concessional rates of
interest, through State Channelizing Agencies (SCAs).

Scheme for Implementation of Persons with Disabilities (Equal opportunities/ Protection of
Rights and Full participation) Act, 1995:- Under this Scheme, assistance is provided for setting
up District Disability Rehabilitation Centres, Composite Rehabilitation Centres (CRCs),
Regional Rehabilitation Centres, creating barrier free environment in Universities, Public

buildings, State Government Secretariat, office of Commissioner disabilities etc.

Scheme of Incentives to Employers in the Private Sector for providing employment to persons
employers' contribution towards Employees Provident Fund and Employees State Insurance
for the first three years in respect of persons with disabilities, employed in private sector on or
after 1.4.2008, with a monthly salary upto Rs.25,000/-.

Rehabilitation Council of India Act, 1992:- The Rehabilitation Council of India was set up under
this 1992 Act of Parliament. This council regulates and monitors the training of rehabilitation
professionals and personnel and promotes research in rehabilitation and special education.

(c) and (d) Some of the schemes of this Ministry under which proposals have been received

are as follows:

(i)  Under ADIP, notional allocation for Himachal Pradesh is Rs 30 lakhs. Two proposals

have been received in respect of Solan and Kangra districts of the State.

(i)  The notional allocation under DDRS for the year 2009-10 has been fixed at Rs 0.50 crore

for the state of Himachal Pradesh. The State Government has forwarded 4 proposals under DDRS

alongwith State Government recommendation for the year 2009-10.
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Proposal of old age home operation scheme from MP

1393. MISS ANUSUIYA UIKEY: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:

(a) the total number of proposals along with their dates, received from Madhya Pradesh in
the year 2008-09 under Old Age Home Operation Scheme;

(b) the proposal-wise details of the action taken till date on the proposals received with
regards to (a) above; and

(c) by when the sanction is likely to be accorded to pending proposals alongwih their likely
time schedule?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a) to
(c) There is no Scheme by such name. However, a statement showing the details of project
proposals for running and maintenance of Old Age Homes under the Scheme of Integrated
Programme for Older Persons (IPOP) received from Madhya Pradesh during 2008-09, is enclosed
(See below). In case of new proposals, grant is released with prospective effect only. However,
funds can be considered for release only in cases where State Government recommendations for
2009-10 have been received.

Statement

The details of proposals for running and maintenance of OAH received
from Madhya Pradesh during 2008-09

SI.No. Name of the organisation Project Date of receipt Status
in this Ministry

1 2 3 4 5

Ongoing Cases

1. Nivedita Kalyan OAH 7.10.2008 Grant released on
Samiti, Rewa 15/12/09

2. Mahila Utkarsh OAH -do- Grant released on
Sansthan, Indore 5/2/10.

New Cases

1. Ankur Pragati Sheel Mahila OAH 7.10.2008 Proposals for 2009~
Kendra, Rajgarh. 10 have been

received from the
State Government.
Proposals of the
NGOs are being
processed.

2. Ankur Pragatisheel OAH -do-
Mahila Kendra, Shajapur.
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1 2 3 4 5
3. Ajanta Lalit Kala OAH -do-

Avam Samaj Kalyan

Samiti, Vidisha.

4. Gopal Dass OAH -do- Proposal for 2009-10
Sarvajanik Kalyan has been received
Samiti, Sidhi from the State

Government.
Deficient documents
in the proposals
have been sought
from the State
Government/ NGO.
Reply is still
awaited.

5. Bhartiya Red OAH -do-

Cross Society,
Mandala

6. Bharatiya Red OAH -do- Proposal for 2009-10
Cross Society, has not been
Mandsaur received from the

State Government.

7. New Shivam OAH -do-
Vayavsaik Prashikshan
Yuvti Mandal,

Hoshangabad

8. Abhiyakti Kala Vikas OAH -do-

Samiti,
Sidhi

9. Bhartiya Red Cross OAH -do-
Society, Sagar

10.  Ujjaini Varishth OAH -do-
Nagrik Sangathan,

Ujjain

11. Pramod Aadiwasi Vikas OAH 6.3.2009
Parishad,

Jabalpur

Disabled quota in public sector banks

394. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that many Central Public Sectors and Public Sector Banks have not
fulfilled the three per cent disabled quota in the employment; and
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(b) if so, whether there is any Government directive to fill up these post in a specific period ?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a) As
per Section 33 of the Persons with Disabilities (Equal Opportunities, Protection of Rights and Full
Participation) Act, 1995, all the establishments including Central Public Sectors and Public Sector
Banks are to extend 3% reservation to persons with disabilities in recruitment. However, some
vacancies reserved for the Persons with Disabilities could not be filled up resulting in backlog.

(b) Yes, Government of India, vide Department of Personnel & Training's O.M. No.
36038/2/2008-Estt. (Res) dated 27th November, 2009 have instructed to launch a Special
Recruitment Drive to fill up the backlog reserved vacancies of Persons with Disabilities existing as on
15.11.2009 by 15.07.2010 and to send final report in respect of all Ministries/Departments including
Central Public Enterprises to the Department of Personnel & Training by 31.07.2010.

Atrocities against dalits

395. SHRI RAJIV PRATAP RUDY: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether atrocities against Dalits have reached an all time high;

(b) if so, the details thereof;

(c) the number of atrocities figure during last five years;

(d) the reasons for these atrocities; and

(e) the action Government has undertaken as policy to reduce these atrocities ?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a) to
(c) As per the data provided by the National Crime Records Bureau, Ministry of Home Affairs, the
number of cases registered by Police, under the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989, concerning offences of atrocities against Scheduled Castes,
from 2004 to 2008, is as under:-

Year Number of Cases registered
2004 26523
2005 25836
2006 26665
2007 29825
2008 33367

Data for 2009 is not available.
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(d) The causative factors seem to be attributed to land disputes, land alienation, bonded
labour, indebtedness, non-payment of minimum wages, besides non-economic causes like caste

prejudices, practice of untouchability and deep-rooted social resentment.

(e) The Act is implemented by the concerned State Governments and Union Territory
Administrations. With a view to ensure effective implementation of provisions of the Act, central
assistance is provided to State/Union Territories, mainly for strengthening of the enforcement and
judicial machinery, incentive for inter-caste marriages, awareness generation, and relief and
rehabilitation of the affected persons. They are requested to implement provisions of the Act in letter
and spirit. Reviews meetings are also held with State Governments from time to time.

Fabrication of Chandrayaan-II
396. SHRI VIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be pleased to state:

(a) whether the Chandrayaan-Ill Project, scheduled to be launched in 2013, is being
fabricated on the cost-effective designs developed recently, by ISRO keeping in view the abrupt

ending of Chandrayaan-| mission;

(b) if so, whether the findings of Chandrayaan-| relating to chemical, mineralogical and
photogeological mapping, have been analysed to confirm that the envisaged objectives of this

Mission have been achieved; and

(c) As this is an Indo-Russian collaboration project and all infrastructure facilities are being
provided by India, whether the cost sharing profile between India and Russia keeping this aspect in

view so as to lessen India's expenditure component ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) Yes, Sir.

(b) One of the major scientific objectives envisaged for Chandrayaan-l mission was to
conduct chemical and mineralogical mapping of the entire lunar surface. Analysis of the data
obtained from Chandrayaan-l confirms that the envisaged objectives of this mission have been

mostly achieved.

(c) Chandrayaan-Il comprises of an Orbitor (with scientific instruments) to go round the
moon, and a lander that soft lands on the lunar surface with a Rover. As per the Memorandum of
Understanding between Indian Space Research Organisation (ISRO) and Russian Space Agency,
Russia would be providing us the Lander and a few scientific instruments. The Indian expenditure is
limited to the development of the Orbitor, Rover, Indian scientific instruments, launcher and the
mission expenses. Thus, the overall cost of the Chandrayaan-Il mission is reduced by this cost-

sharing arrangement.
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Foreign tourists arrival in India
397. DR. GYAN PRAKASH PILANIA: Will the Minister of TOURISM be pleased to state:
(a) the number of foreign tourists arrival during 2007, 2008, 2009 in India and Rajasthan;
(b) whether there was steady decline, percentage of decline and reasons thereof;

(c)  whether 26/11 Mumbai Terrorist attacks, swine flu scare, insecurity, Global recession

were deterrents; and
(d) the steps taken to attract tourists?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(c) The number of Foreign Tourist Arrivals (FTAs) in India and Foreign Tourist Visits (FTVs) in
Rajasthan during 2007, 2008 and 2009, and the growth rates over the previous year, are given

below:-
Year FTAs in India FTVs in Rajasthan
Number Growth over Number Growth over

(in million)) previous year (in million) previous year
2007 5.08 14.3% 1.40 14.8%
2008 5.28 4.0% 1.48 5.5%
2009* 5.1 -3.3% 1.07 -27.4%
* Provisional

The decline in FTAs and FTVs in 2009 may be due to various reasons including the terrorist
attacks, HIN1 pandemic and global financial slowdown, etc.

(d) To attract more tourists to India, Ministry of Tourism has taken a number of steps
including advertising, participation in travel fairs, exhibitions, road shows, India evenings, seminars
& workshops, Indian food and cultural festivals, publication of brochures, offering incentives to
inbound travelers, and inviting media personalities, tour operators and opinion makers to visit the
country under the Hospitality Programme of the Ministry. The Marketing Development Assistance
(MDA) Scheme of the Ministry of Tourism has also been expanded so as to provide financial
assistance to service providers for the promotion of Medical and Meetings, Incentives, Conferences
and Exhibitions (MICE) Tourism in the country.

Tourist places in Uttar Pradesh
398. SHRI MOHAMMED ADEEB: Will the Minister of TOURISM be pleased to state:

(a) the tourist places in Uttar Pradesh for the development of which Central Government is
giving assistance to Uttar Pradesh Government;
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(b) the details of such assistance given during the last two years and the current year; and
(c) the proposals and plans for the next two years?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a)
Development and promotion of tourism is primarily the responsibility of the State Governments/Union
Territory Administrations. However, the Ministry of Tourism, Government of India, extends Central
Financial Assistance for tourism projects based on the proposals received from them which are
complete in all respects as per the Scheme Guidelines, inter-se priority and subject to availability of
funds. During the 10th Plan period, Ministry of Tourism has sanctioned tourism projects including
infrastructure projects and fairs & festivals for Rs.9726.61 lakh to the State Government of Uttar

Pradesh at various places, proposals of which have been received from the State Government.
(b) Details are given in the Statement (See below).

(o) The project proposals submitted by the State Governments/UT Administrations are
prioritized through a system of prioritization meetings with the concerned State Governments/ UT

Administrations.

(Rs. inlakh)
Sl. No. Name of the Project Amount Amount
Sanctioned released
1 2 3 4
2007-08
1. Development of Barsana in Distt Mathura 364.08 291.27
2. Development of Chitrakoot as a Destination 444.49 355.60
3. Development of Jaunpur as a Tourist Destination 444.10 352.08
4. Development of Siddheshwar Nath Dham, 141.96 113.57
Sant Kabirnagar.
5. Organization of Taj Mahotsav at Agra 18-27 Feb. 2008 5.00 4.00
6 Rural Tourism projects in Bhaguwala, 50.00 40.00
Distt. Saharanpur.
2008-09
1. Development of Varanasi-Sarnath-Ramnagar Ph-Il 1416.31 708.16
2. Development of Amethi as Circuit 576.71 461.37
3. Development of Sultanpur as a Tourist Circuit 423.13 338.50
4. Development of Beautification of various 649.11 514.28

tourism sites at Raibareli in Uttar Pradesh
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5. Revitalization of Ayodhya as a special 498.00 393.40
Tourist Destination in Uttar Pradesh
6. Construction and Development work at 276.38 216.10
Ghuisarnath Dham Pratapgarh Ph-ll as a
Tourist Destination in Uttar Pradesh
7. Zonal Festival in U.P. 30.00 15.00
2009-10
1. Upgradation of Sound & Light show in 170.50 136.00
Agra Fort, Agra
2. Rural Tourism project at Village Barara, Distt. Agra 40.51 32.41
HRD projects sanctioned in the 11th Plan
(Rs. in lakh)
Sl. No. Name of the Project Amount Amount
Sanctioned Released
1. State IHM, Fursatgan;j 1000.00 400.00
2. FCI, Garhmukteshwar 475.00 200.00
TOTAL 1475.00 600.00

Tourism in Odisha

%399, SHRI RUDRA NARAYAN PANY : Will the Minister of TOURISM be pleased to state:

(a) whether the necessary step has been taken by Centre on all proposals regarding

tourism sent by Government of Odisha;
(b) if so, the details thereof;

(c) ifnot, the reasons therefor;

(d)  whether Government is contemplating to give any special package to the State in view

of tourism;

(e) whether any independent proposal has been received from the State in this regard; and

(f) ifso, the complete details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(f) Development and promotion of tourism is undertaken primarily by the State Governments/Union

Territory Administrations. The Ministry of Tourism, Government of India, extends financial assistance

to them for tourism related projects which are identified in consultation and interaction with them,

under following schemes.

t Original notice of the question was received in Hindi.
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1. Product/Infrastructure Development of Destinations/Circuits

2. Assistance to Large Revenue Generating Projects
3. Information Technology
4.  Fairs/Festival and Events

Proposals which are complete in all respect as per guidelines, are processed on inter-se
priority basis and funds are released subject to availability under the respective head of account.

A statement showing infrastructure projects sanctioned to the State during the first three years
of 11th Five Year Plan i.e. 2007-08, 2008-09 & 2009-10 (till 31.12.2009) is enclosed.

Statement

Infrastructure Project sanctioned to the State during the
years 2007-08 & 2008-09 and 2009-10

(Rs. inlakh)
SI. No. Name of the Project Amount Sanctioned
1 2 3
2007-08
1 Development of Mahanadi Central Heritage, 393.75
Distt. Cuttack under Destination Development Scheme
2 Development of Kapilas-Joranda-Saptasajya as a 287.84
tourist destination in Orissa.
3 Development of Sonapur-Khandapara-Narshinghpur- 463.60
Cuttack-Paradeep as Tourist Circuit in Orissa
4 Development of Harishankar-Nrusinghnath- 650.21
Ranipurjarial as Tourist Circuit in Orissa
5 Development of Silk Route Circuit in 431.15
Ganjam as Tourist Destination.
TOTAL 2226.65
2008-09
1 Development of Bhubaneshwar-Puri-Chilika as a mega circuit 3022.80
2 Development of Nandankanan-Khandagiri-Deras-Chandaka 340.17
as a tourist circuit
3 Development of Barhmapura-Nuagarh-Kuadoli- 379.45

Nandinia-Jhanjibandha as a Tourist Destination in
Orissa
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2009-10

Development of Khurda- Barunei-Atri -Kaipadara- 366.96
Odagaon-Buguda as a Tourist Circuit

TOTAL 4109.38

Development of Sambalpur- Hirakud- Dhama- 616.00
Pradhanpat-Khandadhar- Vedavyas- Pitamahal-
Khinda- Deogarh- Debrigarh as a Tourist Circuit

Development of Jajpur-Chandikhol-Olasuni- 338.67
Gangi-Mahavinayak- Chatia under Destination

Development Scheme

Circuit Tourism Development of Jagatsingpur under 462.08
Circuit Tourism 2008-09

Development of Rambha Taratarini- Tampera- 431.29
Hinjilikatu-Bhanjanagar - Potagarh — Rushikulya
River mouth under Destination Development Scheme

Development of Barabati- Pramahansa- Nemala-Naraj- 496.00
Charchika-Choudwar- Dhabaleswara- Maniabandha-
Badamba under circuit Development Scheme

TOTAL 2344.04

GRAND TOTAL 8679.97

400.

@
®)
©

Tourism in North Eastern states
SHRI MATILAL SARKAR: Will the Minister of TOURISM be pleased to state:
the names of tourist places in the North Eastern States;
how many of these spots are getting financial aids from the Centre;

whether the Central Government have sanctioned any amount for the places of tourism

in Tripura, namely, Trishna, Unakoti, Rudra Sagar, Animal Park of Sepoy Jala, Kamala Sagar, Pilak,
Jampui hill and the like, during 2008-09, 2009-2010; and

@

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to

(d) North

Eastern States are replete with places of tourist interests. Development and promotion of

tourism is undertaken primarily by the State Governments/Union Territory Administrations. The

Ministry of Tourism, Government of India, extends financial assistance to them for tourism related

projects which are identified in consultation and interaction with them, under following schemes.
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1. Product/Infrastructure Development of Destinations/Circuits

2. Assistance to Large Revenue Generating Projects
3. Information Technology
4.  Fairs/Festival and Events

Project proposals received from the State Governments/Union Territory Administrations that
are complete in all respect are examined as per scheme guidelines and are approved on the basis of
inter-se priority and funds are released subject to availability, under respective head of account.

A statement showing infrastructure projects sanctioned to the State of Tripura during 2008-09
and 2009-10 (till 31.12.2009) is enclosed.

Statement

Infrastructure projects sanctioned to the State during the
years 2008-2009 and 2009-2010

(Rs. inlakh)
SI.No. Name of the Project Amount Sanctioned
2008-09
1. Destination Development of Dumboor Lake, Tripura 336.17
TOTAL 336.17
2009-10
1. Development of Tourist Destination Khowai, Tripura 430.53
2. Development of Tourist Circuit Dhalai- North, Tripura 661.18
3. Development of Tourist Destination Amarpur-Tripura 417.87
4. Development of Tourist Circuit West- South, Tripura 2008-09 379.50
TOTAL 1889.08
GRAND TOTAL 2225.25

Urban transport

401. DR.T.SUBBARAMI REDDY:
MS. MABEL REBELLO:
Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether centre has decided to undertake a demonstration project involving huge
capacity building programme for urban transport in select cities from January next;

(b) whether these are World Bank-UNDP, GEF assisted sustainable urban transport
projects;
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(c) whether proposal involves grant from global environment facility and loan to States from
World Bank so that more cities could join project in future as it was being undertaken on a moving

train concept;
(d)  whether this will be done under the National Sustainable Habitat Mission; and

(e) whether project is being taken up under moving train concept to cover more cities and

towns?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) Decision has been taken by the Government of India to undertake a World Bank-
Global Environment Facility(GEF)-UNDP assisted Sustainable Urban Transport Project involving
capacity building programme for urban transport and demonstration projects in select cities from
January, 2010.

(c) The proposal involves grant from Global Environment Facility(GEF) and loan from the
World Bank to the cities through the concerned State Governments.

(d) No, Sir.

(e) Yes, Sir. More cities can join the project on moving train concept at a later stage subject
to their meeting the project requirements and availability of resources.

Garbage treatment plants

402. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government has any scheme to grant financial assistance to the State
Governments for establishing garbage treatment plants;

(b) if so, whether any financial assistance is given to the Government of Goa;

(c) whether Government has any scheme to give technical assistance to the State
Governments in this regard; and

(d) if so, details of the assistance given to various State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Sewerage and Solid Waste Management which includes garbage treatment is one of the
admissible components eligible for funding under the Jawaharlal Nehru National Urban Renewal
Mission (JNNURM).

(b) No proposal has been received from Government of Goa for financial assistance.

(c) The States/Cities are eligible for financial assistance for setting up of Project
Management Units (PMUs) and Project Implementation Units (PIUs) which the States/Cities can
avail of to enhance their technical capacities.
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(d) The Central Sanctioning & Monitoring Committee (CSMC) has approved 19 PMUs for
setting up in the States and 47 PIUs for the cities. Details are given in the Statement.

Statement

Approved Project Management Unit (PMU) proposals

SI. No. Name of State Approved Annual Date of Approval

Cost (Rs. in lakh) by CSMC
1 Madhya Pradesh 92.40 26-Oct-07
2 Orissa 37.40 28-Dec-07
3 Kerala 96.80 8-Feb-08
4 Karnataka 89.00 28-Dec-07
5 Uttar Pradesh 77.00 6-Dec-07
6 Punjab 54.08 18-Jan-08
7 Gujarat 31.40 18-Jan-08
8 Rajasthan 68.14 28-Jan-08
9 West Bengal 89.60 8-Feb-08
10 Jharkhand 75.80 29-Feb-08
i Bihar 113.40 16-May-08
12 Uttarakhand 41.00 19-Jun-08
13 Andhra Pradesh 48.20 19-Aug-08
14 Puducherry 16.70 19-Aug-08
15 Arunachal Pradesh 132.00 29-Aug-08
16 Tamil Nadu 36.20 21-Nov-08
17 Assam 75.84 29-May-09
18 Himachal Pradesh 128.76 24-Jul-09
19 Chhattisgarh 139.20 24-Jul-09
TOTAL : 19

Project Implementation Unit (PIU) proposals approved

SI. No. Name of ULB Date of Approval by CSMC
1 2 3

1 Bhopal 26-0ct-07

2 Indore 26-0ct-07

3 Jabalpur 26-0ct-07
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4 Ujjain 26-0ct-07
5 Lucknow 6-Dec-07
6 Agra 6-Dec-07
7 Allahabad 6-Dec-07
8 Kanpur 6-Dec-07
9 Mathura 6-Dec-07
10 Meerut 6-Dec-07
1 Varanasi 6-Dec-07
12 Jaipur 28-Jan-08
13 Ajmer 28-Jan-08
14 Mysore 8-Feb-08
15 Kochi 8-Feb-08
16 Thiruvananthapuram 8-Feb-08
17 Howrah 8-Feb-08
18 Chandernagar (Kolkata) 8-Feb-08
19 Asansol 8-Feb-08
20 Durgapur (Asansol) 8-Feb-08
21 Rajkot 8-Feb-08
22 Ludhiana 15-Feb-08
23 Vijayawada 7-Mar-08
24 Kolkata 16-May-08
25 Bodhgaya 16-May-08
26 Patna 16-May-08
27 Ranchi 16-May-08
28 Dehradun 19-Jun-08
29 Hardwar 19-Jun-08
30 Nainital 19-Jun-08
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31 Surat 19-Jun-08
32 Dhanbad 19-Aug-08
33 Vishakapatnam 19-Aug-08
34 Hyderabad 19-Aug-08
35 ltanagar 29-Aug-08
36 Ahmedabad 21-Nov-08
37 Vadodara 21-Nov-08
38 Puducherry 21-Nov-08
39 Madurai 19-Dec-08
40 Coimbatore 19-Dec-08
1 Pune 26-Jun-09
42 Shimla 24-Jul-09
43 Raipur 24-Jul-09
44 Guwahati 30-Oct-09
45 Chennai 30-Oct-09
46 Puri 20-Nov-09
47 Bhubaneshwar 20-Nov-09
TOTAL 47

Multiplication of slums in metro cities
403. DR. K. MALAISAMY : Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether it is a fact that around 5 lakh people are added to Delhi every year through
migration and more than 60 per cent are homeless;

(b) if so, the position in Chennai, Mumbai, Kolkata, Bangalore and Hyderabad;

(c) whether itis also a fact that 60 per cent of city's (Delhi) residential land is what the DDA
allotted to 10 per cent of population; and

(d) the measures taken to increase the area of residences with suitable infrastructure

particularly when there is resistance to take over agricultural lands for infrastructural development?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) The Master Plan for Delhi (MPD)-2021, notified by the Central Government states that
while it may not be possible to make an accurate forecast the expectation is that the population of
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Delhi may range between 220 to 230 lakh in the year 2021, and also that the requirement of land,
provision of infrastructure and transportation, etc. should be planned for the projected population of
230 lakh. The MPD-2021 further states there has been increase in natural growth from 55.80% in
1981 to 59.21% in 1991 and 60.18% in 2001 and decrease in the net migrants from 44.20% in 1981 to
40.78% in 1991 and 39.82% in 2001. However, a reduction in the rate of natural growth and increase in
migration between 2001 and 2021is also envisaged. The net increase of population in NCTD as reflected in the MPD-2021is as
folows:

Population in NCT-Delhi

Year Addition by Natural Growth Increase by Migration Net Increase (in lakh)
1981 12.0 (55.8%) 9.52 (44.2%) 21.54 (100%)
1991 18.9 (59.2%) 13.05 (40.8%) 32.0 (100%)
2001 26.66 (60.18%) 17.64 (39.82%) 44.30 (100%)
2011 24.2(54.8%) 20.0 (45.2%) 44.2 (100%)
2021 24.0 (50%) 24.0 (50%) 48.0 (100%)

As provided in the MPD-2021, NCTD has 24.5 lakh Census houses under the category of
residence and residence-cum-other uses, in which 25.5 lakh households are residing, thus reflecting
a net housing shortage of about 10 lakh houses / dwelling units.

(b) Data on migration in respect of cities referred to is not maintained by the Ministry.

(c) No, Sir. The residential area at Master Plan level constitutes 45-55% of total land that
also incorporates plotted and group (flatted) housing built or allotted to general public and
cooperative societies, rehabilitation colonies and resettlement colonies. The rest of the land to be
planned and developed at Master Plan level is 15-20% of green/ recreational, 10-12% under
circulation, 8-10% under public and semi-public facilities, 4-5% under each commercial and

industrial,

(d) MPD-2021 states that based on the projected population of 230 lakh by 2021, the
estimated additional housing stock required will be around 24 lakh dwelling units. This includes an
estimated housing requirement of 20 lakh dwelling units for additional population and backlog of
about 4 lakh units comprising of 1 lakh net shortage and the rest by dilapidated and Kutcha
structures requiring replacement. It has also been assessed that around 40% of housing need can
potentially be satisfied through redevelopment / up-gradation of existing areas of Delhi which may be
met in the present urban limits of A to H zones and in the sub cities of Dwarka, Rohini and Narela.
This implies that the remaining 60% of the requirement would have to be met through 14.4 lakh new
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housing units to be provided in new areas. Keeping in view the socio-economic composition of the
population, it is estimated that around 50-55% of the housing requirement would be for the urban

poor and the economically weaker sections in the form of houses of two rooms or less.

The major strategies provided in MPD-2021 to meet the requirement of housing in the NCTD

include:

. Shift from plotted housing to group housing for optimal utilization of land;

. Private sector participation for development/redevelopment of housing;

. Removing unnecessary controls (like height) for optimum utilization of land and to facilitate

creation of 'signature' projects,

. Enhancement of ground coverage, FAR and height for all categories of residential plots.
. In-situ slum rehabilitation, including using land as a resource for private sector participation;
. In order to prevent growth of slums, mandatory provision of EWS housing/slum rehabilitation

in all group housing to the extent of 15% of permissible FAR or 35% of dwelling units on the
plot, whichever is higher.

. Housing for urban poor to the extent of 50-55% of total;

. Recategorisation of housing types, development control norms and differential densities to
make EWS/LIG housing viable and economical.

Hyderabad metro rail

404. SHRIMATI T. RATNA BAI: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether Government is taking up Hyderabad Metro rail;
(b) if so, the complete details thereof;

(c) the funding agencies identified therefor; and

(d) the foreign aid to be received for each identified project ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes Sir.

(b) A proposal was received from State Government for construction of 71.16 km of length
of Hyderabad Metro Rail Project at a completion cost of Rs.12132 crore with Viability Gap Funding
support from Government of India. The concession agreement for the project was awarded by
Government of Andhra Pradesh in 2008 to a consortium led by M/s Nav Bharat where no Viability
Gap Funding was envisaged. The State Government is reported to have cancelled this concession
agreement and invited fresh bids.

(c) and (d) Do not arise in views of (b) above.
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Re-development plan for Chandni Chowk

405. SHRI MOHD. ALI KHAN: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the re-development plan for Chandni Chowk has been delayed;
(b) if so, the complete details thereof;

(c) the reasons therefor; and

(d) the funds allocated and spent so far in the Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) Municipal Corporation of Delhi (MCD), the agency responsible for the project, has
informed that there is no delay on the project ""redevelopment plan of Chandni Chowk"".

(d) MCD has further informed that no fund has been allocated and spent so far in the
Eleventh Five Year Plan on the project.

JNNURM in Tamil Nadu

406. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) number of cities covered under the Jawaharlal Nehru National Urban Renewal Mission
(UNNURM) in the State of Tamil Nadu;

(b) number of various projects sanctioned under the Mission for these cities of the State,
with details thereof;

(c) funds released for these projects, Project-wise and utilized; and
(d) the present status of each of the projects, city-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Three (3) cities are covered under the Urban Infrastructure & Governance (UIG)
component of Jawaharlal Nehru National Urban Renewal Mission(JNNURM) in the State of Tamil
Nadu.

(b) 52 Projects have been sanctioned for the three Mission cities in the State of Tamil Nadu
as per details given in the Statement-| (See below).

(c) Details are given in the Statement-Il (See below).

(d) The projects are at different stages of implementation. The details of number of
installments of Additional Central Assistance (ACA) released for each project is indicated in the
Statement-I.

Statement-/

Sanctioned projects
Sector Chennai Madurai Coimbatore Total
1 2 3 4 5
Water Supply projects 13 5 2 20
Solid Waste Management 2 1 1 4
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1 2 3 4 5
Underground Sewerage 16 1 1 18
Roads/flyovers 0 0 3
Storm Water Drains 4 1 1 6
Heritage 1 0 0 1
TOTAL 39 8 5 52
Statement-1/
Additional Central Assistance released
Rs. in lakh
SI. Name of Project Title Approved As per Utilisation No. of
No. the City Cost Quarterly as per installments
Progress Quarterly of
Report (QPR)  Progress  Additional
for December, Report Central
2009 Total (QPR) Assistance
Amount for (ACA)
Released December, released
including 2009. for each
Central, State project
& Urban
Local Body
Share into
project A/c
1 2 3 4 5 6 7
1 Chennai Improvements to 32,200.00 15,696.22 15,696.22 2
Water Supply
System in Chennai
2 Chennai Providing Water 4,177.00 2,734.60 2,547.00 2
Supply and
Sewerage System
infrastructure along
IT corridor in
Chennai (7 packages)
3 Chennai Improvement of 3,261.60 3,673.99 3,388.19 3
water supply in
Tambaram municipality
4 Chennai Solid Waste 25,532.00 3,791.50 3,791.50 1

Management for
Chennai
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2

3

4

10

"

12

13

14

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Construction of
additional sewerage
treatment plant

54 MLD at Perungudi

Sea Water
Desalination Plant
at Minjur

Construction of
RoBs and RUBs
at Chennai (6 Nos.)

Construction of
flyover at Perambur
at Chennai

Construction of
High Level bridge,
Adyar River at
Alandur Road,
Chennai

Improvement of
water supply to
Porur Town
Panchayat

Improvement of
water supply
to Maduravoil

Construction of
sump cum pump
house over 90
cusec canal near
Poondi reservoir for
raw water treatment
plant

Comprehensive
Water Supply scheme
for Avadi Municipality

Providing sewerage
facilities to Ullagaram
Puzhithivakkam

3,147.98

8,780.00

4,440.80

3,287.50

548.30.

1,235.79

2,330.00

911.00

10,384.00

2,808.05

1,018.03

8,867.41

3,510.12

2,261.66

623.21

817.96

391.26

995.69

3,215.20

192.50

768.53

8,704.33

2,667.55

2,236.41

568.53

817.96

289.63

863.00

1,632.99

13.56
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2

3

4

15

16

17

18

19

20

21

22

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Providing
comprehensive
water supply
scheme to Ullagaram
Puzhuthivakkam
Municipality

Nerkundram
Village Panchayat-
Improvement of
Water Supply

Providing
comprehensive
Sewerage scheme
to Avadi Municipality

Providing sewerage
facilities for Ambattur
Municipality
(Phase-lIl)

Solid Waste
Management of
Alandur, Pallavaram
and Tambaram
Municipality

Providing Sewage
facilities for Chennai
Maduravoyal
Municipality

Providing
Comprehensive
Water Supply Scheme
to Thiruvottiyur
Municipality

Improvement to
Storm Water
Drains in the
Northern Basin
of Chennai

2,424.00

1,917.00

15,805.41

13,091.00

4,421.25

5,745.50

8,511.70

35,986.39

303.00

95.85

2,935.28

1,936.37

552.64

718.45

1,064.00

1,799.80

50.00

6.00

2,195.00

1,500.00

171.00

0.00

18.00

836.19

215



2

3 4

5

6

23

24

25

26

27

28

29

30

31

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Chennai

Improvement to 34,500.00
Micro and Macro

Drainage system in

Central basin of

Chennai

Porur Panchayat- 3,829.00
Providing Sewerage

facilities for Porur

town Panchayat

Nesapakkam-54 5,457.00
MLD Sewerage
Treatment Plant

Alandur- 6,439.00
Comprehensive

Water Supply

scheme to Alandur

Improvement to 44,407.00
Storm Water Drains

in the Eastern Basin

of Chennai City

Providing 16,096.59
Comprehensive

Sewerage scheme

to Tambaram

Municipality

Providing 26,708.00
Comprehensive

water supply in

entire area of

Ambattur

Municipality

Providing 2,019.24
Comprehensive

Sewarage scheme

to Perungudi

town Panchayat

Providing 2,047.32
Comprehensive

Sewarage scheme

to Thirumazhisai

town Panchayat

4,312.50

478.62

682.64

805.46

5,550.87

2,012.07

3,638.50

252.40

255.91

769.98

3.82

11.06

4.61

417.44

6.12

5.77

70.82

72.1
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2

3

4

5

6

32

33

34

35

36

37

38

39

Chennai

Chennai

Chennai

Ghennai

Chennai

Chennai

Chennai

Chennai

Improvement to
Micro and Macro
Drainage system
in the Southern
Basin of Chennai
City

Providing
Comprehensive
Sewerage Scheme
to Perungalathur
town Panchayat

Providing
Comprehensive
Sewerage Scheme
to Pallikarani

town Panchayat

Providing
Comprehensive
Sewerage Scheme
to Peerkankarani
town Panchayat

Providing
Comprehensive
Sewerage Scheme
to Chitlapakkam
town Panchayat

Providing
Comprehensive
Sewerage Scheme
to Sembakkam
town Panchayat

Providing
Comprehensive
Sewerage Scheme
to Madambakkam
town Panchayat

Construction of
Heritage Precincts
along EVR

Periyar Salai,
Chennai

29,897.57

4,761.00

5,861.00

2,129.00

2,759.00

6,182.00

5,445.00

610.00

7,474.40

593.54

731.79

265.84

344.46

772.83

681.19

76.25

224.28

0.00

0.00

0.00

0.00

3.86
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2

3

4

5

6

40

1

42

43

44

45

46

47

Coimbatore

Coimbatore

Coimbatore

Coimbatore

Coimbatore

Madurai

Madurai

Madurai

Improvement to

Scheme

Solid Waste
Management
for Coimbatore

Comprehensive
Underground
Sewerage
Scheme

Water Supply
improvement
scheme to 16

Town Panchayats

in Coimbatore

Urban Agglomeration

Storm Water
Drainage System

in the Coimbatore

City Municipal
Corporation
(Phase -1)

Water Supply
to Madurai
Corporation

Improvement works

11,374.30
Water Supply

9,651.00

37,712.88

5,882.36

22,675.00

5,931.60

& System Improvement

(Phase-l and
Phase-Il)

Thirupparankundram

municipality DPR

for combined water
supply scheme to
Thiruppakundram

municipality and

Harveypatty Town

Panchayat

Solid Waste
Management
for Madurai

969.57

7,429.00

6,591.16

7,179.59

13,699.50

1,029.41

0.00

7,966.00

828.93

4,019.93

6,153.33

6,688.61

7,788.17

0.00

0.00

7,966.00

828.93

4,019.93

218



1 2 3 4 5 6 7

48  Madurai Construction of 477.00 1,390.88 891.00 2
Check Dam at
Vaigai river
for Madurai

49  Madurai Anaiyur 788.00 710.06 710.06 2
municipality
DPR on Water
Supply scheme
to Anaiyur
municipality

50  Madurai Storm Water 25,181.00 9,806,68 6,719.85 2
Drain and
Desilting of
natural Drains
(Improvement
and construction
of Storm Water
Drain)

51 Madurai Under Ground 22,934.00 1,466.27 9,307.21 2
Sewerage Scheme
for Phase IlI
area and Renovation
of existing Sewerage
System

52  Madurai Providing 20,141.00 2,517.62 0.00 1
combined
Water Supply
Scheme to
Madurai Urban
Agglomeration
Area

TOTAL 561,240.70 1563,330.04  101,424.55

JNNURM in Assam

407. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) funds allocated under JNNURM to the State of Assam since 2005-06, year-wise and
project-wise till January, 2010; and

(b) the details of status of the projects; completed, ongoing and utilization of funds,

project-wise, in Assam?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Planning Commission has made indicative allocation for the Mission period 2005-2012,
which for the State of Assam is Rs.173.20 crore. Year-wise indicative allocation has been made by
the Planning Commission for the year 2007-08 only. The indicative allocation for the year 2007-08 for
the State of Assam is Rs. 19.02 crore. In 2008-09, an additional amount of Rs.100 crore for the city of
Guwahati has been allocated under Urban Infrastructure & Governance (UIG) component of
Jawaharlal Nehru National Urban Renewal Mission (JNNURM).

(b) Three (3) Projects have been approved for the city of Guwahati for an approved cost of
Rs.441.47 crore with Additional Central Assistance commitment of Rs.374.50 crore. The projects are
at various stages of implementation. Details are given in the Statement.

Statement

Project approved for Guwahati

SI. State City Sector Project Year  Approved ACA Total  Utilisation
No. Name of Cost  committed funds  of funds
sanction  (Rs.in (Rs.  released out of

lakh) in into total

lakh) Project  fund

account to

(Centre released
release + to
State Project
release (%)

(Rs. inlakh)
1 2 3 4 5 6 7 8 9 10
1 Assam Guwahati Solid Solid 2006-07 3516.71  3165.04 1758.00 50%

Waste Waste
Manage- Manage-
ment ment
for
Guwahati

2 Assam Guwahati Water Proposal 2007-08 28094.00 25284.60 14048.00 44%
Supply  for South
Guwahati
West Water
Supply Scheme
in Guwahati
Metropolitan
Development
Area
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1T 2 3 4 5 6 7 8 9 10

3 Assam Guwahati Drainage/ Storm Water 2009-10 12536.00  9000.00 0.00 0.00%
Storm drainage
Water project for
Drains Bahini and
Noonmati

Basins

Projects under UIDSSMT/JNNURM in Andhra Pradesh
408. SHRI NANDI YELLAIAH: Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the State Government of Andhra Pradesh had sent 103 project proposals to
Government after SLSC approval, out of which Government had released funds for 84 projects only
and release of funds for balance 19 projects sanctioned under UIDSSMT (JNNURM) is still awaited;

(b) the reasons for not releasing funds for these remaining projects so far; and

(c) Dby when funds are likely to be released for these remaining projects ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir.

(b) and (c) The State of Andhra Pradesh has exhausted its 7 year Mission allocation under
Urban Infrastructure Development Scheme for Small & Medium Towns (UIDSSMT). Hence no

further projects of the State can be considered for release.
Renovation of water bodies in North Eastern Region

409. SHRI BIRENPRA PRASAD BAISHYA: Will the Minister of WATER RESOURCES be
pleased to state:

(a) the details of the water bodies identified by Government for repair, renovation and
restoration, State-wise in North Eastern Region;

(b) the details of the programmes/schemes initiated by Government in consultation with the
State Governments in this regard; and

(c) the steps taken by Government to expedite the programmes/schemes for the purpose
in NER?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Under the state sector scheme for Repair, Renovation and Restoration (RRR) of water
bodies, the state governments are required to identify water bodies and prepare Detailed Project
Reports as per the guidelines issued by the Ministry of Water Resources, Government of India. No
proposal for release of funds under this scheme has been received from any of the North Eastern
States.
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(b) Under the scheme for RRR of water bodies with domestic support, projects benefitting
special states (North Eastern States including Sikkim, Himachal Pradesh, Jammu & Kashmir and
undivided Koraput, Bolangir and Kalahandi (KBK) districts of Orissa) and drought prone/naxal
affected/tribal areas of other states are eligible for 90% of the project cost as central assistance.
Other projects are eligible for 25% of the project cost as central assistance. Under the scheme with
external assistance, the Government of India provides central assistance to the extent of 25% of the
project cost whereas 75% state is to be borrowed from the World Bank by the concerned states.
The main objectives of these schemes are comprehensive improvement of selected water bodies
including restoration of water bodies, improvement of catchment areas of tank commands, increase
in storage capacity of water bodies, ground water recharge, improvement in agriculture/horticulture

productivity, development of tourism, cultural activities and increased availability of drinking water.

(c) The Ministry of Water Resources has advised all states including North Eastern States to

expedite submission of proposals under the scheme.
Irrigation potential under AIBP
410. SHRIMOHD. ALI KHAN: Will the Minister of WATER RESOURCES be pleased to state:

(a) whether his Ministry proposes to create an irrigation potential of 10.50 lakh hectares in
2009-10 at a projected cost of Rs. 12,285 crore under Accelerated Irrigation Benefits Programme
(AIBP);

(b) if so, the details thereof, State-wise especially for Andhra Pradesh; and
(c) thefinancial allocation to each State so far?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (c) Irrigation is a State subject and planning, execution execution and funding of
irrigation projects is within the purview of respective State Governments. Union Government provides
financial assistance under Accelerated Irrigation Benefits Programme (AIBP) to States in order to

enable them to complete ongoing irrigation projects expeditiously.

As per Xl Plan proposal, the targeted irrigation potential for the year 2009-10 is 10.50 lakh ha at
a projected grant requirement of Rs. 12285 crore. The state wise projected targets for potential
creation are given in the Statement (See below). The state wise allocation is not made under the
AIBP. Grant is released under AIBP on the basis of AIBP release proposals received from state

governments from time to time in accordance with AIBP guidelines in force.
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Statement

Irrigation Potential targeted under AIBP during 2009-10

(in the Hectares)

Sl. No. Name of State/UT Potential target for 2009-10
1 2 3
A. States

1 Andhra Pradesh 101.75
2 Arunachal Pradesh 13.5
3 Assam 54.2
4 Bihar 42.35
5 Chhattisgarh 37.28
6 Delhi (NCT) 0
7 Goa 6.28
8 Guijarat 171
9 Haryana 0
10 Himachat Pradesh 22.848
il Jammu & Kashmir 26.12
12 Jharkhand 5
13 Karnataka 30.37
14 Kerala 2
15 Madhya Pradesh 68.5
16 Maharashtra 112.55
17 Manipur 21.85
18 Meghalaya 2.57
19 Mizoram 3.361
20 Nagaland 8.105
21 Orissa 57.1
22 Punjab 14
23 Rajasthan 79.276
24 Sikkim 0.914
25 Tamil Nadu 0
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1 2 s

26 Tripura 5.3
27 Uttar Pradesh 119
28 Uttarakhand 30
29 West Bengal 15
B. UTs 0
1 A&N Islands 0
2 Chandigarh 0
3 Dadra & Nagar Haveli 0
4 Daman & Diu 0
5 Pondicherry 0
6 Lakshadweep 0

TOTAL : 1050.224

Interlinking of rivers

411.  SHRI LALIT KISHORE CHATURVEDI: Will the Minister of WATER RESOURCES be
pleased to state:

(a) the action being taken by Government on the project of interlinking of rivers-Chambal,
Kalisindh and Parvati;

(b) the budget allocated for this project by Government so far; and
(c) thetime by which this project is going to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) A Group headed by Chairman, Central Water Commission (CWC) and consisting of the
other officers of CWC, National Water Development Agency (NWDA) and Secretaries of
Irrigation/Water Resources Department from the concerned States has been constituted in June,
2002 to discuss the issues for arriving at a consensus regarding sharing of surplus water and
preparation of Detailed Project Reports (DPRs) of link proposals under National Perspective Plan
(NPP)., Parbati-Kalisindh-Chambal Link is one of the priority links identified for building consensus
among the concerned States for taking up their DPR. The consensus Group held three meetings on
this link. The States of Madhya Pradesh and Rajasthan have agreed in principle for the preparation of
DPR of this link. Further, the Government of Madhya Pradesh and Rajasthan have been requested to
expedite their concurrence for the preparation of DPR of this link by NWDA in various meetings of
General Body and Society of NWDA. Hon'ble Minister (WR) has also requested Hon'ble Chief
Ministers of Rajasthan and Madhya Pradesh vide D.O. dated 2.3.2009 and 6.7.2009 to expedite the
concurrence for taking up DPR of this link.
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(b) and (c) The above project is not under implementation. Further, the implementation of
inter basin water transfer proposals depends on the consensus and cooperation of the concerned
States.

Water level in dams in major reservoirs

412. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:
Will the Minister of WATER RESOURCES be pleased to state:

(a) whether low water level in dams in 81 major reservoirs is lower this year as on 31st
December, 2009;

(b) if so, whether alarming bells in Ministry is that storage level in crucial dams in North India
which had 31 per cent deficient south-west monsoon rain fall during Kharif season is about 40 per
cent lower than normal;

(c) if so, whether latest final data shows that total live storage in 81 important reservoirs
averaged 79.186 bn cubic metres on December 31, 2009 compared to 82. 173 BCM in corresponding
period last year; and

(d) if so, the steps Government proposes to take?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) and (c) Central Water Commission (CWC) is monitoring the storage position of 81
reservoirs in the country. The total live storage of these 81 reservoirs was 79.19 Billion Cubic Metre
(BCM) on 31.12.2009 and 82.17 BCM on 31.12.2008. However, the average total live storage of
these reservoirs on 31st December during last 10 years is 76.7. BCM.

(b) As per the CWC report dated 31.12.2009 on storage position of monitored reservoirs,
the total live storage of monitored reservoirs in Northern region was 5.67 BCM on 31.12.2009 which is
68% of average live storage of these reservoirs on 31st December during last 10 years.

(d) Water being a State subject, the operation and regulation of water in dams/reservoirs is
done by the respective project authorities/State Governments as per their requirements. However,
keeping in view the deficient rainfall in the Country, an advisory was issued by Ministry of Water
Resources to all the States and Union Territories on 30.06.09 advising:

. to utilize the available surface water resources prudently and harness the possible ground
water resources to tide over any possible shortage.

. to make judicious use of water available from the reservoirs, giving priority to drinking water
supply and agriculture as per National Water Policy.

. to work out water budget for every reservoir covering drinking water, agriculture, other uses
and evaporation losses.
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. to take over the successful exploratory wells drilled by Central Ground Water Board (CGWB)

for enhancing water availability.

. to get in touch with the regional offices of CGWB and avail technical assistance in identifying

potential sources of ground water to harness them early.
Drought in Bundelkhand
t413. SHRI BRIJLAL KHABRI: Will the Minister of WATER RESOURCES be pleased to state:

(a) the plans with Government to tackle situation arising out of continuous drought in the

Bundelkhand region of Uttar Pradesh and Madhya Pradesh;

(b) the number of present dams for irrigation in Bundelkhand region of Uttar Pradesh and
Madhya Pradesh and the names of districts being irrigated by them and the percentage of land

therein being irrigated and of that which remains unirrigated; and
(c) the steps that Government is going to take for irrigation in near future?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Government of India have approved a special package for drought mitigation and a
comprehensive package for Integrated Development of Bundelkhand region of Uttar Pradesh (UP)

and Madhya Pradesh (MP).

(b) As per the report of the Inter-Ministerial Central Team on "Drought Mitigation Strategy
of Bundelkhand Region of Uttar Pradesh and Madhya Pradesh" total irrigation from all sources is
45.6% of the net sown area in Bundelkhand region of UP and 44.7% of the net sown area in
Bundelkhand region of MP. The report further states that there are 28 major and medium irrigation
projects in Bundelkhand region of UP and 19 major and medium irrigation projects in Bundelkhand
region of MP in addition to minor irrigation systems including dug wells, shallow tube wells and deep
tube wells. The district wise information in respect of cultivable area, net sown area and total

irrigation as provided in the above report is given in the Statement (See below).

(c) The schemes for irrigation development are conceived, planned and implemented by
the respective State Governments. However, Government of India provides assistance to States
under various schemes / programmes namely (i) Accelerated Irrigation Benefits Programme, (i)
Command Area Development and Water Management, and (iii) Repair, Renovation and Restoration

of Water Bodies.

t Original notice of the question was received in Hindi.
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Statement

District-wise Cultivable Area, Net Sown Area and Total Irrigation in
Bundelkhand region of Uttar Pradesh and Madhya Pradesh

(Area in thousand hectare)

District Cultivable area Net sown area Total Irrigation from ail source

Uttar Pradesh

Latitpur 324.8 299.7 147.99
Jhansi 219.3 199.9 49.16
Jalaun 324.2 303.9 126.52
Hamirpur 371.4 337.1 214.50
Mahoba 356.2 306.0 144.48
Banda 387.7 213.3 107.71
Chitrakoot 203.7 194.1 54.80

Madhya Pradesh

Sagar 552.5 498.0 140.1
Damoh 334.4 303.4 119.86
Panna 265.9 235.5 56.53
Chhaterpur 429.3 363.0 238.05
Tikamgarh 281.2 240.1 187.64
Datia 232.9 212.0 85.06

Mullaperiyar dam

414. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether the alarming plea of Kerala Government to Tamil Nadu Government is not being
accepted wherein setting up of a new dam at Mullaperiyar has been suggested, based on the study
conducted by IIT, Roorkee that dam would collapse if an earthquake measuring 6.5 on the Richter
scale occurred;

(b) whether proposal for a new dam was agreed upon the Tamil Nadu Government after the
same was cleared by Government of India in 1979; and

(c) if so, in what manner Government proposes to instill confidence in four million people
living in constant fear in five districts in Kerala, as the Dam is located in Kerala and it serves Tamil
Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) and (c) The Government of Tamil Nadu filed a Suit No.3 of 2006 in the Supreme Court in
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respect of issues related to Mullaperiyar dam. The Supreme Court in its hearing dated 18.2.2010 has
directed the Central Government to set up an empowered committee within four weeks which would
hear parties to the suit on all issues that will be raised before them and furnish a report, as far as
possible, within six months from their constitution. The matter is subjudice.

(b) Following the reports in Kerala Press in 1979 about the safety of Mulla Periyar, a Central
team headed by Chairman, Central Water Commission (CWC) inspected the Mullaperiyar dam and
held a meeting on 25.11.1979 at Thiruvananthapuram with the officers of the Government of Tamil
Nadu and Kerala. In the Meeting, it was decided that a joint team of engineers from Tamil Nadu and
Kerala would explore the possibility of locating a new dam within reasonable distance from the
existing dam as an alternative to long term measures for strengthening the existing dam. Further, as
per the directions of the Hon'ble Superme Court in its order dated 15.9.2000, the Committee headed
by Member (Design & Researoh), CWC inspected the Mulla Periyar dam on 10.10.2000. In the
"Action Taken Report" submitted by the Committee, it was observed that "Although originally it was
suggested that engineers of Tamil Nadu and Kerala Governments will explore the possibility of
locating a new dam within a reasonable distance from the existing dam, however, subsequently this
was not found feasible and was dropped".

Management of water resources
415. SHRI P. RAJEEVE: Will the Minister of WATER RESOURCES be pleased to state:

(a) the steps taken by his Ministry for protection, regulation and management of water

resources in India;

(b) whether Government had taken any steps towards formulating National Water Policy;

and

(c) the steps taken by Government to overcome acute water shortage in major cities in the
country ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The schemes for water resources development and management are conceived,
planned and implemented by the respective State Governments. However, Government of India
provides technical and financial assistance to State Governments with a view to encourage
sustainable development and efficient management of water resources through various schemes and
programmes. Assistance is provided to the States by the Ministry of Water Resources under various
schemes/programmes namely "Accelerated Irrigation Benefits Programme", "Command Area
Development and Water Management Programme"', "Repair, Renovation and Restoration of Water
Bodies" and "Flood Management". Ministry of Water Resources encourages measures for
sustainability of water resources. Demonstrative schemes for rainwater harvesting and artificial
recharge for ground water have been taken up by Central Ground Water Board. The schemes for
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"Artificial Recharge of Ground Water through Dugwells” has also been approved and is under
implementation in seven States. Further, a model Bill for regulation and control of ground water
development has also been drafted and circulated to all States for necessary actions. So far, 11
States have enacted the legislation in this regard. A model Bill for Participatory Irrigation Management
has also been drafted and circulated to all States. 14 States have either enacted exclusive legislation

or amended their Irrigation Acts for involvement of farmers in irrigation management.

(b) The National Water Policy, 2002 has been adopted by the National Water Resources
Council in April 2002.

(c) Though urban water supply is a State subject, Ministry of Urban Development (MoUD)
supplements the efforts of Urban Local Bodies/States Governments in providing/improving water
supply through the schemes "Jawaharlal Nehru National Urban Renewable Mission (JNNURM)"
and "Urban Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT)" under
which additional central assistance (ACA) is made available to metropolitan cities and important
towns under Memorandum of Agreements for water supply projects. JNNURM covers 65 cities and

UIDSSMT covers all the remaining cities and towns.

Since the launch of JNNURM & UIDSSMT in December 2005, MoUD has sanctioned several
water supply projects for cities and towns for enabling State Governments in improving water supply

services.

Under JNNURM, 147 water supply projects have been sanctioned at an estimated cost of Rs.
19416.24 crore with committed ACA of Rs 9705.97 crore till 31.12.2009, whereas ACA released is Rs.
4154.16 crore. Similarly under UIDSSMT, 521 water supply schemes have been approved at an
estimated cost of Rs. 10473.01 crore and a total ACA of Rs. 3666.69 crore has been released for

implementing 410 water supply projects.
Irrigation in Bundelkhand
t416. SHRI BRIJLAL KHABRI: Will the Minister of WATER RESOURCES be pleased to state:

(a) whether there has been any demand for installation of tube well for accelerated irrigation

in Bundelkhand region of Uttar Pradesh; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The Ministry of water Resources has not received any proposal from the Government of

Uttar Pradesh for promoting installation of tubewells in Bundelkhand Region of Uttar Pradesh.

(b) Does not arise in view of (a) above.

t Original notice of the question was received in Hindi.

229



Conservation of rain water
t417. SHRI BRIJLAL KHABRI: Will the Minister of WATER RESOURCES be pleased to state:

(a) whether Central Ground Water Authority has made any action plan for conservation of

rain water to increase the water supply in both rural and urban areas;
(b) if so, the details thereof;

(o) the details of the target fixed under the new action plan and the details of projects being

started in this regard; and
(d) the steps taken so far to complete those projects ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (d) The Central Ground Water Authority (CGWA) constituted under Environment
(Protection) Act, 1986 for the purpose of regulation of ground water management and development
in the country, has issued directions to States having 'over-exploited' areas to take necessary
measures to promote/adopt artificial recharge to ground water/rain water harvesting. Directions have
been issued to various Central/State Government' organizations to implement the schemes of
ground water recharge in the buildings/establishments under their control. Directions have also been
issued to all the Residential Group Housing Societies/Institutions/Schools/Hotels/Industrial
Establishments falling in the over-exploited and critical areas in the country to adopt Roof Top Rain

Water harvesting systems in their premises.
Andhra Pradesh rural water supply and sanitation project

418. SHRI M.V. MYSURA REDDY: Will the Minister of WATER RESOURCES be pleased to

state:

(a) whether it is a fact that the World Bank has sanctioned Rs. 864 crores for the State of

Andhra Pradesh for Andhra Pradesh Rural Water Supply and Sanitation Project;
(b) if so, the details thereon and districts that have been identified for this purpose; and
(c) the period within which the project is going to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (c) The Government of Andhra Pradesh have informed that the Agreement for Andhra
Pradesh Rural Water Supply and Sanitation Project (APRWSSP) has been concluded on January 22,
2010 with an estimated cost of US $ 180 million (Rs.864 crores) including the World Bank assistance

of US $ 150 million (Rs. 720 crores) for implementation in five years.

t Original notice of the question was received in Hindi.
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The Project components include capacity and sector development, infrastructure development
and project implementation support. The project objective is to assist the Government of Andhra
Pradesh in improving rural water supply and sanitation services through progressive decentralization,
community participation and enhanced accountability. The project is planned to cover six districts
viz::\lisakhapatnam, Prakasam, Kadapa, Karimnagar, Adilabad and Mahabubnagar.

Equitable remunerations for players

419. SHRI KUMAR DEEPAK DAS: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether Government will adopt policy to ensure that national and international players of
all games are equitably remunerated;

(b) whether Government will adopt policy so that the game like Cricket which has been
earning more as compared to other games, aportions a part of its earning for other games;

(c) whether Government will adopt a policy for at least 5 per cent reservation in employment
for players in the Central and semi Central offices or in public undertaking; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) There is no concept of payment of remuneration to
players in amateur sports. Remuneration is paid in professional sports only, which is outside the
Olympic movement and the Government has no involvement in the promotion of professional sports.

(c) and (d) There is already a policy which provides that a maximum of 5% of direct
recruitment vacancies in Group 'C' and Group 'D' posts in Central Government are filled by
appointment of meritorious sportspersons.

Training for CWG

420. SHRIMATI T. RATNA BAI: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether Government is giving training to the sports persons who are participating in the
Commonwealth Games properly;

(b) if so, the complete details thereof;

(c) the funds allocated and spent so far for training purpose particularly for the SC/ST
people; and

(d) the action plan prepared for the Commonwealth Games in future ?
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THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) Yes, Sir. To improve the performance of the Indian
contingent in the Commonwealth Games, 2010, a Scheme with allocation of Rs.678.00 crores (2008-
09 to 2010-11) is being implemented for providing training to the elite sportspersons in all the
disciplines of the Commonwealth Games, 2010. Systematic training in India and abroad under highly

qualified Indian and Foreign coaches is being given to sportspersons for Commonwealth Games.

(c) Against the allocation of Rs.678.00 crores, funds of Rs. 287.00 crores have been

expended so far on training of all sportspersons including SC/ST people under the above Scheme.

(d) Continuous scientific/systematic training plan in India and abroad in consultation with
National Sports Federations are prepared and implemented for achieving optimum performance by
the elite sportspersons in Mega International Sports events including Commonwealth Games.
Besides, infrastructure required for training at various SAI Centres are created and scientific, sports
and medical equipments are being provided.

Anti-doping rule violation

421. SHRIMATI T. RATNA BAI: Wil the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether the International Weightliting Federation (IWF) has imposed a fine of
$5,00,000 on the Indian Weightlifting Federation as a disciplinary measure for the anti-doping rule
violations by six of its weightlifters;

(b) if so, the complete details thereof; and
(c) the steps being taken to avoid such embarrassing situation in future?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) Yes, Sir.

(b) International Weightlifting Federation (IWF) has imposed a penalty of USD 5,00,000 on
the Indian Weightlifting Federation for violation of anti-doping rules. An additional fine totalling to USD
31,000 has been imposed on 6 weightlifters for having tested positive in dope samples and for B
Sample analysis. Indian Weightlifting Federation has already paid an amount of USD 50,000 to IWF as
first instalment towards payment of penalty to enable the Indian Weightlifting Federation to participate
in the 11th South Asian Games held at Dhaka, Bangladesh from 29th January to 9th February, 2010.

(c) Inorder to avoid such situation, the Ministry has made it mandatory for all Federations to
comply with anti-doping code. No financial assistance will be extended to any Federation by the
Ministry until they confirm compliance with World Anti-Doping Agency Code and National Anti-
Doping Agency rules.
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Indian Hockey Team

422. SHRID. RAJA:
SHRI R.C. SINGH:
Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether it is a fact that the players of Indian Hockey team went on a strike demanding
payment of their pending remuneration and prize money;

(b) if so, the details thereof and how the problem was solved;

(c) whether it is a fact that Government has failed to build up a sustainable national team for
our National game Hockey which has failed to qualify for the Beijing Olympics; and

(d) if so, Government's reaction therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) The protest by Indian Hockey team was on account of
non-fulfillment of contractual agreements by their federation. These payments are based on
commercial sponsorship arrangements made by the federation and the Government has no role in
such matters.

(c) and (d) The Government is giving liberal financial assistance for preparation of Indian
Hockey teams for participating in Commonwealth and Asian Games and other international events by
providing for training and participation in national and international competitions apart from
engagement of Indian and foreign coaches and provision for equipments. An amount of Rs. 10.74
crores has been earmarked for the year 2009-10.

Map display on CWG website

423. SHRI R.C. SINGH: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:

(a) whether it is a fact that the official Commonwealth Games Federation's website shown
some parts of India like Gujarat, Chilas, Gilgit, Scurd, etc., as part of Pakistan;

(b) if so, the details thereof and the reasons therefor; and

(c) whether the Ministry has taken up the issue with the Commonwealth Games Federation
to see that correct map of India is displayed on the website ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) Yes, Sir.

(b) and (c) Commonwealth Games Federation(CGF) has apologized for the incorrect
depiction of some areas of India in Pakistan on its website. CGF has informed that it was an error that
has since been rectified.

233



Delayed projects of CWG

424. SHRI PRAKASH JAVADEKAR: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether it is a fact that most of the projects relating to Commonwealth Games 2010 are

far from their completion;
(b) if so, the reasons thereof; and
(c) actions Government proposes to ensure their timely completion?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) No, Sir. The work at most of the sports infrastructure
projects for Commonwealth Games is progressing at a rapid pace. There have been some instances
of delay for which recovery schedules have been worked out and these stadia/venues will be
completed well before the Games.

(o) Recovery Plans have been worked out, wherever required, which inter-alia, includes
increase in the number of Supervisory Staff and Labour; Increase in working hours; deployment of
additional machineries; close monitoring and procurement of critical and special items to complete
the work within recovery schedule.

Imbroglio in hockey team

425. SHRI RAJKUMAR DHOOT: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether it is a fact that Government did not intervene promptly to settle the imbroglio in
National Games Hockey Team preparing for World Cup to save the name and honour of game and
the country internationally;

(b) the details of the settlement arrived at with the team;
(c) whether it is a long term settlement or short term settlement; and

(d) the reasons for Government not having a National Policy for National Games that keeps
up morale of players and provide them security as well ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) to (c) The protest by Indian Hockey team was on account of
non-fulfillment of contractual agreements by their federation. These payments are based on
commercial sponsorship arrangements made by the federation and the Government has no role in
such matters.

(d) The Government has a National Sports Policy, 2001 which lays emphasis on
broadbasing of sports and achievement of excellence. In order to achieve these objectives, the
Government operates various schemes to provide financial assistance for training/coaching of teams
and sportspersons and their participation in tournaments in India and abroad, engagement of foreign
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and Indian coaches, passage cost, board and lodging etc. Besides this, with a view to boosting the
morale of the outstanding sportspersons, the Government felicitates them with National Sports
Awards and Cash Awards. The Government also provides like pension to outstanding sportspersons
after their retirement from active sport. Financial assistance is also provided to outstanding retired

sportspersons who are now living in indigent circumstances.
Expenditure of CWG

t426. SHRIMATI MAYA SINGH: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether Government had made any estimate in respect of organizing the

Commonwealth Games including various preparations, construction works and other expenditures;
(b) if so, the initial estimate;
(c) theincreased amount at present;
(d)  whether the Comptroller and Auditor General is conducting its audit; and

(e) whether the development of sports places of other States besides Delhi could not be
possible through making stadium and other development work by dividing scheduled sports in other
States in addition to Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) to (c) Yes, Sir. On the basis of the projection by the Indian
Olympic Association ( IOA) a figure of Rs. 655.00 crore had been estimated in September, 2003, for
staging the Commonwealth Games in India. The current estimated budget, for holding the Games
including Construction of Venues, Preparation of Teams, Conduct of Games and other expenditure,
is Rs. 10445 crore.

(d) Yes,Sir.

(e) The Commonwealth Games are allotted to a city. The Commonwealth Games, 2010
were similarly allotted to Delhi. The sports venues for the various sports disciplines are therefore,
located in Delhi.

Monthly remuneration for hockey team

427. SHRI T.K. RANGARAJAN: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether monthly remunerations have been fixed for the players of the National Hockey

Team;
(b) if so, the details of the amount paid to the players monthly;

(c) whether incentives and perks are provided to the players on international tours;

t Original notice of the question was received in Hindi.
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(d) if so, the details thereof;

(e) whether there is any proposal to enhance the remuneration and perks to the players;
and

(f)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) The Government does not pay any monthly
remuneration to any player including hockey players.

(c) and (d) The Government provides grant for the passage cost on national and international
sector, airport tax, visa fee and board & lodging of the members of the national teams going abroad
for participating in approved international events or training & training-cum-competitions and out of
pocket assistance of USD 25 per person per day is also given to the team members for participation
in major international events.

(e) No, Madam.
(f)  Does not arise.
Preparations of Commonwealth Games

428. SHRI P. RAJEEVE: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:

(a) whether Government has taken any specific steps to overcome the problems faced in
the preparations of Commonwealth Games;

(b) if so, the details thereof; and

(c) the number of months being taken to finish the preparations for the Commonwealth
Games?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) All necessary steps are being taken to complete the
preparations for hosting the Commonwealth Games in time including completion of sports
infrastructure and strengthening of the management and administration within the Organizing
Committee (OC). Various matters related to successful organization of the Games including
progress of work for each Venue is also being monitored/reviewed every week by the Committee of
Secretaries and the Group of Ministers.

(c) Al the Competition Venues will be completed by 31st March, 2010 except Jawaharlal
Nehru Stadium which will be completed by 30th June, 2010.

Indian Hockey players rebellion against Hockey India Management

429. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:
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(a) whether it is a fact that Indian hockey players, recently, rebelled against the
management of Hockey India — A newly formed federation of the State Hockey Associations in the
country and refused to participate in the training;

(b) if so, the reasons therefor; and
(c) how the matter has since been resolved?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) to (¢) The protest by Indian Hockey players was on account of
non-fulfillment of contractual agreements by their federation. These payments are based on
commercial sponsorship arrangements made by the federation and the Government has no role in
such matters.

SHORT DURATION DISCUSSION

Situation arising out of continued rise in prices of essential
commodities in the country

LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Sir, | am extremely grateful to you for
having not only allowed this discussion but also having allowed this discussion to take place in
preference to other Business of the House considering the vital importance of this issue. We have in
the last few Sessions, Sir, been practically discussing this, almost in every Session, and the object
really is that it is not merely the thrill or the pleasure that we get out of debating this issue, ideally we
wanted a Parliamentary referendum on this issue, and that is why for the last two days we wanted to
press for a discussion on a Resolution which involves voting. But, in view of the arrangement arrived
at in the House, we once again want to draw the attention of the Government to a complete inaction
of the Government on the kind of misery being inflicted on the people of this country by this
unprecedented price rise, particularly the increase in the prices of food articles of this country. We
find that despite the fact that we have been discussing it with almost every Session, prices have been
on the increase. Apparently the gravitational principles do not seem to apply to the price
management policy, as far as this Government is concerned. Because what happened in the last few
months, if you look at the prices on the food front today, the situation seems to be far worse. But,
before | go to the crux of the issue, | would like to make a brief comment whether this Government is
taking serious steps as a part of its larger economic management, as far as this issue is concerned.

Sir, the Budget Session, which is the first Session every year, the principal Business, Sir,
besides the policy of the Government and its performance enunciated in the Address of the President
to the Joint Session, also involves major decisions on the Economic Policy of the Government, be
it the Budget, the Economic Survey or the Rail Budget. This exercise started yesterday. And, what
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happened yesterday itself if it seriously had to reflect upon the economic management of this
country, it started by some kind of a comic exercise, which was not even a relief, as far as this
country is concerned. This showed the lack of seriousness, as far as this Government is concerned

on the economic management, Sir.

Sir, when | heard how Railways will run medical institutions, sports facilities, | was wondering
what Mr. Ghulam Nabi Azad and Mr. Gill are going to do in the months to come. | recollect, Sir, that
long ago, there used to be an advertisement of Tata Steel which used to state, "We also make
Steel". That seems to be the policy of some of these Ministries, particularly Railways, that this
Government seems to be following because what was the concern, as far as the core issues are
concerned, was absolutely marginal. Now, if you translate the same approach to other departments
of this Government — the Consumer Affairs Ministry, the Food and Agriculture Ministry — headed by
our distinguished Shri Pawar, what was the approach of his party as far as the price management
situation is concerned? His party has a journal called 'Rashtra Vaadi'. The journal went on to make
an editorial comment saying, 'So what if sugar prices in this country have risen? If you do not

consume sugar or if you consume less sugar, you are not likely to die."

SHRIMATI BRINDA KARAT (West Bengal): They say that the sugar patients will have less
problem!

SHRI ARUN JAITLEY: Sir, medically what Brindaji says may be an appropriate comment for a
person inflicted by problems on account of excessive consumption of sugar, but historically this was
ridiculing the misery of the people. In fact, when we grew up in schools and colleges, the extreme
example of ridicule to the misery of the people used to be Marie Antwantei’s comment, 'If you do not
get bread, start eating cakes!' So, if sugar prices skyrocketed, thank God, you would not die by
consumption of sugar, that is what the official journal of NCR editorially commented. But, the NCP,
then realising the embarrassment, at least tried to distance itself from the editorial.

But, another wise journal called the 'Congress Sandesh', yesterday made another editorial
comment in its search for alibis for failure. The Congress Sandesh said yesterday, 'Besides the
party's mouthpiece, Congress Sandesh has warned that carelessness in dealing with issues related
to human feelings will cost us dearly,... Some practical difficulties in coordination amongst the Prime
Minister's Office and various Ministries are natural in coalition Governments, Sir, | can only call it a
confessional statement of this Government. It says that there is a 'natural’ lack of coordination as far
as the Prime Minister's Office is concerned and various Ministries of this Government are concerned,
particularly in dealing with sensitive issues like price rise!

Sir, we see today a situation where there is only an attempt as far as the blame game is
concerned. Is the Food, Agriculture and Consumer Affairs Ministry responsible for this? Is the Oil and
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Natural Gas Ministry responsible? Is the Prime Minister's Office not being able to coordinate?
Ultimately, we survive in this Parliamentary democracy in a cabinet system. In a cabinet system,
there is an element of collective responsibility. In a collective responsibility, the Prime Minister as the
head of the Cabinet is more responsible than his other distinguished colleague. Sir, leadership is not
the art of making compromises for the sake of coalitions. After all, leadership also involves an
element of enforcing certain amount of discipline amongst all Ministers who hold office particularly on
account of the pleasure of the President on which, in our democracy, is the pleasure of the Prime
Minister. Therefore, we cannot live with a system where the Prime Minister's Office feels helpless and
the party's mouthpiece says, 'We cannot help it, there is a lack of coordination'! This kind of
indiscipline cannot be countenanced under any circumstances. As a result of which we must now
have action as far as the Government is concerned on an important issue like price rise.

So, what do we find today? We are just emerging out of a situation where the world faced
recession. We also faced some element of global slow down. | am grateful for the Prime Minister that
he is here. He is a very distinguished economist and he knows, perhaps, better than most of us. The
normal principle is when there is a lack of economic activity, when consumers do not reach markets,
when jobs are lost, when salaries are cut, when revenues are less, obviously money in the pocket of
consumers is far less. Therefore, globally when you are in a slowdown situation, prices are bound to
come down and world over we saw almost negligible or negative rates of inflation as far as those
items were concerned. But even during the slowdown period, food inflation was one factor, which in
India continued to rise. We were also affected. There were sectors where people were losing jobs,
the purchasing power of the consumer had gone down, there were salary cuts, there were pink slips
which were being given, the traders were earning less, the manufacturers were not able to sell their
products and despite inadequate or reduced economic activity and less money in the pocket of the
consumer, which should have essentially led to prices coming down, we still had food prices going
up. In the last few months, they have actually skyrocketed. The food price inflation in this country
now moves between 17 and 19 per cent. What conclusions do we draw from this? Has this
Government run completely out of ideas how to deal with the situation? Obviously, it has. Can't this
Government anticipate shortages if there is a supply side problem and take action or pre-emptive
action in time so that the shortages or inadequacies in the market could be addressed adequately? Is
there a manipulation of policy in some fields or in some areas, which is contributing to the difficulties
and miseries as far as this area is concerned ? Or is this Government primarily involved in the exercise
of finding alibis for its own failures and finding some reason or the other why the prices are going up,
and, therefore, the Government itself is not responsible? Or is this Government merely adopting a
'do nothing" approach and when price cycle will globally change, hopefully, it will have some impact

in India, and, therefore, prices in India will also come under some element of control ? Sir, if we look
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at the latest figures, the Wholesale Price Index, which is not a representative price index because
there is wide divergence between the Consumer Price Index, what the consumer actually pays, and
the wholesale price index, today the increase is 8.56 per cent. Over the next month and a half, it is
again anticipated to touch a double-digit inflation. Now this was something, which we used to
witness ten or fifteen years ago and before that. Otherwise, we even had forgotten the use of phrase
of 'double-digit inflation" in India. It has come back now and it came back last year. The price index
for industrial workers is 14.9, agricultural workers 17.21—these are the percentages of inflation — and
for food prices it is 17 to 19 per cent. Let us look at the actual rise in food prices, which the consumer
pays. | read a detailed article in the Times of India which actually elaborated that between the mandis
and what the actually consumer buys in terms of vegetables and fruits from his retail shopkeepers,
the price difference is several fold. Therefore, the 17 to 19 per cent inflation figure, which we are
talking in terms of price in mandis, what the actual consumer buys from his retail shopkeeper, the
Times of India says, is several times over and above that figure itself. Sir, now we are facing a
situation where the Government's inability to control inflation is almost like unlegislated tax on the
people. A large part of your income today is being spent on account of this unprecedented price rise.
If the quantum of increase goes unchecked — as the way it is — only in the vague hope that in future
it will come down, it is going to cause immense amount of misery as far as the people are concerned.
Sir, look at the December figures. If | just take some items, processed food-27 per cent increase,
potatoes-17 per cent increase, onions-45 per cent increase, dal-45 per cent increase, cereals-14
per cent increase, Sir, if the Railway Budget provided some kind of a comic situation, | won't call it a

relief...

SHRI SWAPAN SADHAN BOSE (West Bengal): Sir, | object to the use of the word, ‘comic’.
...(Interruptions)...

MR. CHAIRMAN: Pease, please ...(Interruptions)... Please continue.

SHRI ARUN JAITLEY: Sir, yesterday evening, we saw another form of thrill or relief in terms of
a spectacular performance by Sachin Tendulkar, a double century. | think, at least in term of inflation,
this Government is competing dal prices with Sachin Tendulkar. It has almost achieved a century. It
has crossed a century as far as the dal prices are concerned. It has crossed a half century as far as
sugar prices are concerned. This is the performance as far as this Government is concerned.
Therefore, in search of this it starts looking for all forms of alibis. How do you deal with, 'what can |
do?' Sir, we are told, "O, we had a drought this year and on account of drought this year we had 18
million tons less of food production. The kharif crop was badly affected and because it was 18 million
less this year, prices are bound to go up, therefore, the drought situation affected the prices." This is
the first alibi which is being given. So, | recollect more districts being affected, more uneven rainfall.
The year was 2002 as against 18 million less of food grain production. The fall was 40 million
tons and 40 million ton less of food grain production should have created havoc in the market. The
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Government had stocks. Stocks were off-loaded into the market. The consumer was protected and
we ended the year with 3.4 per cent wholesale price index inflation. Now, the claim of this
Government is that yes, we have adequate stocks. Well, then, you should have anticipated it. You
should have repeated what happened in 2002 where the inadequacy of foodgrain production was 40
million tons less. You counted that drought situation, flooded the market with foodgrains so that the
consumer is not affected. That is why we keep stocks in such large numbers. But, the management
of food economy was entirely different. We are now told, 'well there is a lot of future trading which
was started when the NDA was in power. The commodity exchanges came up'. Well, these are all
experiments to be done when you are dealing with a surplus economy on foodgrain. If your
population is rising, if your foodgrains increase and production is not adequate along with it and you
have now transgressed in the year 2010 into an economy of shortages, you can't afford to have those
experiments of a surplus economy when you are in a scarcity economy and therefore, the
Government should have anticipated the scarcity and gone in for a policy change because
circumstances now have changed. You have four and a half lakh crores of future trading which takes
place; the actual lifting is only one per cent of that. So, the balance 99 per cent is actually only future
trading. Now, whether this also impacts inflationary expectations and has an impact on the price
market is a fact that the Government had to consider. Only 1 per cent is actually traded in terms of
physical litting. The rest of the lifting does not take place and it has taken place only on paper!
Therefore, anticipate a situation of shortage and bring about policy changes as far as the
Government's functioning is concerned. But, all this is something which the Government did not

anticipate.

The third alibi | found was, let us start blaming the State Governments and put the ball in the
court of the Chief Ministers. Also, suggestions were made that non-UPA Chief Ministers are not
co-operating, you need to crackdown as far as hoarding is concerned, etc. You called the
Conference of the Chief Ministers earlier this month. You circulated the data of raids and actions
taken by the State Governments. But that entire data has a different story to tell. If you translate it
into simple arithmetic, you will know that 83 per cent of the raids and searches took place in States
which have non-UPA Chief Ministers and 17 per cent took place in States which have UPA Chief
Ministers. Sir, this is your own Governmental data as far as crackdown on hoarders is concerned.
But, you have turned a blind eye on the data and you start saying, 'well, the States are not co-

operating. The States need to come down more heavily as far as hoarders are concerned.’
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Sir, you also, now, say that the sugar industry is also in a strange kind of crisis of its own. We
failed to understand, as far as sugar is concerned, if you anticipated the shortages, then either you
have stocks in readiness, or, you rely on imports. What kind of policy manipulation taking place as far
as sugar industry was concerned? The mill-owners interests are also very large. They also find their
way into Governmental thinking. So, the entire change of legal framework, which you have brought
about on account of which this House was adjourned once or twice during the last Session, was a
policy which the Government was bringing to do away with the State Advisory Prices and replace it
with FRP essentially to help sugar mills. You export 48 or 49 lakh tonnes of sugar out of this country
at Rs. 12.5 per kg and you import back at Rs. 36! Obviously, this is going to have its impact on
prices. Sir, on 15th February, 2010, you allowed export of 10,000 tonnes of sugar to Europe when
there is scarcity in the market, because you have an international commitment. It is only when noise
is made in the media you have realised that we are going through a phase of shortage, we cannot
comply with that international obligation and you cancelled it. But, honestly, what the Congress
Sandesh says is a question which every hon. Member of this House must ask, 'Was there no co-
ordination between the Prime Minister Office and the various Ministries of this Government? When
we are passing through a major sugar crisis and no let down in the sugar prices is likely over the next
few months even to comply with international obligations, how have you picked a period of shortages
and say 10,000 tonnes more will go to the Europe?" If you cancelled it yesterday, and this obligation
could be deferred to a period till we have surplus, well, this should have struck somebody on 15th
February this year itself. | have given to understand that almost 9 lakh tonnes of sugar is lying at
Kandla and other different ports and awaiting for processing. | would be glad if the hon. Minister tell
us if they are going to be used to flood the market in order to bring down the prices as far as sugar is
concerned. | have now found an argument being advanced that we are a pro-farmer Government
and, because we repeatedly increase the MSP more than what previous Governments have done,

the MSP increases have resulted in this new burden as far as consumers are concerned.

The MSP increases are intended to compensate the farmers because the cost of fertilizers is
going up, the cost of power is going up, the cost of petrol is going up, the cost of diesel is going up,
his cost of living is going up. Therefore, the farmer has to be compensated. But the long-term impact
of increase in MSP is not what the Government, now, seems to be arguing. And, the MSP increase,
in the short run, can result in the increase of prices, as far as consumers are concerned.

But once MSP increases are given and a particular crop cultivation is made attractive, the acreage of
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cultivation of that crop increases and the increased production lead to drop in prices. So, if you
increased prices 5 years or 6 years ago, as far as MSP is concerned, in the immediate short-term an
MSP increase may contribute to an increase in prices, but in the long-term an MSP increase has to
result in increased acreage of that particular crop and, therefore, brings the prices down, as far as
that crop is concerned. The MSP increases have been made by repeated Governments. They have
taken place now also. And, the farmer, in accordance with the cost of living and the cost of various

inputs has, now, to be compensated.

The difficulty is not merely that the Government has run out of the ideas as to how to deal with
the situation, but it has also become a little insensitive. You need Ministers, you need spokesmen of
the Government who come and assuage the feelings of the people that they are attempting, these
are the difficulties, these are the international prices, and so on and so forth. But you say that
consumption patterns have changed ! People are eating more ! People are no longer starving! Earlier
also we had Food for Work Scheme and you had Anytodaya scheme for distribution of ration at
extremely cheap rates to the weaker sections of the society. Therefore, the same people, who are
now getting the benefit of the NAREGA Scheme, were also earlier getting the benefit of Food for
Work Scheme and other schemes of the Government, Therefore, to say that you had socially-friendly
schemes and suddenly that has resulted in shortage, | don't think is sensitive enough on the part a

Government to say that.

Sir, then, the oil prices also increased. Well, in the last few months, as far as oil price
increases are concerned, most of it had been absorbed by the oil companies. It has not yet been
translated to have its impact as far as the consumers are concerned. But the Government must bear
in mind one fact that in the current duty structure that we have, as far as oil prices are concerned,
every increase in global oil prices, which is, then, eventually transferred to the consumer, a different
enrichment of the Government is also taking place. So, in a place, like Delhi, when you start adding
various kinds of duties, you will have an excise duty of 33 per cent. So, if the global prices go up from
50 dollars to 80 dollars, there is five upon eight increase as far as excise duty collection of the
Government is concerned. Every 5 that you collected in terms of excise duties goes up to 8. The
custom duty increases also go up, though the custom duty component duty itself is marginal. The
sales tax being collected by the States, in Delhi it is 16.7 per cent, also increases. Therefore, when

the prices are increasing, at least, in terms of total volume, keep the increase as revenue neutral as
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far as the State is concerned; that is, irrespective of the increase the Government gets the same
amount of revenue, as far as oil is concerned. But if the Government's quantum of revenue also
increases because of percentage increase, then, the consumer is hit in two ways. He pays more for
his petrol, diesel and kerosene oil. The Government also stands to earn more because the
percentage of duty being the same, and not being rationalised, also goes up and, then, the impact of
this, besides on direct purchase of oil, on all other commodities is also going to increase. So, the
consumer is being hit in different ways as far as this is concerned. So, the Government has to be
more sensitive and say, 'Well | won't have any unjust enrichment of profiteering as far as the increase
of ail is concerned; | will be revenue-neutral and earn the same amount of revenue, irrespective of

the increases in the prices of oil." But the Government doesn't have that policy.

Finally, Sir, do the Government's statistics which are regularly released to us also reflect the
true picture as far as price rise is concerned? When | say that Wholesale Price Index goes up by 8.56
per cent, today the gap between the CPI and the WPI, the Consumer Price Index and the Wholesale
Price Index, has widened. The Reserve Bank itself says—and | just quote what the Reserve Bank told
the Parliamentary Committee. Sir, | am quoting, "Inflation assessment has become increasingly
complex in recent times due to large divergence between the WPI inflation and various CPI inflation
measures.” Then, they go on to further add, "However the divergence between inflation rates of
WPI and CPI has widened in the recent period and the WPI inflation turning negative for a few months
even when the Consumer Price Index inflation was in double digits.” So, when every week we were
being told that inflation is negative and this is a great achievement of the Government in the
slowdown period, the Consumer Price Index, the Reserve Bank says, was actually in double digits.
That is the real impact of what the consumer has to pay. That is how the consumer is adversely
affected and therefore the Reserve Bank says that in the last few years, the WPI and the CPI are
converging. Now, we do find that you just cannot rely on one measure of inflation. The main reason
is that the WPI does not have that much impact on food as the CPI has. Secondly, the WPI does not
include service sector which is included in the CPI, So, there is no point us being confronted week
after week with a price index which doesn't reflect the cost of food or doesn't entirely reflect the cost
of food because for the average citizen that is the first requirement as far as food is concerned. So,
this 8.56 per cent increase, which will become double digit by next month, is entirely on paper, if not
fictional. The real price impact of this may be almost one-and-a-half to two times of that index. Now,
a large number of countries in the world, in the last Session we were told almost 156 countries,

have converged this into a Consumer Price Index because that is the real reflector as far as the price
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situation is concerned and the Government must seriously consider having one price index which
actually gives the factual situation, rather than give us a fictional figure week after week which actually
tells the consumer that prices have come down; but nobody is really willing to come out and face the

reality that that figure is inaccurate.

Sir, the factual situation has worsened since we last discussed this. The Government cannot
plead that 'there are alibis, there are global factors; there are shortages; | am unable to handle.' The
Government has to act. If Governments can't act, the Governments must perish. The price situation
is one area where the Governments must act and the Governments can't plead this kind of
helplessness as far as the price situation in the country is concerned, and, Sir, it is precisely for this
reason that we are extremely grateful to you for having allowed this debate ahead of other scheduled
items on our agenda because this is one area — which the entire Opposition, and, | am sure, there
are many friends in the UPA also who think alike — where the average citizen of this country is being
almost driven to the wall where his family budgets don't match and, therefore, we expect the
Government to come out with some action and for a long-term dealing to, at least, conceive coming
out with some kind of a food price management policy, rather than just depend upon natural and
international cycles for the prices themselves to come down. Sir, if there is a single largest failure, as
far as this Government is concerned, it is it's management of the food prices. And, we in this House
will be failing in our duties if we did not draw the attention of the Government to this one glaring

failure. | am grateful to you, Sir.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, it is a sigh of relief that we have settled down
to discuss this issue. | am not trying to make any debating point here nor am | trying to indulge in
some kind of a political rhetoric nor polemics because the economics of price is simple and straight.
It is not looking into WI or CPI. As the hon. Leader of Opposition himself said, they differ from ground
reality to what is on papers. Now let us really look into what we are trying to talk about. It is good that
everyone, today, is concerned about the price rise. It is a very important and a critical issue. There is
no denying the fact that in the last two days when we were indulging in some kind of procedural
wrangles, all that we said was that we will do discuss this issue. The seriousness that has been
attached to the subject came through the Presidential Address. The Budget is yet to come, which
will, certainly, focus on this issue and you would have a lot of time to discuss this issue. Added to
that, we would also have a real full-fledged discussion if we so want. Anyhow, it is very nice that the
Leader of the Opposition has brought in the subject. Before | really try to present a straight, simplistic

formulation as to what price rise in this country at this stage is, | would like to go and respond to his
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alibis because | have no alibi to seek nor has the Government any alibi to seek. It is very true that
whenever we talk about an issue, we do find out as to who is being blamed. It is not a blame game.
Today, the price rise is to be discussed not insulated from what exactly is happening around the
world, not even your own market. We have just come out of very critical two years of global
meltdown or slowdown. We are on the guard and proudly so this country which has come out so
magnificently where not a single bank was closed, not a single deposit had to be guaranteed, not a
single factory had to be closed, due to meltdown on the other hand, in 2008 and 2007, even going
back, you had a growth rate of six to seven per cent. | am not trying to bring other extraneous issues
into this thing; | am trying to tell you how the growth rate relates itself to what is known as the
offshoot of a development which as a result of distortion finds in the price rise. The economics of
price rise has time line and also the market line. If you look into that, you would understand that this
growth rate which today is supposed to be 7.5 could surge. Further to a very comfortable stage from
where we can look through the entire market with comfort. | am sure, as you said, it is not an 'alibi’,
it is a fact on record, which | would assert, that if there is some kind of a distortion and aberration in
any developing economy and, particularly, against the backdrop of what is happening around the
world and is to be seen, you would find the backdrop of the slowdown. Then, the way you came out,
the monetary system, the way you wanted to put the money in the pockets of the consumer, etc.
India is, essentially, let me submit, Sir, is a consumer-oriented economy. A Keynzian in Prime
Minister like Dr. Manmohan Singh knows the secrets of job the well unless you put the money into
the pockets of the consumers society in such circumstances, the economy will not brighten. The
doubt that you raised: that the empty shrunken pockets would bring down the prices is something

new that | must learn in economics and price rise polemics. It is wrong.

Sir, it is a two-way cycle. It is the holistic approach that one must look into. It is not ony the
supply or the demand alone or even their mismatch; supply must be of that which is needed while
demand must be one which is affordable. In the situation of a slowdown, what becomes affordable is
when you go to help the consumer. What has this money that has gone into the pockets of the
consumer, the higher spending in the rural areas, the increased income of the rural people, done? It
has helped us to face the situation of international slowdown, it has helped us to stand up, pull up
our socks and tell people around the world that we can still grow and not only sustain ourselves. The
hon. Member has himself said that we had exported sugar. | shall come to that later. Let us

understand that the sugar that you are talking about, the preferential quota system under contractual
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obligations, is always compensated. The moment you load and send 10,000 tonnes, you get it back.
| shall deal with these of things later. But, Sir, the point is that he wanted to have a parliamentary
referendum. | understand the two or three alibis that he has brought in, but | have not understood his
point. With all respect, | ask and on what exactly he was trying to seek the opinion of the people
here. Every one of us knows that there is a price rise; every one of us is dismayed; every one of us is
feeling really bad about it; but what we are trying to do is, wait for some more time. The World Bank
Report and the UNDP Report has said that inflation would come down to 5.3 in another three

months, and we assure you from the reports that are available to us ...(Interruptions)... It is over.

SHRI RAJIV PRATAP RUDY (Bihar): The hon. Prime Minister had said that the worst was

over. ...(Interruptions)...
MR. CHAIRMAN: Please, allow the debate to continue. ... (Interruptions)...

DR. K. KESHAVA RAO: | am prepared to be corrected by anyone. Now, let me tell you

...(Interruptions)...
MR. CHAIRMAN:: Please, allow the debate to continue.

DR. K. KESHAVA RAQO: Sir, let us have a look at the domestic market scenario. It is true that
we had the worst kind of drought only recently, with 338 districts in 14 States being declared
drought-affected. It is nothing new that we have a price rise today. As the hon. Leader of the
Opposition had said, price-rise has been haunting us for long. In 1972, we had the worst kind of a
situation. In 1998, we had a similar situation, | am talking about the drought of 1972 and the price rise
of 1998. He has given us figures showing how prices have been going up. | too have got figures with
me and | would like to check up myself to see what it is. One point on which | personally agree with
all of them is on forward trading and future trading on which there are a few doubts and reservations.
There are two schools of thought here; one thinks that it must be introduced while the other thinks
that it should not be. That is a matter to be discussed and decided in the overall context of managing

the economy as such, and not prices alone.

Sir, we had thought that the Khariff crop had failed but the Rangarajan Committee Report tells
us that it was actually better. The Third Estimates which has come, says that the shortage is not of 14
million tonnes but only 12 million tonnes. The Rabi prospects, according to the Food Minister, have
brightened, it is going to be more, even though it would be a little iess than what it was last year.
With the Khariff and Rabi crops being good and our own stocks in the warehouses also being good,
we have released something like 3.5 million tonnes of food grains only recently to make available an

extra 10 kilograms to the people. This is in addition to the three million tonnes that we gave last year
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and it continues. The food supply line is being maintained very well and there is no need for any
jitteriness on our part. With the Khariff and Rabi crops being well and with the stocks in our
warehouses, the supply line should be safe. But what kind of supply line is it? What is the money that
we can pay? We have pumped it into the rural area as income, not as some kind of a dole which is
bad for economy. We have given more for NREGP, infrastructure, the new projects that have come,
the power projects and water conservation is being taken up. All these kinds of things go not only to
help the consumer and strengthen the rural economy, our economy as such, against the backdrop of
the price rise but also help in increasing the production, which the Leader of the Opposition has said.
When he talked about MSP, he was very right that it is a paradox, a perplexing paradox, that we
think of increasing the MSP and we have doubled the MSP. What was Rs. 490 in 2001 has become
Rs. 1000 and what was Rs. 512 has become Rs. 1100 in a decade. We know that this kind of
doubling MSP might join into the very vitals of the price rise. But as the hon, Leader of the Opposition
has agreed, this will also, in the long run, would help in increasing the productivity because the
agricultural activity would become lucrative enough for a man to stay on. Sir, this is one. But what do
we do in between? In the short period, interregnum period, we don't sit pretty in our own seats
watching what exactly is going to be the price line. We get into subsidy regime. Subsidy again is
some kind of a variable. It is not a permanent thing which is put into the pocket of a person. It
depends on the financial position and the needs. The food subsidy we give today, Mr. Chairman, Sir,
was earlier Rs. 12,000 crore and now it has become Rs.65,000 crore. Why are we doing this? Our
economy being strong, our manufacturing sector doing well, our inflows being very good, our
investment being slightly up, we try to strengthen the rural milieu so that our economy can stabilise.
This kind of money is going in which is not going in as a dose but going in as a permanent income,
for the real assets that is to be created. Mr. Chairman, Sir, when | was in Brazil the four countries
which were attending were surprised to learn about NREGP that was being launched in India. When
so much of money was being spent, they asked how could this money come from. And when they
were told and convinced that this money was nothing but another service expenditure to get the
assets in return, which would go in the holistic fashion to build the economy, they were all in praise.
All of us do that. When NREGP was brought in, people thought how could so much of money come
from. But the moment it started producing results within two years, when it started producing
assets, we came to know how it is going to strengthen the economy. So, this kind of subsidy we are
looking forward. What exactly we look at when we talk about the price rise? As Mr. Ahluwalia was

saying in a lighter vein to the hon. Chairman yesterday that he was not a practising lawyer. He used
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the pleading to press his point that he could speak anything, relevant or irrelevant too when he
doesn't know things of filibustering. Why he said it? ...(Interruptions)... | am saying it in a lighter
vein. He said that because when we know what we are talking is not relevant to the point, we can go
on talking. All of us here are not 'practising householders'. As you said about the price of grocery
items, they keep on changing. It is our people who know about it. We are trying to romanticise the
difficulties of such poor man. | have seen this all through my life because | can understand

somebody. ...(Interruptions)...

MR. CHAIRMAN: Please, resume your places ...(/nterrupz‘/‘ons)... Don't interrupt the debate

...(Interruptions)... You will get your chance.

DR. K. KESHAVA RAO: | am not so erudite as you are; | am not so articulate as you are; | do
not have that much command over language as you have, but nonetheless, what | was trying to tell
you is that if the price rise is affecting the poor man, not you and me going in Ambassador cars and
sitting in air-conditioned rooms, then, that poor man must be looked after through subsidy or any
other measures. All the help must go to him. That is what | was trying to say. When | said, 'as a hon.
practising lawyer', or, 'as a hon. practising householder', we are not nearer to the situation, while
that poor man is. Let us not romanticise in his name; let us understand the situation. That is what |
was trying to address. Today, when we think of the supply line — now it is a temporary
arrangement—when the Leader of the Opposition talked about the economic management of price
line, this is exactly the price management. The economics of price management is nothing but
looking into immediate concern of the poor man. It is not about middie-class people or upper
middle-class people. It is not about profits of big people which are being affected. This is not about
the shopping centres that have been closed because the subsidy directly goes to PDS. All that is to
be done in this country is to strengthen the PDS. Not only PDS, you also need to strengthen what is
known as 'open market intervention’. It is true that PDS, today in this country, — | am sorry, | would
even say it on record—is not functioning as it should be functioning. Except for two or three States,
PDS, if not dysfunctional, at least, is not as good as it should be. While we must strengthen it, yet
the immediate alternative available is market intervention. But, at the same time, we must also be
alert that if we go for tender system in market intervention, where the wheat or atta is likely cornered
by the mill-owner for his other products, the markets go dry. That is one thing where the
management has to be alert. The one 'alibi', of which you talked about, is drought. The drought was
very much there. But, we have come out of it. Today, We are very comfortable. Our stocks are

good. Supply line is good. What exactly we need to do? It is not a blame game, each one blaming
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the other. But, nonetheless, the fact remains that the State Governments, which look into the
provisions of Essential Commodities Act, the prohibition of Black Marketing Act, need to be vigilant.
All that the Central Government can do is support them, give them all kind of encouragement and
moral support to say that they stand by them in difficulties and tell them to act. If it is required, as has
been done only recently, the Central Government can provide another extra quota, if it is available,
which is available today in this country, to protect their consumers in the States. This is how co-
ordination takes place. Now, | come to the issue of other 'alibi'. My friend has quoted about the lack
of co-ordination. It is very true. The hon. Member is very good in tearing the contexts whenever he
quotes issues. The quote here is torn out of context, but nonetheless, let me correct it and say that
we believe in a co-ordinated, collective, holistic approach and taking everybody along. There is no
denying the fact, no shying away from the fact that if we need to call someone to tell us and correct.
So, this kind of a collective responsibility, that emerges in a coalition Government, more than that of
a Cabinet form of Government, becomes more important and more pointed. That is what exactly the
coordination means. The comical interludes of the Railway Minister, about which he said, is
something upon which | would not like to comment. But, Sir, let us now think, with the supply line,
with the PDS line being strengthened, we must need to look for a permanent and a long-term policy
projection. Long-term policy projection is nothing but increasing the food production. Here, our
scientists need to be taken to the field, be allowed to blend with the milieu, blend with the farmer and
help him out to see that the yield increases, and, not only the acreage. We are trying to increase the
acreage as we have done in case of sugar. Sir, | will not take much time but | will only take up the

edible oil because the hon. Member referred to it.

In the edible oil sector, we are not self-sufficient. Everyone knows about it. We do import.
Today, there is something known as food problem in the world. The world food problem exists not
because there is shortage. Although Brazil had a rainy season, whereby sugar is not available to us.
When | say that there is an international food problem, | only refer to the prices. The prices rule high

there. We need to do this.

In the oil sector, where we are picking up and opting for different varieties of oils, right from
Palm oil to several other varieties, we are conscious of the fact that a timely policy formulation always
helps us, and, it has helped us. On behalf of this Government, let me say with all pride that the price
increase in the edible oil sector is 15 per cent in our country as against 23 per cent in the world
market, although we are importers, essentially importers. It is due to the timely intervention of the
market and the imports, we have saved the situation with this supply line we see that once our own
supplies are not good, when our own production is falling short, when our own godowns are not able

to supply us, what we look to is imports, and, that we are resorting to, as long as they are available.
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We need to see that products which are under certain price pressure are not exported, to bring down
scarcity situation in the country in the domestic field. What we do is that we are banning the exports.
And, we are continuing to do that, So, the export arena, the foreign trade, the domestic distribution
system, the supply in our agriculture are all in place. But one thing with which | do agree is that
agriculture continues to be the Achilles' heel of the Indian economy. Inspite of all that you do it still
continues to be the Achilles' heel, and that can only be countered or faced through a concerted and
effective manner, and, that is where the agriculture scientists like Dr. Swaminathan and others need

to come in to help us out.

These programmes which the Government is taking up for strengthening the rural economy
should also go to help that particular thing. If NREGA's profile has been changed, it could further be
changed to see that it helps the agriculture more under the rural regular infrastructure. What we need
today more in the agriculture field is the power, the water. With all said and done it is the functioning
of PDS, the targeted PDS — let us keep the PDS aside for some time go for whom we mean it. If that
is strengthened, what would happen is that this price frustration will not affect the man whom we

want to serve. Thank you.

MR. CHAIRMAN: Before | call the next speaker, let us take up laying of papers.

PAPERS LAID ON THE TABLE
Public Enterprises Survey - Annual Report (2008-09)

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI VILASRAO
DESHMUKH): Sir, | lay on the Table, a copy (in English and Hindi) of the Public Enterprises Survey
(Volumes I, Iland III) Annual Report on the performance of Central Public Sector Enterprises, for the

year 2008-09. [Placed in Library. See No. L.T. 1713/15/10]
Notifications of the Ministry of Personnel Public Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Personnel, Public Grievances and
Pensions (Department of Personnel and Training), under sub-section (1) of Section 37 of the

Administrative Tribunals Act, 1985:

251



®

n

[O)

)

V)

VD

Vi

(v

09

)

G.S.R, 874 (E), dated the 9th December, 2009, publishing the Central Administrative Tribunal
(Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen and
Members) (Second Amendment) Rules, 2009.

G.S.R. 875 (E), dated the 9th December, 2009, publishing the Andhra Pradesh Administrative
Tribunal (Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009.

G.S.R. 876 (E), dated the 9th December, 2009, publishing the Himachal Pradesh
Administrative Tribunal (Salaries and Allowances and Conditions of Service of Chairman, Vice-
Chairmen and Members) Amendment Rules, 2009.

G.S.R. 877 (E), dated the 9th December, 2009, publishing the Karnataka Administrative
Tribunal (Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009.

G.S.R. 878 (E), dated the 9th December, 2009, publishing the Madhya Pradesh
Administrative Tribunal (Salaries and Allowances and Conditions of Service of Chairman, Vice-
Chairmen and Members) Amendment Rules, 2009.

G.S.R. 879 (E), dated the 9th December, 2009, publishing the Maharashtra Administrative
Tribunal (Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen and
l\/lembers) Amendment Rules, 2009.

G.S.R. 880 (E), dated the 9th December, 2009, publishing the Orissa Administrative Tribunal
(Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009.

G.S.R. 881 (E), dated the 9th December, 2009, publishing the Tamil Nadu Administrative
Tribunal (Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009.

G.S.R. 882 (E), dated the 9th December, 2009, publishing the West Bengal Administrative
Tribunal (Salaries and Allowances and Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009. [Placed in Library. For (I) to (IX) See No. L.T.
1703/15/10]

G.S.R. 919 (E), dated the 22nd December, 2009, notifying the date on which the provisions of
the Administrative Tribunal Act, 1985 in respect of Kerala Administrative Tribunal shall come
into force. [Placed in Library. See No. L.T. 1704/15/10]

Report of the Thirteenth Finance Commission

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM):

Sir, | lay on the Table, under article 281 of the Constitution, a copy (in English and Hindi) of the

Report of the Thirteenth Finance Commission together with an Explanatory Memorandum on the

action taken on the recommendations of the Commission. [Placed in Library. See No. L.T.
1718/15/10]
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Economic Survey (2009-10)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Sir, | lay on the Table, a copy (in English and Hindi) of the Economic Survey, 2009-10 [Placed in
Library. See No. L.T. 1712/15/10]

Notification of Ministry of Communications and Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): Sir, | lay on the Table, under Section 37 of the Telecom
Regulatory Authority of India, 1997, a copy (in English and Hindi) of the Ministry of Communications
and IT (Depar‘rment of Telecommunications) Notification No. 116-5/2009-MN, dated the 11th
December, 2009, publishing the Telecommunication Mobile Number Portability Per Port Transaction
Charge and Dipping Charge Regulations 2009.[Placed in Library. See No. L.T. 1693/15/10]

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the twenty third
Report of the Department—related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | make a statement regarding status
of implementation of recommendations contained in the Twenty-third Report of the Department-
related Parliamentary Standing Committee on Personnel, Public Grievances, Law and Justice; and

Status of implementation of recommendations as contained in the One hundred
and Seventh Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture

2. THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE
IN' THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, | make a
statement regarding status of implementation of recommendations as contained in the One Hundred
and Seventh Report of the Department-related Parliamentary Standing Committee on Transport,
Tourism and Culture.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE
IN THE PRIME MINISTER'S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL,
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PUBLIC GRIEVANCES AND PENSIONS, AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | beg to announce that the
Government Business in this House for the week commencing 2nd March 2010 will consist of:-

(1) Consideration of any item of Government Business carried over from today's Order Paper.
(I)  General Discussion on the Budget (Railways) for 2010-11.
SHORT DURATION DISCUSSION - Contd.

Situation arising out of continued rise in prices of essential

commodities in the country
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B I WHR B 21 37T 10 T FB food relief 7 & foy TaicH-afd<! < @ €1 9 ik 0
IS T G 8, I8 § Al g1 H I8 WY A g 6w, e, 791 iR Red arseist # S v g,
S fAfad w9 I hoarding, speculation ¥l SGH T TaHCH B Th RGN &, § A g,
AfPT 3T BIR <A | HIH-7 IIERYT IR 8T ¥8T 82 Rl speculators BT field day 82 FIT
hoarders T T field day & ? 1 profiteers T field day §? 3R 31T IHD! S 1 § I8 A § P
JE &I neo-liberal framework &, FSTRI% BRI 3TIH self-reliance BT ‘z'ﬁ@’ f&am 81 Food production Eal
Eﬁ@_ ‘b 39 export-oriented corporate-driven agriculture WWH@ %I SIRINS Wﬁlﬁ@lﬂ Cal
long-term solution §E:IT %\r 1 3mg EX Hfy @ EIEﬁ»TQ, MY agriculture IX SR aﬁﬁm, 319 rural
development, infrastructure development UX SR ?ﬁﬁrm’l Had Missions ®T -TH THR T HTeeld Pl

Bl T8 PR RG] %I Pulses Mission, Oilseeds Mission, Mission UX Mission, AifpT Mission &1 Th
WWW%%WWWaocoumable%ﬁ?W“ﬁpulsesﬁ?z’ﬂ—fﬁmiﬁ%\'?ﬂgﬁv_ﬂﬂﬁ
e 8 fF oot ft 89 oilseeds import HRAT TSdT 87 SR! 31T IGi{hd BRP self-reliance TR
SN IENS GRIRIR] long-term food security ULl long-term prices P IR H MY Tdh
countervailing impact AT DA

I{W, W I9-B: WRICH &1 TF fertilizers F IR § Bl $H IR BT UIfra™e & URT 991 77
22 97 UIfTIE &1 H18 Aderd Tl 7, BIs orf 78 g2 wiferaric 95 & H-aR &7 g2t oma a2
AT B ST & 3 & fertilizers & T 9T X7 8| fhaT AR X2 B 1191 STHERT B_ dTel fpamii
Wﬁmﬁﬂ?ﬁ%lﬁﬂ:ﬂ:fdrought@?floodsﬁ%{w@@%@?mwmw
fertiizer ¥ M 10 TR¥C 96T S| MIBT nutrient-based fertilizer & IR F w7 A T2 I
deregulate B BT BT BYD international prices SIEE %\', P 1Y 3T link-up dX BE?IT
PRI BT B2 3R MY YIfAIHE B SouTd R & o 319 9 Fertilizer Price hike @1 withdraw
BIAY| 3T ST G BITY| 59 8F ST Al IR Ugd qebel & ol T 84 fertilizer H self-reliant T8l
EREGET VY
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|, AN WM Public Sector Units §1 31TST AT Public Sector Units & &1 @17 UPA-I & 7T
&Y Udr %, Central Government & Sl I Public Sector Units 2?T, IP IR H §HT UPA-| Bl EL'@ are
<Y1 SBI1 I8 TT B MAT fF three fertilizers units BT fpa |t m BT THY TTe] ﬁ'}l, oifepeT
3T TP I ATe, Te 1T T, d TS T §€ 5| A9 fertilizers B IR I B (B BT A% 3R
delr Ied &1 T&T Central Government's policy el ¥ price rise P feed BT Bl sﬂﬁm AT
fertilizers & 19 &1 HH Ef?ﬁ\lrm, 39 price rise Y GH WI 39 HTdi Public Sector Units T Self-
reliance%@TWW@HWimportsiﬁwwwglﬂgﬁmaﬁgl N, Wﬁﬂm%aﬁ
# # I FE1 AmEd §, Wi AR el A R, #9  forn 8 S, 16 9% 919 € coalition
politics Eﬁ, IRER BT AT w1 %I Sir, it is like, when you toss a coin and say, "Heads, | win; tails,

you lose". This is the Congress brand of coalition politics. When it suits me, then, | would say, ' No,
no. Sugar Ministry is not in my control. | can't do anything about it." But, when it is fertilisers and
the DMK Minister takes a strong stand saying that they don't want prices of fertilisers to be raised,
then, what happens to coalition politics? So, please, don't try to fool the people as far as coalition
politics is concerned. Look at the people. The paramount concern must be the people. | congratulate
my friend from DMK and | hope that they are going to remain firm in their stand. | want to tell my dear
friend, Siva, that Governments can manipulate and survive, but, farmers cannot survive. Therefore,

keep firm to your stand.

SO a9 § YR F IR F el da1edl gl W, IE scandal & AHR § A6 Fadll g, H WeAe
Wéﬁmﬁﬁ?aﬁ'scmdalous record & ARBR BI Hferal P11 ofiex i T e 3
@Wﬁﬂ%’[%ﬁv‘ﬂgmanipula’red policies%(iﬁ'\’manipulated policies ®&I-hel, W-ﬁg@%‘*,
# =reh g {6 59 IR 4 Ue @1se TR 81 3R I @T5C JUR & MR TR I THH e <2 & AT
TG ST =1l d g 1 €7 g a, 9 ST © 6 i1 11 SIS S [T &, Sk A1 a1-a
BT 81 519 1 1 YTaR wameT gl 8, <79 FIRaT € @ a8 Wl # o191 111 Sten <ot 21 R et
2 & oTel 1t # 91 % ofR 9% Fedl & [ 59 1t # T U 2 981 Sl 98 9 iR UaT
FAT 2, AP 39 AT &1 & b a1 garee fondt ofiR 1 91 <21 2, St URIw 8 S g1
UEl 919 B % 39 YR U189 F IR F T fHA Bl 3= T $1 I TR IHDI 7SS N,
IHDB! & BN, T9 9 cyclical AT T &, ST 91T T8 IR-IR A 8, S9 W AT $S ol
e

gat 97 § pEel ared! § 6 A 99 Irolld $o Aids g9 < €, TR A e @1 S
e 2 3R ISP I1 ST, YRl AR St off @t el # WS wetw S o S Rard g,
s sewore Wi &1 S far 81 4R, ot @ € 2008-09 H 20 URIeA T @1 STEH
sl ATel & HhTael B 3Tl ot A1+ &7 ST 44 HRILTT FHH AT 20 WIS & gl T &
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SHTE 3R 44 ARRIT S 3T <1 b1 ST | 379 59 89 I8 Iapren 1 a1 8% IR U Bl 8,
9 TaT ol {5 U e STl 59 shortages B §, T9 $B diversion SRR BT B, WAfdT g
diversion 3R Re&a<I YT ST 98T ST upto 20%, I 31T AP HHI TSI g, B AR s o B
9 EH ARBR BT 9 Je, BT Saiicl <l b T 8, TN I AIC ¥ [T © % I8 Wisar iR s &
T divert o, AT ST diversion &1 BIdTl fHe divert faT, fora foran? s aRWew # o7R
Wé@ﬁﬁmﬁﬂ?ﬁﬁ%ﬁﬁ,ﬁqﬁ%ﬂﬁm?ﬁwﬁﬂml Sugar farmers
Tﬁﬁ_’ﬂ, consumerfﬂ%ﬂ, Wiﬁwm,waﬁﬂ-iﬁ?@-@ﬁ@m - 333‘@?’%
HHITST, TTTeRT FATHT 2000 FRIRI TT! 30 HRIS H 900 RIS Had T ATeT H MR 31T AT QAT Y
IR HHAS &, 351 Yhad 31 99 1 § & grefier # W1 gab 7181, I1-31 PR RS WIS 78
g1 I8 $9 g1 27 gafey § $Ehl § 6 59 shortage off, A1 ARBR 1 &1 fbam b I buffer
stock Tl EEIRIR ET, PV stock YT ITHIT 105 <G <1, which was carried over for the next year,
ﬁ%a’ﬁ’depleteﬁw,ﬁﬁ?mwm%wwghonage@ﬁmﬁé, g forecast o7 fh
3 9T shortage BT 7, «ifth 3= buffer stock =& 91T, 3Ma= T fopar? st faemaxma i
S B, 9 9 9T HERTSE § 9, 987 39+ exports B incentivize fhaTl Wee Ta-¥e 7 1,350 U7
IRy T AferS &Y, AERTS; B 98 T TRBR 7 9P IR U TR 3 7T T 3T afe] 1,
I 2,350 TUY Ui T &1 AIHS! Taule v & forg &1 181 fihv fawaiR, 2008 T S+ YaRdIc
o, sraTd Sadl, 2009 H WRER $HE0 @) Hig | I 1E, I UG gl TR {5 shortage B E,
W’%I'E’gtﬁ—cfw, W?{Cﬁéfb_\ﬁ - without duty, without tax gqﬁéa»—ﬁaﬂngﬁéaﬁ incentivize BRI
I scandal TET § AT &1 &7 3TN HOPAR B =T & foIY 40 BUY I 50 ST TR fhell o1 78 3% B
s9IfeTg & Pl g o amdas! YR T TTeld & 3R 3R Y BT accountability BT 319 i ST
3R 39 TR Y% White Paper UTferIie # @13V 3R 319 89RT AT A1 &, I 39 WX UTferarie
BI TP Joint Committee TATSY, TN S I BT ST 3T AT S T4 b, T AR G4 B

F9TIfT ST, 3@ § Public Distribution System JTT ST faROT HoTTel UR fTeft §1 371607 Sft 4 95
TR TRBR b lame excuses 3R fake alibis W%@Uﬁifﬁ, AfhT BART oI | $+Idnr\l 1= ICEZSEI
BT BRI T8 8 T MU f5 IRE step-by-step XTI TOMTA BT A< fhar &1 3y amed € & g9
g ST SNt & 3R ST @1 91 §S AT % BHIROT 37T AT 98 I8! B TAR Al ¥ REGA HT T
fora, ST iRy, ST dfdedd 81ey, ST IR SaReN &9 SN 91d BN, AT 37Ee] ST 39 9 S
g 3R &9 1 ST € 1o 31feT IIeeT # §a1 9f¢T REGA I T &, olfdh 1R T average is 50 to 60
days in a year. 5 AT & IRAR # fha=T U7 S92 3R 31T IRAR S TSRAT 6 AT 5 74, 1
P R B[S BT fBaTT U1 99771 © - 3 29 Hfife) o1md Fed & {6 3 3y ufifes frem 4
AT ST 98 7S 3IR AT REGA B a1 PR I8 &1 U manual labour BT a8 A T TP B B
P AU FH A HH 2,500 HARIST BT TR &1 H ATIY P g b AT I TR Pl I1g, Bl B!
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BT, fT 319 I REGA worker 1, 2,500 HelRIST 119 39U H WIEHR < <311 91e1g § Hedl §
5 g TAd alibi R AT excuse ¥l ST B purchasing power g ® hoardings and
speculations T¢I B 3R A TSI 91T I & & I 39 PDS &1 AiUe {51 81 39 2 H HI9 &1
ITEHY TRIG 82 Sd poverty estimates RIT 8?2 ﬁgFI’Cb_\’ FHST B RUE B, TR HHST BT R &,
Tt ¥ BT fh TR 99T B, 89 S¥ methodology ¥ EHd &1 &, @ifp e i S8+ BeT fh TRt
TG &, AfehT AT T BY I8 &7 AT AT BPL Bl g8 & g TR 82 A9 a1 fopan? oo qR
APL allocation @1 & T A1, @ &g Sl € % fset 5 |rail § 75 WIS APL allocation
e TT| AT MY 20 TSI 1 BT buffer stock IdT I8 &, we are very happy b 20 fifere 9 &1
buffer stock %\', oHfep WW%@’WW@%? 39 bulk consumers ﬁmwﬁa@%,
3T ¥ chocolate manufacturers ®T AT T T8 § soft drink manufacturers &1 & I8 8 3iR 39 T8
PRI 65 TRIE AT buld consumers o T2 &1 31T wheat BT bulk consumers HT T T8 B 3T Q%W
B STE 8 BUY TR el I &1, T8 TS 31T TTH B 15 TUY fhell & T2 21 SHHT I8 ol gor i
M 20 TG < &1, AR T 7 1.17 oRF T ST T TH I & b 3177 Sh BT A APL
¥ forg ST g1 aed €, I 71 B arel E1 APL BT allocation ITu¥ <IRTY, a8 i €0 & qR #
T S, STH &9 AR & 1Y e © b 31T AfS] B HH FR I8 21 AT ifer! afetrs! oo
B Bl %\I 3BT Food Security Legislation +® ﬁ'ﬂ’ economist = 1,20,000 Eb_\’T@ BUU GTATAT dT

estimate T N CIESEI =TI oifh S Tdh ATl T 31T TRT BT tax concession UX dTel oG
EF\’T@_ »yq IfSr<St T Fha %‘, AT Food Security Legislation ® ﬁﬂ’ T qaq %’? Presidential
Address ¥ time framework T &1 f&aT? 3‘%11%1'{‘ #H Pl _§", Sir, change your policy regarding PDS;
make it universal. Bring a Food Security Legislation. That will be the major impact against prices. It is
the countervailing weight over the market. Our own history shows us that. Please do that. That is

what | say.

One more point | want to make. | am sure, Vilasraoji will be interested to know this. There is a
letter written, Sir. Copies have been circulated to many Members of Parliament, to the UPA

Chairperson. What does it say? We are saying there is no grain in the ration shop. 89 AT P

MEERUL %\, shortage %\I HeNTS J Ny T B b PV industrial units il liquor EFIT@, ITH ﬁ'ﬂ’ CH
1.4 TafeTa™ @ < grains TR AT divert BRI
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SHRI PENUMALLI MADHU (Andhra Pradesh): Ten per cent of the total production.

%ﬂ'ﬂ?ﬁ@m:afamory owners I €7 T8 RIS gRT Ul Il fh A Ad I8i & i
El@.politioal Ieaders%,Wa@.?%quﬁﬁmmm%ﬁ?ﬁﬂﬁ%@?%ﬁﬁ
gfews S a4t &1 per factory 4dmrd W YU DI incentive W %I Please don't do this, Sir.
Please don't divert foodgrains for liquor and alcohol. ISRCARIEII %\', CH tﬁQ, Afps o9 A B9 Eﬂﬁ
Y P P8 ARIRET b AER TR VA T Y| AR, SAMTY F 319 1&g A 417 fIelrRTe Serge ot 4
e et E 5 & 98 SIREISTE @) It Iy St €, MY kindly $HF IR H TEH SHD! a9
HINTT| TS HERTSE BT STl P foTT 31eBT BT Sir, future trade. ...(Interruptions)...

MR. CHAIRMAN : You are running out of time.

SHRIMATI BRINDA KARAT: Sir, | have three points more and | will finish them very quickly.
, ﬁwﬁ@%aﬁﬁmmﬁglgﬂﬁwﬁﬁﬂﬁméﬁ?ﬁspeoulaﬁve capital &, 31T
Ig FIfPad WU spot prices T IHHT 3R U 95 F1 J&1 31 SHA IS Hag el 5l diferamic
ST BT 7 39 W YR WS FXb IAD! relation @1 &1 81 ITH gAR S & wrfl o )
S 91 BET| AfhT T 3roig a1 ® & between the two Governments, in May, just before this
Government was going to be sworn in, in a most clandestine way, the ban on future trade of wheat
was removed. Why? M wheat IR TS BT HT remove fHAT? 3T ban o T, Fife T8
yiferamic &t 77 oft @R ST BAET &1 7 oftl Secretly, when the Government was not yet
formed, you removed it. Why is that done? What is the explanation for this? Kindly inform the House.
We would also like to know what was the sudden urgency for you to remove the ban on wheat. Was
it not, once again, to help speculation? Was it not, once again, to help those speculators and those
hoarders who were waiting for such a removal on the ban? Haldi, potatoes. Why should they be
listed? Why should these be traded, Sir? ST BHR H ST malnutrition ¥, 1 I WRY MawId diot
HT b fofq il 87 ST 89 ST 37dTe DR & [ I8 S TIaR o€ I A 8, 30D gaferg, 34
TR UEET FET S IX 9% BT SR AT S ¥ WA §1 $H®] $RE MY I Bl 9187 Sir,

the two more points. ... (Interruptions)...

MR. CHAIRMAN : You kindly conclude. You have run out of your time.
SHRIMATI BRINDA KARAT: Sir, just two more points. | want to finish them very quickly.

TR, H tax or duties b TR H P& ATE g1 3 "BIRT WRE BT 371 dTell 51 I8 TAIR
ACH! S B WHR B Hal A1y i 89 596! Rorae o 8, ifdh TR 7 %81 & &9 consider
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P 2 Bl Inflation and speculation; once again, inflationary trends. Once again, people think: Ah, ah,
petrol/diesel is going to rise! That has a cascading impact. Your own report says that. The Leader of
the Opposition has very correctly mentioned about the whole regime ot excise and duties. But | just
want to give you one example. Don't blame the States for this because it is your policies and your tax
structure. Out of every rupee that we spend on a litre of petrol, the production cost and the import

cost is 48 paisa. Out of every rupee that we spend on petrol, 34 paisa to 36 paisa is because of

Central Government taxes. # @& § & SHS! HH ST, ST BT B e [AATEY 3R IHBT
\_rﬁcasceding effect B....

MR. CHAIRMAN: Please conclude now.

St daT1 HIRA : IR, 3T A1 AR @IS 8, 98 I & IR A 8| g9 dgd Y1 [ e 9
ST R &1 3Rl T FE S & A9 # off 39 < fh weew dT o, offd g9 g @i @l
Wﬁmiﬁmiﬁlﬁwﬁ?ﬁﬁimported sugar%\', 22?%‘@?‘#3%’%%%,@%
Uee™ 97 §? B9 I St &1 RUIE <l 319 I8 Ia1 9t I81 § & Fife dgd Taie el &l
a’dq—\’compensationWﬁm,mwmﬁﬁmwﬁ%\%ﬁ%ﬁﬁﬂwﬁ,
IR IR H Ui URHC I181| I § oo TaHe BT gI8st il

MR. CHAIRMAN: Please conclude now.

SHRIMATI BRINDA KARAT: Sir, | am just concluding. This is my last point. Yes, it is price rise
because VAT is very much connected with price rise. Take, for example, rice, in Andhra Pradesh, it
is four percent; in Maharashtra, it is four per cent; in West Bengal, it is zero. Take green-gram,
channa dal, milk, wheat and salt. In Andhra Pradesh and Maharashtra, it is four per cent, four per

cent and four per cent. In West Bengal, it is zero. ...(Time-bell)...
MR. CHAIRMAN: Thank you.

SHRIMATI BRINDA KARAT: Sir, my concluding point is that as far as taxes, duties and VAT
are concerned, please take the responsibility of ensuring that the States don't put such VAT, which
can be done if you compensate the States with the compensatory amount you have assured once
the VAT regime was introduced in this country, because this has a direct impact on the prices of

essential commodities.

Thank you so much for your patience and | hope that the Government will take note of these

points and make a course correction.

i o191 UTodh (IR U : FHURT HEIS Y, 3T HETTS ST Hecdqul A9 TR [ 3§ H1ob
SEISIge & a1 g9 Y gs ¢ 811 A1 Ig A1feq o fob Sia wwquf fauey 71 &= Te1 o1 & 9e= 4 54
wR Tl M 167 & T8 81, A1 98l Bt = J Sl Frspy e, S9H TR 1R REERT i 9
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BN, RPN AIGH HT1 A1, AP S 37 F 7RIy & a1 311t 89 99 ARl = 79 fpan fos v
< PI AN IS ST MR G A1MRQ 6 SMRER F.U1.Q. BT T, S BT qre & Tged d =9 8l
2, 98 I 5 AN BT FT T I8 8, S P TRIS] P AT T SORET IEG] 18] 87 STy 37T
B AN 1 39 T2 IR 989 BT Y fha|

AT AHTIRT A8 163, BT UIET 7 FA1a A Ugel TR a1 A7 {6 "1 o1 8127, 3719 Ses!
& " 3R TP WK g9 5| GRBR 99 A Yol 5iq 149 Sllep G BT BrIbTel T, al S|l
AT W U8 T B DI H B8 IR B DI FH 1! a¥E TS & fF i IR I & <1 § )
TS, W6 519 g1a & a18 BN ISl $ -Iged 9 . 41.Q. B TaHe a1, A1 7 ARl A golc 4 I8
&Y, 99 YE B W IS B I & I H &S AT gfg B & WG, Tl A AMEH F W1 39 Ha¥
ST g1 € 16 I & &M S99, A1 WISl # gig g3l 3R 59 9IS H gig gs A1 SHPT Wl 3R
GTEIT TR T, AT SMEH BT ST6vdl IR TST AR 37T ATEH! Bl HHR G-I IRE e T8 |

(st Sy fleriE gv)

AR STGHTIRT FEIGY, 31T Y BT TR AT RFHERY & 927 31 & 3 @ 2,
TS} BT AET I & AT T I RTHER I FIHR 5T AXHRI W S 7 BT B e BT &
b FeaTs I8 € 6 gAY & g Tal B RPN IR TS H 9ol B 7 8, Afhd gax Il A
AY B TP Tl Bl TR &1 A Ped © (b IR T IRBR B g8 4 IR T H TS 981 51
HEIEY, IR I & feR RgwIH @l a1} 31 e 95 a1 fow g1 a8i & Anl & ufy ff sat
a1 |IHT STl & difh od Wl IR I8 TR & R | His feae & ot 2, I 91
SPR B & [ STPI ....(FALM)...

st wrn R (9 1w« RISy, BN I8 99 Ale forg 781 7, B a1 am? 98 W)
Igd & Feaqul vy 78 W 7l 81 E § ... (Saem).

#Y Sururafer: ffed 93 €, faamasTa <3z ot 93 €, g w41 1 90 21 ...(aem)...
Teh AT e : S1-S1 H31 93 Bl ....(aEm ). .
oft SuguTafer: S 21 3y Siferyl

sft I viww e (RER) @ W, 71 RS @R S & 9o AamRE SeM@ St Sfae $97?
..(HT).... T 37T TG S ATl 87 ...(TALTH). .

it fi.%. eRue (Fuifc®) : ORFR ST 0, e St 78 <

off SUMUTI: 319 59 TR 989 A BRI ...(HIIH)...

it 3 bR UATE : FIARRTE SR SfY, R YRS YIRS F 950 WETS BT ST A9 A2
..(HAHH)...

of} STUTay : 3y NI ..(auM)... fAffRex 3ffe e 3¢ 819 forg @ Bl ...(caasm)...
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o} IO UTS P : AT STAUTURT HEIG, AT Vg (AT &1 i1 Terd i e IRBR DI
2, IS HROTH HES 91 31 9T T W G 7 St 7 9979 far {5 w9 = ot frata a5 @
BT B, T B 19 8 aTcl &1 ST STARIR] BT, BITETSIRAT BT &1 99 3R AT AR S84
Qe Afed A & AR SR 3551 IR oy RTad 787718 9¢ 51 S #301 St & oremar Uiy
WRBR & F3 TAGR AR - W 310 TIHI A Bal 5 A W 374 &1 A1 O HIq T2l 81 9rgm|
qEIEY, T 1 [ TRBR TS W F B & Jold, PIs IR (T & T9I Hael afedredt
YSfiafcrl & 1l [ g3 81 98 <% & AMg @M, TR, Sa7Y Y, Pl MY, Uss i 3 3R
ITFATIRT FEIEY, IR T 3R R I F 3ER S TWIGH o1 61 8, S 698§ dIfvet o1 dre
P75 TRBR T A 2, T8 PICT B3 aul G4 s ARBR T T T 77 81 TR T H 19T 20
FRIS AT & T g8t AR e # R 21 qeerds o) qatad o & € o8t W g iR ot
JATISTY BNt B 21 AR AT 98 PARI AR Sff 7 75 TRBR Bl aRER 9 forg a1, 74
# SN 1 0 forg o) ddive & S | TGt B AR @1, Ry T B 7EE | $v e
Jb| AP IS T 39 A2 H Pt WBR 1 7 Bls A9 AT 3R 7 IS 3 U8 DIl gaods
3R gatad & e W SARY 77 989 PAR ARG S 7 981 b GG [AHr & g gor Wiai
B AN | STTITIT HI F foTg 3R TAR BRI TUY & YT ot 717 ot of1 AT 317t e S
R I R 7 IS T STa9 Tel {31 3R 7 8 IS HRATS 8 $I| A1 TG 78ied,
IE IR U< & A1 ATl FIER e & ol 3R FT 22 TE1-ST8l 399! IR & a8t af AfBIRS
AT IHY qET F AN BT ST AT S V&7 & SR g T ) f=ifery & g1y # dex 9ic & w9 # oI @7
T P HIEIH | AR Tg AT ¥ o IR Ueer o <iex 9 .41, ger. TR &5t @1 & = oral
Fam &< €, S8 A1 B SIART G 9791 B o 1 F.41.7a. aRar w&d €, 39 gl &
AR ITH IIIRT BT Y| AR a1 T84 HART ARATEIT Sl < HEMS Bl S@«d gY TRIa] B
FEferadd v $ & g "z H2A Hemr oM Wi AT AR B 2, R AT b Aed
A g9 fF 61 By 9f 91 9@ e IRAR B <31 BRI AR 1 98 W 77 fhar § {5 98 sl
eI & 5 ST T dIUUe et 7 81, I S IR B SHBT TART WRBR T 61 291 ey 718
S BT B BN 3D folT IR YW ARGR A golc § WY 1T J A=y & 2| AI-1g SUTHIRT
DI 3T ST BT BIH PR & &1 3741 I]T Sff It B DIl b 9 H =i B 8! | A7 STFHTafiT
HEIGY, I & IUET & &5 § HRA 7 307 S FHSH 9gI¢ T, Jd & e & forg ot g
U&H ISdT HHHT BT S S IG@1 8 3R IF FF ST RITAM B, T8 IR & IR AN ST 81 7T b
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BT FIT BN, TAS AN H FHI-FHI W F41 Bl el 2l 3 dC3T S gaen 8t oAt 6 b
IWHR Tl TR TR P BY H 34 TAY M BT BT BT 81 3R 9 B! BT BH AT § aF &4
T W e A IS, THY HH HAT TS 1 ol TS Tl & ST el DI 378H YT 21 D
TN B TRG AT ST IS sy ARBR 3T RTHERT F T8 B8 B 181 99 Fobell {$b ToAaa
TS & BRU, AT Al & BR §F $B el Y A | BT DIS 7 BIs KA Al T e
TSI AT HES TR Dglel HRAT TS, THRART IR Bglel HAT TS|

= b IR A 9 AR g AREl 5 =l B 51 A SydHi e, Fi9 U VT el
2 S 3T 3MMEH) & A1 ASTHRT Bl STexel] b A1 ST §am =1 A A fired & g # Ui el ©
1T Fea1 A1 R T g iR 3R 1 forg €1 fem < el & e=arsi W Bl &1 v
PR EI T F dTel AT IFP T BT YA 6-6 FE, 8-8 S AP A1 DR o) [T Bl
U T & YA & oy enfeat off @ gl € 8k @5E aR mierll @1 RreR oft g1 g 2
A UL HE 16 Y, i P 730 FoRTE A 14 § iR I8! I & IR | 31<s! SR &
IR TZ SB! A2 Iae ff 81 g TRBR B AMBY b STBT STBRT BT oA TV R TX6T Bl
JI = ST PRI TR P ATH ST B oI YUy A9 ST I 81 A STFHTIRT ST,
HETS P BIROT TS M MEHT, TR AMH BT FAR T s 21 ANl & BRI H S8l &1 <T8d WM
A1 AT, 9 379 Yo STH W1 WT o &1 Ugel TR AT el AT {6 89 aTel-1c @I, aifer
319 T AT B 3 W1 BUY fhedl T 14 BT §, A AMBRE 2UY fhedl b {9 1, 3H1eT 4197
T $UY fhall 21 TRI9 SeH i IS ofF SHBT ATell 71 51 98 319 Fc+] AT Wl el W1 Fehall
B AT SUGUTIRT A1, SATIh HTEH & STIRIY BRAT ATEH b P75 ARBR Pl YR 9 B
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MESSAGES FROM LOK SABHA
MR. DEPUTY CHAIRMAN: Messages from Lok Sabha.
0] Nomination of Members to the Committee on Public Accounts.
()] Nomination of Members to the Committee on Public Undertakings.

(Il1)  Nomination of Members to the Committee on Welfare of Scheduled Castes and Scheduled
Tribes.
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SECRETARY-GENERAL: Sir, | have to report to the House the following messages received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

®

| am directed to inform you that Lok Sabha, at its sitting held on Wednesday,

the 24th February, 2010, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate seven members from Rajya Sabha to associate with the Committee on
Public Accounts of the House for the term beginning on the 1st May, 2010 and
ending on the 30th April, 2011 and do communicate to this House the names of

the members so nominated by Rajya Sabha."

2. | am to request that the concurrence of Rajya Sabha in the said motion,
and also the names of the members of Rajya Sabha so nominated, may be

communicated to this House."

0)

| am directed to inform you that Lok Sabha, at its sitting held on Wednesday,

the 24th February, 2010, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to nominate
seven members from Rajya Sabha to associate with the Committee on Public Undertakings of
the House for the term beginning on the 1st May, 2010 and ending on the 30Ih April, 2011 and

do communicate to this House the names of the members so nominated by Rajya Sabha."

2. | am to request that the concurrence of Rajya Sabha in the said motion,
and also the names of the members of Rajya Sabha so nominated, may be

communicated to this House."

D)

am directed to inform you that Lok Sabha, at its sitting held on Wednesday,

"
the 24th February, 2010, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to nominate ten
members from Rajya Sabha to associate with the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes of the House for the term beginning on the 1st May, 2010 and
ending on the 30th April, 2011 and do communicate to this House the names of the members

so nominated by Rajya Sabha."

2. | am to request that the concurrence of Rajya Sabha in the said motion,
and also the names of the members of Rajya Sabha so nominated, may be

communicated to this House."
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MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2 o' clock.
The House then adjourned at three minutes past one of the clock.
The House re-assembled at three minutes past two of the clock,
MR DEPUTY CHAIRMAN in the Chair.
SHORT DURATION DISCUSSION - contd.

Situation arising out of continued rise in prices of essential

commodities in the country
it rorifer wre (RER) : STwWTIf 7818Y, SER & 69 AN 99l Y ..(aE)...

sft Il g (FERTSY) : 399 I goar § 6 fue feaar ik § 78mE & fom
(). R IR w9, 93 € WI.S.91. &I ..(HauT).

sft STRUTafr : Y ST, itS ST MM AT ST, F. AT ..(FAEH)...
it Tge Mt (Fe R « 3! WY HRAT St geATn] <MY B

MR. DEPUTY CHAIRMAN: Please start, Dr. Malaysamy.

DR. K. MALAISAMY (Tamil Nadu): Thank you very much, Mr. Deputy Chairman, Sir, for
having given me this opportunity to speak on behalf of my party, the AIADMK, on a very important
issue,, namely, 'unprecedented and steep rise in food prices', which is mainly affecting the common
man. Not only this House, but the entire country is very much concerned about this problem.
Unfortunately, there was a big wrangling between the Opposition and the ruling party in the House for
three days. Luckily, today, we have actually come to discuss the matter. As far as this issue is
concerned, | go by the reply given by the hon. Minister in response to a Parliament Question
regarding the price rise. It is the case of the UPA Government as well the authority that the price rise
is not disputed at all. As per the statistical data given by the hon. Minister, in his reply, the price of
sugar has increased by 64 per cent; pulses have gone up by 66 per cent... Tomatoes have gone up
by 115 per cent, onions have increased by 55 per cent, wheat has increased by 13 per cent, likewise
it goes on. What | am trying to say is that it is the admitted case of the Government that prices have
gone up like anything. The day on which the hon. Minister gave the reply and the present day, we are
able to see that some of the prices of commodities have shot up by 200 per cent to 300 per cent.
Statistical data are there. Sir, the entire House is quite aware that price of a commodity depends
upon its demand and supply. Many a times, the demand and supply and the price do not go together
at all. Our simple economics, many a times, fail. When there is a mismatch between demand and
supply, inflation occurs. So, this point has to be kept in mind while we discuss this matter. Sir, as far
as the price rise is concerned, the effect is manifold. In terms of sufferings and in terms of hardships
to the common man who are consumers, it is going up like anything. Sir, it is very much interesting to

note that out of 110 crore population in the country, 39 crore population is below poverty line. Then,
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38 per cent of the population is suffering for want of purchasing power. Sir, | am submitting to you
that 42 per cent of the total resources of a common man are being spent on food items only. They do
not have money for children's health care, they do not have money for children's education etc. So,
they are not able to meet even their primary requirements. It is, again, very distressing to note that
out of the total population of the children, 50 per cent are under-weight, 80 per cent are anaemic and
about 56 per cent women are anaemic for want of food and energy. Not only that, Sir, food riots are
taking place. Food riots are taking place not only in West Bengal but also in many other States. Not
only in India, even in Egypt, Bangladesh and other countries, food protests and instances of violence
have been noticed. What | am trying to say, Sir, is that the price rise problem is gigantic and
enormous.

In such a situation, what are you going to do? Sir, as far as | am concerned, as a student of
Economics, | can say that if we want to solve a problem, the causes of the problem should be
identified correctly. Once we have identified the issue correctly, then, we take measures. After the
measures have been implemented, some of the problems are mitigated, some of the problems are
solved but some of the problems are not solved; the reasons can be explained. Sir, in this situation, |
am not blaming anybody but | am telling the truth, Sir, what the policies and programmes are evolved
the benefits do not reach the targeted group. | mean, the socially backward community,
economically backward community, poverty alleviation should have been done and backward people
should be pushed up. What has happened, actually, all these four or five decades since
Independence, that the rich have become richer, the poor have become poorer. In other words,
there is no balanced growth in the country. Growth and development have been attained, but at
whose expense? The growth and development has not reached the targeted group but a different
group.

Now, coming to the core of my observations, Sir, if you want to solve a problem, it should be
identified correctly. The famous experts and economists have identified the causes which are mainly
responsible for price rise. Sir, | am told that change in the consumption pattern is one of the main
reasons for increase in the prices. Why has there been a change in the consumption pattern? Due to
globalisation, due to some other reasons, it is said that the style of functioning, the style of living of
the people have changed, with the result the consumption pattern has also changed. The second
point, Sir, is the rise in demand of biofuel. Increase in the demand of bio fuel also contributes to in
the price rise. The third point is the decline in productivity. Sir, as a former Director of Agriculture, |
can say that there is a big difference between production and productivity. However, | don't want to
go into those details at all. Many times, we say that we have increased production. But the point is,
whether you have increased the productivity. No. On the other hand, as far as production is
concerned, during the earlier period, the growth in our production was higher than the growth in

population of our country. But now it is vice versa.

Then, Sir, the most important point about which a lot of people in our country are agitating is
regarding the shrinking of the arable land, which means diverting the agricultural land to some other
purposes. That is one of the reasons for low production.
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Sir, now | come to various remedial measures about which the Government may think of
seriously though they are quite aware of it. If a problem is to be solved, one has to attack on two
fronts, namely, a short-term and long-term basis /.e., temporary solution and permanent solution. In
such a situation when there is an increase in the food prices, when the hike is too much, what kind of
short-term and long-term solutions envisaged, have not been clearly spelt out. On the other hand,
Sir, they say during the time of crisis, they go for to build up stocks of rice and wheat, etc., for the
purpose of supply to PDS, for the purpose of supply to the open market. My friend, Mr. Siva, is
there. He may not mind if | say one thing. Sir, | remember to have read in a paper recently that
thousands and thousands of tonnes of rice meant for PDS supply has been caught in Tuticorin Port.
When it was about to be exported in Tuticorin Port, they were able to seize several thousand tonnes
of foodgrains which was meant for PDS. ...(Interruptions)... What | am trying to say is, the
foodgrains or the food articles meant for distribution through PDS has not been supplied in the PDS.
On the other hand, ...

SHRI TIRUCHI SIVA (Tamil Nadu): | agree with you. You should say that more number of
cases have been registered in Tamil Nadu; and according to the Essential Commodities Act, Tamil
Nadu is acting very well and everybody accepts that.

DR. K. MALAISAMY: Sir, this is what remember to have read in a paper. Sir, not one or two
tonnes, but thousands and thousands of tonnes of foodgrains are caught in Tuticorin Port in Tamil
Nadu. That is why Mr. Siva is interested.

Sir, | forgot to mention about productivity. Sir, when we encourage productivity, initially, the
productivity in Tamil Nadu was much less than Punjab and Haryana. Similarly, the productivity in
Punjab and Haryana is much less than Irie, Philippines, etc. The overall impression is that the
productivity is less in our country.

So, my suggestion is that research and development should be encouraged in such a way that
the productivity can be raised, particularly, in the case of dry farming where the yield is very
negligible. We have to see how the output in dry farming where there is dearth of rain water etc.,
could be increased. They should think how they can increase the production and productivity.

Then, another important point on that is to minimise the post-harvest losses. Many times, the
agriculturists are neglected. So, something is to be done in this regard. Then, the investment in
agriculture is also very less. One of my colleagues has very well mentioned that the Minimum Support
Price to the agriculturists or the producer should be ensured. ...(Time-bell)... Sir, then | come to the
infrastructural facilities that need to be provided in terms of storage, in terms of market outlets, etc.

MR. DEPUTY CHAIRMAN: Dr. Malaisamy, you have already taken more than the allotted time.

| have allowed it. Now, you have to conclude.

DR. K. MALAISMAY : Sir, | will take only two minutes more. | am only mentioning only points.
Sir, | am cutting short my debate and just making points only. The time allotted to me is very less and
the Chair is particular that | speak less; so | shall go by it!

MR. DEPUTY CHAIRMAN: You have exhausted all your time, and exceeded it also.
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DR. K. MALAISAMY: The next point, Sir, is about increase of credit facilities to agriculturists.
One very important aspect here is arrest of diversion of agricultural land for some other purposes.
Then, Sir, talking of food inflation, there is a mismatch between demand and supply. Food inflation
has gone up to 20 per cent, | am not able to suggest any solution but the great experts and

economists should think about what to do about that.

Sir, | do not say that the Government is totally silent, indifferent or negligent steps are being
taken by the Government. They have identified the problem and are taking measures. | am very much
interested in knowing whether the measures taken are adequate and effective. This is my usual point.
Many a time you take measures, you call your team or constitute committees and appoint people.
You say that you have taken cognizance of the problem. Is the cognizance you have taken adequate
enough to see that the problem has been rightly identified and a right solution has been found.
Secondly, in our system of democracy, people's representatives are the political executive; they take
decisions. Once a decision is taken, they pass it on to the bureaucrats who then take it to the public.
So, the public, the bureaucrats and the political executive must work as a team. Political executives
like you take a decision. What do bureaucrats do? Were you able to ensure that whatever has been
decided has been done effectively and whatever you wanted has been achieved? | feel that there is a
failure of the system and human failure or failure of both. If you are able to avert these failures, you

could avert that problem.
MR. DEPUTY CHAIRMAN?: | think that is your conclusion.

DR. K. MALAISAMY: In the Chief Ministers' meeting, the hon. Prime Minister had said to the

forum that the worst is over. | would like to know whether the best can be awaited.
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SHRI D. RAJA (Tamil Nadu): Sir, price rise is the single most burning issue in the country
today. The prices of all the food items and essential commodities have gone up mani-folds. |

don't need to give statistical figures on prices of these items. That is the reason why we demanded a
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substantive discussion. | appeal to all the political parties, let us take the strong feeling of the people
into serious consideration. There is anger among the people; there is also a sense of cynicism among
the people. What our people think is, the more you discuss, the more prices go up. That is the
cynicism that is catching up. This tells very bad about Parliament and Members of Parliament. We
should discuss this issue with all seriousness. "Spectre of price rise looms large; price spiral
squeezes the Budget; food inflation up again; retail loot; mandi prices a fraction of what you pay;
universal PDS only way to beat hunger, tackle price spiral; wholesale price index inflation surges to
8.56 per cent in January; ballooning inflation; pricey price line, etc." — are the headlines of the
national dailies. And, | hope this should make the Government more sensitive. There are people who
think Government is clueless. There are people who think Government is groping in the dark to find
ways and means. But, | don't agree with that. The Government knows, those who are in power
know, what is happening in the country. But, the point is, they do not want to act. They could have
taken serious steps to control inflation and prices. They did not want to act. Why? The Government,
the UPA-II, is totally committed to neo-iiberal paradigm of development. This Government persists
with its neo-liberal policy of free market economy. This Government persists with the policy of no or
less State intervention. This Government persists with the policy of liberal concessions to big
business houses, multinational corporations, etc. on whom it depends for increasing investments for
accelerating the rate of growth. Earlier, those, who are in power, the UPA-Il Government, had been
blaming the global factors. It said that inflation is high, so prices will go high. They were saying that
prices of fuel, prices of food items, etc. have gone up in international market. They said that inflation
had gone up at global level. So, India had to suffer. But, inflation rate came down from double digit
to single digit, even to the level of zero. But, prices did not come down. What is the economic logic?
What is the explanation from the Government? We didn't get any. Then, the Government started
blaming it on monsoon, less rains, etc. Yes, there were less rains; there was drought. But, there
were floods also; there were enough rains in several parts of the country. The Government should
have anticipated all these things. Now, what is happening? They are blaming each other. Whether
Sharad Pawar is right in making certain statements which create panicky situation in the country.
Whether DMK is right in taking a position on fertiliser prices. They are trying to blame each other and
they are trying to blame the entire coalition politics. | don't think that coalition politics is bad. But,
how do you manage coalition politics in the interests of the country and in the interests of the
people? Here, Sir, some people think that when we criticise the Government, we don't give
suggestions. Of course, we have given suggestions. We have been giving suggestions. When we
supported the UPA-I Government, we did give suggestions, very meaningful suggestions, to control

inflation and prices.

We had asked the Government at that point of time. Even today we are asking the

Government: "Why can't you universalise the Public Distribution System?" What is the division of
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the BPL and APL which is so defective, which is so deceptive, and this has to change? That is why
we are asking: "Universalise the Public Distribution System, strengthen it, streamline it." Why can't
you do it? But your approach is not to strengthen the Public Distribution System. Your approach is to
gradually dismantle the Public Distribution System. This is one of our suggestions. Why can't the
Government consider it? We ask the Government this thing. Even when Mr. Sharad Pawar became
the Minister in the UPA-2 Government, we asked him, "Why can't he ban the future trade,
particularly on essential commodities?" And many economists have acknowledged that the future
trade push up the prices. Why can't the Government consider it? We ask the Government to
strengthen the Essential Commodities Act. It is a Parliament. Parliament can take steps to strengthen
the Essential Commaodities Act. Why is the Government not doing it? It is easy to blame the BJP-led
NDA Government. They have diluted that Act. But when you are in power, what are you doing? Why
can't you strengthen the Essential Commodities Act? Why can't you take measures against black
market and hoarding? When Madam Indira Gandhi was there as the Prime Minister, she did give
some signals to the whole country initiating certain measures when she gave that slogan "Garibi
Hatao" to really give confidence to the poor people of this country. But now when you are in power,
the Congress-led U.P.A. Government, what are you doing? Now, you are trying to blame it on the
State Governments. What the State Governments can do? At their level, they are trying there best. |
know several States. In Tamil Nadu, the Public Distribution System is relatively better. In case of
Kerala, | can go on saying that the Public Distribution System is one of the best effective in Kerala,
West Bengal, Karnataka, Andhra, several States, they are trying their best. But who decides the
macro level economic policies? It is the Union Government, It is your policies which led to such a
situation in the country today, If you are always pledging your loyalty to the neo-liberal forces, the big
business houses, the corporate sector, you are pleading helplessness before the market forces. You
think that the market forces will bring down the prices. Wait for two months, wait for three months,
the market forces will bring down the prices, then what is the use of having the Government? If
everything has to be left to the market forces, what is the meaning of an elected Government having
the people's strength behind it? What is the meaning of that Government? The Government has to
intervene, the Government has to act. Now, our accusation is that the Government is not acting, the
Government is not taking enough steps to control prices, and the Government should send a strong
message. But see this Economic Survey. The Economic Survey admits that there is a gulf between
the whole sale price index and the consumer price index. But the Economic Survey talks about the
GDP rate up to 7.2 per cent. So, they are happy to have GDP rate. They are not concerned with the
suffering of the people, with the miserable plight of the country. That is where we have a problem
with the Government. Our accusation is that the Government has completely failed to control the
prices, the Government has completely failed to take action against black market and hoarding.

There can be mismatch between demand and supply. But as a Government, the Government should
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have anticipated how to bridge the gap between demand and supply. You go to any shop, you have
all the commaodities available, but prices are high. Then what is the real management of demand and
supply? This Government, in the name of free market economy, in the name of neo-liberalism, has
failed to manage the economy. And what is the use of talking about productivity in agriculture, self-
reliance? We have been talking about that. But the Government should act. If the Government does
not act, what is the point in discussing all that? Then, it becomes politics. You don't take it as
politics. We have not been doing politics on this issue, but you are doing politics. You are doing this
politics in your Coalition. This entire politics in your Coalition should, come to an end if you want to
protect the interests of the people. That is why, Sir, the CP has left. We urge upon the Government
to act. If we don't act, this discussion is waste, | consider. Again, repeat what people think: "You
Parliamentarians, Parliament Members, can go on discussing. Discuss, discuss. Prices will keep
going up !" Don't allow that cynicism. That cynicism with the people is dangerous to democracy. And
if we believe in democracy, we want the Government to act. If you believe in democracy, you don't
waste your time; you act. Now, people want action. This Parliament wants action on the part of

Government to control the prices. That is what my submission is. Thanks.
MR. DEPUTY CHAIRMAN: Thank you. Now, Dr. Ashok S. Ganguly.

DR. ASHOK S. GANGULY (Nominated): Hon. Deputy Chairman, Sir, | am indeed, grateful to
you for allowing me to speak. | had not intended to make an intervention, being a very new Member,

and | hope my fellow Members will pardon. ...(/nz‘efrupt/ons)... my short comings.
MR. DEPUTY CHAIRMAN:: It is your maiden speech.

DR. ASHOK S. GANGULY: Sir, my fellow hon. Members will pardon me if | say that | was
bewildered; | was deeply hurt and bewildered that we spent so much time in order to decide whether
to have a debate and how to have a debate. Maybe, that is the way of the House ! And who am | to
question that? But once the debate started, | think, there was a lot of wisdom, in the observation on
both sides of the House, and | am encouraged by that—I understand, one of the Hon. Members just
mentioned to me, hon. Members,—just because the debate on food prices has started in the House,
retail prices have started going down! | do not know how far that is true. But if it is true, maybe, the
House has the larger impact than we may be aware of. And, maybe, if we had started the debate
yesterday, the prices might have gone down yesterday itself! But rise in food prices is a very serious

issue. You know, there was a piece of news yesterday, in the newspapers, which | was shoked to
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read, on 23rd of February, 2010, that there have been incidents of starvation deaths in Bolangir and
Kalahandi. We have grown up, in this country, hearing about starving in Bolangir and Kalahandi, and
it is indeed sad that it is even happening today. | think, it is a matter of shame to all of us, no matter
which party one belongs to, or even if you don't belong to a party. Anybody dying of hunger in this
country in this day and age is a matter of shame. Let us keep the prices for a moment aside; | will

come back to that in a moment.

May | also submit, Sir, that '2015" is the year which has been designated by the United Nations
as the year when hunger will end in this world? And it is very important for us to ensure that India is
counted amongst those who have made a serious attempt in order to banish hunger by the year
2015. That is a larger debate, and a larger issue that we need to apply our minds to. But the point or
the fact is that the drought that we have experienced, last year, is not an unusual event, some
people will say, but that there might be more future frequent droughts in the countries which survive
on monsoon, as India does. And the question is: is the agricultural pattern going to change? And, |
think, a lot of research is going on in our agriculture universities. | know the Agriculture Minister is

here; a lot of initiatives are being taken, but, | think, time is of the essence.

If we continue to debate for ever about the role of bio-engineering in order to improve the
productivity, | think, we will lose a major initiative. If we continue to debate the need for nutrient-
based fertiliser utilisation, we will lose critical opportunity. The problem is much larger than the price
rise. The problem is of food security and agricultural productivity. It is a shame that our country loses
30 per cent to 40 per cent of the vegetable and fruit production due to wastage. No country in the
world loses 30 per cent to 40 per cent of the vegetable and fruit production due to wastage. Yet, we
don't wish to modernise our supply chain. Yet, we don't wish to modernise our retail trade. We
continue to protect the vested interests of traditional traders and traditional middlemen. | think, it is a
far larger issue that we have to apply our minds to and we have to find solutions. The Government is
quite capable of finding solutions and the people in the Opposition are quite capable of finding and

adding to these solutions.

| think, we are moving away from the core of the debate when we talk only about price rise.
The issue of price rise is at the heart of a far bigger problem and a challenge that our country faces,
that is, the challenge of bringing to the farmers modern seeds, nutrient-based applications and water
management. One of the most neglected parts of our agricultural management is watershed
management and water conservation. There are already satellite pictures which show enormous
depletion in ground water level in Punjab, Haryana and other northern regions. It is well known that

the flows to our rivers are in danger reducing as a consequence of global warming. It is well known
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that our efforts to clean the pollution in Ganga and Yamuna have not yielded results that are required.
Therefore, my request to my hon. colleagues is to raise issues for finding long-term solutions to the
challenge that India faces. It is not only the Government that faces the challenge or the Opposition
that faces the challenge or the people across the country that face the challenge, but indeed the
entire nation faces the challenge of food security. If we don't take urgent, immediate and well-driven
initiatives in those areas, we would fail our countrymen. | urge upon the Government to bring the
scientists, policy makers, economists and the politicians together to find solutions to the challenge
that India faces. No matter which party is in power or which party is in the Opposition, it is a national
issue and it must be treated as the nation's highest priority. Thank you very much, Mr. Deputy

Chairman.

SHRI TIRUCHI SIVA: Sir, a very important discussion is taking place. At a time when the
country is passing through an unprecedented rise in the prices of essential commodities, | think, our
job is not to point a finger at anybody and to put the blame on him, but join hands and to share the
burden. The point that the Government of India has not done anything is an accusation. The
Government has taken many conceivable measures necessary to bring down the prices. Yet, the war
against the rising prices is going on. What is required is a much deeper understanding to tackle the

issue more efficiently.

Sir, the paucity of time may not permit going deep into the issue. | have something to say
which is very essential. Since the discussion has waited for three days to take place, what we have to
do is to analyse what has been done so far and what has to be done hereafter. In this federal
structure the Government of India and the States have to work together to achieve the long-term
objective. We have realised that and | can speak about the State from which | come. Everyone is
aware that rise in food prices would eventually feed into manufactured goods and lead to spiralling
inflation. Everyone is aware that the factors for the rise in prices include increasing demand,
burgeoning international prices, increase in MSP, adverse weather conditions, hoarding and heavy
freight charges. So, what has to be done? Before | say anything, | would like to bring to the notice of
the Government and the hon. Ministers to consider the two recommendations which have been
made by the Standing Committee on Finance in its Sixth Report on inflation and price rise. One, the
Department of Consumer Affairs, which is the nodal monitoring agency, seems to have been reduced
to a mere data collecting or compiling organisation. The inputs collected by it were not influencing
the price policy, which is the domain of the Ministry of Finance, thus leaving virtually no impact on the
prices of essential commodities. The Committee recommended an effective mechanism for Inter-

Ministerial coordination and follow up. Two, a comprehensive food pricing and management policy
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has to be formulated. Sir, instability in the prices of agricultural commodities is mainly due to the
instability in the production and supply level. The lasting solution to the volatile prices of agricultural
commodities, particularly cereals, pulses and edible oils is only to improve the production. The
Government of India in its many schemes, especially the National Food Security Scheme, has been
focussing on issues of production and productivity in commodities having critical shortage. But what
| would like to say as a red alert to the Government and to everyone of us — it must be taken note of
very seriously — that the area under foodgrains has declined by 8 per cent from 2008-09 to 2010, that
is, in 2008, it was 680.99 lakh hectares and now it is only 626.47 lakh hectares. Almost 55 lakh
hectares have declined from being agriculture land to industrial sites. Sir, this is alarming. When the
need is becoming more, the producing area is becoming less. We should accept that the expansion
of this area is quite impossible in the coming days. So, only increasing the productivity with a long

term programme can do something.

Sir, so far as the delivery system is concerned, | should say, the Tamil Nadu Government
stands as a role model to. many other States, which everyone accepts. | must say it here that the
rice production is diminishing. My colleagues have also pointed it out. Punjab and Haryana States are
producing 4,000 and 3,600 kilo of rice respectively; whereas Tamil Nadu has got a rice intensification
system, a method which has shown a very good improvement in the production of paddy. But at the
same time, other rice producing States like Uttar Pradesh, Bihar, Assam and Orissa are not up to the
average. So the Government has to concentrate on these things. We are depending on other
countries for rice, it is not acceptable to us. Taiwan, Vietham and some other countries are exporting
rice to us. The African countries are very much in need of rice. If we increase the productivity, we can

also export rice.

Sir, in the case of sugar, the second very important point, which has been pointed out by
many of my colleagues, the Government has increased the entitlement of levy sugar from 10 per cent
to 20 per cent, from 1st October, 2009. But at the same time, the allocations of levy sugar to the
States have not been increased. Sir, it must be taken note of that while 20 per cent has been taken
as levy and 65 per cent of the sugar is being consumed by soft drink manufacturers and
confectioners, only 15 per cent goes to the market. When this thing happens, when the Government
has reduced import duty on sugar to zero per cent, they can induce these bulk buyers to import
sugar or they can improve the buffer stock. As far as Tamil Nadu is concerned, | am proud to say,
Sir, and rather | should register here what we have done, as against the Government of India's
allocation of 10,832 tonnes of levy sugar, the State is distributing around 35,000 tonnes of sugar at

the rate of Rs. 13.50/ - per kilo to all the families through the PDS. And the balance quantity of sugar
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is procured by the State at the open market rate from Sugar Federations bearing a huge subsidy,
under State Budget, so as to save poor and the middle-class from the rising price of sugar. This has
added additional subsidy burden on the State to the tune of around Rs.500 crores in the current year.
This shows how we are sharing the burden, with the Central Government, in the matter of subsidy on
food prices. Our food subsidy amounts to Rs.4,000 crores, out of which Rs.2,800 crores pertains to
rice alone. The Public Distribution System in Tamil Nadu is one of the best in the country, and |
should say, with a very, very clear conscience that we follow the universal Public Distribution System,
which has proved better than the targeted Public Distribution System, wherein all the card holders,
including the families which are above poverty line, are provided 20 kgs of rice per month at Rs.1 per
kg. This is the only State in the whole country which has done this, and the Government of India and

the Members, cutting across political parties, have appreciated it.

Another thing is pulses. We have had deficit of pulses for many decades. We are importing
pulses because the pulses are grown mostly on dry lands and margin lands, but we do not
concentrate on that. It is estimated that the deficit of pulses now is 3 lakh tonnes, and the Planning
Commission has projected that by 2011-12, it would go up. So, we have to concentrate more on it,
and | would again bring it to the notice of the hon. Minister because these suggestions will help him
save people from the present situation, and encourage States which are sharing the burden. Instead
of imposing levy on States, which, actually, have deficit, they can redistribute surplus rice from the
neighbouring States. For example, Andhra Pradesh is with surplus. Our leader, Dr. Kalaignar, who is
leading the State of Tamil Nadu, has rightly said that a kilo of foodgrains in a poor man's house is
more valuable than in the godown of the Government. Instead of keeping it there, rice must be taken
out, and it should be redistributed to other States, which would help the Government to assist the
people at this point of time. So, the major things are rice, sugar and pulses. And, to tackle the rising
prices which are burdening the people more, | would like to give some suggestions, some very, very
important suggestions. The Government of India should enhance the allocation of APL rice and
wheat to the States, as the allocation was re-fixed three years back, when the off take was very low.
With the Public Distribution System, the sale of rice is on the increase. Due to high market price, it is
necessary that the States could draw more stocks from the Central Pool and make it available to the
public. Allocation of foodgrains under the Open Market Scheme or ad hoc allocation at economic

cost is not an attractive proposition to many States...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI TIRUCHI SIVA: Further, selling at the open market rate through PDS outlets creates
more administrative problems inherent with dual prices. Sir, the second thing pertains to
amendments to the Essential Commodities Act, 1955, and Prevention of Black Marketing and
Maintenance of Supplies of Essential Commodities Act, 1980. These are very much needed to

ensure that hoarders and smugglers do not get away with simple punishments. As the stringent 1981
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Amendments have lapsed, it is necessary to reintroduce these provisions by making the offences
cognisable and non-bailable. As far as fertiliser prices are concerned, we are of a strong view that
the prices should not increase, and it should not burden the poor people. Our leader has already
written to the Prime Minister about it, and our Minister has also suggested it to the Government. So,
we, from Tamil Nadu, that too working under the Chief Minister, Dr. Kalaignar, are always for the
poor and the middle-class people, and we have always shared the burden of the Government of

India. We are functioning as a performing State in this federal structure. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Before | call Shri Ravi Shankar Prasad, the Minister of External

Affairs has to make a statement.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the hon. Minister can lay the Statement on the

Table of the House.

MR. DEPUTY CHAIRMAN: Mr. Minister, you can lay it on the Table of the House.

...(Interruptions)...

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, it is a lengthy Statement.
If the House agrees, | will lay it on the Table of the House; and on some other day, Members can

seek clarifications on it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN:: Yes, clarifications will be sought later. ...(Interruptions)...

STATEMENTS BY MINISTERS (Contd.)
Attacks on Indians in Australia

SHRI S.M. KRISHNA: Mr. Deputy Chairman, Sir, | rise to inform the House about the recent
attacks on Indian nationals in Australia and the steps being taken by Government of India as well as

by the Australian Government in dealing with various issues involved.

The attacks on Indian students have been coming to our notice for over two years now, since
2007 when some students were assaulted in Sydney. In 2008 and 2009 also, there were other
sporadic instances of assaults on Indian students, including some working as taxi drivers in
Melbourne and in Adelaide. However, it is since May 2009 that there seems to have been a significant
increase in the number and frequency of attacks on Indians in Australia. This has coincided with the
substantial increase in the number of Indian students studying in Australia over the last three years,

with a 141% increase recorded in just two years from 2006 to 2008.

The attacks continued in a sporadic manner till May, 2009. On 9 May, a student named
Saurabh Sharma was attacked in a train by a gang of 4-5 people. On 23 May, 2009, a young student
studying in Melbourne, Sravan Kumar Theerthala was savagely attacked with a screw driver,
resulting in serious injuries to his head. On 2nd January 2010, a student Mr. Nitin Garg was attacked

late at night while crossing a park in a Melbourne suburb on his way to work. He later died in the
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hospital. While there were other cases of assaults on Indian students and taxi drivers in Victoria, New
South Wales and Queensland, most of the incidents seem to have been occurring in and around
Melbourne. On 14th January, 2010 night there was an incident of arson by fire in Cranbourne
Nanaksar Taath Gurudwara in Melbourne. These attacks received extensive coverage in the media in

both countries.

Each assault was taken up with the Australian authorities, at the State level by the Consulates

General and at the State and Federal levels by the High Commission of India.

The incidents relating to Indian students and nationals in Australia have involved one or more of
the following elements: robbery, assault, violence fuelled by alcohol/drugs, juvenile crime and racial
abuse. Other contributing factors have been: the financial constraints of the Indian students which
have led to them living in poor neighbourhoods, working late hours and travelling in late night public
transport, all of which have made them more vulnerable to street crime which has been on the

increase in Melbourne, where most of the incidents have taken place.

The profile of the attackers in most of these assaults is of youngsters in their teens and early
20s, largely under the influence of drugs or alcohol. The attackers are of mixed ethnicity, including

sometimes, other Indians. Some of the attacks have had racial elements.

Besides the obvious law and order problem, the other issues which have come to the fore
include the commercialisation of the Australian international education industry and laxity in
monitoring/enforcing compliance of the regulations by the Australian authorities. The increase in
number of students in Vocational Education and Training, VET, sector was linked to the immigration
system of Australia which gave priority in the last few years to applicants for permanent residency,
PR, in certain skills where there are significant shortages. These immigration rules are now in the

process of undergoing changes.

The matter of the growing number of assaults on Indian students was taken up in May-June,
2009 at the highest level by Prime Minister, Dr. Manmohan Singh with Prime Minister, Kevin Rudd
and by me with Foreign Minister, Stephen Smith.

| visited Australia in August, 2009 and conveyed our concerns to Prime Minister, Kevin Ruddy
and Foreign Minister, Stephen Smith. In the course of my 4-day visit covering three States, and my
several interactions with our students and our community in Australia, | gained a first hand
perspective on the issues related to the welfare and well-being of our students and larger community

in Australia.

In the course of my visit, | announced that the High Commission, the Consulates and the
Honorary Consuls would be open on every Friday, from 11 a.m. till 5 p.m., for any Indian student to

walk in to discuss their problems and grievances.
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The Ministry of External Affairs and High Commission have also unveiled since 12 June 2009,
on their respective websites, Guidelines for Indian students studying in and wishing to study in

Australia with advice, dos and don'ts. These Guidelines have been regularly updated.

Bilateral working groups have discussed the issues of regulation of education agents, student
welfare, vocational education and training, and quality assurance in Delhi in October 2009 and will

meet again soon.

During the visit of Prime Minister, Mr. Kevin Rudd to Indian on 12 November 2009, Prime
Minister, Dr. Manmohan Singh conveyed the high priority that Government of India attached to the
safety, security and well-being of Indian community in Australia. Mr. Rudd reiterated the Australian
Government's commitment to taking all possible measures to protect the safety and welfare of all

international students including Indian students.

Our High Commission in Australia and the Consulate General in Melbourne and Sydney each
have a Community Welfare and Student Liaison Officer, CWSLO, who is on call 24/7, and whose
mobile number is on our website as our emergency response number. Any problem involving an
Indian student or member of the community is handled by the CWSLO in coordination with the High

Commissioner/Consuls General.

In Australia, a Task Force headed by the Australian National Security Advisor was set up in the
office of Australian Prime Minister to formulate what they term a 'whole of government' approach to

the issue and liaise with State Governments on the action being taken by them.

In Melbourne as well as in Sydney, the police have increased patrolling where incidents had
occurred. In Melbourne, police presence was stepped up especially around train stations and high
crime neighbourhoods; the number of transit police, including in plain clothes on late night trains
taken by students, was increased; the Victoria State Government's Robbery Taskforce was doubled;
several offenders were charged. A Community Reference Group for Western Melbourne involving the
police and members of the Indian community to facilitate communication on safety issues was
established. A hotline was set up for Indian students. Free legal advice and referral for international
students was made available at Melbourne. More street lighting and CCTV cameras have been

provided in areas that are prone to such attacks.

Of the various reports and reviews commissioned by the Australian Government to look into
the several problems being faced by the students, two have submitted their reports, and made

specific recommendations to improve conditions for international students.

287



There have been 8 Ministerial level visits from Australia to India in 2009. Many of these were

focussed on addressing our growing concerns about the safety and well-being of our students.

The Australian federal and State Government authorities have taken action in providing relief to
Indian students affected due to the sudden closure of certain colleges, in making them aware of their

rights and relocating them in other colleges.

Following some attacks on Indian taxi drivers last year, the South Australia Government has

set up a taxi council to hold regular discussions with taxi drivers, many of whom are students.

The Australian Department of Immigration and Citizenship (DIAC) has introduced measures to
strengthen checks on student visa applications to stamp out fraud and ensure that students have the
financial capacity to live and study in Australia. DIAC has recently announced an overhaul of the

general skilled migration rules leading to permanent residency in Australia.

The Victorian Government strengthened the Victorian Sentencing Act 1991 in December 2009,
and is conducting a review of the justice system under a retired Supreme Court judge to address

racial crime.

As a result of these measures, the number of incidents recorded in these suburbs has
decreased. Three hundred police officers are being added to the Victorian Police to form a rapid
response unit to address continued attacks. Other concrete measures taken by the Victorian
Government include the setting up of an International Student Care Service. The service has 24/7
hotline staffed by trained persons, some of whom also speak Hindi. The Centre provides
psychological counselling, legal assistance, assistance with any problem with educational institute,
employer or landlord or any other authority. It also provides financial assistance to students for

temporary accommodation as well as assistance to take care of medical expenses, etc.

The issue continues to be taken up very strongly with the Australian Government. | spoke to
Australian Foreign Minister, Stephen Smith on 11th January and expressed my serious concern. | also
met Australian FM, Stephen Smith in London on the margins of Conference on Afghanistan on 27
January 2010 and conveyed that these attacks are particularly worrisome as the individuals from the
Indian community appeared to be singled out and it was increasingly difficult to accept these attacks

as mere opportunistic crimes.

The Australian Government has recently set up a high-level Working Group under overall

charge of Foreign Minister, Stephen Smith to deal with this issue on an urgent basis.

India-Australia relations have been expanding rapidly over the last few years. India attaches
importance to its relationship with Australia and we are committed to further strengthening and
expanding our relations to cover virtually every area of interaction. People to people contacts are at

the heart of any relationship. It is estimated that aimost half a million Indians (including 97000 Indian

288



students) and people of Indian origin live in Australia today. The older, more established Indian
community in Australia consists largely of skilled professionals, such as doctors, accountants,
engineers and academics. It has traditionally been seen as a model migrant community and lauded
for its contribution to the Australian economy, having settled and integrated well, and highly regarded
for their industry and skills. The Indian community through its culture and values is contributing in
making Australia the vibrant multi-cultural society that it is today. They are a vital bond between our
two countries.

Let there be no doubt that we take the incidents of assault on our students very seriously
indeed. | would like to assure you that the Australian authorities have been fully apprised of the
gravity of the situation. As a result, both at the state as well as the federal level, they have taken
several measures as outlined above, to improve security and surveillance; it can be honestly said that
they are making efforts to meet our concerns. However, as can be seen, the issue consists of several
complex factors, all of which are interlinked and need to be dealt with in a concerted and coordinated

manner.

| assure the House that we will continue to monitor the situation closely and work closely with
the Australian authorities to deal with the issues concerned and improve the safety and security of
our students in Australia. Thank you.

MR. DEPUTY CHAIRMAN: The clarifications on this statement will be taken up some other
day. Now, Shri Ravi Shankar Prasad.

SHORT DURATION DISCUSSION - Contd.

Situation arising out of continued rise in prices of essential
commodities in the country

#Y 3 v wTe : STHETIRT WRISY, § oMU Fad g 6 S g3t 59 = 7 AN o &1
3R & 21 H gae | WEs W $9 989 Bl G 21 gl R ®U F H B $ AT Fe
3R T & TSR Bl 919 A1 A1 91 g sl gl HEIGd, o4 & UIg A1 4 3718 €, 99 A 8
3RS U8 AIAd] 989 HETs IR PR I8 5 eI Ao © (& [Uoel IR RS TR A1ed 7 59 989 Bl
IR < gU 31 BTS W BT o1 b § arar eral § 6 STas A 379 JAeH] & U8R W gIGRIET
TQHT, B el BT 37T BRax] FHI 21 JET & IR AT MEH Bl PRIET, WM 3R 31 3R
3O q¢ Y 1 3 5 a1 B GTST 3R ST & o 91 S i & <1 9eT & AT 9 X 1T I
AT P IR PR TS &, S IR RN 8T AQ? BASIY Sl #3401 €, I8 Pel U P8 (ol b A
J 31T AfIH T YR B AT 7, GIIH 9 7T$ ¥ ST AEMS 9 T8 =1 AR g fiern e
it BT ahed B, I Al greg 7 §1 S ®e o f A a8 s 9 T 7, gafo 78S 9
TS 21 G ) U ufent | el A wmel, STafacis 81 S a1 g9 U e i
HH" P TS 3 TS| YdT ] T8 9 T BT ST &7 B It is a cruel and ugly joke on the plight of the
common people. I& H PHET TS §, BR A o1 I§ S TR THH TS & THM 8| 59 W1 I8
I R 8 A1 T 8 b TRBR Bl IS IRTHTST 0R 2

[SuaTETe (3. ©.91. HRE) froris gu]

H T @1 AT, IRS YIR SN &1 3, 319 =l MY B1 U 3T 19 F o aRss a1 St g9 299
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8, 3! I Al fear 81 3/ T & g qew ud T8l d8i A Gl o) el 3 {6 sl
HT Y& 81 31 U IR ATE 31 TAT:

T 3ER SER DI I 7 B, AT FT b BIRal AR 1 eT 872

MY R §H MEAGTR o W1 X% &, 317 el afery, aiet @id afery, a97d # YoId wad &
I 9 TG FEF 7 Fferg, whemEme afa, s9R ER # afery, ik g9 wge & |1y 9y,
T A1 ) T18Y, AP B SIS TR ATGH] BR8] gorl el 3R Bid Je<hl g8 Ml &4
| HH 3 TRE DI TSI 319 BTSN & 31e% 7 HRY & T FY

off Mfde~ma snfee : g TR 1 WX 79 | =feryl
ofY %fa 2ipx v™ATE : 3TUh T ? 98 NMYP YT BT & B

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no. ...(Interruptions)... You please
address the Chair.

3} M viHR gIE : STFTERE FEISd, eI U SR a1 @1 el 21 B Hel I« ¢ b
T I fIUaT 311 TS, SFHTE S AT ATSTRI ST &1 ARPR 6 AT 0 211 2001-02 3 14 AT a4
TS AT T$1 27 R ¥ fHamil 1 26l S &1 718, I8 B ST, AR I BTS ol MY
9 3R BIFd fRR i1 ¢ ATt T ST Ger off - I8 &9 AT B 37T U1 9T 81 T © that the
economy of surplus, which we left, has become the economy of scarcity. W&T\?ﬁﬁﬂm
IR BT BT 979 MM © T &1 Aol AE el B - e ok awrs, orR fears, awrs § i
RIS S ST 8 - AT D AT, 1 R fIBRIe WY 81 ST 21 TS SHele D, FEME Bf 20
TRIC YT T 51G FHTIF BT 3R A IR YGR S B1 el 77 {5 31Maeh! HHTerT 7, O S Hel {6
g X Hfee o) R 21 99 3RS 7R St of-379-99 21 Y 7= € oY < 2 5 waa Y A,
Qe 74 € @ <@ © 1 @ Sudd 8 ok doges ghad & W3 € 1 98 Wi S B fF
YIS BT AT A e | <ifehT U i #30 © % He @i © ofR T San ki 8, 99
qTel GBI 21 I8 UGT Te| T 81 8T 87 59 P 9 gHl gall, 1 IR YaR Sff 3% & aR e
g, B9 R BN 8, d IR IR 4% 431 % €, & aR A1 X8 &1 3G g A Ueb o8 el & foy
el QI T e Q2 A G 3 AT {5 fhehe & 79 & B dTell BISATE BT D B BRI IR
T2 T 319 B I1T FHST A TEI afTS 5 ST WS 9§ W 7 R B1E fhde Regam & forg weme
2SN A 7, A wee g 3T orgaR W gu feufrri e i, s HRd I R A s g i W
Al ffhhe W BT Tl T 81 SER 3 1A 371 775 {6 qRI pfae RFAER 81 59 g8 aR B8l
T fop AT A @rei SrafaeiaT 81 S df fhR <19 ga19 U1 3fex & "1 -HfaTd, 91 Suayrede]
S, 3 SRT A BT WD 2, WA AT BT G BT 2, Gag A Rl IOl 8, AW H IJHA
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BTN FoIT 2 MR b T SRERT W1 BIT & T Ryl dre=ie = 99737 7| o= [0 81 Afh I
SRR 59 IGRT I & A1 SRAR BT YR 4 fAT$ ST 81 919 919 T & af Ui U469 &
Teh =<1 <1 BET b the Prime Minister must be elected. 31 &4 gl H T8l 37T & HEMS B! ST
YS®H H the Prime Minister should be elected and not selected or nominated. I8 ITd HaET I 31T TI'&LI
ITQATEIE Sfl, T8 1§ 95 SAMER] ¥ HEAl Aedl § [P "AEE & A W IS 81 I8 §
Bierer difdfead d, g g B 141 @™ &1 a7 81 W8 &, AR | 91 &) 97 81 81 8
IR ST IREM 2| HETS H1 I8 I 991 SR T, R(h HS MM DI 59 WRBR 7 -1
5T 8, U8 BHART W ARIY g1 H 371 IWDI YT H, Al F g S {5 vap 91 3718 6
BRI TR 781 € 159 IRBRI &1 SRR 81 519 § 98 O a1 g a1 g1 891 1l 2 faeet §
et &) TRBR B2 B AT Y TRBR 2 el Herd eenfrg e 74 §1 S1gy el 7 Tea!
TR, TS P el 2R Gs H B B TWBR 872 AMUH! WK &, TR IR 3777 I8f ST
MY &1 FFY I8 o) FSh! TR TSI H Y 3777 ey MY &1 Susawrede Sft, § wam argm f&s
IYE WRHR I B9 § 6 39 U7 B AR & 2l They are talking the language of
desperation.mmﬁm%mﬁﬁm,w%aﬁﬁmmwélﬂgmm
TR 3 3ATe] BIeRIc] AIPE  TIF BUY H feetd & 3iR faeell & qroRi 9 frer € 12 29 #1 98 S
TS 8, 98 el 8 11 $uT # 3R fiefdr & 25-30 $UY H| T81 BT 7g &1 1 2| THIER 6 3¢ 4
e & ofR et & 15 9 22 $uY #1 gfe a1 $ed © o Reiferdl @1 89 | 781 U a1 2 §1
P 77 T SMTaapT R W2 IT[HIRE S, § fTS &1-T 3l IS SHMERT I IRId BT
TTEAT 1 HET T % & fham1 1 980 $© 61 81 31 & $9 < & fHami 7 18R 98718 2
HA1 S, & MU 3T §, $P! G I oTg| HHI fdepe Tei 21 2008-2009 H fFaTi 7 805 ARG <
ﬁiwm%}lmﬁﬂm%%itisarecordproduction.wommﬁmmm%
3R A9 I TR AT BT fhan faam 81 et € o6 9ga f €1 =11 50 BUv el 911 78 8,
IqHT 3T 14 BUY H 37T &1 1T I8 26 IV Bl ST &1 A1ae 30-32 UV el g &7 8,
e 1 10 TUY e 1 far o sncreen SIRY 21 anft 4a1 Sft oiR 91t wewl o BicagsR
R ARSI TS B, FES B a1 Hel, 89 A 96 A1 B, P 781 Farel I8 & fF fFami &
T Bl AT &1 1 3779 191 BR I3 &, MY ITP] < 91 38 572 I8 TP g1 JaTe ¢ AR TIERT [aTd
3R gHIce § {5 99 fpam &1 $ad IR Bl €, I 3T9a! Tauie-gHIe i § i agama
B 87 I8 IS GaTel &1 39 Hal & (b sAR U YT AHM o, bR 4t a9 g7ic e 38 €, R 0
Y TEAUIE R Y2 & 3R UaUIc WR Aiers] < %8 81 3@ § AN W S g1 iife 3 b
STARES A g 31 A &R "N FH" R 4 g a1 oY, H org A R & ore g1 A pr e
framT YSR 2, T3 oY, ¥ fUwel 9= A Ue Harot fohar 2T, Unstarred Question No. 191 3R g1
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IR T UM Bl It is part of parliamentary records. T 3TFEaR, 2008 H 25 HUY off, TaFga 2009 H 45
BUT BT TS 31X AT 50 YT & ARTUTH 21 SRIT, 2008 H, 3MIH $H SR A &, Sl B DY T[0ST
Frct, faarer RUIS 3 Al wranfie e &, Rree i1 A ga1 <1t 7 fovan o, a8 R i) o«
21 3T AT Sl 100 TR T T 2T, 105 SRI 7 P AT MMYSH! HH 146.08 I < IST g
3TN 3T 10.08 TR =7 $HIS fhaATI Therefore, the total availability of sugar last year was 257.6 lakh
tonnes. 3R MR B SN HOTRA &, S AT SISe ofd &, I8 220 ARG 7 & AT 3D T 27 AT
T BT IR AT e @t wgd € 3 I B 81 3961 91 Aded 82 I8 TSl 9l g1 g g2 ar
AP A el T8l &, AT 39 yIferarie § frrels &Y X8 ¥, a1 3y Siifthax Wog eid) &l
TAGIA B X8 Bl 3R I BT W™ 2 ar A 78 /i 8, I8 919 GHeT § 8T 3|
IUHTEE Sff, H SNDT QST B D1 DI DIl PR el BT Sl Tt herst] U9l €,
16.12.2009 BT 3300 BV IR fFae s ATl 715 9159 & 91 7.1.2010 BT I 9B 4300 BV TR fFaead
BT 71| From Rs. 3300 to Rs. 4300, that is, rise of Rs. 1000 per quintal only in 22 days. JMIdh IR
A B, T IMUBT STET B, A YD IS 21 §9 T Sroars fbar 21 3mud urg A+ B, 9+ oF
TE B, T fl €, SHF 915 oY &g X2 ¥ S STa1 e § O Bl 7 Bl faforat &
Hefl-7d 8, B9 U8 MUY 954 SAMERT ¥ 3R RTIERY & |12 S8 9184 21 Mr. Vice Chairman,

Sir, it is my charge with full sense of responsibility that the UPA Government's policies are tailor-

made for middlemen, speculators and not for the common man. That is the reason of this gross
mismanagement of food economy. This is my charge, which | am saying with full sense of
responsibility. 31d § 2TST T TR 37T §I &1l U= W1 95 =<l §s &l B9 2008-09 H, #31 ofY, o=
IF ATHS &, SRT LT A JITC, A0 14.66 Fferae e aTet 4T &1 3R 9 2.44 <7 a1
FHIE B AT eled aTdl 17.10 Ffer e oYl 3T STet 7 dorwerd, <21 &1 17.51 fferas <= am
B T ofl, The shortfall was only 0.40 million tonnes. S FTIS(E &1l & T UR Rl @ 8T
B T A 872 Il H [T Plell 57 Ys WG AMUD 3fidbs ol § B8 I8l § b e rgwa A
ARG 81 IRE TR Sft 2004-05 | HA ¥1 &F A1 foh SIRT S U8t & 3h< BT W ST 1Y) e
F9a | ARG B, GaRT BT IR HIAT 21 ATDH] ARBR A MMEH BT TRPR &l 30T F q-T
THERI & U |aTd iR Yo A1 g 6 HewTs a4 941 98] 8, 99 I Il 4 Rl 52 $9
AT T AT - STATS AT STV | HET 7T foh TAR Ter=e= arefemet €1 27 ¥ #1a 21

q AT srefemrt €1 59 I IaTan T 6 9 37 S1eferR & SrgWd Bl ol oid Y WIS Bl
™ F AR A1 U= o S 3 I 89 9 G 37 e 31 91d 31 81s <, 2005 95 # S,
FeT fF 100 f&7 3 72 9 701 AR 741, 100 days, 100 days. I 5 AT Y& TI 379 qT 9 HE A
AT BT TYI STUAHTEIE ST, TPHIT b RT HE< BT W 9 HEN H MBR b AAqR 81 Skl &,
fpd T8 1=IETI'I’5L Tl T B9 BT 91 & 981 of X812l Why this gross mismagement of food economy
under an economist Prime Minister is the question we are entitled to know and we seek explanation

not only from Sharad Pawariji, but also from the Prime Minister? It is the collective responsibility.

JTUh 31X B! N TSTs &, SHP BT A ATSH TR 1 81 bl

IqHTeEr SfY, § ST & aR | TP Bell 3R BT g1 2004-05 § I R 3.02 fferm =
@ oft, b ft 39 Y & 1 B BT T 91, STafd ot st A1t U 0.41 fafera e 2 sk g1

292



AT T B §12004-05 H T 7] WRHR o718 oY, T1 3.02 fferres e off, b= +ff 98 sai amy
T AT Y T, TN B I H PR &1 G ST B, AT BB gaAT 2, AT Bl AT 37287 < Bl
&1 FA &, T B T8l 5, B Wi AETS FT 57 SUTHIETe ST, T 3fR Feoll T AE M & 757
9% oI S 9T global factor RTHER 8?2 3 Mft, F7M, e 3l THIRR &1 A9 9 ol € a1
PICHIAT A AT & T YOI AT &2 377 feeh! & d1ex Mdbfay, g9 foram fba arew s1re] Uar
B &1 TR AT 9189 89N 8R4 3f1d 8, 89 AR e 4 31 93, a1 <SR9, o iR are!
ISl Bl e oreedl Wil 81l 81 qR <21 H fhT gl USTaR R &, fhR 7Y 37Te] 78 8, THeR
HEM 7, B UHR B Feofl AN T G &6 IR 7 H T I1d STO% HE-T A Y | U "B 1
1 cd G 2, Foreras) fader & aga A Bl 81 I fssT R v man S © 3R 9T ST Bl
2170 f5ell g 9 o fpal 'S 99901 81 59 'S B A5 BF 97 = I8 off| T8 TE B 01
BT &1 379 H AT H G718 6 IRERA 3 591 U g9 thaed] 21 I8 fhda! thaed] 8, g4 ua el
2, I IR B TF T91 thaes! g1 'HHH' IR 8, AT § TM Sl §1 T PO BIC-IS
N & FTT IH ST 61 RIS BT M ISRT S ? J I a1 B

319 a1 T 5 g9 foy I8 TR RrieR €1 g1 Sit 71 off ve waret frar, § S9! oy
deIHT dradl ';{I AT Sl A% -6 ERIEN fo <o & procurement policy P TT BT %\»’, export-
import policy P TI Rl %\, foodgrains P movement B HIfT BT BT TF HRAT 2 I MY TI
FR Bl Future trade, TS IR ¥ T ST 7 910 BT &, AR 70T 201 Sff 11 914 H1 8, § I W 781
STRET §1 98 1 984 91 scam € 811 I8 AT &1 T B &1 fbx M FTe1aR) yeer IReRI &1 81 37
1 954 NS W 1 H U TSl MR I @red g1 H amg F IRE garR S, kindly confirm HRY

and Mr. Minister of State for Agriculture, | hope you are listening to me. Sir, he is not attentive at all.
31T § 7 91 ? 319 AR IR St B H Bt I & s, d a1 {52 757 734 € and | am not on
Twitter at all. AT SURHTEAET SfT, § I 917 B8 &1 AT, $9 A DI 31T Al X (b 1l 1 4=
Af31 B 3% g3 off, I raids BT I g3 AN T9 ST GO W1 6 9 <97 A fhA-fh vaw A
raids §?§ %, qrerer Jqg AT 31T b UPA ruled State Governments ¥ 17 IfIeTd raids §_§ %\: 3R FTHT
maximum raids non-UPA State Governments H §é 21 319 AV U TRBR B HAHIe Tl U1 78 &1 &H
g el PE © [b BRI Pl M T1 BT MY, Afb IATID! il adhoc T 8, SHDT T fA8R
BT ISTERYT AH MM IR YR S 7 BT b 89 20 @RI T A1, 20 RIS g for retailer I I
g, T1f% flood AT ST A | G fhd=T T fBaT, MSP plus freight charge. SI91 &1 add & f&=, @
TE B 156 TUY W SfIF B TS 1 T <1 AES & already TR B 311X 37T IHH! 39 TS A 96138
gl

31T ol IR B 91 SRIYI Fet § 379 faBR & Iu-Je=i 47 Geiiet A1) 91 B &7 ol
I8 31 US a1 qaT1S 1 ) YIR BT HieT Ao e Ta-He a3 ) 51 B o e fiEed & fog
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ol PR B A TS A, Tg f Agot TaTie & garh B o/ el RER H ¥, S g H 7,
I a8t I fIER BT <77 721 fohan | fIgR &1 <91 fohan T 7eRTse ¥ 819 - et &1
A o, 59 fIER & At WeRTE # 98! 1Y, O S6! BEl T4 {6 §9RT Bl TeiRe &1 T,
39 R MY &1 39 e aTst Sl ard Yo S13Y, MY I8 qa1sy b [{ER & dl IR 1 dre
AERTE & I ST AMRY 3R SAHT e ATt R gg1 1RY| I8 B A1 IRTS Sevve 87
ST SfT, 3179 31 7Y, § 1! & <% I&T 7| H9Y SMUHT axhed UG 7| FHAT o1 dTel o] 6T
e A1 A1 9aTG ) 31T H I FHRI1SHT BT T BT §, «ifp a1y I w1 7 Yfery 6 I8 IR R
TG BT T8 &, I8 ARBR AID! M 51 77 GA1 € 6 317 fet & fag 0 €1 " e €, 99
foremm St 01 sforeT” | T Tred g 6 1ol g Y SIa WM 81 379 RIS &l a7
P ©, b H B g b g fred gy § WY |18, o9 sy ol 3, Sey $rere it 4,
I TIEATE 25 B9, 30 TSR AT 40 TR BUY &, SAH! Wl 7AIS Wl o111 3Ie 7§ W& 8l anT
TR H &

MY HET o7 fop B 3 et &1 o< AU, FHIE PR, T8 ARGR AW e Bl &,
QAfBT 37T et & A1 ST 9T B o 71 81 H 1u+1 91 I 7 B TG BT, Iid JTel
3T 3T, ST = MBI R T ATl | 7S I 21 2, Afh SR AES MU &} Averdt
1 PUT PP 3MTY el BIS I, T BT HeT0T 81T g -Tgd g=Iarg |

sft Trelia g : SUHWTRIS Sff, gRIATS ... (FALTH)... STHI STad A1 89 &1 § G & 3IR B
STep] STATS 1T ...(GET).... $Teb] 1 STdTd 89 81 ¢ Hehdl B

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please, Please ...(Interruptions)... No-no

...(Interruptions)... You start ...(Interruptions ... Please ...(Interruptions)...
7Y XToTia Ye: gTb] <1 & €l I STard <1 TS|
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please start. ...(Interruptions)...

ot I B} TS AT SUHHIETE HEIGY, SR 3 99T H & g1 A1e vl I% SRy §
Tgel ¥ 81 §51 BR I8 §l 1 need your protection.

i 15T PP (FERTE) : § Frera B RIS 9191 1 ...(@em)... # AR 9797 giefan & 781 g
B B b AR BHRIT RIS AW BT & JANT B_a &

SUGHIEIE WRIGY, TRIATE| gOE ¥ Sl WY I7h! SeR 9 W 81 Y87 7, U & 91 &E e 2
HEMTS TR TS IR 989 §3 ©, BIS HEAT & [ 71 IR 989 §5 © IR BIg a1 & (& A IR 989 §5
21 gt A Repie Frerer o2 oman €1 s ois |ra # 59 v I 83 IR 989 g8 2, I fF &%
|l HETS TR 989 G ©1 TISIY & S # W) |1d IR JeTs W 989 g8 o) Safoy 318 Yl 91
e 2 fr R iy IR # £ 7EE W 989 81 I8 T, B WHR | HEE W 989 g8 21 gafy
DTS TSI T TSI el &1 T & fop 7ES WX 959 g1 T 1S 911 T 1
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HAIER, &4 399 910 @1 2N & {6 S0 S A PR 59 BN 9%, 9aH U 914 IR FEAN © b
9 99 72 TS & faird 81 599 R Geelits AT 7T fauet o1 §, Sa &1 ddel® -l Ja Bl
f 2 3R &9 Fao! off 21 3 7 © 5 59 oS i 2 a5 HEE ) fethe o) ¥R B v o e
81 151 &= e wrearrg 1ma o #ETmS Uk 98 B A2, < Ugel 89 AN A &1 B8] b Feeplel
ol B I R R, AT 7ETE IR 989 BRI 89 919 7 BT TR § iR 8% 93 4 Si9-979
T I TS, AR W G890 HI & (oY IHR B IR SRR (IR T8l 3HHT 7aierd I8 7 {6 7ETS
W g N I & R 2, R o €1 &1 gg f 9 91ed # 5 7EE o, oifh 39 forg
S BIRON H 84 ST TS 60 ATell H QA1 HIs a9 81 3, R qEms 9o =l 7% 811 U iy A
HEITS gl 81 I8! Tl AfBT 3R B! SATET ST §all 8, o 59 W fAifead w9 9 989 &3 @t
SRR B 3R D] TS B Pl ST%d 5l 89 Y& AU FID! 91 § 8 ©, 918 gal off 81, 918
Sieell Sff B, AT e % o g 9ew 81 8 31T% A JET 91 IEHT aT8d § 1 SRR gt an
T8 &1 $P! AR-U 978 &1 U 1 I8 a1 [dedpdl 99 & 1P fawa qroTR 9 W & gareif & s
T8 TG €, Wl B 31T & B AT B 1 9 a1 Bl S PR SR 311 RFe 0 9 Joab &,
T A B

AR g+ e B a1 Fefa 3w B, fave A &7 Rw Fhd 9 21 9 S T data F T8 HEAT B
3 a1t 850 ffer T @M Y@H & HIR TR 3R 15 FRIS 18 H 9¢ 31 39 UHR 339 # U& 3R9
TN already YE¥RI & HIR TR 2| HHT 7aaid I 3 [ T8 APHe 99 TR 21 3T HIg U I T8
2 5 I8l R B 81 A7 3R S IoTE | U I8 3R Bl

T 91 I8 © 5 319 F8T W S 8 1% rains @ short fall §31 TR &9 g3 ey 9@ &
RURY ams$ | ST o SRR Wt b ST W TS B

SIREESI] Wﬁﬁ[ﬂfaﬁ%\'a—é g ® f demand and supply # gap Y&l ...(gddm ). .

siFelt de1 &4 : Ioha S, T AT (@), I global inflation ® AT B
...(TAYF)... 3R 3 G-20 BT latest AT <RIV T ...(RFHM)... Out of G-20 nations, India's

consumer price inflation ratio is 14.97 per cent; Russia, 8.8 per cent; Argentina, 7.7 per cent; Turkey,
6.5 per cent; South Africa, 6.3 per cent; Brazil, 4.3 per cent; Saudi Arab, 4.2 per cent; Mexico, 3.6
per cent; and China, 1.9 per cent. ...(/nterrupz‘/‘ons)... This data pertains to consumer price inflation.

So, please do not mislead the House. This is what | am saying. ...(Interruptions)...

Y i gg: 991 o, R o off IR S B Rais g1 Tt omRaeT § dax asy
e, fifsd S¥e, IR, TRIET I R with graph and data T 89 §1 &< ¢ &1 89 I $9
989 4 U1 &) 8] TEd| 89 99 989 § d9 Us O 39 9N} Hel ASRIBIH 8l ...(aHr). .
SuuTege Sff, § 9 989 H sl el aredl g1 4 99 989 H d9 Uy 99 SR 9§ I7 I g9
ARIGTS! €11 ...(FGLTH)...
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SHRI S.S. AHLUWALIA (Jharkhand): Sir, my learned friend, Mr. Shukla, knows too much
about economics. Can he name any country that is having higher consumer price index than India?

Name any country.

3t Tl gF : Wb, sicier, aien, 6 ot IR-IR $HES F 9 H o @ gl
...(STET). .

SHRI S.S. AHLUWALIA: Otherwise, before coming to the House, just see the

'oricecheck.com’.

i} Trofta g7 : ¥ oTU TSI -USI & AR SISt & T o 8T E ...(FaeH). .
SHRI S.S. AHLUWALIA : Please do not mislead the House.

3} ot gF: sEqaforan o, #9 AR-TR ddls & 9 oy 1 ..(aaum)... 39 1 T8
gfes aR av_gffﬂ & ﬁﬂ’ 2l . (TIY)... J BAR neighbouring countries gl ..(aYT )... EERGIN
neighbouring countries & A %FQ %I ...(aYgm)... T grar A &l fb # arudt arg Udh arefemt ‘§'
.(FGY)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shukla, please do not respond to him.
You address the Chair. ...(Interruptions)... Do not respond to these questions and address the

Chair. You say what you want to say. ...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, he is the Deputy Leader of the main Opposition Party. | have to
respond to him. dg 3T m I TR W DI R EEIGI %I He is also a tweeter.
...(Interruptions)... e, TP tweeter P T F81 AT ...(AUM)... T8 BRI SiteY &1 e 2l
...(T9YT)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The are trying to interrupt your speech.

...(Interruptions)...

Y ST qF : U I D! 98 8o 4 e A g9 A=, 71 faver, -1 bw o f& @
ST © fo5 MSP 9g1l MSP T8 AR TEi 981 71 F1ead ©u 9 SHaT 3R 7| 84 gl
2 f MSP TgTI 3FR SHST 3R HETS TR 37T & A1 2ATST 95 37 4 DI B o] g1 912y,
FIfd 3R TR P WAl &l HIS AeS e § O I8 HIS TTeid 9 T8 21 T 59 avE Bl
DI I Te1 [ BIS Tgd T9T WhoSel BN (a1 713471

H garar g foF MSP 3 foa=T % T 21319 I8 <RaT b 2005-2006 3 g BT Tl 4 700
BT Uiy fded a7 3R WRGR 9 S 987 Y 1100 BUY fHTl 39§99 jump IRAVI ..(GE)...
U, paddy TR, T U= 600 TUY I 9T HX 1050 $UY fHAT AT Sugarcane 260 39T TR faaea
T 1| 519 foraTT 1 WML e 961 © 1 SHBT IR 3T 81 51 offh, § I8! Heal g b I
3T 1 9159 &, IS forg R 3 &1 fow1eR 21§ I8 91 721 38 W81 §1 1 I9S P 3R SR 9
I 81 39P AR ft T RO 1 Afp, SR I8 W Ueh ROT 1 fhari ol 7 91fey 3R s3]
BEI-T-Bal appreciation e ﬂT%E{I TR AT b1 Bof 916 ﬁaT, IR IThT AU AR
RS IS & T& & T, SABT appreciation W &84T ARG
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B A B RI% TR ST B 3R 80 W Y31 &1 dIBR B F BIg THIE 8!
FrerdT B9 MU 91 W HeAd © oiR &9 99 W) S+ & fafad 81 9uar, safiiv #R1 I8 e 8
b t9.79. 9. T g1 haex 8, RAd) a978 9 ....(aem)...

STcH gaT BIRG : ST MY fertilizer b T T U7 ...(FGEH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Brindaji, please let him speak because there is

a shortage of time.

Y 57T PP : T S, IR YR < H B8] fertilizers TR TR ST & A1 SIAT 37971 89R 3
A1 38 9 B Rt JoRTd # o 21 U BIE a1 el 51 8% Y P S-S0 DA ST
TS 8l

sft 3reur Sieel T[SIRTT T agricultural growth rate 14 IRNC B

i} TTotla 93 : T8 agricultural growth T 2, i 81 WETS 1 I & 81 Agricultural growth
rate | T BIT 27 T SATGT VAT W) I€1 B

AR, ¥ 3 o e T 4wl 1 IR WR 81 9T 3 W1 & da B Bl URETRie
B1IE PIS 37T 31 a1 81 o1 I§ S ARBR H 471 off | 21 A1S © b <1 #ff Aiferer R o pfy w0 o
9 STPI W1 3 THIC BRAT TS] AT 4R H RS UM AT, W & Al AR Teled &1 s A Bl
8T 31 =T Sf o1ueT B H190T H 56 IR W ! off| I T i | W ITHT TS B S o
% Ta= &R fiees &1 IR 9818l U8 Y U 9 < B G & § 31K et R a8 9w
B M 37T 21 ST o fifera € s sifae S fohar i R81 & 3R 39 R "SiRI" Sl $R
& TS B IR 3 BIs UTgde w9 QA W o FT I8dT ® 1 98 o AhdT 8, FifP sHD! HH! BT TeH
BT 81 89 I W Public Distribution System & SIRY Afr<] < I 81 3 fAferas <=1 arali &1 smard
TP U T F iR foman <1 wa1 31 fieied ot R shops &, (e w9 9 9 991 w9 & uga
ST 5 SRI < g SR T F7 AT 8 S | ST WSl ST ]8T 21 578t a% Hed IS & a1 2,
1 3 {5 & TR HH IS A1 RE & AN AT & SIRY F$ATS 3R Teers & 19 Pl YRT fpar s
Hb| FE ARBR AU TR I 37 A IR AR H&H I3[ I8 &l

TE] U U 91d future trading FIRH “ﬁBB'I’EﬂTI’s‘%I Future trading gl Qﬁ, Ifdp 2007-08 H
EICKASST R N, AT R future trading suspend ®Y il TI’s‘l TR WX gg 2009 ¥ suspend Y Eil
T$1 3R R future trading @1 98T ST & o SHS HRT HEME § 1 31 ol 2 f a8 Sfa
T8 2, R oot aret g ff e o= = war o

39 U 91 I HE! o & 6 I8 o0 WRARI @t AR 781 7, 39 I IRGRI 0 Fq1
SIS S BT 22 § I8 G0 f6 g AR TH FEl excuse b ®Y H o @ gl -9
Parliamentary party @ HIfET §S, SHH ST 37edel 7 THLN 75 TRBR | el {6 7Es Bl By
9% g 954 fAfid Tl 81 J AR 9 A5l Bl 1= ATall | diefall <ol 37 I81 51 89 37T 3lR
3N 910 BT o0 IRBRI IR SAFAT T21 <Tet X2 {oh 89 BIY blame game Tl X8 © AT fhsll & SUR
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YR B 8 &, s ORT el IR 8197 79 3~ I I8¢ {3 a1 70 B1 Aoy H 97 IRBRI
B I RreRY T8 22 $faxT SN & a7 9 it qreg 55 i & B 9, o ot 9 9 = foreach
off f5 HEWTS UR P1g AT S| I AT ST, A9 J&T 96 €, A9 S 8 P 3/7 Fa1 8161 81 3R
BIg 3/7 AT BRI & Tl T8 5T TR AT R 8| IR [T ABR 8T 3T PR 93 MY 3R AR
ez i 7E e % SaT B Rt 77 2 f5 S srefc &Y, @ 98 TTed 21 WEE Bl e #
R B TR&BR B YT g, Sa=t &1 e T ReRT @) ff 81 9R g9R WK &, 18
D! AR Bl T A8 I IRGR 8l STHERT TR G707 3= &1 1 Rt 199 IRAR HR
AhA B ..(HIHM)...

ft o191 YIS : STET TP TRBN &, T81 RT3 IBT -2 ...(qadH)...

7} T YF : TS Sfl, VAT 81 & b & 37U TRPRI P defend BR I8 &1 89 AU ARBRI
B ¥l B8 3T &1 T T = A#ER B ff T8 72 T 5 amuast o I g R 1 9R 99 firdt
B B BN, S MY ATHATE Bl B+ & foIy BT €, I MY TRIATSed A oe & foly 3 &,
I RE HETTS A FIp! (A B S TS| 3R &9 Ryt 3] AR Yob-gAN IR GIYRIY HRA I8
Tl ITH B TEl TR, FIfh 3TeT-3TelT SHTal U AT-31er RINT Bl ...(aem)... 39 I8
FATSY O PR 3T T8 WRGR] B SR 78 & oY i & <™ R 9ed 22 I8 U 98d a9
AR &1 Teb 9 H Feol 1 Yeb M RET & 3R Gl S8 gA-1 S &l 81 VT i 8T 87
TfssTat & M BT Tl local administration TFT FhdT 87 T AfeoTdl & & Wi 934 © 3R S AT
98 ! T&d ol I8 FIIE) o0 WReRI IR 4 37K 2, 9 A/ ol ff Rl e fp d s v
AT PR S 9T WRBR capable &, T B BT ¥, 9N S8 BT b 17% R UPA &1 ORBRT 7
W, qTPT non UPA Goverments  raid Eﬁ, Afh raids & d1€ charge sheet fpa gRaat §’§,
prosecutions fopa g4, dg8 important 21999 ratio H non UPA govermnemts dgd EiE) %, TN AR g
BJP led governments. 39 raid BT AT ATCH B ﬁ'ZIT, TP SFqD 919 prosecution fopa ]QCF{IT, EE
Al I & important B, I ARG Y 3MTDHT TEGT MY IAD AT S [AAP e WE &, IMADHT ¥ qal
2, BT Hl 9aT 2 3R TS 3R WIIST of T2 ¥, UT Hal I ¥ 3R Yo GER TR e fmar
ST RET & Times of India T fm 1 7% fiera & ok S9&! I8 fan Sirar 21 a1 78 at Wg-fie T
BRI & 81T H 7 {6 9% I8t it wyfcar s &, faaifern, SHa! uafSy, foe T 22 T SP
TR @ &% ot & wrfegran fA=iferg &) SeTa 4§ B AdhdT 81 91 $9d forg A9+e g it &
TR § AT ARA WRBR & T Arod AT FIGwa=d Sl & aeadhal 87 I8 1 - Collector 3R
SP & B # 8 % I fa=ifey 1 uss il ia & Fesfl, a7, 7 ofS 31 ofdx I8 A9 I & 8l
g [l U IR &b el 721 alel 81 §, I81 IR AR I WRBRI B TSR &, I8 G4 T8
I & FHer ael &R S IR VAT &9 61 a9

9% 918 § 3 qd Tt T AT § 91 e forg 21 59 B W e o 7EE ve aga
i faw 2 ok ge Sfoetfis @ I8 & f& 59 <9 9 71id iR 3rex 9 oV 99 38 21 Sl S 9y
SN &, Wl B SN 8, 98 B Bl 1T R8T § SR SR 9¢ R 7, @I aTel 9 I8 §1 U8 T
I B, FA B PR B, T8 T8 TR WK 81 AT {6 3R T B TWBR 81, 39
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AR BT AT FID] A FABR BT TS < AT Tgel B9 50 BOR RIS BUY DI S ASCH
BT ZHIC B 9, 379 2 ARG BRIS BIU P S MMgcH FHIC 811 DI A1 371 TS 8 3R -9
STFRIRET ST SITQHT, 98X g SIGil, Wl B ST &F It SITg, I8 Aied 3R ged! S|
gufery U frTa Fofa 8% I RER @1, F75 IRER B, D! o1 81T {6 S 7Y Hioiaed €,
T SITTHE B, T3 BT RAT IS 8, 77 R W) wioiae 8, I I8! 81 fb 4 waste land T
81, I waste land TR 31U, SN SR SHIF &, S Wl TG STHIF 81 §, 99 TR AT 9 AR sHDT
Trrfiesar <t SITgl st <Totia e St SHET U 1T A HATerd 9911 4Tl 891 7 27% waste land
2, 980 SUTET waste land 81 ST AT ST STATHE &1, 912 T8 SR 81 a1 & o &1, 399
waste land BT FTIfrerdT < STY, Wil @1 S B Gl 7 S 3R IR I8 $Y 91Y f& W) @t
SN AR T e, R STt gt dl 31T 3T dTel 9¢911 Sl I8 98 9Tl © o & oy
DR $9 W &I T & 91 waste land &, T HAR THIN B, S0k OHI 8, S9 WX T Woiaes 31g)
3O 99 waste land BT STAYRT W B ST SR el &1 SHIE W) HF 81 81| I8 T Tiferddl BT
fawa &, fd forg § wa< o e arear gl

ORI, # IE <9 BT o1 {6 Al Wit o7 B §, 918 98 WRI-aT8 B 8l AT T o
TR BT 8, A1 I8 W TP A B A9y € RSP 7 aral wiédi § © <9 4 e9iR| fdaea @
ueref IS 997TE BT 21 516 S AT YT & HIR UR §, ST A 1S &, A Fal 7 HE 39 )
Al e IS P S qR <91 A Rdl STad B8R 5, 976 B1ed R A o A1 A1 B AR, I I« H
G gt o7 Bl € MR B9RI fae e @M1 9aig B1aT ® 5 319 S 78 9T €1 99 waste food
WWW%MIWW%@ Iand%management%%{”ﬁﬂaqﬁ?ﬁﬂﬁ,wmﬁ,
TS I B 81 T I DI, FrEH1 TSI

ART e ART I B, o v . e St a8t 90 gu g, 99 I RAIg Il 91, q9 se s A
P IGT AT 3R FHIHT BRI HR18 off urew e offftha # Y, s &0 i Srev T ared € -
cold storage chains %ﬁdevelopment Eall WWW@WW%% cold storage chains E)
STt TR IR & fAHRIA BRAT US, STET §HRT ST perishable food &, ST 7T 814 dTel @rer ggred
2, STP! B TATHR I Fahd 8, P! ol 3R Uy R w1 # gt gfaemd 7€ €13 1 g R
WHR B WP 3 Bl

HES &H Faa! I 2, Tad! fHaAd e U=, 3idel T #7301 g1 A7q <Y, &%

= H3A A e 81 5 H Al 81 B, &9 1 8 Padl, AT S FHAT BI 8 BT IgA-984
BRCIC]

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Mr. Vice-Chairman Sir, all of us know that
the prime responsibility of the Government is to provide food security to the aam admi, but this
requires proper management of food grains. This involves procurement from farmers at appropriate
remunerative prices, distribution among customers at reasonable prices and maintenance of buffer

for price stability. Sir, this Government has failed in achieving these three objectives because of their
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ad hoc decisions and flip-flop and lopsided policies. One classic example is that on New Year's day
India had 4.8 crore tonnes of food grains with the public agencies against the buffer stock norm of
two crore tonnes, but it is a million dollar question, why the Government is not offloading, at least,
50-60 lakh tonnes of wheat and rice into the market. This quantity is only a meagre part of the stock
which is more than the buffer stock. Even though the Cabinet Committee decided to release 20-30
lakh tonnes into the open market, the Government gives one excuse that the States are not lifting the
allocated food grains under the open market scheme. Here, | wish to bring it to the notice of the hon.
Minister and Government, through you, Sir, that the rate quoted by the Government is arrived at after
adding the milling cost, commission, transport, storage cost etc., which is almost equal to the price
outside. So, no Government is lifting these stocks, if the Government-quoted price had been paid to
the farmers, surely the prices in the open market would have come down to Rs.13 per kg for wheat
and Rs. 20 per kg for rice. The hon. Prime Minister had convened a meeting of the Chief Ministers
and one of the decisions taken there was to take action against hoarders. In this case, the real
hoarder is the FCI, the Government itself. So, the Chief Ministers need to take action against this
Government and not the hoarders, because they are holding huge quantities of more than two crores
over and above the buffer norms without releasing limited stocks under the open market scheme,

with a proper priced scheme.

Sir, another point is about sugarcane. Even there the same thing happened with a reversal—
right decisions were taken at the wrong time. This was explained by Shri Arun Jaitley and Shrimati
Brinda Karat. There is no need for me to repeat these things. It is because of the failure of the
Government that the present crisis in sugar prices has occurred. Sir, even the last time, during the
debate on price rise, | had spoken elaborately on this point; prices at the farm gate are always lower
for all food grains while the retail prices are always exorbitant for the consumers. Because of such
policies, only middlemen are benefited. All the speculators and hoarders are benefiting from this. The
Government is not taking any action on or looking into such problems. Government is not initiating
any action to rectify this problem. Why is there a less rate at the time of production at the farm gate?
Why do consumers have to pay a greater price at the retail market? The Government needs to look
into some of these policies and take measures in this regard; otherwise, the same problem would
recur. To prevent such things, Government must do strategic policy planning to encourage

procurement directly from the farmers' fields and establish effective linkage to retail chains.

Only then they can contain the price rise and bring stability in price rise. But the Government
may be thinking that because of the inclusive growth there is a purchasing power at the ground level

in the hands of poor men. But it is not so. The worst sufferers are unorganised sectors. Somehow
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organised sectors are getting some protection from the Government, but unorganised sectors are
the worst sufferers. | request the Government to take effective measures to control price rise. Thank

you.

el wr g ;. Sugwreger Sft, HES BT GaTd 9 AT BT 9aTd & 3R 39 O fhedt
TS BT oY T B ARG FH AT SHBT ISTITd TORT | 7 | 3= SR v RRIER
fer & A A fauel 7 TSl & A1 TWHE & AR BT B Id PR 39 HS TS IR 2] I Bl
AR IG5 q% 1 ueT ¥ 59 AR Bl WHR T8 A iR 1ot 39 WeR fhar g1 et 39
Saeid fava A& W 7l 81 7€ 1 QT 39 R HeY e 7 HiwT fan €, 39 forg § simues) agd-
TEA MR E 3IR g=yare Fifd HRel g

ITFHTEE i, HETS 1 1 {Iavrer w0 of foran 2 f g9t fya=rerar &1 79 & ¥R T\
T 9P 21 39 HES A R Y BT 9 Fax (R 7 of foram B o ga! etidme! # giem o @va el
&7 B giiT WR&HR 37 e+l Y et 81 &1 rar el B, Afe T S o SrreHt & |y S
arefaeTefieran 3R IR-Rreer frE 2, a1fed @t 2, 99 9§ U@ saRifdre Fe Al €l

JYHTEET SfT, Tob TR AT JeIT 31 Sl 7 I & fb g9 <2 H R 1R 2 3R gkt ok
3 il 1 1 9 A TET <1, DT AT M PR IS €, Wb S [ sdbldd I8 & b BAR < B
B AT B T B SR Igi HEMS 7 0T H €t ST &1 w forar 71 &t RRAf 3ot feraoreas
B TS B 7 A St AR W F RN S 9 Jod €, S Jod! IR $1g UM B a7d B IS §,
Sffeh & ST g aTe< g S S Wrenr AR €, 98 a9iR ¥ {59 e ) 9% 381 2 ok 59
ATST 1 QRIS B & 3T <If<h § gl & T 781 gl 8| ShP A1 & A2, "R &} Iyefey
31T G& 91 ATE &, oifh 51d q¢ Bra af a1 oefl 2, 1 5w 31 Fed € fo5 3970 Hretmarosy
3R SHERT BT e & oY T ARHR DTHIER T I8 I8 71T 726! a1a 81 © R I8 8
TN ST 5 HETTS UR B YT b TATH B &1 el

D A1 B JIRES Bl a1 21 U IR al NI G TR A0 A F g Central Authority
TN P 91T B &, GBI G TR Blesie! F M R 39 e guft ag o 818§ 318 T
ARHRI BT 9eT TEl of VT §, o <21 B B &7 31 < Aferai 2, g I IR 991l & 3R o/
T 9 A1 IR 3Hd BN &, A ART &Y 198 IWRBRI & HUR 7 ol ©| I§ DIg dIC o BT el
&1 81§ 3mIE H%TN b 59 A8 B IS | BN, FRiTh I8 AT & ST &b Ue Pl JaTd 21 I8
T8 81 378H |l &) GHRIT 8 3R 84 I UBcl 30D RPN G Bl U IR TRPR e
ot ® o @ ok woeR @) R g © ok g @R% 89 o © 6 we-we w APl %
HEH H S EINUMG B €, S A Sb athed 1 € SR I ANT S vt o S7aTd @ a1d B 8,
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@ & ey BT ¥ fh U TR SMTIh U g BT 9AT ¥eih § MR gL a3 S foran &
3R A <2 A TR 3R HEM ST TR SFTS WRIS &1 T8 AT BT ST 2 3R gAR fpamii
PI ITB] USTAR B, IS BT I e W1 89 721 < UK &1 AT 39 AIeb BT Sl RGN 2.
HEId, U €1 R STl & o @1 21 AR qd awh1all < 9 |y H a1 ! 81 ST b JoI d o
AR gl 81 ST o, A1 S ah FUT <l BT e BRI §Y ARPR 4 UE T dle] d9A i
PI URA 1A BT R A BT P T & 15, AMb d HRT BT HHT Feb| SART UIST o 59 I8
AT ISTT, T9 SHD! ..M. S Y 3, oMt g1 o1t ) 21ap © o A F).ams. JampraRt
TP IS U AT T Ugd Il ? R I FE T A0y SR A 17 qTE A7 2 ?

HEIEY, Bl P AT Sl 7 ARSI IR § I8 BT PR B WSl B [T fb 89 =1 bl
YT BRI, STp FHRT I HIHT BT T g7 AT & 3R Fa 31fdres = I8i =il 81 59 "o
P 915 FARTET qIoTR H =Y & W1 24 URTET 96 TV 3R S9N 97 $ i S A= 1rd &
TE, I o & ) B g T 3T AT IR & R ... R & e H e 3R
faeef Sufrat srotea St fder 2 %) € fob e uarel o9 3R foha it w7 aiR forer aRfRuferat &
AT fohT WY @R B B9 TR A g oY, I A e a8 o= B €, O T WRBR 7 9=
RISTIfTd SToTeIRG Sotal, f[aifera iR @Wrem= & Rt 31 SHTERT & ATH FHiid HR &1 87
3ITST 3T JATEHT & T ST ST B (5T o1 I8T 7 % i a81-91 FHufai ofR JawaEr 8, 9
BRIS H £ 37R 37T 31 37reHt & forg a1me-aTer oY aiaed st weht € fF i #orgR ©, a8 ufirfes &t
UGN BT 8, afhT |l BUYT B ITel 3R TANT BUYT B A+ I8 HeT o WIS, FABT 3R M0
HH e e fea

ITQATEIE S, H T8 IA AL [ TN TS 6 FAGIR a4 F BT S daaR © [
A B HH & Tl 59 IRART H S T2 S §, STH 54 HRIRT T 1R7g] AT o 4 &4
B4 & 3R 779 1T 8oTR ¥ & 83 9= UQT §1ax &1 AR 1T &1 30T a1 < 1000 # 9 119 923 Ui A1el
& WITR & AR S 81§ a1 dred g b S et Afgard €, S puior &l RIeR 81 81 &, STh!
PeRTel T AT S & fRare & Hior &1 Bt & 3R 3 9=, S &H aoi & UST 81 38 & 3R
S Y- HE g b T N U7 81 I® ©, 3R 3D IR IR WRBR Bl & 81 S,
TIPS 5 T & ART WIS &b ARTBR BT, S =ATH STD! ATTLIHAN T, I8 1T ...(aem™)...

MS. MABEL REBELLO (Jharkhand): Sir, malnutrition is highest in Madhya Pradesh.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, please don't disturb. ...(Interruptions)...

You will have your chance. ...(Interruptions)...

st wrn Rrg : Sygweger S, 59 9 & Al $ U ST Weie & forg 34 =gt B
...(FTaEH)...

MS. MABEL REBELLO: Sir, ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You will get your chance and you can reply.
...(Interruptions)... Don't disturb.

302



siereht w1 R : 97, wew ua e 7 65 <aftn 1.0 ge. Freu § 3R 7 & IR &g IWER
Y 40 IRI ARHAT BI W UL HRIAT S 8, Al H TRPR F GB1 aTe| § (P a1 39 20 A
IRART BT #R & Y BIS 37T SU? 29 Yo¥T Bl ARPR a1 BUY {hall g 3R IR 39 fhetl
T1ad & f3ama 9, 7ot Wi arraell | S < ®I W@ YRe1 < I8 21 S e | 9.4,
IRART &1 Ue U fhal Frad & fame § seiRrTe & aveR ff ufir #18 ufi aRar 35 $ug fvel
& o1 F ST TSI < W& B STEt-T8t 8R! U1t 3 URHR T, 981 YR HIRTe 81 I8! Bl Afeh
TS 39 3R ST & W1 § 59 [T | Pe1 =red! § [P S8l W A I TaHed &, STb a1
P75 AYHR ST FIER a1 B I8! § 91 99 T8 BT Iy 3R A 3% TR o A | 2, 3
g R AT TR Al 5 HETS P BRI CCHR W@ I8! 51 Aeled, TARI Sl QR WU
"y T wa:" @ g, 98 GAT 81 I Tl TS TRIY Ia1 e, T B S TR AT o § 3R
SR ST g9 o € 3 1Y 8R 8 7 31d o et orest B ¥ dNig o HETS & IR BlhY
IRAR AR AT TS DR BT [39er 81 3% T 98l Y & HRT IRIRT 3 3o H 37 81 e &,
AT 3 AR -MUTTE BT 21 SU) 981 TR B -] &l FHRIT W1 ST 81 781 51 371 Talr U &
g § f a1 SR rerer St Wi SmuaT 9 Wt wRieR STUST B W@y $9 "ES 1 o forn 2
9oy ZUIY TRBR B Tera Nl 3R IR-RAHERY & BRI 7ETMs B GHRIT I 88 o, J
JMTE Bl o 3 IR SMMIRT & w9 H ST ST AT IR FHBT ThTel G B b SATT H
Y| ABIG, H T8l IR TP ST I T8 § TE AP DI 91 81 §, Aol AN Tl H 3mIap!
T A8 § o &1 Afeard gfery o ugdl off| gfera s@aey 7 S gt & #eH, o frg ar &
R fergarr ared 2 w7 TR 9= TR 81 -1 & A7 T BF 9 Wi off 718 872 a8 R forem
N 9 et 7 T, TRAT S, TART 9 AN 781 gon ofR 7 21 {5 71 g4 =1 ot 81 g9
T 1-T1 fopel! 31Te] Wl A1 S AT BI el Bl B Bblg VISR of AT, W AT 37 AT Yt 81 718
2 % 50 TRBR $ ST § FeolI-ATST &b g WY GRaEM BT FaweTd 1 TsHT| $HAY SIT H ugel
ff a1 % 7EMS S g2 R I T8 S A1l a8 ward FRIel il af 9T &1 8 8k 59
ST B 37T Y& ART AEH &1 IR & A 4 Feh IR W81 8, 4 AN TRAR R TP 4 8
B 93 g3 21 3N AT & oo fawam arell I8 WRaR Qe RS e @t a1 FRa §
ARG @ T8 B T21 T I o U7 F=1 aren S f5a 3R A9y 2, SHa W a1 H_uT
Ao 781 e X818, 9% Wrer U1 - &l R 3§ 721 21 370 S9! e e o= 8 § A [
TRE 9 AT ST TS FARAT I IS G ? H 191 I&1 B ATHeIh BRI §Q T8 HI HRAT TS
g 5 59 991 BT IE TYRT I BR §U WRBR SAP] B ehTel I TRBR H Y& BT
IS 1 8% ©, SU 85 Bl I BIg <A1 ANV FI1 Ped gY H MIP! g=idTa <=1 ared] § &
JATI ¥ Sie B AiepT 1| g=rare|

ST 99T BIGR (RTSRAT) : AR, "THa" Weg Bl BT f&a1 STHm =anfew) Ay amia it 7t
AN ..(H).... "AffY T wa:" g1 21w R Sit 7 et 6 arfafdr o &t e S e
21 U1 ST & T S Pl 6T ST T B BRI AT § U1 e oIl gt "Sa” eres Bl
S ¥ §CT o1 A1RY ..(HGETH)...

303



THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | will examine it. ... (Interruptions)...
it wmn R« 7! e 81 e k81 8, H St R 93 @l 81

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is unparliamentary, | will remove it. | will

examine it. ... (Interruptions). .. TERTI | will examine it.

N IR 31 : TR, HETS Ueb 378H HEI &, HES U IR AGH!, FHR ATGH! W 931 WB &,
ST PE| Bls YAl T8l © b I8 (b g & 3iex T8I 81 R8T &, YuI il & 3R &1 fiwa
70 T ¥ HhS des aR $ I1e Y11 AT H 79 g3 RAWA AW 1929 P 3fER S/ SATET R ST
J| IHH qIE A T BT I Y g TOR B & g8 q¥pdl BN ol JHRPT b 3R
..(IET).... 319 3T Y, IHF 91 qifery wifes 31 dia 3 < @ 2

AR & 3fe Ta RIS & qarfasds 22,000 Rfera eferd &1 Jwar ganl smRe Tatie
6,000-7,000 faferes STl ATl 21 A1 Sad & S STeT &1 21 I8 IR-IR AT BT f756
AT &1 < ARI AR b WIS a1 U d% Bl Bl a¥8 § ! Fav SR & A1 e
T ol S WaR 9 S AR €, <4 €, S E1 I =@ed 98 TE 97 ¥ g &1 S8 gHae
AT A TE AT 511 Fevanl 71 fogwI g1 &1 9a¥ 991 SHIBCH Sl B TR 4§ ISP BIS
AHIEE Te1 & Slib IR W 59 BT 9 ok J81 81 R, 37191 §as ol elerd (bl 4 fodl 781 2
TS 4TS B 1 21§98 A WiIW Haew F 3Gy BIS MR Tl 2071 31T I8 | AN BIS-BI &Y
ST RE 21 A1 I8 Bl & & R g & ofex &1 78T 2, 3T & SO solldl & fex 78 8
REI 8, T8 Teld 81 ...(HaLH)...

it GBI AASHR (FERT) : IMSY e 8, THID B ...(FAY)... et R oy @il o1
2l ...(HaEm). .

sft e arcdt : H ST g ofu 95 Aigwd BRd §1 Bl DI 9 W Gl SAfiy g9 die
TG 1 1T 31T B

Sgaureas (M. /.9 $RIE): Sifen-aifea

Y i1 a1t : IR, o1t fopel) <1 et ot 1 gfran o ATferes o A el aifRa & afer
STIR 20 TRHT ¥ TG 81 ARIPT & 3SR 121.46 SToX ...(FGLTH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Rashid Alvi, don't get distracted by them.

You please speak. ...(Interruptions)... Please don't disturb. Let his speak.

sft TIRre 3t : AfaTaT # 121 STl WR-Hfeed 7 § wiAd Iga 256 Wfgd o S g
H g 1 ST B! a1 PR 8] gl ATSelS B IAaR ATad DI DI 299 Sl Hifgd T 4 B 555
Hiferes <7 Uga TSI WR, TT ST BT BT 81 BN ST b 3feR WRAI ST ISt & ARN Bl HEMS
H 950 WM &, WA &4 81 9%, 39 U F e ST B 1 T8l dR 1965 P 3ax Th
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7 931 o1 HAF IR & AR Bt T8 ThIR YS! 8, NI BeIPR 319 79 JET &, ST &
BIETHR S Tt 7T AT 59 P U U 91 2| T 1985 & 3iex SoTel &1 HId U $UdT I+
T 9t TG @t ot F9 98 TR RATS & ofex ) T 39 G0yt I+1 8 AR A1 A7 R s
T Y8 21 Wb AR, T 2000 & 3ER TAN oL AISAT BT TWBR oY, IH FFI 2000 F 3R
IS SIoTe BT BT 11 59V 37 T g1 Y| ST 1T ST HEE BT 91 B IS ©, SNl @AV HE B &
% BIUF B TRPR 4 ARA & AT HES TG gell SR 21 ..(FAHH)... I W 37 &l &, fOheh 7
PIRTTI SIoTeT B aoTe A frar 3R SHB! Wl B ST BRE AT & SHBT 60 BIAST STl BT IoT8
3 BT 81 ShT U, SHHT SfFaudic 3R SISy AddT Ao Siofd & BHd e I fham
P AT 60 BTG ANT R Siotel & aorg A 3eh 71 11.37 TUT 2000 F 3SR 1T ...(HIHT)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please let him speak. ...(Interruptions)...
You address the Chair. Don't listen to them. ...(Interruptions)... No interruptions please. Listen to

the speech. ... (Interruptions)...

2t TIRIE ot : TR, U e & 31ER Usell IR g1 © fh 77T WRBR 3l urac] ars &
SR &1 2 G FRIS | ST AfHS! @ & 21 37T G 1 M STl 39 FHhai § W &,
QP TBR UR qIPRIBC ©12000 F 3, ST AT & 3fER I8 §S ...(IEH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No comments please.

3t i1 31t : anfi J PE R Y E o6 SR ST A 98 We s e off, W1 o, AR S
Ger off 3l IHP 918 W 2004 F 3EX ARBR Fell TS| BH ¥ 37K MY 3 I§ B 2 3T 8N b A
HETS B, AIfpT T BT ST SHRT 1T BT ST &1 T8 ST & fh IRPR WRAD PIRMT B BT
g1 g8 S © fob <1 @1 [y, g & fRafa @ 21 suat ae & 6 @18, 1998 & ofer
fFeaR <we fpar o, I91 %™ v o1, 9% shem & 3iaR fora Smem, Afd 1998 & fex amuat
QTS BT BT et 2 T B AN DI AIDT I TR YT AT 3R T T P 3AER ATDHT TP
R TS off| 31T ey U< eT # BN, oA H B8R 3iR oot & 3faR BRI I & AN Bl 3777 TR HRINT
TET 271 TS HES &, T A 2, ifHT S B ST B 89 IR R 21 §1 Tt & WS 9¢ W8 2
S ATeT 9 TS 96 VB 8, <lfhd 1 A1l P 3SR e gA1a U2 59 b b 3fER & Aied § B~
B AT A e goTll T BT S SARI A & IR H, IRPR BT AAd &b IR H Sl §1 T8
9 Rt €91 BT T81 81 5 HETS S qraclg 89 [Seell Pl gA1d Sikd, Gl STl ST o)
..(TAYTH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Raashidji, address the Chair.

sft Tif¥re a1t : feelt & Sran ST off o5 BRI T 9% 2, 89 9E S 9 OS I8 ©l 89
BRATON ST, B9 HERTE S, 89 GG &1 g1a ST, Uferamie Sfid| g9R U $¢ 4 e off,
BH IR 206 WIS <TbR SATY| IATS AR YT Ueb HOTG ARDPIR €| ...(FH)...
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No running commentaries please.

ot XIRTE aredt : T2 & 37X HETS 7, AfhT A2 B ST BT &H IR HRINT 7, TP SR DTS
TR T 81 ¥R, # Ble A1 A o Sordt & ot o 72ms & fve=h {rar 2t &1 3@ 18 ot
eifers® fifRex 91 BHd 941, 9 $ 3iER BT-8THR Fd1, H A5d it 7 YIfeiimie & 3} &
FET, § IqF QI A TeHR G g1 "It is true that this hike will certainly cause hardship for the
common man." 3 AGH F fIU 9gd W BN, oifdT 89 39S qESE HAd I,

"Presently, the population of this country has reached 100 crore. There is no such family or

household which does not use kerosene or LPG and which will then have no other alternative except
the forest food. It was kept in mind that sometimes harsh decisions have to be taken. That is the
reason we have reduced the subsidies.” RIS TeT {F 31X MY Fed € {6 IRGR BT 9% HeH
T TSd &1 SAMT 89 SISl B BT 931 1, IS 3MMP Y iferad FfRex o1 93 B1 "We have
increased the price of diesel. The families are affected by the burden of diesel which affects the entire
economy of the country." WX, IE 3TTH Y Ifera® ffARex &1 9374 211 319 %8 3B & f& I8 a1 @
STIf UR 989 1 I9 I<h 3MYP Wrel WAl fFAEd 99 b WAl $HAR S A1 2T HAR ST, 51
TIferITT & 3fER 989 §s, A1 ol [Jal Urac! drgd &l 92 & ST § - fdal et dgd SR R
W, BAR <% 4 Y& §, AT 9 I ©, des g8 3 Rl 8 6 1.1 fafera | va sfar 4 o4
FHN &1 TS I, 100 PRIS | AT AN T SleR | SITGT T HAT T, I8 g6 5 Bl RUIC 8
3R 3T 3RS ¥ TR &I, 2.7 [Afera, 270 FRIS AN 2 STeR | SATET &l HHI U, I8 Ios 4% B
RUE 21 gAR I=T 1974 H below poverty line TN 54 TRE 2\1, Economic Survey %ﬂ’cﬂﬁ% SIS R
PR 27 TRYAC AN &1 MY 81 Y 81 RId (b TG & 3<% T8 51 I8 BIs I B a1 81 6,
RIERRNIHERIEREIS E GRS

[, AT FHAR SN 7, IF b P! ARBR 7 50 TRIACT AT FeT &1 3R I8 50 WA Aleqs!
ﬁﬂﬁwmaﬁﬂﬁﬂﬂglaﬂﬁﬂ,ﬁbelow poverty Iine?%’?%%, R T 31t UTferamie &
3R B BT &, ] oS AR IRSR 5 BT iR 2 IUY & A<X g 3R a1 < J@1 8, AP
WRBR F ITH 50 WA ARIEN TreT < 5719 wfdamic & 3R I8 &1 gail i ¥ /il 81 @ R,
a1 AT HAR ST A WIIERIMHE & 3a” &1 H8l, I8 H YD UG B GARN gl ...(aHM)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no. ...(Interruptions)... No running

commentry please. ...(Interruptions)...

Y <1Rre aredt : o1y G <R, H SMU |/ GAT G .(AL).... T AIDBT FF G, H
G @ forg ST T €, 19 T el

"The issue price for the population below poverty line will be fifty per cent of the economic
cost." 3T economic cost BUG-BRI 18-19 BIT &1 d Bed & fb I economic cost B, BH STHT
Rt 50 TR AferSt 1, T SATET W] T8 S S AR below poverty line ¥ SR 8, APL €,
BTl ST T APL define TE1 83T &, APL, SiI BPL 9§ %41 8 31k STeT 3iR favell 9% APL & 3R
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I &, S9P IR | S84 BaT, "l increased ten per cent in the rest 90 per cent." I 100 TRUT B
e I AfRISt @ B <11 BPL 3 AfRirst 50 TRRIC $] T 3R APL @1 total 100 per cent T<H
PR g8 § T F S B WREGR B 910 § FE 8T 1 S/ G- IvI FET {6 TI7
Res @ &9 @R I a7h @1 GRBR - TI1 ReH oY {621l He said that Minimum Support
Price and Central Issue Price should be definitely linked to each other. Support price ar EEGIRCKI
STt 110 Tl 3 support price EI"TI?FI’\’EI?_HET%I DR WE@FIT%, oIfh issue price Qﬁaﬁfﬂgl
T TH BT IRBR  BET b :lﬁ, issue price P AT B support price de-T TR 3R issue price
I, AT support price T TSI fha=TT a2 2 U fiell & Ti9 e & forg! | & I8 speech g7
PR B | T8 T 6 GASIY B TRBR & AR H fhah daepels 2

?T\’,WWW?WWH%@WH@%,ﬂ%’unprecedented %IWWH@T"@'@T,
ST BT B TR ST 150 STeR AP USTA Bl BT gl giFAT & 3SR global GDP UETH &I
o8 9 fIwel 1et 0.5 TRYAT & g8 Global GDP % 0.5 TRIT B1 Adleld 7 255 fafera STer1 ¥R, 10
W%mﬁm-ﬁﬁ 150 faferd STeR &1 BrIeT S9 countries’ﬁ%ﬁ?ﬂ%, ﬁﬁ@ﬂproduce
FR Bl M §AR 8T A USIS 147 T gt UgTe iR SioTel @l Bl TR a¢i; g &1 Je,
Y AR B 911 IR, U <7 A1el F H UgTd 3R SInfel &1 BIHe 96+ | AR 1T & HIR W b
usT &1 fieel ST A1 &1 97h 89K <9 & 7Y Gfea awh 81 21 IR, H I8 U 9gd sHlce a1d bel
TGN 20 JAFCAR, 2008 H, SN glaRT 3 U8l BHR Mg ¥ MR 7 5301 8199 &b 31<R I8 91 el
off| TR EARY SAMERT B TR S 91fRy o 31diet, 2009 H 1@ 81 aTer 3, oifeh ©: 7EN Tgat
B v #7330 e # 98 HEll W U (AT B ... % 5 TSl a7 e ol

HR, 9T A ST 7 I8 HE P g F erend '@ 8, RIRE 99 781§ 3R I9E R
g™ @I SHHM W W S| STl F1d | Ul I8 A BT o Feban! o1 1 781, & g1eid R
BHEIS BN, NP 2 F TG 3T 7 B: AL U5l 81 921 DI 1S I 137 o 37 I7h o Adhall ©
3R ¥ S YbIael &b fAY TR Y& =Ry

(sht SumHTafyy FerRi= gY)

D P 81 AR, TS A1~ F I§ W B b R g & 3R U A8l UaT PR k@[
2 o5 wEE 987 @t ERY dgd Tare 3 § &R dgd e o aoiE 9 8 7E TS 98 T8 B
R W TITHE B BIs TR T21 872 FT BIAT-ITSR] Bl ool Ta-He Thei? § Tef IReR
J FHE A fF Hex-we RewrRn &1 wfierd @1 997 8, afeT g dex-we Rermlie & ar
# SIIRT AT TSI 3R 3R SR 81 A1 HIRE ISR B 3THS W B T8

R, Eleventh Five Year Plan & 3TGR W€ &I RTHGRY ...(F9T @Y €. W, # |1 fiFe 8l
ST FIEITE SR IR WIS W10 B AR Agel TaHe B REERT R gat © {6 98 T, 9
3R T @Te geTel WT O AT iR W e @t e 2 {6 98 fifivd o srsefewTs
BT, IR BTS FATY 31K 727 FeRgee e
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W, T TaHCH & IR H Eleventh Five Year Plan &adT 8, "PDS seems to have failed in
serving the second objective of making foorgrains available to the poor." TC€ TAHEH ATHM &l T
219 TRI9 e O Wre ueTef el ugdl T jE] 81 W), IE SICT UL HReb § (U a1 WA bR G

off STUfY : eredt | 2d, Th T2l 81 Another two hon. Members have to participate, g9 I
Y o T8 B

ot e 3redt : # Q1 e # o 919 WH IR M WR, BH TR B 91 B &, dgo
TaHE W T TaRHed B il IS BT YAlb e T, [9gR & ford=n faar a1, a9 S | Fad
62.9% &1 3341 77| ToIRTd 1 95% IS 3R 5% BT &1, -1 el IS 111 SIRTS &F =X
93.6% SOTIT 7| BATCH & 7GR 97 % SoTIT 7| IXT &91eT & 31SX, I8 HH I&i A doll 7% &,
qg1 88.7% IoTIT 7T, 12% &I 31T 71|

TS IfEH 914 H B1S B A1 ARG S JAGER €, Rl Tefd a¥id 3 3 Mad W=
W g, R TaHe A S9% Raals 1 BRArs &7 § IHGT STl IdTHR AU 10 TeH B
faER & e % IR SRl 1R XS STefl TS|

MR. DEPUTY CHAIRMAN: You have to finish, please.

7t RS 31t : TR, H WS B T g ...(FGM)... [TER & 31X 4 raids TS 3R 7 4 raids
7 A1 g Al MeH IR GHaHT T 3R T & U W ASH BT A 5| ToRIT P <R 21 TR 281
raids S 3R 74 ANl IR GHaHT Tl offh [t B I TE] S ...(AUM)... BUICP P F<X
881 raids % ...(aHM)... IRAT, ¥ B s H= aT AhTer 9ga gfewmd o™ 21 SRal, g4 &
A EH UE BT R T2 B EH SABT SIS YN b P A1 o I8 & 3R 7 3RS & b st ol
HH B

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Mr. Deputy Chairman, Sir, first
of all, | would like to apologise to the hon. Members who have made their contributions on this
important issue of 'price-rise' as | was physically not present to listen to them because the
discussion is taking place in both the Houses. So, | had to remain present there, | will make a brief

intervention and, of course, the reply would be given by the Minister Sharad Pawariji.

First of all, I would like to express gratitude to all the hon. Members who have participated and
made their contributions on this important issue. Price issue is an issue which is, basically, not a
political issue. It is, essentially, an economic issue. Of course, we have different perceptions and we
look at it from different angles, but the ultimate objective of everyone, to whichever party he or she
may belong to, is: how to redress the sufferings of the people, how to protect the vulnerable sections
of the people from the adverse impact of the price-rise. That is underlying the debate, and |

would like to start from that point of view that everybody is interested in finding the way, in finding the
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mechanism, through which we can ensure that the people do not suffer. It is nobody's claim that
prices are not rising or people are not suffering when the essential commodities reach beyond their
capacity. But, at the same time, we shall have to keep in mind that this fundamental economic issue
cannot be resolved merely by rhetoric. Any amount of words, any amount of expression of anger or
sentiments does not alter the basic roots of the economy. If a commodity is in short supply of the
demand, it would have its impact. The demand can be met by filling in the gap between the
availability and the demand by import. But if the international prices of the commodity are high then
you cannot reduce the price. What you can, at the maximum, do is, if you have enough money, you

can reduce the adverse impact of the high prices by providing a subsidy.

But the prices cannot be reduced. You can ameliorate the sufferings by providing subsidy, as
has been done in the case of petroleum products. We are providing subsidy to the tune of Rs.87,000
crores to 1,03,000 crores on almost all the petroleum products, petrol, diesel, LPG and kerosene. |
don't know whether in any part of the world one litre of kerosene is subsidised by Rs.31. It is not
done in any of our neighbouring countries. | checked. But that does not mean, when you are selling
kerosene at Rs.8 plus, the price of kerosene is Rs.8. The price of kerosene is Rs.31 plus Rs.8 in
Indian costs. So, keeping that in view, we shall have to take note of what steps should be taken and

what steps have been taken.

Sir, somebody has asked: What is the relevance of MSP? Most respectfully, | would like to
submit that there is some relevance of MSP. When we increase the Minimum Support Price and
procure 34 per cent of the total production, we set the benchmark of the market value. Now, what
has been the Minimum Support Price? Take the case of wheat. In 2005-06, the Minimum Support
Price per quintal of wheat was Rs.700. In 2009-10, it has been increased to Rs.1,100 per quintal of
wheat. Now, let us calculate the price. If we keep the procurement price at Rs.1,100 per quintal of
wheat and add to that the local tax of 12.5 per cent, the cost of handling, the cost of transportation,

etc., then, in terms of actual price, it will come to Rs.13.50 per kilogram.

Similarly, take the case of paddy. Now | provide the procurement price of paddy at Rs.1,050
per quintal, if | convert one quintal of paddy into rice, it will give me 62 to 63 kilograms of rice. Then,
you add these two charges. Hon. Members are well informed that different political parties run
different State Governments. One of the important debatable points on the GST is the purchase tax
or the local tax. The purchase tax even on food items varies from 6 per cent to 12.5 per cent in almost
every producing States. Taking into account the Minimum Support Price of Rs.1,050 per quintal of
paddy that | provide, the price of rice will be Rs.19.40 per kilogram. That is the economic cost. Any

amount of rhetoric can't reduce this cost. It will be there. The question is whether we can protect the
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poorer sections, at least, or not through any mechanism. One of the effective mechanisms is
effective Public Distribution System. We have the Targeted Public Distribution System. There is a
debate going on. Somebody demands that there should be universal coverage by the Public
Distribution System. Yes, it is ideal. Nobody is denying it. It is ideal if we can have universal coverage

by the Public Distribution System of the 120 crore people of this country.

It is one thing in claiming or demanding and it is another thing in putting into practice. Even if |
assume, as per the Planning Commission's assessment, 6.5 crores BPL families, are we in a position
— | 'am not blaming anybody because | am part of the system — are we and the State Governments
in a position, today, to serve the 6.5 crores families by providing rice at Rs. 6.50/-, wheat at Rs.
5.50/-, wheat at Rs, 3/~ for the AAY? Have we been able to provide the subsidised edible oil which
is available, which is on tap right now, at a subsidy of Rs. 15/~ per kg.? | have the figure. | would not
like to mention the name of the States. Only nine States have taken advantage of the scheme. The
scheme is on tap; anybody can take it any day. To have an effective impression on the market by
larger quantum of arrival, we have suggested that you sale 2 million tonnes of wheat and 1 million
tonne of rice through the open market sale scheme so that it would have some impact on the market.

Some of the States have taken that advantage and some others are taking.

The second point on which | would like to make a comment is one area which is not debatable,
to my mind, where we shall have to find a solution collectively by putting our minds together. All of us
have read in daily newspapers, as we are staying here, the difference between the wholesale market
price and the retail price. It has appeared in the Economic Times, the Times of India and several
Economic magazines. There is a huge difference. What does it mean? The cost of intermediation ! If |
take the mandi price and then, actually, at what level the farmers are getting the price, it is much
less. Then how to avoid this intermediation? What mechanism can we evolve? What could be the
effective instrumentality for it? The question is of demand and suppy. The fact of the matter is, even
in the mid 1980s, when we had the Mission Mode Programme for pulses production, it did not
materialise much. Again we are having another programme. There is a continuous programme. All
the public sector enterprises STC, MMTC, NAFED, PEC have been suggested that you go on
importing pulses continuously and 15 per cent of your loss would be met by the Government. It is a
continuing scheme. Currently, we are providing a subsidy of Rs. 10 per kg on pulses. It can be
distributed through the PDS. Some of the States have taken advantage of it and some others have
not yet. So | have requested them to have it. The prices of pulses, edible oil and sugar are increasing
substantially because of the gap in demand and supply. This is one reason. This year, sugar
production is expected to be 160 lakh tonnes. Our demand, as you know, varies from 220 to 230 lakh

tonnes.
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So, there will be a shortfall of 70 lakh tonnes. This is not so this year alone. Even in the last
year, it was at that level. Sometimes, suggestions come that we build up the buffer stock. You can
have buffer stock to meet a temporary crisis. If we look at the sugar trend, in 2006-07, our
production was 282 lakh tonnes, and our requirement was 191 lakh tonnes. That means, almost 90
lakh tonnes were surplus. In the next year, the production was 263 lakh tonnes and the requirement
was 205 lakh tonnes. The gap was 58 lakh tonnes. During the year 2008-09, production fell sharply to
146 lakh tonnes, and the demand was 220 lakh tonnes. In the current year, 2009-10, the forecast is
that production will be 160 lakh tonnes and the requirement is 430 lakh tonnes. Somebody has
suggested that | put a blanket ban on exports. Then, what should | do with the surplus? What about
the buffer stock? Under what carpet, will you keep the money which you will be investing on buffer
stocks and on maintaining the carrying cost? How will you be able to reduce the economic cost?
And, if you don’t export, then, what will the farmers do? What they are doing right now, they will do
so that if they don’t get the prices, they will switch over to other crops. Therefore, these are not
simplistic solutions. Now, we have put all these’ items under OGL with zero duty. But between
January and January, the international sugar prices have increased by 110 per cent; pulses prices
increased by 70 per cent. Therefore, import also is not a very easy option. Had it been so, when we
had put it in the OGL, the private traders would have imported and made money. If they had found
that the imported price was cheaper than domestic price, then, they would have imported it. But
they are also not doing so because international prices are high and the lending price will be more.
Therefore, keeping that in view, we shall have to ensure how we can provide a mechanism so that we
can help the more vulnerable sections of the society. The questions put are: Why are you not
resorting to monetary policy? Why don’t you withdraw the entire liquidity from the market? It is not
that we have not done anything. In the latest Monetary Policy, by enhancing CRR to 75 basis points,
we have withdrawn nearly Rs.36,000 crores from the market. But are we to compromise our growth
with it? Are we to resort to too much tight money policy ? You please look at the trend of the prices. If
we look at the inflationary trend, from the beginning of 2008-09, till today, in 2008-09, we noticed
that the international commodity prices started firming up. It reached as high as nearly 13 per cent.
Then, the Reserve Bank came into the picture. They restricted the money supply. The CRR was
increased. Liquidity was absorbed. Just at that moment, the international financial crisis came. In the

latter part, we had the adverse impact, but the rest of the world had it earlier.

The world leaders met and they decided ‘that we cannot allow this financial crisis to engulf the
entire economy. The economy must be resurrected.” And to resurrect it, they injected trillions and
trillions of dollars. So much money was injected in the system and that had its impact. It would have
its effect. We are not insulated. On the energy, we have to depend on them, on the international

suppliers. Even on two essential food items, edible oil to the extent of 40 per cent and pulses to the
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extent of 15 per cent, just now | have given you the international price trend on these items, we have
to depend on them. Therefore, these had its adverse impact on our price level also. But, that does
not mean that we have not done anything and we have left everything to take its own course of
action. We have taken a series of steps. Some of the steps have been suggested. That is why | am
mentioning it. We reduced the import duties to zero level for rice, wheat, pulses, edible oils, maize,
butter and ghee; reduced the import duties on refined and hydrogenated oils and vegetable oils to
7.5 per cent; allowed the import of the raw sugar at zero duty under OGL ; allowed the import of white
and refined sugar by STC, MMTC, PEC and NAFED up to one million tonnes at zero duty. In addition
to that, certain administrative steps were also taken. A suggestion was made that why don’t you put
a ban on the forward trading of certain essential commodities. Yes, it has been put; and certain
essential items have been put on ban in the forward market. Futures trading on rice, two types of
pulses, urad and tur were suspended by the Forward Market Commission in the year 2007-08 and it
is still continuing. Futures trading in sugar has also been suspended with effect from May 2009.
Therefore, these administrative measures are taken to help the more vulnerable sections of the
society through PDS because that is the only instrument available to us. Through these PDS, what
you have suggested is the two schemes. One is the subsidised edible oil and another is the
subsidised pulses. These two items would be distributed to the PDS card holders in the small
package; Rs.15 subsidy per kilogram of edible oil and Rs.10 subsidy per kilogram of pulses. Eight-
nine States have taken advantage of the scheme. But, we have requested all other States also to
take advantage of that. Also to have a depression on the market, to augment the supply in the open
market, two million tonnes of wheat and one million tonne of rice have been allocated to the States
that you distribute it not to the BPL families but to others at the MSPD. Some of the States have
taken advantage of it, and in order to ensure that the big consumers like flour mills and others do not
intervene in the market, additional one million tonne has been allocated to them. Therefore, keeping
these in view, it was decided in the Chief Ministers' Conference, which was convened by the Prime

Minister, that a small group should work out and their mandate is very clear as | have mentioned.

Here the hon. Members who are experienced and knowledgeable in this area can also make
their suggestions how to reduce this intermediation cost from the firm to the kitchen, from wholesale
market to the retail market because huge margins are being appropriated by them. They can suggest
the measures which can be taken in this regard. The hoarding and all those detailed figures the
Agriculture Minister will deal with it, | am not touching them. Those are temporary measures but there
must be a permanent economic solution, a mechanism through which this cost of intermediation can
be reduced. Finally, Mr. Deputy Chairman, Sir, a question has been raised why we are not fulfilling

our commitment in respect of the enactment of Food Security Act. We are committed to enact the
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Food Security Act and we are going to do so, but, surely, the year, the calendar year which we have
completed just now, it was not possible in it. | remember the debates in this House and that House
on drought. In that drought situation, when somebody suggested that, Sir, there will be street riots,
food riots, it was not possible to undertake the responsibility of providing food to a particular section
of the society at a guaranteed price and that is the legal right, therefore, it was thought at an
appropriate time and which | do feel we are reaching that stage. So, it would be possible for us to
enact the Food Security Act. But legal entitlement is one thing, to create the conducive condition to
fulfil that legal entitlement, to back up that legal entitlement, the country must be self-sufficient in
food production and there comes the question of massive investment in agriculture,
4 per cent sustainable growth in agricultural sector and its allied sectors. These are, of course, the
larger which the hon. Members will get the opportunity of participating and making their views. | am
not taking the statistical advantage because this time in the last year, WPI was negative, we did not
claim any credit for that. From November to June, WPI was negative and that is why when base is
negative even with some rise, it becomes very high positive figure. That is statistical figure, but that is
not consolation. Even CPI did not, that was reasonably high throughout the year, that is why | am not
taking advantage of that. But the steps which we have taken to improve the supply-demand
management, the steps which we have taken through monetary mechanism that whichever excess
liquidity would be mopped up and it has been mopped up by enhancing the CRR by 0.75 per cent, to
the extent of 36,000 crores of rupees, | do feel it would have some moderating impact on the

inflation. Thank you, Mr. Deputy Chairman, Sir.
SHRI SITARAM YECHURY (West Bengal): Can | seek one clarification?

MR. DEPUTY CHAIRMAN: He is only intervening. ...(Interruptions)... No, no, it will be very
difficult. ... (Interruptions)... The reply is still pending.

SHRI SITARAM YECHURY: | am not on reply, Sir. | am seeking clarification on what the
Finance Minister has said. ...(Interruptions)... it wil help the whole House, all of us.

...(Interruptions)...

SHRI PRANAB MUKHERJEE; Excuse me. On the eve of Budget, | would not like to make any
observations, please remember that. ...(Interruptions)... It is not the practice that the Finance
Minister speaks before the Budget, but as the Leader of the Opposition, and some other Opposition
Members wanted me to speak, | volunteered. But | would not indulge in any clarifications or other

things.
SHRI SITARAM YECHURY : The spirit is taken. ... (Interruptions)...

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Deputy Chairman, Sir, | recall

an earlier occasion when we were discussing precisely the hike in prices of commodities, and | had to
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get up in a similar occasion immediately following upon Pranabda's intervention now. The point made
at that time was reiterated by Pranabda today that it is essentially a matter of mismatch between

demand and supply.

The more important question is, what causes this mismatch between demand and supply?
Sir, since October, 2009, this is the fifth time | am getting up in this House to make the point that this
mismatch is essentially caused by what is called the aam aadmi economics and a number of
schemes including the flagship schemes which result in a lot of money being pumped into the hands
where production gets discouraged and demand gets supported. | made that point on three
successive occasions. This has now support of the President of India herself who, in her Address to
the Joint Session, admitted that the increase in commodities' prices had a link with the policies

supporting the aam aadmithat her Government had been following.

Sir, | do not know what position the Agriculture Minister will take in the House, but in
Maharashtra he has been going round saying that the price increase is largely due to the fact that a
lot of money is going into the hands of the people. In fact, | have seen him, heard him, asking the
large gathering, ""What is the amount of money you received under the Sixth Pay Commission? What
is the money your family received under the NREGA?", etc. Therefore, the one point that has
become clear is the link between the aam aadmi economics and the increase in prices, and since it is
established. The question is, now what do we do about it? Sir, | would like to make it clear that in my
opinion, the drought has nothing to do with it. The Government had abundant stocks of foodgrains in
the country and the Prime Minister had also mentioned that this year there should be no cause for
any concern. The calculations probably went wrong and we have a situation which is relatively

difficult.

The second thing that has to be questioned is, are we prepared for a repetition of the vagaries
of climate for the next year? This year, we had a drought. Next year, it might be extreme inundation,
another freak of the nature. Is the Government now prepared to face the situation where the
Government will be able to keep the production of agricultural crops more or less intact? Sir, his
claim that he has increased the statutory minimum prices is no justification. In Maharashtra alone, in
the last 25 years, under the Congress regime, 35 of my colleagues have been shot down by the
police for the sin and crime of asking the remunerative prices and a legitimate statutory minimum
price. If he is now justifying the statutory minimum prices, he is coming 25 years too late. Today,
what is required by the farmers is not so much SMP as a fairly liberal exit policy and a fairly liberal
petroleum policy which will permit him to earn income from the production of ethanol and other bio-

fuels.

The point that | would like to make is, if we are going to continue with the Gendarmary

methods of using the danda and thinking that if the State Governments carry out raids, etc., then we
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will not have the problem of increased prices, etc., is basically incorrect. Even Dr. Amartya Sen, the
Nobel laureate made it very clear that the famine situation can be adequately faced if we have free
communication and free transport systems. Sir, we have been following the Gendarmary method far
too often. For example, when we had the licence-raj, quota-raj, industrial development did not take
place. It is only when we turned in the opposite direction that we had the growth that we are

witnessing today.

We are adopting a similar method by following anti-poaching approach for protecting our
wildlife. It is not happening. Anti-poaching laws do not protect tigers, the tiger population is
continuously coming down. Rather than going to the Gendarmry methods, | would suggest that we
should think of an alternative system in which the CACP, FCI, PDS, and the APMC kind of vicious
circle be completely broken and we have a system where the markets will be open, transparent and

without any restrictions of time and space.

We will have a system where the markets will be open, transparent and without any restrictions
of time and space. If that happens, | think that would be the kind of system which would ensure
reasonable market prices. The Finance Minister asked a question: why is it that there is a difference
between the prices that the customers pay and the prices that the farmers receive ? Sir, on the basis
of the experience that | have, | would say that the difference between the consumer's prices and
farmer's prices are directly linked with the differential in the income of India and Bharat. It has nothing
to do at all with the intermediary's profit. This is wrong economics which has been disproved over the
last 25 years. If you want a solution for the present problem, stop restricting, stop intervening, don't
import, don't export because there is only short term knee jerk reaction which will ultimately make the
problem worse and worse. | would say that the policy that we really started from 1990s of opening up
are going to be more useful for bringing down the prices and inflation and any other measure of
carrying out the kind of activities we carried out under the Essential Commodities Act will actually

worsen the situation and make the agricultural progress even slower than it has been up to now.

SHRI M. RAMA JOIS (Karnataka): Sir, price rise is a very serious problem adversely affecting
the whole nation. But this has not happened at once. It is the cumulative effect of wrong policies
followed over the years. If | start from the beginning referring to the Directive Principle of State Policy
contained in article 48- Organisation of agriculture and animal husbandry, "The State shall
endeavour to organise agriculture and animal husbandry on modern and scientific lines and shall, in
particular, take steps for preserving and improving the breeds, and prohibiting the slaughter, of cows
and calves and other milch and draught cattle." In fact, from the beginning this article has not been
properly implemented. It is a matter of common knowledge that India's main occupation has been

agriculture. It is called Krishi Pradhan Desh. But, unfortunately, the importance that should have
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been given to agriculture has not been given. So, many things have been done. But the amount of
importance which had to be given to agriculture has not been given. This article was incorporated by
the founding fathers of the constitution for improvement of agriculture and protection of cattle wealth.
All the ancient smritis on Rajadharma provided that even unauthorisedly cultivation of land by the
people should be condoned because food is of utmost importance. There were pastures - provision
for reserving land for grazing called Gomath land. In every village, there was a prescription, in the
earlier laws as well as in the subsequent laws, that there should be sufficient land reserved for
Gomaths for the grazing of animal, /.e. cattle wealth. But, unfortunately, the Gomaths are
disappearing. Earlier not even an inch of Gomath land could be granted to any other person, for any
non-agricultural purpose but, unfortunately, this principle has not been followed and Gomath lands
have been completely reduced in so many villages which has affected agriculture. | remember what
Atal Bihari Vajpayee used to say in his speeches earlier. He used to say that our agricultural economy
is based on éﬂ, T 3R TMER. We use the S for agricultural purpose and we feed them with grass
and again we get MR, He used to say, a?fl, ?;’ZFE“\’, X9, MR has become the present policy. qJAT
g?'l—rf ff, QW g %*_g'ﬂ\_—ﬂ:f ﬁ, ?:1311 ST & SMAATT H| He used to say in a poetic language. Now, in
fact, if we had protected the cattle wealth, there would have been no occasion for spending so much
on chemical fertilizers. The subsidy given for chemical fertilizers is ten lakhs crores of rupees and for

pesticides Rs. 30,700 crores.

Sir, ten years back, agricultural expenses was 7 per cent. Now, it has increased to 72 per
cent. Recently, a Memorandum has been submitted to the hon. President on 31-1-2009 which has
been signed by 8.35 crore persons. | give some figures from that. The share of cows in the GDP was
6.01 per cent, but, allocation in the Budget for cows is 0.115 per cent. The share of cows in
agriculture is 27.2 per cent. But, the Budget allocation is 11.7 per cent. Even though we derive so
much of income from cow, we are not investing sufficient funds for betterment of cattle wealth. We
call cow as Gomata. There is a beautiful definition explaining this expression. When | say impose ban
on cow slaughter. Some people ask me why only cow should not be slaughtered. There are also
other animals which are being slaughtered. What is the difference between cow and others? But,
there is a Sanskrit verse. It explains in three lines what is cow. It says, Yhl Q’Uﬂﬁ T{IQFIﬁ, cow eats
grass Yiear arF STAIRIATT and it goes and drinks water in some tank QTH'F[EETT%T ATBRI: but gives
milk to entire humanity. Therefore, "Il fa¥a=y ATAR:" And, another important difference between
cow and other animals is of all animals and humans it is malmootra of all animals and all human
beings is tyajya, but only cow dung and cow urinals is treated as pujya. That is the difference. Even
under Article 14, there is a reasonable classification. So, the cow stands on entirely reasonable

classification when compared to other animals. Therefore, there is a directive under the Directive
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Principle of State Policy under Article 48 that there should be a total ban on cow slaughter.
Unfortunately, we take oath that we will abide by the Constitution. But, never implement it. That has

a great adverse affect on our agriculture, because our entire agriculture is based upon cattle wealth.

Sir, as | said, 8,35,67,041 persons signed a Memorandum and presented the same to the hon.
President on 31st January, 2010 demanding ban on cow slaughter. But, unfortunately there is no
reference to this in the President's Address to both the Houses of Parliament. Had Article 48 been

implemented, the nation would not have been facing food scarcity.

We should have made special agriculture zones. Mr. Deputy Chairman, Sir, you are very well
aware that around Bengaluru how many resorts have come into existence. Sir, the Land Refrom Act,
section 79, says that no agriculture land can be purchased by non-agriculturist. But, what is
happening is that hundreds of acres of agricultural land has been converted into resorts which are
meant for luxury for rich people. So, large tracts of land are not being used for agriculture purpose.
Therefore, the need of the hour is, we must not only reserve land for pasture of cattle but also made

special agricultural zone so that it can be used for agriculture only.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI M. RAMA JOIS: Then, Sir, there is exodus from villages. Now, what is happening is, for
want of facilities, there is exodus from villages and the lands are becoming fallow as they are not
being cultivated. We must improve the standard of living, health and all other things in villages so that
villagers do not leave villages and come to towns. And, about so many resorts — | don't know how
they have come into existence — which have come up in hundreds of acres and only a few rich
people go there and spent their weekend for whatever it is. | urge that this should be controlled and

they should be reconverted into special agriculture zones.

Sir, Mahatma Gandhi said Grama Rajya. Now, number of ‘Gramas "are dwindling. As a result
of we have to purchase everything in grams. That has become the position. So, unless we implement
Article 48 in totality and impose a total ban on cow slaughter, food grains production cannot

improve.

| have got figures. 2.5 crore cows are being slaughtered every year; forty to fifty lakhs cows are
being exported to Bangladesh. In such a situation, how our agriculture can improve. And, without
improvement in agriculture, we cannot have more production; and, without more production, we

cannot have lower prices.

1. ST AT (ORI : TIdTE ITAHIIRT FABIGT | 3T FEF § AETS O A Sl 4
IS gY Ay vy w74t 81 3 7 iR 39 Tl § 39S 9HeT iR SUR UR 31 Y &,
IE qg ST 21 HEME oI fw o &t iR e v, i 9 T gon =1 A o1 fauer & i @
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HEH g fob 7ETTE 931 € 3R I8 w1 &1 fawa &, 89K oy ot 3R AR & {1y ff| IR 590
fore faf<ra & ok S9ar @1 59 fAond feem™ & foT aRR Surr ot o) X8 § 1 =1 9= 537 oft
7 +ff 39 vy &1 iRaT 9 forn € &R 9 R w8 ge™ % iy SRR weH ST W' 21 39
ToTE W BH O TR § 5 9R-8R 7ES F9 Bl S 38 71 AfhT 399 g &9 I | B %
HEMS R 9 & 21 &9 F ST $ U STaraes &1 g8 aft s-ufaffy § o sear & ufy
TTAISE B B I W B 39N 99 el Tl | H MR DHET Arecll § b el IS Wl ARBR I at
AT foh HETS g€, ST 39 THRAT H =R 8Tl RGN AT HLAT ST BT WeATS P {17 & B Y
T8I B, I WEE g1 & O SR E, T I8 E b T 2-3 aut @ sravas A &1 Soared &
BIIT ST TET B SH oY S SR TA1aaE 21 SR Idaal aIfi & aoT8 | Sc1e+ HH 811 off I8T
8, ifh Pe| YT IS 81 8, A1 B! a1 371 XE| 81 3 qoTe A I H BIb] HHI 371 W& 81 g1
&1 e, g el o ot ox e © SR e o g9 forg FOTmieR &1 Seatfed avgsii o1 drad bl it
WW'@'&T%WWhOIesaIeSﬁ'\’retail priceﬁﬁﬂ@ﬂ?%,ﬂgﬁmmw%lw
T4 AE@YY SR I B 5 et e wis YR & forg for awq, R et @ for |enft &t
A &, SHH W) HIH] IS A AT 1 37T FHAT ATS A8 8 {5 ST 3797 IS &l oo -9~
STes SR SATeT 4o fHel| 39 a8 ¥ d cash crops ® IR% SATET g ¢ &1 § STgi 9 o1l §, 94
ORI B 914 P, AT A YRAT 3 379 BT ATS TSR STRT, 3RUS!, HURT 3R Gl Bl Wl BT
TWE S Y &1 $9 ToT8 9 USTaR B Il oIl J8T &1 SRS qomRl 4 Hifia oy 81 &7 %,
g il Ue Fedqul BRI 81 WY B AGRIAT §RT B ST aTell SRR 9 T W BROT B
PIAETSR] 3R STHARERY, I8 A U Ayl HRYT 2 3R b TRPR P11 TR I $HHT HH
B BT YA BR I8! 1 59 B8H bt ARBR B [SIRIGR] B G100 B 8, 1 § I8 W1 go=1 arg i b
HIT IS BRI B 59 7Y DI RIERT e 52 FIT AT TWBN 394 99 qhell &7 IaeTDH
I3 BT HIAESIRI AR JAHRERT 1 & 3R T ToT8 3 3R F7% ARBR 50 TRBRI 4 e
FReH § P ST TIHRERY 3R HTAEreR I, 39 19y Widh ) BAMRT &, A $99 a8 =T
AT R VB 87 § SRR F AT 9d19; {6 I8 o aRIR SUR B 7YY IS &Y WRGR 7 o
BIARRY HRP I BT TST i T ST, A 57! 078 | 4! a7 A0 1 B 7 $uY HH 81 7T,
Tt i @t Rl g 21 921 o © 6 98 SRIR SUR 21 ¥ 91 B I | 76 IR AR FH
PR TE el © 6 I BT W FEAN S1 A2y, 61 4 SRS S 841 A0, A1 o1
AT & O 5 ARBHR ¥ B Told 91l 8] bal 2

ST 75 9 91 IR T B V8 © [ Prg IR 319+ RN 89 IR A19 &1 § iR W@
T &N T, I8 oI X IR T T § QT T8l B R s IWHR [ avE 9 1R 2, AfT I
ARHR I8 I W P8 I8! 2 [ a1 Bl Al et yfirept (i =nfeg

39t e @TEd! g f STRaR Fg 3R g IR & R1? HRA AT BT HH 8, 39 I8
A Fg NIRRT BT LR AT 2, AT 59 a1 4§ M BIS $7HR 781 DR ST € b I7 Al Bl
FETRT R A T ARBRI B1 AT 37189 YD1 Bl B IR AT DI TP YT 3TET B P oIy
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GHET MY, A1 EF AART I8 Tel B8 Fohd (5 39 IR I8 NIRRT 2919 T8 21 H JUd! Tah STl <
FTE E A AT T ML BT Tl B, R IR ufey ok va SR 21 o R aRY afey srer-
I IRE W T a1 ST T2} TreT e, T H a7y AT 1Y fhd R Sei? S8 SRM a1 3w 8
1 4fedl BT 39 57 I8 Feifel] sl ¥RER 2 3R 89 Nl & e B 39 I1d Bl =1 8l

FB WHRI 7 AT e farg ff 2, SR fieel @t TREBR 7 Mawgs avgell & weid
Y, FORT®T IoTe | =i U W AMiERT & M o 81 34l IRE 9 7HERIE &1 SRR 1 41 STell &
RId M, fTaa! goie & a8 BId B4 g3 o ad] ARBRI Bl Wl $9 A6 B H&H IS A1yl
A F0Td o1 St 7 S 91 Hel o), S § SIEE 6] Al g1 S 9% 8l {6 $8 WHRI
= oY e T 8, olfh T grep) RN AEIN e S &) &1 ITB IRBRI B W 9 ey § g
A QX BT AT T W AT b TRT I B TRTeRT IR 8

wRIed, § wE aredl g 5 I I WRHR I 931 Bl ST b IR SaEeE T8l 87 391
Tet IR frar 81 TEd €7 91 98 W IUHRHT el Yad 22 Tt &l ot A &1 Sfud g™
firer, Sfaa weran firel, S dere firel, Sfa S g3 Hvar S, R 6% forg sl @t
BIS STaEaE! T2 82 HHT IR FRIZ0T T 3R SURHIIT B AT R A SUeres R 5T
WRHRI DI A TR 2, 396 {7 Had 7 TR HIS TR0 6T T &1 U1 781 211 51 I8 Aqrsh
IRPR & AR &H T Al Pl A PR 53 IR B BT 21T

# gt = I3 gV AR 9 Aial F A Bl $B 18 ™ e g1 Smae! e 81 3 <fie
| Tl M T Nefl FFiepreft off R anfearsdt wigal 7 oo #iv Tt §Y 9t A -His o &t
offl 3R &9 9 W R e §U A1 R & o I TR S W0 A I 57 WBRI By ff T2
TR, TH 9 a1 DI TS ST

F5 WHR 39 THRT A [ IRE A 531 W& 8, T B B4l Bl <@l U § 3P IR § ST
TET BN &7 Jord Rl off 1 I8 Ul 81 A1 @ & 3 Aafey H P WRBR 7 RT-9 HH IoIY
F1I 371 BT AT ey WY e fed B @t B A S i Y 7, S ol B iR | o
MY MR U STATISET B YRT HRAT ARG 9=y # ISTY S aTel Fedl & R F f I=I g
2 fob 537 forg @mer gren fade (IR fear s e 8

HSRUI U YT FHRT &1 S FHRAT Bl AT P [T Ud HSROT JiGeT & Ay & oy
P IRBR 7 T 3Tl fIgrd TR R &, R oM &) IR ff TRBR & gRT &1 o Xa! 3l
ST ARE W ARPR TR TR TR W TG o JART PR 81 &, A1 B A1 AT P SR 91 &R
IR # fafi= wrer=l @ Suderdr ® 9e @ FrRiErE! @ o I8 81§ A § 5 wer
F T UITA B T FH B RIS BT AR AT DY T ot et T, 39 aRE Bt Ao of
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TRGR GRT TS ST X! 81 o ARBRI BT WY SHBT AT SSTHR [harHi &l SAT] & SATET HIcATs-
T R, TR SIS o7 IeUTe 93 3R YSTaR 981 A 3 ) el G181 |l

3MRER F § STIep! Je! He1 aTed! § b HedTs Tob Y4 gHkdl & 3R fAeqgd &% &4 59
TN BT AT BRAT BT € Ha B5 ARPR BT T 81 & 3R 7 &1 I§ bdel oY WRBR Bl
qHA 21 % A1 R 2 ok 39T g1l &9 918t a0 § & Frarern g g2 smen & 8t
IR faers € b et ot 597 919 U= WeHd 81 3R 9 gA 9 e & g IRPR BT HRYT
TEAT BRI A ATl THI § & 3 < D1 ATl FHRT BT GHITT ebTer 9o, 3t 1M & |1
H 37T ehed YRT Bl g1 31T q31 dier! & forg ey =, 539 forg imue! 9gd-9gd omR|

sft srafsy v/ (afeed dmrer) « w7, I% vy aga iR 21 T8 9 7 59 IR vy sarr g
dorr 7g ff garn © fF 59 W o TE S @nfen «f, o aRe @ 9 =l 7, S g9
RIS fae < <8

[ IS1 A1 UE & b <91 I ST $D! YA Y& &1 S DBY ST bl HES b Ford I8
Irgfaen 81 T & 3R S WK [oga vl ff fewars 78 < 78 81 99 %8 W) € {5 98 WaR 9
I B WBR Bl AT 7% B TRBR &1, 99 DI AT T TGH B GIAT AT T8 B o1 A
IR IS FR BT AT H 1 T2 A § 6 I8 Tap Ul AT & FTaepl &l -l b forg roifer &
FHUR ISPHR T B AT MY b, AR Tga AR AT 7 537 9&T H Hf a7l I &1 7SS g,
Y- F g8, SR H gF oiR 1 oM # g€, S0 o # g, onfY 9gd u SN
]| I FE MR B & 6 F81 R & (9 @l & S He s & Ul 3 &1 Ui I8 © [ qw )
ST R R8T 8 3R T8 7SS F ue | I B S I 1 IS ABAI D 1 B

9 IR 950 IR I91 g5l S BRI A 39 IR G 4 Sl 914 B s ol [ I8 =41 167 b q84d
TS ST 3R TRGR A §H bglel B & o 9gd AR SURI UATY &, ST I81 U= a7 <71 <8 &,
1 I {4 91T T SR A2 IR I8 =74l 167 P T8l B SR & 41 S SR (b a1l BT AT? TG A D1
DI I &1 el off I 3T 167 & T&A SAD! discuss DR Thd o AR F&A BT &I A1 I HRATS Al
Th TS, 98 HRATS G 81 Gl & Afp, M9 e gY & MB!I /e & f5 PDS &) WY rawen
Waﬁ,a—s’aﬁ?ﬁ:@f%l STI'Wﬁprocurement policya—c}?:i—tﬁgl 3T MNC dTell B 3R retail sector
el B store I B SHTE & &, RIS BROT AT T B0 §1 TR Aferd MER a1 fife s
IR B 1 ot 8, 9 W fHA B ToR € & 7811 371 8leld I8 © [ WG S, Feaaqeer
ST "R TE €, | I el D Y@ g [ 39 ST IST e U 8 81 3R TR fhar iR 7oIgR &
el Bl STl ST & Al A1 31 3 91 91 <1 |reil & 918 S9! VT BT B 3 dife s omer
T BT & PR, AT AMER T e & SR ITH malnutrition BT, SHH 8RN <2 3 Rt
T Bl T8 gicth geal & A~ 7 S e S 1 411 B (& Usel ST 15y 4 U1 g3l
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IS H SIANR MR Bramsis! ¥ Tl geT gedl §, oifth 8% Sd! Bls fordl T8l 8150 MeH! 7Y
IR T BIS GI T8l 81 IqF IN H &9 Bl T 9Ia1 ot Tol ol T RAfy 3 #=1 He1 & 6 5
PDS & SaRAT BT AT 3P T F AR Y| S8 TR ST 8, STHME Bl oIbs ws@ il 7 8l 3T
procurement policy‘cﬁé)ﬁﬁﬁam—*ﬂ(’ﬁm black market @?Gﬁ@ﬁﬁaﬁﬁwﬁﬂéémw
WW%&WWWW%,H?H%W&@IW@@H shops‘cﬁﬁﬁﬂméﬁm@%ﬁ?
retail shops aTel ST FTTAT TR HRA T I8 § 981 IR 3R AT BFAT 7 qIe b QI AT S
et Jmueft| STet T D+ @t 1 & 1 S soft drinks S99 Tl 8, S8 fhail 9iHl &l TR S
T ¥, S ST WY1 3R I | MY &1 ST Al 3MYDT S slogan & "Food for all" {6 T @M
éﬁ,ﬂ_&'slogan Ud slogan Eﬁﬁaﬂi’gml

H 3T W A€ P 6 HIGRI BI STA-IST Sl & 7 b WBR, I ABR P FAT H 8+ BT 7
Bl BIg AMBR'| ...(FAL)... YR B A FAT 82 YR 81 AT 747 81, ...(FGHH)... AR A18,
3ITY ST IRE YaR WIEd Bl Sy {6 98 FH-H-59 R AN $1 G4 |

MR. DEPUTY CHAIRMAN: Mr. P. Kannan; you have only five minutes.

SHRI P. KANNAN (Puducherry): Hon. Deputy Chairman Sir, | rise to say a few words on price

rise.

Sir, a lot of things have been said. Of course, price rise in the country is very alarming. It is the
concern of the whole nation, all parties, the Ruling as well as Opposition parties, and the people of
this country. Nobody is shying away from the fact that price rise has to be checked immediately,
vigorously and vehemently. Before going into the issue at hand, | think the whole House would agree
with me when | say that the Central Government, under the stewardship of Shrimati Sonia Gandhi
and the leadership of Dr. Manmohan Singh, is honest enough to admit that there is price rise, there
is a crisis in the country, there is an issue in the country to be looked into and a solution to be found.
The Government is honest enough. We are not shying away. We are not running away. We are not
finding any false excuse. We are not shying away from the responsibility or saying that the problem is
not there. It is very much there. But, as the hon. Finance Minister has said, we need to find a
mechanism to check prices and find a way out of the sufferings of the people of the country. | have
gathered from a few newspapers in Delhi that there is a vast difference between the mandi price and
the retail price. It is very alarming. On the other hand, | do not understand why that great a price
does not reach the farmers. Somebody in between takes away the money. It is happening in our
country. At the same time, | would like to say to the Government that some sort of a mechanism, not
only the PDS, but some special mechanism, has to be devised to find out why, when mandi price is
so low, retail price is so high in our country. What is the actual problem? What is the reason behind
it? Why don't we straightaway meet the problem and sort it out? Neither the farmers nor the people

are benefited; people in between are highly profited and taking away the money of the people.
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Sir, the hon. Prime Minister is not the Prime Minister of the UPA Government alone; he is the
Prime Minister of the whole country. India is the only country in the whole world that has withstood
the economic recession, the financial recession, the great global challenge, and Dr. Manmohan
Singh, the great economist and strategist and honest man that he is, has made the country stand up
to the challenge when great countries like America, Russia, France and other European countries

were terribly shaken up.

Many banks collapsed and several people lost their deposits in the past. But not even a single
pie of people of this country is unprotected. This country was kept safe. The global recession did
attack India but because of Soniaji, because of Manmohan Singhji and because of our UPA
Government nothing affected India much. This is history. It is the fortune of this country that our

Prime Minister, Dr. Manmohan Singh, is there. Otherwise, | tell you ...(/m‘errupz‘/ons)...

3ft IfQ ¥i7 g1 : SUWTTRT WEISY, Tl AETE U 81 TEl 7, TR 9 T8 81 e gl 79l
HEMS W EIET B

SHRI P. KANNAN: | assure you ...(Interruptions)... Ravi Shankarji, | assure you.
...(Interruptions).... | understand that sufferings are there. People are suffering because of price rise;
people are suffering because of various things. As a Congressman, | honestly admit it as is admitted
by our hon. Prime Minister. He has not said, 'No'. He honestly said, 'Yes', | do share it. He said
that. That sort of political honesty is with him. What | am saying now is that the same Prime Minister,
Dr. Manmohan Singh, is going to check the price rise of essential commodities in the very few weeks
or months. It is going to happen because the strategy has been made. He has completely, quietly
and patiently listened to both Houses, Rajya Sabha and Lok Sabha. Sir, one learned Member of
BJP, | believe, has said about cow — how cow eats; what it eats and how it yields milk. | can say to

our learned Member that ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI P. KANNAN: Our Prime Minister, Dr. Manmohan Singh, is a typical Hindu-Indian cow. |
don't say 'Hindu cow', but "typical Indian cow'. He absorbs all shocks; he absorbs all bad things; he
absorbs all bad effects; he absorbs all bad global impacts, but he delivers good things because he
has love for people. He delivers the good things for the whole country. The whole world is looking at
this country, this great country, how this developing country is marching ahead. This is not a matter
of shame for the Government. This is a challenge for the Government and this Government would be

victorious in this at the end.

37} fFeIR AR A= (SSNN) : STFHTIRT ARG, 37ToT 797 8 IR 9 & 4 =4 81 W&l
2, g8 fIfe9d R IR e 31 SMTEHT T JeT 81 319 JATSHT BT T oPR 31T Bl I8 .17, IRPR
CRIEIING:CLo1E )
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sft ot yre (AR - SUFTafy i, #-7 M 7121 & F1?

ft SUFHTIRT : STISHT TH 21 What can | do? T TR B, but it has to be in order.
Y TR AT Ui He 9 93 € dem & forg

#} SR : TP forg A 79 93 &, T B RT3 2, S9! o1 g7l

i fFeIR HAR Ae= : oIfh S e B . U1LT. B ARPR o TS & iR ST9 3717 7
9 HEITE A TS VT 8, T4 Y.N.T. Bl TR AR IS G T Jgi IR $E I3 & (b AL 78]
T B IR, A VP He1ad 1S A & {5 *STah] HEE ToR el off 8T 37! IR ST A1y,
TTET TR e 37T ATGH! AHM WIS 8T B, I8 TR 57! AHM TR F1eY, T9 SITH $6] Tl
T & FETS P8l IR 81 3R $Td] HEMS o) (o Y8] 8 A1 ISP [y A A1 g &l
EH HYRAR el 81 IR PIS PYRAR 8, <l ST administration &, $TH HT0T €, I 37T s
TR T P A< ATl T &1 I8 T8 © [ 1 e gig g3 8, SUD SR d B 76| SH W HY T
IGHR AR J Bl o 3MTST PIS inflation rate T 9GT 8, price hike &1 81 X8 &, 1 T8 Teld a1l 1
e P AR (5 51a B M e gl Bl 8, AN P75 TPR, I IWHRI & HIR &Y A6 <l B
TG F5 WHR I R w1 781 urch) 2, @1 $9 X8 & RIS TR §1 99 T Bl R
Tﬂﬁ'ﬁw%, S non-Congress governments %, TP HUR Y ATGHR I8 39T 979 Bt 5 31t
WWWWRT&\' o o gAY et Y non-Congres governments g, T87 9 " o
T TR FIY SATE] raids g‘:‘;l YT 9 94, ﬁﬂ%iﬁﬁ’cﬂmm raids ST8T IR non-Congress
goverments &, T8 g5, S19 % ST TN <Toal H $a+11 SATGT raids TEl §8 3iR 7 81 BIs action
BNl A1 faeell 81, 918 AeRTS; 81, 9% M &, I 99 59, BN A 99 ©, I8 W 9
HEMTS &, Jei TR A HETS 37 ATSH! B HIR B dls 8] 51 I 7 ATEH! I 3R BT A, 1 98
HEI o6 31T 9 HETE F FoIQ T8 P TRPR ARG &, S 11 37 &b e B AP ARpR §
S off| T TSHY B B S ¥ I19el, HH SM H ST, HF TW H deT e, I AEH BT &
Jlae ferh, $9 9 & 1Y I8 WHR T 3 31 U188, lfhd ofd § I ISR J MY &, Tg A Y
U IR BT Y Y §1 TAR SN P #3A) §, ST 919 qu1 o 2 i g S g gfg gs 2, I8 99
% B, A1 9 FEd © 6 H astrologer & §1 519 9 B8d & {6 &el 9 I BT S g1, A1 A &
T 98 9 21 d F5 & SN 750 T, FEl W, 5 5 # a1 oY Scres g1 2, I8 S
ITHT TR 9771 81 3R I el B % I8 #491 <1frg 781 2, 1 3 359 1fyrca ot ois <, 918 g1
Rh $HT TR o 1 3R 5 S| fEGA & AT 100 PRrS ] WIR A9IgR 81 i
I 3MEHT 2, 37T I8 f5d TRE | AES ¥ I3 6T 8, 3R ¥ S| THT BT GHE el IR
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* Expunged as ordered by the Chair.
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JMEH $ A TR G ATHR I ARAR F MY € 3R ARER § 8B R I 3 ATSH! BT Thellh Bl
R T IR qHI, AT 375 PR 4 Y& P s 3l 781 81 I dleid © P B astrologer &1 &, Al
ﬁa’s’mw%’ﬁﬁmastrologerﬁﬁ%ﬁ'(’%ﬂﬁﬂ_&ﬁmmlWWWW?
foTT TSI TR 71 ST 3T 3MEHT 7 7 1 astrologer % AT YR IMNTT B P AT FolT o 3R 7 &
AT BT T(FNB TTHR IS8T AR B b [oQ MY 1 3T FST U= TLMAT g7 & fo1g 31y o, g
TR IS R & foIg MU o ..(ae)...

it et R : 1 91l aF 76 9 531 7 1 (5T ..(Haem)...
it foreiR AR Aigwit : § BT 30 St Q@ Faot 5991 FEM & 9 astrologer T T ...(FAETH)...
ff TR : {9 ST, 3179 93T ...(FaE). .

%ﬁﬁo‘?ﬁ'\rwlﬂgv_vﬂ:ﬁﬁﬁ?ﬁﬁﬁﬁmmm%aaﬁrologer?ﬁ,aéﬁT%
TRINIG & ....(STaeT)...

ft SuqumEfa : A9a oY, amm IR”U ..(=E@UF)... Ms. Mabel, please sit down.

...(Interruptions)... Nothing will go on record.

Goft Ager Rda: *

ft fFeiR FuR A=t : <9 F B9 9 § BT irrigation projects §, fBai SHIM W
irrigation & foTY T H2aT HRIAT ST &, T 1S BT I S ...(JQALYM)... I B AT N1, 9
astrologyﬁaﬁﬁlmaﬁﬁgﬁ?wiﬁ*ﬁﬂﬁﬁﬁ,H}T%ﬁtﬁﬂﬁ‘ﬁﬁﬁ'ﬁﬁélmﬂw
W%ﬁ?mmwﬁ,?ﬁaﬁﬁ%%ﬁastrologerﬁﬁélW@Wﬁaﬁﬁﬁﬂﬁ%ﬁ?m
astrologer €1 31T AT T TR AT DR P o7 31T &, 31H SMEH! B Tho FHS P o7 3y &, Y
MY M SMEH BT TPl TR ..(AALUH)... $H BRI A TES HH 81 81 X8l 8l Th AT
TSR 91 B I P S9-99 BN WRBR AT 8, J9-d9 HEIS 94l 8, 9Id-919 non-Congress
Government 31T 8, T9-T9 WS HH Bl &l TXT S & 39 919 TR 3@ gl 31 SUGHHfa
HEIGY, § U 914 B8 B N 9T TAT vl 39 Bg 78 & {3 TR <91 H production 8T HH
BT &1 31T BT Economic Survey of India I8 PHET & b FIH shortfall AT 9 I 831 &, 9 I 10
TRIer & I §3T & 311R S price rate &, T8 ®al 65 TRUT, Bal 100 TRIC AR Hal 150 WIC TP
961 1 I8 984 §F @1 91 81 98 39 a1d P AT 7 GHeI| 98 * * T 2| A g8 ** §, I 99
PO 3701 Q@ &, Al 5Td * * BT S TG, IH I $1h] T8l 7 YT o6 AT Sl oA BT
DI YT T IR ¥, IUD BRI §IDT T A ST T$T| &7gaTg|

f TSI TR © AR, H A U8l YD SIaTE <1 A18d § (o SII JTb] el Bl HIpT
fT 3fR IHP ygel &1 .U, STarerdn Sil, Sl I8f 96 gU &, Bl 4l g=yaTe <1 a1l § & 167
176 TR 31 Y| 3R 167 prevail BT, T&i WY oAl G491 H AT prevail ST, T HR AT F AT 5T
‘Tg"TTngurning issue%...(m?mﬂ)...

sft TH.q9. SrEqaifern : 9 W R A 7R HF T2 a1 8, e sHqdI 167 F 176 B
& 51 594 Al S=H & 81 51 © .. (AEM)... I 9 SR B

* Expunged as ordered by the Chair.
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it TR oTE R, H ggare ST aredn € ofR § 98 dee ared g & oF R UE fede gl
Sﬁ?@?ﬂ%Opposition Partyﬁadjournment motion <ITdT AT, ﬂﬁ"ﬁéﬂﬁﬁﬁmfﬂ?ﬂ'\’%, SRS
T TR prevail BT, 1 EFHDBT T foh 99 HF RARY 311 Sreht, wiifes a8t & 915 89 AR AT U a1
9 3R Ol RER FFRATS AEME TS 8, I§ WRBR Foll SIH| T I BT WRBR Fell AT §H
g B ...(TIUT)...

Goft Agar R : 0K S .. (@em)... T S ..(aem). .

sft Suumafy : RIS S, FA1 39 ST S ARG Fm 3T 3T BT S A B,
ISP AT Gl SIRTY| STIHT S G 8, A9 a1 H Fiferg

of} IS UNATE : ), B9 @ 999 W TRT @1 ¥E © f
"HETS N b e b, 98 Wb frpaf g,
3R O PR i 8, 98 TRPR ggor! 31"

g AR B9 AR §9UT A S F § ...(FAUH)... 89 AN o, AROTS! 7, Al TG S AN
AT €, 28 ARG Bl HEMS S HRY [IER 98 fhan o R fegwar 4 Rt va SivTe 78S & SR
a'—f{%?ﬂw,a‘s”ﬁﬁgﬂﬁﬁﬁmWIﬁﬂmﬂﬁ?ﬁﬁaﬂmﬂmﬁﬁﬁ@ﬂunprecedemedEi?{Eﬂ-T
AT = 3o Sfias T ST 8160 99 & S¥ H & AT A El <@ ¥ gy el < o U §9g
1T & AT TR Tl AT A 37 ST BT a1 &Y 1R 31 ST 3 &6 <N &F |ar feam adf @ =
wre fear| Ardies & <h = | fea, Fidied & @ = e i ofik A ek it gaR diordt & o
1, I AR Hl FSH IR 3R arel fh "t 7R, qiel &1 iR T2 ol 81 Tamt S | 39 @ A o
el 3R geool A e gq @l Bl de 4 w1 {11 § Ue a1 Sik He-1 aredl g ik 98 a8 &
g A BI9 W1 (341, TS WX Sl S A1 arel BT 2, S Ul d B a1 SR gt 1 fh i
g5 o, A1 S8 weT {5 7ETS 98 2, $AfY 89 oFT $9&] 48 a1 W7 &1 WX, § faeT o
7T § o TS &1 WIR ST SATET 81 A1 © 13 319 711 1, S IRI9 AT &, §HN 39T AT
St g8 IS gU B

S Ua ATC fhare foredl 8, 99 §M 9gd © - A1 |1 3, offd gai 991 W1 4 11 51 %,
ﬁﬁ%@ﬁmé%78WW@W'§Wunorganisedﬂﬁﬂ%lﬁﬁﬁﬂwﬁﬂiﬁﬂﬁmﬁ
< 8, 397 forg T 7, 1 S9% forg i+ &R et @ R BT g ot o e 21 81 I 818
SANT gETaRT & B 3 Tt % forg A =Romra 81 e € SR O 34 81 T 21 S e i Bua
3IST FHAI B, IH! I A1 e 31 FAR ¥RE YR Sff J81 Had 8 6 I @M 9 SRfads
BRI &, SAfo I 9 @rall, oifdh ¥R, i1 TR AfedT] 8t 8, 98 UV 3 RIGR Bril & 3iR
ITPI 59 Y eI 811 8, Al IS9P Yb-$G 99 &b Sll g2 B ©, d FIT TS SIAPR g9 U2 &1
M 1 g8 AU ? R fd? safey IRE 9arR Sft 1 ST 681 8, 98 G5 & TRIal & 61 7S7d
e 21 ..(cmaam)... T & forg woi1es {57 2 3k %71 2 fos A 71 @rel, afess st g & €,
I g0 S g # A ST} O €, 9 9 g
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AR, § U& 91 3R Bl Aedl gl ...(FagH)... 3 AN f$3¢d 79 I AR, HedT ad
..(AH B EEY)... VR, T A o8| Hsdl Il 351 B a¥e 81 T 81 &9 IS & o I999 | Ai-91
B Fedl I oI 9 T =3 &1 BT AOIgd 81N, T B UEd S BN, Wi 31 TRIST Bl Hedl
et e} AT 8, 98 WH B AT B a1 del GH, A1 WA, T WA, T By 8?2 IR, F HEl
area ¢ f5 g gafery gan i 59 <o 9 aga w it o 18 € ok 51 fRuforit &t s gsm
ygoll & fb 89 I8 @red €, g9 urdl =edl & fb 'stop forward trading'ﬂFﬁWﬁ%"Tﬁi
ISP B9 AN &€ PN VR ST Bl 48 B3, fBR SART 99a1 B Mo iR I S 75-73
AR E, ST 379 BT 3T DI 4§ BRP ¥ §U &, I8 Gl

ORI, H U8 PEA1 ATl §, 3MIH M He1 ared g (& SIeIfed & oy ...cawa ot 9. Th
fir7e... SR & forg amuent gas SRR frof = aewm oma 78 #d SR 5 we Teae ik
Befl TaHC. .. 3MTHT SIBISTT & forv T iferrd fofa &= u<, <t punishment &T TS
T TSI AR R b § SIS Bl gl AR, H Yo I&Tex0l <71 18l g

of} SoquTafy : Serevvr < & fore wHT g B

it IoIf wETe W), W9 forn 8, 3R 9 gl § SeeR < @mean g1 fAER |
cirer STt @) WRPR B T81 IR SIBITET BT ST6vd €, ifebT g8i SRS 781 81 & 21 H 3oy Pl
=rfeql fareft off e avg @) wdie & fo ST@ T8 S AR (AT B €. § FEA A g
& i1 faeh 491 9et o1l €, 98 fa 92 & oI &, S W Y8 el ol 8, 1 Sl

off SupuTafy : & arfaR areh, Sifel ... (eaaem ). .

ofY ISR TATE ;) SHPT TR WR ISR $RA b 77 BIs HidT 781 <=1 a1fe vl W%, & sy
e @=eT g o 37 AR ATl B 3R B9 XN, 1 8 T € 6 It uR HEME o] B B
3R 3R WETTS HH 1 BN, 1 b I8 WaR....

MR. DEPUTY CHAIRMAN : | have called his name. SRIT, 3T Gl AidT V4T ...(GLT). .

ft TSR SRITE : IR, 3T H § 3THR ST @l URRT A 379 1 WHIE BT e 1 98 39
PR 8-

"R 9N &, el UTY BT} B T,

ST de B, 9y fora T ST +t aravmer|”

I BTN U] TSI b |1 YT R8T 7, SDT 4T 37uRTer Sferey # foram Siem, g=are|

sft wifaw areft (RER) @ W, oMU 9g-98d gwarg f& o= g1 i &1 AT feam |
AU 91T T Y HRA W ISl U TR HEAT Area gl 5 fauer o1 ot g, vt o1 oft g, 9 arelt
BT 41 GATI SER BT &, SER YRT AT &1 H Teb IR PEall g~

TSI ¥ 8 UgdTy, Alsed [Had! ged 2|
<Y 318 W] &, 7 < }7E Fe 2l
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Sir, before | begin. ... (Interruptions)... 3T AT * & I8 H ST E ...(FGLH)...
ft SgHTafcr : * 3res TR ST

SHRI SABIR ALl: | am sorry, Sir, | take back my words. IR, &l 24 TRIG &I ST+ 3iH
e 31 T RUIE &, 10 914 BT Y B A T8l .. (FaeH)...

it SgHTafr : 3TIF U aiE e § ok Sl H sl @ SR B

sft faR 3reft : W=, IR U 957 ST HE & fog o el 216 AR A e faam 31 9a A
<@ [ § b AEME S IR $Y T AP R BTSW $9 ath Usic A8l 81 3AUD B P T
Gt #2181 1 e | g A g A8y, 3 AR W qR e £ 19 ol g Bl o fordn S| Siet
TH W TSGR 2, ATqP uig 731 1 21 €, o g & AT 9 9 W1 Igi W Uvic 781 &1 I8 T8
AHAI &I a1 7 5 a1 T $3 IR AT 59 3199 A Usic 8 W8 B 31 o wed anfda 81
R 519 & G 3R FE ... (cHaem). .

ft STFHTARY : ITI R FHBTR? ...(FAYH)... 38R Hfae e 21 ...(aaum)...

7Y R areft : § 921 At 2B ) (T ..

it STAHTIRT : AR 37 AT, MY 1 SR a1 HRUI You address me. Piae M
BSH A Bl ...(qaeH)...

sft AR o1elt : R, 9i= 721 €1 HF 9 S °id B 112 gl
Y TR : T S FEl T2 2, AT Y& 71 el 97 72 T 37T Feolae TR 37T
Y. 3TTRT &113RT : Tl 3T BRI GRT SAfrgl

3} WifeR el : ST A A TRT TSR 1 A TET [P TedR AT gl
..(FAYT).... AT ATTO] AT § ...(AET).... ST G B T67 81 21 ...(STIHTH). .

off STFUTIR : ATTRT S T 7 B TR T8 B

it AIfIR 3telt : IR, I8 IR FaeR B RUIS 21 89 =1 Ul BT GAT [ HETS G BRI B oY
T8 PIRTE I W&l &, = 10 SR 9 &1 2, AFTHE! 9101 1 &7 8, $7 I81 mechanism
TN ST 21 59 RUIE F R F@iex-1 7 16 IRYe, d@ies-2 7 18 TRAC, Fes-3 § 34 WA
TRIST BT BT 7 gig TR BRI S & 21 374 S ARe Faiex Hf RIS 378 &, 94 48 TRIT
3! gig o RAE oS 21 78 W) RIS 21 H S #1ea™ | wa1 a8 § % 89 < 72718 @t
I BRA €, PR BT R mechanism T 3T 21 31T fay #30 Ared = A19or f&m =i g &1
& < faar & g &R g=t 78 ol firdt <81 81 S8 A1ad &1 9% e i arad et & 916 67

* Expunged as ordered by the Chair.
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a1 7TE1 o, e &1 el o, ATl 1 e e 9 |9 il $9 99 & fY essential B1319 519
T €, 3T U&T DI AT DR & IR HES UR T8 SIET © odl & Sl Xofde T8l 8l €, Sl qah!
SFPRI 8137 I ST W BC 9K & Sl Xeld< 8, ISR 3Ua] $ei-7-%e] arier] 8, B ier 8
AR, H I8 P A1 § [ 59U BIs $7OR 781 SR AP [ Sl ISt (b 4 W] o 78 8 3R
ST Yo &, P15 T U= T8 <IsT A1fpe A o4 S RET 8, T4 984 991 1Y 81 I8 WK 3PS
137751 AT AT & TR IR QTS BT ATl <1 A8 g 3ATS IR 3 il 7] 941 ST XET 8, 98
A & ufa $ug Uiy febell @1 SR I W1 1 6T 81 9 98 Hfbe § S § A SHB! B 23
YT 81 S &1 19 18 $UY BT Y 2| Ve IS F /TS & &M H 19 18 BUY 71 I8 fhda! gore A
87 3TTR 39 I PR & b 09 Yol WRBRI &I 9gd a9l WRIGRT & A1 § a1 ared g & o
3MYF TS &, STET B B §HAA 3, I81 TR Ga9 TTST 39S fiferg 21 e gt u= e i 78
TITS 2 3179 31U F2 7 T R X2 &7 T8 Wi -weh AiioreT 2 iR o ol 7 Hel 89R g3 At
P - S 3F I H IAT IR IS &, ST AR AT 8, 70! Bal--1-Hel 390 Hell WId 31 390 37PN
TE a1 ST wadn 39S! SRR B A1fRq) § wwsi € f R ff s 9 feurdie €,
ITD! SHATIR] T TP W B AMRYI S B B {61 911, 5 e 7 Tl Had oI B ST
2, 3TU®T T I V& &, YD I F B WOl 2| ST S U8l TS BT W B 57| oF R
319 Ryt I8! e Iz 6 &9 Il 7 37 /2 © - Ui R RIS 31t Sft 7 et i 7ews oncht €
B AT H 3 € - I8 3761 Y 1 MY s IR T I Y &1 IR ST J&T (HS1sT R8T, 3R 3779
U €1 e ¥2 A1 98 137 R el 519 A9 A1 A IS 81 S| IE 9 P ST SR ARGH 8,
SfehT * 2T 81 SIT9 AIGAT BT QAT * TET 10, 59 < P SIa1 * TS 81 $Aferg o+l ot grer H an
ST SR A A HH U1 Hed IoTl b HEMS W S TWI&] 1, HOIGR] Pl U ST I8T 2, AN 4
R I E, SO B A B d 17 ard| ST 6 A1 H 70 G190 WS BT g AR, IMYBT g -98d
ST =1 HidwT < Il

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, | know that | am too late now to speak. Most
of the points which | wanted to make have already been made. It also shows the commitment of the

ruling party towards the issue of price rise when 14 Members of the ruling side are sitting in the House
when discussion is going on. ... (Interruptions)...

it IR |01 AR (MT) : =ieE 8 IR A F RER 8l ... (Interruptions).... *

SHRI BHARATKUMAR RAUT: Anyway, | don't want to make a mockery of the issue. As | rise
here, my head hangs in shame and my heart bleeds. When we are discussing this issue of price rise,
33 crore Indians outside this august House those, who are surviving below the poverty line, are left to
the mercy of the God. They are surviving, only waiting for death. They have no optimism or hope left
in this country and in this Government. It is an utter shame that in this situation, instead of making
serious efforts to ease the plight of the hungry population, our Government and the ruling alliance is
busy in giving figures by which neither they are convinced nor can they satisfy the hunger pangs of
the people.

Sir, it is often claimed that the price rise in India is due to the failure of monsoon and the global
meltdown. It is a shameless attempt to misguide the people to cover up the corruption, political

* Expunged as ordered by the Chair.
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selfishness and bureaucratic inefficiency. Yes, there is a global meltdown for the last couple of years.
There is no denial about it. But, is the price rise of essential commodities, foodgrains, etc. in India
due to the meltdown? Just check it up. You all will agree that the USA is the worst hit due to the
meltdown crisis. The banks there are collapsing and monetary system is facing the fury. However,
the prices of the essential commodities like milk products, foodgrains, bread, etc. are not affected
the way they have affected in India. This has happened because the Government in the USA, at
various levels, have taken care to see that the prices of essential commodities are kept under control
and are not adversely affected. That political will is lacking in India and that is the problem.

Now, let us think about the failure of kharif. This is not the first time that kharif failed. Our
Leader of Opposition has mentioned that in 2002, when the nation was ruled by the NDA, the
situation was worse. The shortfall of foodgrains was four times more than in 2009. However, the food
inflation was controlled to three per cent. This could happen because the Government had the will
and control over the bureaucracy. Here, let me mention that when the Shiv Sena-BJP Government
was in power in Maharashtra from 1995 to 1999, the prices of five essential commodities — rice,
wheat, edible oils, sugar and kerosene — remained same for all the four-and-a-half years. We had
put up a hoarding in front of the Mantralaya that these will be the prices ...(/nterrupz‘/ons)... Let me
complete Mr. Naik. We saw to it that despite all problems, the prices were controlled and remained
where they were. | mean, this needs a political will. This needs the control to ride over the
bureaucracy. This is not happening here because this Government, though it is elected by the

people, is run by * It is run by those who are *.

And the Government is falling prey to their wishes. Let me recall that 17 States in this country
withdrew as many as 1.5 crore BPL ration cards as they were found to be fake. In Maharashtra, | am
told that 29,45,000 such bogus ration cards were found. Of these, over 25 lakh card-holders were
Bangladesis. Who are responsible for this? Out of 29 lakh cards, 25 lakh cards belong to the illegal
immigrants from Bangladesh. Who are responsible? Who issued those cards? Why should illegal
immigrants from Bangladesh be allowed to take advantage of our schemes meant for our poor
people? Nobody is bothered about it. It is because of the fact that this is a vote bank politics. That is
why you have no guts to see that those ration cards are removed. They are removed, they are
withdrawn only after the Lok Sabha and the Assembly elections. This is politics. | think, the nation

needs an answer as to who is responsible and what action the Government has taken.

Sir, there are no serious efforts from the Government either in the Centre or in the Congress-
ruled States, like Maharashtra, to curb rising prices and bring in relief to the people. The hon. Prime

Minister is a noted economist. | wish to ask him one question. How do you justify the fact that on the

* Expunged as ordered by the Chair.
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one hand, the prices of rice, wheat, sugar, of all these essential commodities are going up every
day? They are hitting the roof. On the other hand, the prices of cosmetics, luxury items, TV sets,
mobile phones, DVD players are coming down sharply. When the prices of the essential commodities
are going up, the prices of the luxury items are coming down. What type of economy is this? What is
the wisdom in this? Whom are you are running the Government for? Who is the beneficiary of your

politics ? Who is the beneficiary of your policies? ...(Time Bell rings)...

Sir, | will take another two minutes. Sir, on the one hand, a CEO of a company in India draws a
huge remuneration of over Rs. 24 crore for his six-member family annually. On the other hand, 33
crore people do not get even 20 rupees per day for their survival. We are talking of socialism. On the
one hand, there is a remuneration of Rs. 24 crore per annum for one person; on the other hand, 33

crore people are surviving on 20 rupees per day. Where is the parity ? What are we talking about?

Sir, | do not see the end of price rise in the near future. Now, the Government wants to de-
control non-urea fertilizers. What is the logic, rationale or wisdom in this? This would add to the
plight of small and marginal farmers. If they stop producing foodgrains, we will have to increase the
foodgrains import, and the import bill will be many times bigger than the Rs. 40,000 crore that you

intend to save by the new subsidy policy.

As an immediate step to provide some relief to the middle income and the poor people, we
must improve the PDS. That is the crux of the whole problem. That is the root cause of the whole
problem. The experience of the consumers is that the foodgrains allotted to the PDS find way to the
private shop-owners. This happens because of the nexus between the PDS employees and shop
owners. Break their ties immediately and then you will find the result. Let the PDS quota go to the
poor at the control price. To do this, you need courage and a will which is lacking. The Government

must rise to the call of the people today because tomorrow will be too late.

Sir, without going into more details and arguments, my only submission is that leaving behind
the game of figures and one-upmanship, let us get back to work and save the common man. We

have been witnessing suicides of the farmers for the last five years.

If the price-rise continues like this, | am afraid there would be cases of suicide by consumers

and housewives. Let us avert this situation for God's sake. Thank you, Sir, for giving me time.
MR. DEPUTY CHAIRMAN: Thank you, Mr. Raut. Now, Shri Arjun Kumar Sengupta.

SHRI ARJUN KUMAR SENGUPTA (West Bengal): Thank you very much, Mr, Deputy

Chairman, | understand, | am the last speaker. It is a matter of great pride for me because | came
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prepared to respond to the criticisms of all the speakers, sentence by sentence, ...(Interruptions)...
PROF. P. J. KURIEN (Kerala): It is a privilege to be last speaker.

SHRI ARJUN KUMAR SENGUPTA: Well. | mean, please listen to me and then report to Mr.
Sharad Pawar. | am mentioning this, because the only reason | got up is that despite having all my
earlier plan to rebut the speeches made by the Opposition Members, sentence by sentence, | shall
not proceed further on that as | have very little time as a last speaker. But | do want to say a few
things which, | hope, will be reported back to Mr. Pawar so that he replies. | suspect he will not do
that, but | want to be on record that these suggestions | am making should be reported when
answers are given. Mr. Kurien, particularly, you, may do so as | do not find anybody else

responsible. ...(Interruptions)...
PROF. P. J. KURIEN: Every speech will be reported here.
SHRI ARJUN KUMAR SENGUPTA: But there is a particular point | am making.
MR. DEPUTY CHAIRMAN: The Minister is there.
SHRI ARJUN KUMAR SENGUPTA: Okay. Very good. | hope that he answers this question.

Now, let me come to the basic point. | have been listening to these discussions. There is a
huge confusion here between long-term factors or causes of price increase and short-term causes of
price increase. The Government of India, particularly this Government, has taken many, very
appropriate, policies for increasing the long-term supply, not only of foodgrains but also of
agricultural products. This may be debated; this may be discussed, but | don't think any other
Government has done as much as this Government has done for the long-term development of the
country, which, in one form, has been reflected in the high rate of growth but which, in another form,
in which the plans are being made, will also be reflected, particularly, in the foodgrain products. But
this is a long-term solution. In fact, | will just mention one thing. Mr. Arun Jaitleyji, in his speech,
mentions about the minimum support price. This has come back again and again. He says that the
minimum support price should not be taken as an alibi for price increase because it will increase the
income of the farmers, and, as a result of which, the farmers will increase their output. This is, again,
a long-term solution. Immediately, when you increase the minimum support price, it increases the
price that you pay and, therefore, the price that you charge. So, there will be an effect on the price
increase, an immediate effect; in long term, of course, it will neutralise. Now, | am not going to say
anything about whether that price increase is justified or not. The technical experts of the
Government say they are not. In fact, the Agricultural Prices Commission categorically says

that these increases in prices are not justified by the increase of cost and all that. But that is not the
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subject under debate today. All | am saying is that in the short run, the rise in prices, procurement
prices, will be reflected in the price increase of the commodities, but, in the long run, it will definitely
neutralise itself. | can go on on this question, again and again, the question of fertiliser subsidy, the
prices, the petroleum prices; all of these are very effective things. It will take care of the problem over
a period of time. In fact, the latest change in the fertiliser subsidy policy will increase the productivity
of fertilisers in our country and will also increase the productivity of agriculture and foodgrains, but,
again, not immediately, but over a period of time. So, we must make a distinction between these two
aspects. In the short run, immediately, there is no doubt that prices have increased very
substantially, prices of not all commodities, but, of foodgrains, and prices of essential
commodities/products. Everybody admits it. The statistics are quite well known. What are you going
to do with them? Now, | submit to you, as | consider myself — | am a Congressman for a long time —

nobody can ignore this price rise; the BJP may ignore it.

| don't think the Left Parties can ignore it. But others may ignore it. But the Congress Party
can't ignore the fact that this is the worst possible hit that it is making to the aam admi. There is a
report that has been published. It is reported again and again that the per capita consumption is
Rs.20. Don't bother about anything else, poverty line, etc. But the statistics is true. Seventy-seven
per cent of our population is consuming less than Rs.20 per day in 2004-05. That might have come
down to 75 per cent. | am not saying the same situation is there today. The situation is improving.

Out of Rs.20, you just exhaust most of it on just foodgrains.

PROF. P. J. KURIEN: Fifty-seven crores of our people have mobile phones. That is the latest

report which | have seen. | want to know, if your argument is correct ... (Interruptions)...

SHRI ARJUN KUMAR SENGUPTA: No. | am aware of this. | am aware of your point. Our cell

phone sales have increased. ...(Interruptions)...

PROF. P. J. KURIEN: A person who has got Rs.20 per day can never have a telephone.

...(Interruptions ... He can never have a telephone.

SHRI ARJUN KUMAR SENGUPTA: | am not manufacturing the statistics. | want to point it out

very clear, Prof. Kurien. You are an academic.
PROF. P. J. KURIEN: | don't want to score any point. It is only for academic interest.

SHRI ARJUN KUMAR SENGUPTA: No, no. It is not scoring a point. What | am saying is that it
has come back again and again here. | am telling you that this statistics is not manufactured by me or
by my group. It has been given to us by the National Sample Survey done by the country's most

important Statistical Organisation. It is famous not only in India but also all over the world. All over the
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world the Indian statistical exercise is considered to be an example. Prof. Mahalonobis was the father
of this survey method. So, don't charge this question. | am giving you the numbers given by the
Organisation. These are the numbers that the NSS has given. It gives 77 per cent. | can consider it 75
per cent. If you wish, 72 per cent of the people are now having Rs.20. They can't afford anything

else. ..,(/nz‘errupz‘/Ons)... Ahluwaliaji, are you saying something ?
SHRI S. S. AHLUWALIA: You are quoting from your own report. ... (Interruptions)...
SHRI ARJUN KUMAR SENGUPTA: | am not quoting. ... (Interruptions)...
SHRI S. S. AHLUWALIA: You have made the report. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI ARJUN KUMAR SENGUPTA: | am only replying to Prof. Kurien's point. This is not my
report. This is a, report by the Statistical Organisation. We can't afford to ignore the effect of price
rise on these people. Our party has come to power on the basis of a slogan or platform, "We are
different from the NDA; we are different from the BJP; we are not that party which talks about India

shining; we are for the common man, the people who suffer". ...(Interruptions)...
SHRI'S. S. AHLUWALIA: Are you?

SHRI ARJUN KUMAR SENGUPTA: | do. Yes, of course. The whole Congress Party, all these

people around the country have got the votes. ...(Interruptions)...

SHRI S. S. AHLUWALIA: What Mr. Kamal Nath has said is that because the purchasing power
of the people has increased, the people are eating more and that is why there is price increase. Do

you agree with that?
MR. DEPUTY CHAIRMAN : Mr. Ahluwalia, let him complete. ...(Interruptions)...

SHRI'S. S. AHLUWALIA: You were saying that the purchasing power of the common man was
like this. It was so much percentage. Now, you say that it is not your programme. It is self-

contradictory.

SHRI ARJUN KUMAR SENGUPTA: Mr. Ahluwalia, there is no contradiction in this. What | am
saying is that the Congress Party which has come to power on this slogan can't ignore it. They must
do something to protect the common people. In other words, even if | can't do much about price
increase, as a matter of fact, in the entire discussion it has become very clear that in the short run
you can't stop the price increase. Then, what you have to do is to protect some section of the people
and for the Congress Party, for this Government, the mantra has to be, "We must protect the

vulnerable group, which is the aam admi, who are the poorest of the poor" . How do you do that?
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This is the point | want to be reported to Mr. Sharad Pawar. He should be able to answer that. There
is no other way of protecting them except universalisation of Public Distribution System. My friend,
Shrimati Brinda Karat, had raised this issue and some others had also raised this issue. There is no
other way by which these people can be protected. The question is: What is the Government doing?
Now, in the case of Public Distribution System, three things are necessary. We have to have
adequate supply of grains. If you are unable to get it from the domestic procurement

...(Interruptions)...
i} TH.Q. IrEaferan : I8 Ol BIsid e’ & Raen a1 w8 2

SHRI ARJUN KUMAR SENGUPTA: | am not speaking against anybody. They all listen to me. |

am just putting forward...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI ARJUN KUMAR SENGUPTA: At the last minute, | am saying this because | want this
thing to be answered. But | am afraid it will not be answered. The point is that we have to increase
the supply of grains. How will you do that? If there is a shortfall in production, the only way to do this
thing is by imports or your Food Corporation of India entering into the domestic market, procuring at
the domestic market price and then selling it at a cheap price through the Public Distribution System.
What does that mean? It means an immediate increase in subsidies. It means an immediate increase
in the Government expenditure. If your revenues are not increasing, you are faced with a choice. Do
you accept this? The result of which may be an increase in deficit. Or you do not! Because an
increase in deficit has definitely certain implications for pure capitalist development because they
would like to have a rate of return which will justify their investment and that may have an effect on
the rate of growth. So you have a choice. Are you going to do this? Because it may have an effect on

the growth. You have to do this.
SHRI PRASANTA CHATTERJEE (West Bengal): Shri Sharad Pawar has rejected this.

SHRI ARJUN KUMAR SENGUPTA: In fact, | am raising this issue because | heard Pranab
Babu. Pranab Babu also said how would he do it. Now this is a choice before you. If you can do this
by reducing expenditure elsewhere, whether it is in armaments whether it is in police force —
whenever | say in police force, they will say Naxals is a big problem - whichever way you can do it,
do the change in cost of administration. You have to reduce expenditure unless you can increase
revenue. You can also increase revenue. Tomorrow there will be a Budget. Don't give these
concessions on excise duty, etc. You can have many different ways of doing it. But if you cannot,
then there will be an increase in deficit. As a result of that, it may have an effect on growth. The
choice before you is whether you would accept that possibility, the risk of that and look for something
for the common people. Sir, my main point is: Is Shri Sharad Pawar or the Government thinking of a
standing mechanism of Public Distribution System to be universalised, not necessarily, to begin with,
to everybody, to the poorest of the poor, to the BPL people? ...(Interruptions)... One can do

the calculation. It is not very difficult. Do protect them. In order to protect them, what steps are you
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going to take ? This question of the Public Distribution System has been raised here again and again
and again. We have talked about imports. Unfortunately, we enter the import market when the prices
are very high. If we have a standing mechanism, you will play the market. If our Food Corporation of
India were dealing in grains marketing, it would know when to buy and when to sell. We have to build
up an organisation, a particular mechanism so that this is a permanent feature in a system where the
main objective of the system is to protect the poor and the vulnerable. This is my point. | would like
this thing to be answered by Shri Sharad Pawar that yes, we are thinking in terms of doing that and

then come back to us. Thank you.

MR. DEPUTY CHAIRMAN: Hon. Members, the debate on the Short Duration Discussion is
concluded. The reply to the debate will be on 3rd March, 2010.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform the Members that the Business Advisory
Committee in its meeting held on the 25th February, 2010, has allotted time for the Government

Legislative and Other Business as follows:-
Business Time Alloted

Consideration and return of the Railway Appropriation Bill
relating to the following Demands for Grants, after they

are passed By Lok Sabha:-

(a) Demands for Grants on Account (Railways) for 2010-11

(b)  Supplementary Demands for Grants (Railways) Two-and-a-half
for 2009-10. hours (To be

(c)  Demands for Excess Grants (Railways) for discussed
2007-08. together)

The Committee recommended that there would be no sitting of the House on Tuesday, 2nd of
March, 2010.

The Committee also recommended that the House may sit up to 6 p.m. and beyond, as and

when necessary, for the transaction of the Government Legislative and Other Business.

MR. DEPUTY CHAIRMAN: The House stands adjourned till 1.30 p.m. on Friday, the 26th
February, 2010.

The House then adjourned at thirty minute past six of the clock till thirty

minutes past one of the clock on Friday, the 26th February, 2010.
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